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The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

OATH OR AFFIRMATION

MR. CHAIRMAN: Oath or affirmation. ...(Interruptions)... No; this is not the way.
...(Interruptions)... This will not go on record. ...(Interruptions)... Sit down, please.
...(Interruptions)... Very unfair! ...(Interruptions)... What is this? ...(Interruptions)... It
is not fair. ...(Interruptions)... This will not go on record. ...(Interruptions)... Very unfair
and unbecoming of Members of Parliament! ...(Interruptions)...

MEMBER SWORN
Shri Ranjan Gogoi (Nominated)
(At this stage some hon. Members left the Chamber)

MR. CHAIRMAN: Nothing will go on record except what has been permitted by
the Chair. We must all be aware of this. We know the constitutional position; we know
the precedents; we know the powers of the President of India. We should not do anything
like this in the House. Whatever views you have, you can express them outside; you
are at liberty. Now, the hon. Law Minister wants to say something, but no discussion.

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF
COMMUNICATIONS; AND THE MINISTER OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, this House has a great tradition
of many eminent persons of diverse fields, including former Chief Justices, being
nominated by those who, | regretfully say, shouted. Hon. Member, Shri Ranjan Gogoi,
who has taken oath today will surely contribute his best as a Nominated Member.
It was grossly unfair on their part to do like that.

MR. CHAIRMAN: We made our stand clear. We must respect the Members.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing
away of Shri M. Maddanna, a former Member of this House, on 6th of November,
2019, at the age of 82 years.
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Born in June, 1937, at Sira in Tumkur District of Karnataka, Shri M. Maddanna was

educated at the Acharya Patashala College and the Central College, Bengaluru.

An agriculturist, Shri Maddanna served as the President of the Town Cooperative
Bank, the Land Development Bank, the Industrial Cooperative Bank and the Town
Municipal Committee. Shri Maddanna was a Member of the Central Silk Board, from
1981 to 1984 and was also associated with cooperative movements and educational

institutions.

Shri M. Maddanna represented the State of Karnataka in this House, from April,
1980 to April, 1986.

In the passing away of Shri M. Maddanna, the country has lost an able

Parliamentarian.
We deeply mourn the passing away of Shri M. Maddanna.

I request Members to rise in their places and observe silence as a mark of respect
to the memory of the departed.

(Hon. Members then stood in silence for one minute.)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved

family our sense of profound sorrow and deep sympathy.

MR. CHAIRMAN: Shri Nadimul Haque, yesterday also | said, "Nobody is allowed
to come here during the proceedings. Come either before the proceedings or after the
proceedings. You can send a slip; no problem."”

PAPERS LAID ON THE TABLE
Report and Accounts of ILI, New Delhi 2018-19 and related papers

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF
COMMUNICATIONS; AND THE MINISTER OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, | lay on the Table, a copy each
(in English and Hindi) of the following papers:-

(@  Sixty-second Annual Report and Accounts of the Indian Law Institute (ILI),
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(b)
©

New Delhi, for the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Pleaced in Library. See No. L.T. 2344/17/20]

I. Report and Accounts of JCI, Kolkata; and CCIC, New Delhi (2018-19) and
releated papers

Il.  Reports and Accounts (2018-19) of EPCH, New Delhi; CEPC, New Delhi; IICT,
Bhadohi; MANTRA, Surat; IJIRA, Kolkata; and ATIRA, Ahmedabad and related
papers

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT;, AND THE MINISTER
OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir, | lay on the Table:-

(1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013,:-

() (@ Forty-eighth Annual Report and Accounts of the Jute
Corporation of India Limited, (JCI), Kolkata, for the year
2018-19, together with the Auditor's Report on the
Accounts and the comments of Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above
Corporation.
[Pleaced in Library. See No. L.T. 2199/17/20]

(i) (@ Forty-third Annual Report and Accounts of the Central
Cottage Industries Corporation of India Limited (CCIC),
New Delhi, for the year 2018-19, together with the Auditor's
Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above
Corporation.

(2  Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (i) above.
[Pleaced in Library. See No. L.T. 2421/17/20]
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Il. A copy each (in English and Hindi) of the following papers:-

0]

(ii)

(i)

(iv)

V)

@)

(b)
©

@)

(b)
©

@)

(b)
©

(b)

©

@)

Thirty-third Annual Report and Accounts of the Export Promotion
Council for Handicrafts (EPCH), New Delhi, for the year 2018-
19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Pleaced in Library. See No. L.T. 2422/17/20]

Thirty-sixth Annual Report and Accounts of the Carpet Export
Promotion Council (CEPC), New Delhi, for the year 2018-19,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Pleaced in Library. See No. L.T. 1906/17/20]

Annual Report and Accounts of the Indian Institute of Carpet
Technology (I11CT), Bhadohi, Uttar Pradesh, for the year
2018-19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Pleaced in Library. See No. L.T. 1907/17/20]

Thirty-ninth Annual Report and Accounts of the Man-Made
Textiles Research Association (MANTRA), Surat, Gujarat, for the
year 2018-19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above
Association.

Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Pleaced in Library. See No. L.T. 1914/17/20]

Annual Report and Accounts of the Indian Jute Industries”
Research Association (1JIRA), Kolkata, for the year 2018- 19,
together with the Auditor's Report on the Accounts.
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(b) Review by Government on the working of the above
Association.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Pleaced in Library. See No. L.T. 2200/17/20]

(vi) (@ Annual Report and Accounts of the Ahmedabad Textile
Industry's Research Association (ATIRA), Ahmedabad, Gujarat,
for the year 2018-19, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above
Association.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Pleaced in Library. See No. L.T. 2423/17/20]

Reports and Accounts (2018-19) of the Tata Institute of Fundamental Research, Mumbai;
NISER, Bhubaneswar; University of Mumbai-Department of Atomic Energy, Centre for
Excellence in Basic Sciences, Mumbai;Homi Bhabha National Institute, Mumbai; and
Institute of Physics, Bhubaneswar and related papers

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION; THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE;
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSION; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE
(DR. JITENDRA SINGH: Sir, I lay on the Table, a copy each (in English and Hindi)
of the following papers:-

() (@ Annual Report and Accounts of the Tata Institute of Fundamental
Research, Mumbai, for the year 2018-19, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2347/17/20]
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(i) @)

(b)

(©

(i) (2)

(b)
©

(iv) @

(b)

©

v @

(b)
©

Annual Report and Accounts of the National Institute of Science
Education and Research, Bhubaneswar, for the year 2018-19, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2345/17/20]

Annual Report and Accounts of the University of Mumbai-Department
of Atomic Energy, Centre for Excellence in Basic Sciences, Mumbai,
for the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2349/17/20]

Annual Report and Accounts of the Homi Bhabha National Institute,
Mumbai, for the year 2018-19, together with the Auditor's Report on
the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2348/17/20]

Annual Report and Accounts of the Institute of Physics, Bhubaneswar,
for the year 2018-19, together with the Auditor's Report on the
Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2346/17/20]

Notifications of the Ministry of Human Resoura Development.

Reports and Accounts for Various years of Various Institutes, Universities and
Councils and nelated Papers.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT; THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
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ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY
SHAMRAO): Sir, | lay on the Table-

(@ A copy each (in English and Hindi) of the following Notifications of
the Ministry of Human Resource Development (Department of Higher
Education), under sub-section (2) of Section 40 of the Indira Gandhi
National Open University Act, 1985:-

(1) No. IG/Admn. (G)/FC/2012/227, dated the September 28 -
October 4, 2019, (Weekly Gazette), amending Clause (1) (vi) of
Statute 11 of the IGNOU Act concerning the Visitor's nominees
on the Finance Committee of the University.

(20 No. IG/Admn. (G)/BM/2019/305, dated the January 4 - January
10, 2020, (Weekly Gazette), amending Clause (1)(v) of Statute 6A
of the IGNOU Act concerning the two representatives of the
Government of India on the Board of Management of the
University.

[Pleaced in Library. For (1) and (2) See No. L.T. 2249/17/20]

(3) No. IG/RU/2017/365/317, dated the January 4 - January 10, 2020,
(Weekly Gazette), notifying the IGNOU Research Ordinance,
under Section 26 of the IGNOU Act, in supersession of the earlier
Ordinance on Research Degree Programme along with
subsequent amendment w.e.f. the date of the Notification.

(4)  No. IG/RU/2017/365/318, dated the January 4 - January 10, 2020,
(Weekly Gazette), notifying Regulations for conducting Reasarch
Degree Programme, under Section 27 of the IGNOU Act; IGNOU
Research Ordinance read with Statute 9A (aa) of the University.

[Pleaced in Library. For (3) and (4) See No. L.T. 2424/17/20]

(b) A copy (in English and Hindi) of the Ministry of Human Resource

©

Development (Department of Higher Education) Notification No. F. No. 2-
5/2019 (OL) dated the 17th January, 2020, publishing the University Grants
Commission (Online Courses or Programmes) Amendment Regulations, 2020,
under Section 28 of the University Grants Commission Act, 1956.
[Pleaced in Library. See No. L.T. 2301/17/20]

A copy (in English and Hindi) of the Ministry of Human Resource
Development (Department of Higher Education) Notification No. 51-1/
MGCUB/GA/2016, dated the 20th January, 2020, publishing the Mahatma
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Gandhi Central University (Amendment) Statutes, 2019, under sub-section
(2) of Section 43 of the Central Universities Act, 20009.

[Pleaced in Library. See No. L.T. 2248/17/20]

(d) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Human Resource Development (Department of Higher Education),

under Section 24 of the All India Council for Technical Education Act,
1987:-

@

@

F. No. AB/AICTE/REG/2020, dated the 4th February, 2020, publishing
the All India Council for Technical Education (Grant of Approvals for

the Technical Institutions) Regulations, 2020.

No. F.2-43/AICTE/Estt./RR of DD/2018 dated the 13th February,
2020, seeking to annul the changes made for the recruitment and
promotion to the post of Deputy Director in AICTE vide AICTE
Notification No. F.2-43/AICTE/Estt./RR of DD/2018 dated the 19th
March, 2018.

[Pleaced in Library. For (1) and (2) See No. L.T. 2300/17/20]

Il. A. (1) A copy each (in English and Hindi) of the following papers, under sub-

section (4) of Section 22 of the National Institutes of Technology Act,
2007:-

0]

(ii)

@)

(b)

©

@)

(b)

Fifty-ninth Annual Report of the National Institute of
Technology, Durgapur, West Bengal, for the year 2018-19.

Fifty-ninth Annual Accounts of the National Institute of
Technology, Durgapur, West Bengal, for the year 2018-19, and
the Audit Report thereon.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2258/17/20]

Annual Report and Accounts of the National Institute of
Technology, Rourkela, Odisha, for the year 2018-19, together with
the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2294/17/20]
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(i)

(iv)

V)

(vi)

(vii)

(viii)

@)

(b)

@)

(b)

@

(b)

@)

(b)

@

(b)

@

(b)

@)
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Annual Report and Accounts of the National Institute of
Technology, Meghalaya, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2289/17/20]

Annual Report and Accounts of the National Institute of
Technology, Jamshedpur, Jharkhand, for the year 2017-18,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2256/17/20]

Annual Report and Accounts of the National Institute of
Technology, Hamirpur, Himachal Pradesh, for the year 2017-18,
together with the Auditor3 Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2288/17/20]

Annual Report and Accounts of the National Institute of
Technology, Patna, Bihar, for the year 2017-18, together with the
Auditor 3 Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2003/17/20]

Annual Report and Accounts of the National Institute of
Technology, Dimapur, Nagaland, for the year 2017-18, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2291/17/20]

Annual Report and Accounts of the National Institute of
Technology, Dimapur, Nagaland, for the year 2018-19, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2291/17/20]

Annual Report and Accounts of the National Institute of
Technology, Arunachal Pradesh, Doimukh, for the year 2016-17,

together with the Auditor's Report on the Accounts.
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(b)

@)

(b)

@)

(b)

@)

(b)
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Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2259/17/20]

Annual Report and Accounts of the Malaviya National Institute
of Technology, Jaipur, for the year 2018-19, together with the
Auditor3 Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2260/17/20]

Annual Report and Accounts of the National Institute of
Technology, Karnataka, Surathkal, for the year 2018-19, together
with the Auditors Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2292/17/20]

Annual Report and Accounts of the Motilal Nehru National
Institute of Technology, Allahabad, Prayagraj, for the year 2018-
19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2295/17/20]

Annual Report and Accounts of the Dr. B.R. Ambedkar National
Institute of Technology, Jalandhar, Punjab, for the year 2018-19,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

(2 Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Pleaced in Library. See No. L.T. 2296/17/20]

B. () A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 22 of the National Institutes of Technology, Science
Education and Research Act, 2007:-

0]

@)

(b)

Annual Report of the Indian Institute of Science Education and
Research (IISER), Bhopal, for the year 2018-19.

Annual Accounts of the Indian Institute of Science Education
and Research (IISER), Bhopal, for the year 2018-19, and the
Audit Report thereon.
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(b)

©

(i) (a)

(b)

©
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Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2399/17/20]

Annual Report of the Indian Institute of Science Education and
Research (IISER), Pune, for the year 2018-19.

Annual Accounts of the Indian Institute of Science Education
and Research (IISER), Pune, for the year 2018- 19, and the Audit
Report thereon.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2390/17/20]

Annual Report of the Indian Institute of Science Education and
Research (IISER), Kolkata, for the year 2018-19.

Annual Accounts of the Indian Institute of Science Education
and Research (IISER), Kolkata, for the year 2018-19, and the
Audit Report thereon.

Review by Government on the working of the above Institute.

Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Pleaced in Library. See No. L.T. 2389/17/20]

A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 30 and sub-section (4) of Section 31 of the Central
Universities Act, 2009:-

0 @

(b)

©

@i @

(b)

©

Tenth Annual Report of the Central University of Rajasthan,
Ajmer, for the year 2018-19.

Annual Accounts of the Central University of Rajasthan, Ajmer,
for the year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above University.
[Pleaced in Library. See No. L.T. 2281/17/20]

Annual Report of the Central University of Jammu, for the year
2018-19.

Annual Accounts of the Central University of Jammu, for the
year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above University.
[Pleaced in Library. See No. L.T. 2280/17/20]
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(i)

(iv)

V)

(vi)

(vii)

(viii)

@)

(b)

©

@)

(b)

©

@)

(b)

(b)

@)

(b)

©

@)

(b)

[RAJYA SABHA] on the Table

Tenth Annual Report of the Central University of Himachal
Pradesh, Dharamshala, for the year 2018-19.

Tenth Annual Accounts of the Central University of Himachal
Pradesh, Dharamshala, for the year 2018-19, and the Audit Report
thereon.

Review by Government on the working of the above University.
[Pleaced in Library. See No. L.T. 2283/17/20]

Annual Report of the Central University of South Bihar, Gaya,
for the year 2018-19.

Annual Accounts of the Central University of South Bihar, Gaya,
for the year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above University.
[Pleaced in Library. See No. L.T. 2268/17/20]

Annual Report of the Mahatma Gandhi Central University
Motihari, Bihar, for the year 2016-17.

Review by Government on the working of the above University.
[Pleaced in Library. See No. L.T. 2266/17/20]

Annual Report of the Mahatma Gandhi Central University
Motihari, Bihar, for the year 2017-18.

Review by Government on the working of the above University.
[Pleaced in Library. See No. L.T. 2266/17/20]

Annual Report of the Mahatma Gandhi Central University,
Motihari, Bihar, for the year 2018-19.

Annual Accounts of the Mahatma Gandhi Central University,
Motihari, Bihar, for the year 2018-19, and the Audit Report
thereon.

Review by Government on the working of the above University.
[Pleaced in Library. See No. L.T. 2266/17/20]

Annual Report of the Hemvati Nandan Bahuguna Garhwal
University, Srinagar, Uttarakhand, for the year 2018-19.

Annual Accounts of the Hemvati Nandan Bahuguna Garhwal
University, Srinagar, Uttarakhand, for the year 2018-19, and the
Audit Report thereon.
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@
D. (1)
@
E
@

(c) Review by Government on the working of the above University.
[Pleaced in Library. See No. L.T. 2396/17/20]

(iX) Eleventh Annual Accounts of the Central University of Karnataka,
Kalaburgi, for the year 2018-19, and the Audit Report thereon.

()  Annual Accounts of the Guru Ghasidas Vishwavidyalaya, Bilaspur,
Chhattisgarh, for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. For (ix) and (x) See No. L.T. 922/17/20]

Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 33 and sub-section (4) of Section 34 of the Tripura
University Act, 2006:-

(@  Annual Report of the Tripura University, Suryamaninagar, Tripura, for
the year 2018-19.

(o)  Annual Accounts of the Tripura University, Suryamaninagar, Tripura,
for the year 2018-19, and the Audit Report thereon.

() Review by Government on the working of the above University.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Pleaced in Library. See No. L.T. 2395/17/20]

A copy each (in English and Hindi) of the following papers under
sub-section (2) of Section 29 and sub-section (4) of Section 30 of the
Maulana Azad National Urdu University Act, 1996:-

(@  Twenty-first Annual Report of the Maulana Azad National Urdu
University, Hyderabad, for the year 2018-19.

(b)  Twenty-second Annual Accounts of the Maulana Azad National Urdu
University, Hyderabad, for the year 2018-19, and the Audit Report
thereon.

() Review by Government on the working of the above University.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Pleaced in Library. See No. L.T. 2264/17/20]
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A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 33 of the Rajiv Gandhi University Act, 2006:-

(@  Thirty-first Annual Report of the Rajiv Gandhi University, Doimukh,
Arunachal Pradesh, for the year 2018-19.

(b) Review by Government on the working of the above University.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Pleaced in Library. See No. L.T. 2265/17/20]

A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 28 and sub-section (4) of Section 29 of the
University of Hyderabad Act, 1974:-

(@ Forty-fourth Annual Report of the University of Hyderabad,
Hyderabad, for the year 2018-19.

(b)  Annual Accounts of the University of Hyderabad, Hyderabad, for the
year 2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above University.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Pleaced in Library. See No. L.T. 2263/17/20]

A copy each (in English and Hindi) of the following papers, under
sub-section (3) of Section 24 and sub-section (4) of Section 26 of the
Auroville Foundation Act, 1988:-

(@ Annual Report and Accounts of the Auroville Foundation, Auroville,
Tamil Nadu, for the year 2018-19, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Foundation.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Pleaced in Library. See No. L.T. 2344/17/20]

A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 23 of the Institutes of Technology Act, 1961:-

(i) Annual Accounts of the Indian Institute of Technology (I1T), Dharwad,
for the year 2017-18, and the Audit Report thereon.

[Pleaced in Library. See No. L.T. 2279/17/20]
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Annual Accounts of the Indian Institute of Technology (11T), Bombay,
for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. See No. L.T. 2228/17/20]

Annual Accounts of the Indian Institute of Technology (IIT), Delhi,
for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. See No. L.T. 2231/17/20]

Annual Accounts of the Indian Institute of Technology (I1T), Kanpur,
for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. See No. L.T. 2226/17/20]

Annual Accounts of the Indian Institute of Technology (11T), Guwahati,
for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. See No. L.T. 2227/17/20]

Annual Accounts of the Indian Institute of Technology (I1T), (BHU)
Varanasi, for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. See No. L.T. 2229/17/20]

Annual Accounts of the Indian Institute of Technology (1IT), Ropar,
for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. See No. L.T. 2230/17/20]

Annual Accounts of the Indian Institute of Technology (11T), Bhilai,
for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. See No. L.T. 2232/17/20]

Annual Accounts of the Indian Institute of Technology (11T), Palakkad,
for the year 2018-19, and the Audit Report thereon.
[Pleaced in Library. See No. L.T. 2388/17/20]

(@ Annual Report and Accounts of the Indian Institute of
Technology (11T), Indian School of Mines, Dhanbad, for the year
2018-19, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(2 Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.

[Pleaced in Library. See No. L.T. 2233/17/20]

J. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 28 and sub-section (4) of Section 29 of the Central
Universities Laws (Amendment) Act, 2008:-
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(@  Forty-fifth Annual Report of the North-Eastern Hill University (NEHU),
Shillong, for the year 2018-19.

(b)  Annual Accounts of the North-Eastern Hill University (NEHU),
Shillong, for the year 2018-19, and the Audit Report thereon.

(c) Review by Government on the working of the above University.

Statement (in English and Hindi) giving reasons for the delay in laying the
paper mentioned at (1) above.
[Pleaced in Library. See No. L.T. 2267/17/20]

A copy each (in English and Hindi) of the following papers, under sub-
section (5) of Section 23 and sub-section (4) of Section 28 of the Indian
Institute of Management Act, 2017:-

(@ Annual Report and Accounts of the Indian Institute of Management
(11M), Rohtak, for the year 2018-19, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Institute.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Pleaced in Library. See No. L.T. 2402/17/20]

A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 28 and sub-section (4) of Section 29 of the Indira
Gandhi National Open University Act, 1985:-

(@ Annual Report of the Indira Gandhi National Open University
(IGNOU), New Delhi, for the year 2018-19.

(b) Annual Accounts of the Indira Gandhi National Open University
(IGNOU), New Delhi, for the year 2018-19, and the Audit Report
thereon.

(c) Review by Government on the working of the above University.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Pleaced in Library. See No. L.T. 2273/17/20]

A copy each (in English and Hindi) of the following papers, under
sub-section (5) of Section 28 and sub-section (3) of Section 37 of the
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Indian Institutes of Information Technology (Public Private Partnership) Act,
2017:-

0]

(i)

(i)

(iv)

V)
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@
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(b)
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(b)

©

@)

(b)

Annual Report and Accounts of the Indian Institute of
Information Technology (I1IT), Chittoor, Andhra Pradesh, for the
year 2017-18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2286/17/20]

Annual Report and Accounts of the Indian Institute of
Information Technology (I11T), Dharwad, Karnataka, for the year
2017-18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2284/17/20]

Annual Report and Accounts of the Indian Institute of
Information Technology (111T), Kottayam, Kerala, for the year
2016-17, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2287/17/20]

Annual Report and Accounts of the Indian Institute of
Information Technology (111T), Kottayam, Kerala, for the year
2017-18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Annual Report of the Indian Institute of Information Technology,
Design and Manufacturing, Kancheepuram, for the year
2018-19.

Annual Accounts of the Indian Institute of Information
Technology, Design and Manufacturing, Kancheepuram, for the
year 2018-19, and the Audit Report thereon.

Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2285/17/20]

Annual Report of the Indian Institute of Information Technology,
Pune, for the year 2016-17.

Annual Accounts of the Institute of Information Technology
Pune, for the year 2016-17, and the Audit Report thereon.



18  Papers laid [RAJYA SABHA] on the Table

@

(vii)

(c) Review by Government on the working of the above Institute.
[Pleaced in Library. See No. L.T. 2278/17/20]

(@ Annual Report of the Indian Institute of Information Technology
and Management, Pune, for the year 2017-18.

(b) Annual Accounts of the Indian Institute of Information
Technology and Management, Pune, for the year 2017-18, and
the Audit Report thereon.

(c) Review by Government on the working of the above Institute.

Statements (in English and Hindi) giving reasons for the delay in laying

the papers mentioned at (1) above.

[Pleaced in Library. See No. L.T. 2278/17/20]

N. A copy each (in English and Hindi) of the following papers:-

0]

(ii)

(i)

(iv)

@)

(b)
©

(b)
©

@)

(b)
©

@)

(b)

Annual Report of the Indian Institute of Technology (I1T), Dharwad,
for the year 2017-18.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2279/17/20]

Annual Report of the Indian Institute of Technology (1IT), Bombay,
for the year 2018-19.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2228/17/20]

Annual Report of the Indian Institute of Technology (I1T), Delhi, for
the year 2018-19.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2231/17/20]

Annual Report of the Indian Institute of Technology (l1T), Kanpur,
for the year 2018-19.

Review by Government on the working of the above Institute.
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Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2226/17/20]

Annual Report of the Indian Institute of Technology (11T), Guwahati,
for the year 2018-19.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2227/17/20]

Annual Report of the Indian Institute of Technology (IIT), (BHU)
Varanasi, for the year 2018-19.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2229/17/20]

Annual Report of the Indian Institute of Technology (1IT), Ropar, for
the year 2018-19.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2230/17/20]

Annual Report of the Indian Institute of Technology (I1T), Bhilai, for
the year 2018-19.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2232/17/20]

Annual Report of the Indian Institute of Technology (I1T), Palakkad,
for the year 2018-19.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2298/17/20]
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(xd)

(i)

(i)

(xiv)
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(b)

@)

(b)

©

(@)

@)

(b)

©

@)

(b)

©

(@)

@)

(b)

Annual Accounts of the Tezpur University, Assam, for the year 2018-
19, and the Audit Report thereon, under sub-section (4) of Section
31 of the Tezpur University Act, 1993.

Statement giving reasons for the delay in laying the paper mentioned
at (a) above. [Pleaced in Library. See No. L.T. 1745/17/20]

Annual Report of the National Council for Promotion of Sindhi
Language (NCPSL), New Delhi, for the year 2018-19.

Annual Accounts of the National Council for Promotion of Sindhi
Language (NCPSL), New Delhi, for the year 2018-19, and the Audit
Report thereon.

Review by Government on the working of the above Council.

Statement giving reasons for the delay in laying the papers mentioned
at (a) and (b) above. [Pleaced in Library. See No. L.T. 2262/17/20]

Annual Report of the Himachal Pradesh School Education Society
implementing the Sarva Shiksha Abhiyan (SSA), Shimla, for the year
2016-17.

Review by Government on the working of the above Society.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 424/17/20]

Annual Report of the National Council for Promotion of Urdu
Language (NCPUL), New Delhi, for the year 2018-19.

Annual Accounts of the National Council for Promotion of Urdu
Language (NCPUL), New Delhi, for the year 2018-19, and the Audit
Report thereon.

Review by Government on the working of the above Council.

Statements giving reasons for the delay in laying the papers mentioned
at (a) and (b) above. [Pleaced in Library. See No. L.T. 2261/17/19]

Annual Accounts of the Manipur University, Canchipur, Imphal, for
the year 2017-18, and the Audit Report thereon, under sub-section (3)
of Section 33 of the Manipur University Act, 2005.

Statement giving reasons for the delay in laying the paper mentioned
at (a) above.
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Annual Accounts of the Nagaland University, Lumani, Nagaland, for
the year 2018-19, and the Audit Report thereon, under sub-section (4)
of Section 32 of the Nagaland University Act, 1989.

Statement giving reasons for the delay in laying the paper mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2274/17/20]

Annual Accounts of the Indira Gandhi National Tribal University,
Amarkantak, Madhya Pradesh, for the year 2018-19, and the Audit
Report thereon, under sub-section (4) of Section 35 of the Indira
Gandhi National Tribal University Act, 2007.

Statement giving reasons for the delay in laying the paper mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2275/17/20]

Annual Report and Accounts of the National Institute of Educational
Planning and Administration (NIEPA) (erstwhile NUEPA), New Delhi,
for the year 2015-16, together with the Auditor's Report on the

Accounts.
Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2271/17/20]

Annual Report and Accounts of the Lakshadweep Samagra Shiksha
Abhiyan State Mission Authority, implementing the Samagra Shiksha,
UT of Lakshadweep, for the year 2018- 19, together with the Auditor's

Report on the Accounts.
Review by Government on the working of the above Authority.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2400/17/20]

Annual Report and Accounts of the Ghani Khan Choudhury Institute
of Engineering and Technology (GKCIET), Malda, West Bengal,
for the year 2018-19, together with the Auditor® Report on the

Accounts.
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Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2391/17/20]

Annual Report and Accounts of the National Institute of Foundry and
Forge Technology (NIFFT), Ranchi, Jharkhand, for the year 2018-19,
together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2393/17/20]

Annual Report and Accounts of the Central Institute of Technology
(CIT), Kokrajhar, Assam, for the year 2018-19, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2394/17/20]

Annual Report and Accounts of the National Institute of Technical
Teachers” Training and Research (NITTTR), Bhopal, for the year 2018-
19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2392/17/20]

Annual Report and Accounts of the National Institute of Technical
Teachers Training and Research (NITTTR), Chandigarh, for the year
2018-19, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Pleaced in Library. See No. L.T. 2344/17/20]
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MESSAGES FROM LOK SABHA
(Government Bills)

The Appropriation (No. 2) Bill, 2020;

The Jammu and Kashmir Appropriation Bill, 2020;

. The Jammu and Kashmir Appropriation(No.2) Bill, 2020;

The Jammu and Kashmir Appropriation (No. 3) Bill, 2020; and
The Jammu and Kashmir Appropriation (No. 4) Bill, 2020.

SECRETARY-GENERAL: Sir, | have to report to the House the following

messages received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-

o

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Appropriation
(No. 2) Bill, 2020, as passed by Lok Sabha at its sitting held on the 18th March,
2020.

The Speaker has certified that this Bill is a Money Bill within the meaning of
Article 110 of the Constitution of India."

(In

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Jammu and
Kashmir Appropriation Bill, 2020, as passed by Lok Sabha at its sitting held on
the 18th March, 2020.

The Speaker has certified that this Bill is a Money Bill."

()

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Jammu and
Kashmir Appropriation (No. 2) Bill, 2020, as passed by Lok Sabha at its sitting
held on the 18th March, 2020.

The Speaker has certified that this Bill is a Money Bill."
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(V)

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Jammu and
Kashmir Appropriation (No.3) Bill, 2020, as passed by Lok Sabha at its sitting
held on the 18th March, 2020.

The Speaker has certified that this Bill is a Money Bill."

\Y)

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Jammu and
Kashmir Appropriation (No.4) Bill, 2020, as passed by Lok Sabha at its sitting
held on the 18th March, 2020.

The Speaker has certified that this Bill is a Money Bill."

Sir, | lay a copy each of the Bills on the Table.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON HUMAN RESOURCE DEVELOPMENT

ST GIARMEV SIfeAr (F8] US®l): #eled, § Afgersll & gRem ddHl qer vy
R fum ddfq aea e fen dde dua et afifa @ 31eai uftded
@RS den fe=ll H) U PR g

MR. CHAIRMAN: Hon. Members, | have received notice from Shri Anand Sharma
under Rule 267 on “call data records”. | have not accepted the notice, but | am giving
him an opportunity in Zero Hour.

MATTERS RAISED WITH PERMISSION

Need for Pharma City in the State of Telangana

SHRI B. LINGAIAH YADAV (Telangana):" Hon. Chairman Sir, | thank you for giving
me the opportunity to speak in Zero Hour. | request the Union Government to

tEnglish translation of the original speech made in Telugu.
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immediately sanction Pharma City to the newly formed State of Telangana. It is a well
known fact that Hyderabad and the State of Telangana have a special place in the
field of Pharma. Since one-third of India's pharma products are generated from
Telangana, Hyderabad is recognized as the “Pharma Capital of India””. Around 300
companies are established in and around Hyderabad which are manufacturing pharma
products. Many of these companies are USFDA accredited and export their products
to western countries such as the US and many countries in the Europe and also to
various developing countries. To enhance further development and increase
employment opportunities in this sector and to encourage establishment of
environmentally friendly industries, Hyderabad, Pharma City was set up on a 19,333
acre site with state-of-the-art technology. In the first phase, approximately 8,400 acres
were land pooled. The Master Plan for Hyderabad Pharma City was designed by
Surbana Jurong, a Singapore-based firm renowned for master planning. Central
Government”s environmental clearances from MoEF (Ministry of Environment and
Forests) have already been obtained. This project will attract investments of
approximately ¥ 64,000 crores and create direct and indirect employment opportunities
for nearly 5,60,000 persons. Acknowledging the importance of this project, Department
for Promotion of Industry and Internal Trade (DPIIT) has given its approval. Sit,
Telangana is a newly formed State and has become a role model in the fields of
development. Hon”ble Chief Minister of Telangana, Shri K. Chandrashekhar Rao is
implementing various welfare schemes and development programmes. Shri Kalvakuntla
Taraka Rama Rao, Minister of MA&UD, Industries and IT&C in Telangana has been
successful in attracting investments through “Telangana State Industrial Project
Approval and SelfCertification System (TS-iPASS)””. Industrialists from other States of
the country and from various other countries are showing keen interest to invest in
Telangana. Sir, through you | request the Central Government to immediately accord
permission to the Pharma City in Hyderabad. Thank you.

MR. CHAIRMAN: The substance is, he wants that establishment of a pharmacity
should be permitted at the earliest.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, | associate myself with the matter
raised by Shri B. Lingaiah Yadav.

DR. BANDA PRAKASH (Telangana): Sir, | also associate myself with the matter
raised by Shri B. Lingaiah Yadav.
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Need to allow Self-Help Groups (SHGS) to act as Banking
Correspondents

sirelt W 2w (3ifeem): I9_A= R, # Self-Help Groups @I banking
correspondents & WU H BT P IR b IR H Al dsd gl

W, o WPHR & 37 flagship programmes H 3 financial inclusion T& Fgcayol
BRPH T TqP (Y P75 AR I b drd AOgd AIEI DI AIDBAT 8, Tl
% I19dl ¥ brick and mortar branches, I physical & ITERT & HFH & HROT
TOH 91T SO 81 8l Bl SNfeur § 70 WR¥e UM udrydl ¥ brick and mortar
branches &l €| fisel 9 Aell § ¥e # Had 353 brick and mortar branches
Grell T §1 5T A P 6,798 UM ARG 4 ¥ NG 1,875 UM dErddl H §@
IEY E1 A 4,000 F W SIET UM UERGl W96 @ AW @l g

T, I H by oA W UMW UErgal H brick and mortar branches T B &
®RT banking correspondents St w0 | @R &I WdT U T8l &I Ul el gl
ST commercial banks € branches € 3 agriculture, allied sector 3iR Self-Help Groups
B gl BU A RO A A& 7w e €1 9% B UAW gErd § R banking
system &1 R =&l fdar T, a1 digital payment &1 I @& €, 98 BN T8l
B Fh

W, A0G HEH A H WHR A AN HRal § & S wHa 9 B [
¥ dErgdl § §6 emErd 9€i €, g@f brick and mortar branches @ell ST 3R
financial inclusion @I #igd #=< & faw I Self-Help Groups €, 4 A= &™
P} T &, STl | banking correspondent BT B HRA B AT &I Y, AT
e a7 H S AR €, 9 @ a9 ¥al U 9, ggdig |

MR. CHAIRMAN: Yes, Rangarajan ji. Do you want to associate or what?
SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, my notice is there.

MR. CHAIRMAN: Your notice is there.

SHRI T.K. RANGARAJAN: | have given it for the third time. ...(Interruptions)...

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.
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DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the

matter raised by the hon. Member.

it faemr g ffwe (ST uce): WEiky, # ft Wi B A desn
ERT SoR W vy A wRg Rl gl

sft SAE 3l W (SR UREN): #WElcy, # WY WA B AFANE A9SwT g§RIT
e te e () OA o ysta Gl wort T fw ¢ e e
g1 un b8 e up s 8 S ) S e i SR

Sl SRAT e d91 (R ABigy, § Wt I @1 A 9eR §RT1 OS8R
T v @ wEg el gl

Need to Sanitise Parliamentary papers being supplied to

Members to prevent the spread of Infection

SHRI P. BHATTACHARYA (West Bengal): Sir, I would like to bring to your kind
notice an important matter. Every morning, we get a bunch of papers from the
Parliament House, which contains the Questions and so many other papers. Nobody
knows whether all those papers are sanitised or not. When we open...(Interruptions)....
Yadav ji, please do not laugh. It is a very serious matter. Yes. Nobody knows where
this job of packing is done; nobody knows who is doing this job, nobody knows
whether they have sanitised their hands or not. You and your Ministers are also using
all these papers. So, we shall have to do something. It is the Parliament. It is not
a court. We shall have to take some decision. Sir, I am glad that here you have made
the arrangements for us to sanitise our hands. It is very good. We have requested
the Prime Minister to adjourn the House but, unfortunately, it is not being done. What
can be done? Sir, spread of Coronavirus is such a serious problem. When the Prime
Minister has decided...

MR. CHAIRMAN: What is your suggestion?

SHRI P. BHATTACHARYA: Sir, my suggestion is that all the papers should be
properly scrutinised and sanitised, and, the House should be adjourned immediately

without any further delay.

fTransliteration in Urdu Script.
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SHRI ANAND SHARMA (Himachal Pradesh): Sir, | associate myself with the matter
raised by the hon. Member.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, | also associate myself with the

matter raised by the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI RIPUN BORA (Assam): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI VAIKO (Tamil Nadu): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with

the matter raised by the hon. Member.

DR. BANDA PRAKASH (Telangana): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI KUMAR KETKAR (Maharashtra): Sir, | also associate myself with the matter
raised by the hon. Member.

st diud. gfar (SR UREN): Helgd, H W WA Bl "G9S §RI1 SR
T v 3 9Eg wRa gl

2 e AR @ RIS e &7, fQoel): Aeled, § 9 @i ®
T gRT 9ol T vy @ weg axdl gl

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.
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DR. L. HANUMANTHAIAH (Karnataka): Sir, | also associate myself with the
matter raised by the hon. Member. ...(Interruptions)...

MR. CHAIRMAN: That is your view. You know the position. Adjournment is no
solution. The House needs to be informed that sanitizers have been given to all the
people who have been dealing with these papers. ...(Interruptions)... One minute.
Further steps are to be taken keeping in view the suggestions given by hon. Members.
As | have said yesterday, if any Member has some more suggestion, he or she can
send the same in writing addressed to me or the Secretary-General; the same will be
attended to. ...(Interruptions)...

$ft U=x Fead: IR, Revised List, Bulletin and Questions, & NIC Documents R
T B Mail & od €1 WEmER S SHGT SN B | . (). .

it |wumfe: St ®1 ..(ae)... That is one point. But whatever papers are being
given by hand have to be sanitised. That is the point he has made. What is wrong

in this?

SHRI ANAND SHARMA (Himachal Pradesh): It is a very serious issue.
...(Interruptions)...

MR. CHAIRMAN: | have understood it. | have already taken note of it. Anandji,
please.

SHRI ANAND SHARMA: This virus stays on surface for a very long time.
...(Interruptions)...

MR. CHAIRMAN: Please. | am coming back to you also. ...(Interruptions)... Now,
Shri Prashanta Nanda.

Need to develop National Waterways in the State of Odisha

SHRI PRASHANTA NANDA (Odisha): Sir, it is a good concept. The National
Waterways have many positive things. One, it is lessening the freight charges. Two,
it causes less pollution. In Odisha, we have National Inland Waterway No. 5. | would
like to tell you that for the development of Inland Water Transport, the Government
of India enacted the Act, the National Waterway (Talcher-Dhamra stretch of rivers,
Geonkhali-Charbatia stretch of East Coast Canal, Charbatia-Dhamra stretch of Matai
River and Mahanadi Delta Rivers) Act, 2008 in the Parliament on 18.11.2008 as National
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Waterway No. 5 (NW-5). Subsequently, the Government of India have also enacted
the National Waterways Act, 2016 (Gazette Notification No.18 dated 26.03.2016 of the
Government of India) in which 111 nos. waterways have been declared as National
Waterways, out of which 6 nos. waterways, i.e. NW-5, NW-14, NW-22, NW-23, NW-
64 & NW-96 are in the State of Odisha.

The IWAI have already initiated the action for development of National Waterway
No. 5 (588 km.) which is most economically viable in India. It has been assessed that
the development of the river stretch of National Waterway No.5 would be most
economically viable in India. Accordingly, steps have been taken to develop the
project in two phases, i.e. 1st phase - Jokadia/Pankapal (Kalinganagar) to Dhamra and
Paradip Port (201 km.) and 2nd phase - Talcher to Jokadia/Pankapal (Kalinganagar)
(131 km.) for facilitating the cargo movement through the waterway.

The Government of India may also initiate action for developing other National
Waterways in the State. | urge the Government of India to take steps on priority basis
to implement the development process for first two phases of National Waterway
No. 5, i.e. Talcher Industrial areas with Dhamra and Paradip Port as waterway will

connect industrial as well as coal mining areas to the port.

DR. AMAR PATNAIK (Odisha): Sir, I associate myself with the mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the mention made
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
mention made by the hon. Member.

Agitation by farmers of Amravathi river basin of Tamil Nadu over
construction of Pambar Dam in Kerala

SHRI VAIKO (Tamil Nadu): Sir, Kerala Government is constructing a check dam
in Pattiserry without getting permission either from the Cauvery Tribunal or the
Government of Tamil Nadu. At present, its actual height is 15 feet. Now they propose
to construct it to the height of 30m. It will affect the water source of Amaravathi dam
in Tamil Nadu from Pambar basin. The actual irrigated area of Amaravathi Dam

Reservoir in old ayacut is 48,500 acres and new ayacut area is 21,500 acres. The old
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ayacut area needs 12.66 tmc and new ayacut area needs 4.97 tmc. For drinking water
alone, Karur area in Tamil Nadu requires 0.514 tmc and for industrial purpose
0.492 tmc making it a total of 18.64 tmc per year. The Cauvery Tribunal Order allocates
0.800 tmc water for Kerala from Chengalar project, but they want to construct the new
Pattiserry dam to the capacity of 2 tmc. Amaravathi dam fell short of water inflow
every year from 1966 to till date. If the Kerala Government builds the new dam, it
will affect mainly the sugarcane farmers and other crops in five Districts of Tamil Nadu.
Hence, | urge upon the Union Government and the Cauvery Tribunal to intervene

to stop the construction of the Pattiserry dam.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | associate myself with the mention
made by the hon. Member.

Need for inclusion and construction of Banar-Rathkuria-Kharia

Khagar road on the National Highways

#f IR ARTAC G (RIORAM): FHUNT HEIGY, H AP AT A VP TSh &

Hdyg H WRSR Bl M AT PIAT dredl gl g [ars, &t A odx e

TH B FSh B A BZd H HOC B QAT MY, Fifd Ig 980 & AlD
e @ WS Tl uE feRgae s 21 39 &9 & IEX Id. =3 e iR
faven ®ge A @ Q1 9gd ISIaS! Bagha o E € 3R I gHhl B EOIRI
P W& H SMANHA IEdT Bl I8 s feRgae s M| a8 1 <7 R & fRum
A g s o), AT 9 W I 18 T Bl dle Wl Sl T AR 40-50 TT
® 2222, 24-24 TIHI P cld BT B, 9 W 3T A A A Frpad €1 I8 Ash
AT & QA § e SR & R IE Rl RIS g1 gAY W1 ARAR A FdeT
g fr 390 THSRIR § A1 939 BlRd I Siel 9V IE S MM S Med
@ U 89 NH T #eal & U 79 NH & sl 21 a9 H o7 arel Wai &1 984
IHd it § 9 e gsar g1 9 98 fedl aEuN @ ARy §, 9 Pls
R e ¥ R Sfhs oW WY XEaT €1 H oUb WEH W \Wed HAl S |
gg Fded HRA1 A {6 39 S B [d IR bad 86 [BAMIEY BT ghSl
2, f9F e 9 WY QR FT IRAT 99 S 21 AT ¥ WY SR, SRR,
qISY @ JfEHeEIe db WM & U gfawr 8 Sl 98 g™ $ Wal A gh
Transportation &1 S8 Nl & UM $M & 9 IS Pl Ulddd & (Y 9gd A8
gl

2} T gepTer N (SR U¥): Heled, H WA Bl 39 Ay H dag Al gl
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Seeking of Call Data Records (CDR) of mobile subscribers in recent

months by the Department of Telecommunication

SHRI ANAND SHARMA (Himachal Pradesh): Sir, through you, | wish to draw
the attention of this House and of the Government that officials of the Department
of Telecom have been seeking Call Data Records of millions of subscribers, not
randomly but on a regular monthly basis, including Delhi where we all live. Under
the guidelines and the licence conditions of the mobile operators, the law enforcement
agencies alone can seek the Call Data Records which they have to preserve and

make available in specific cases and not for general surveillance purposes.

Sir, I would like to draw your kind attention that in the year 2013, this issue of
unauthorized access of Call Data Records of several political leaders including the
then Leader of the Opposition, late Shri Arun Jaitley, was raised in the House. The
House took up this matter and the Government was asked to respond. The then UPA
Government had moved to tighten the guidelines for obtaining of the Call Data Records.
Under the new guidelines, such Call Data Records can only be called for after clearance
from the Home Secretary, and officers of the rank of Superintendents of Police and
above alone are authorized to seek such details. Further, the Superintendents of Police
have to give a mandatory declaration to District Magistrates about the Call Data
Records obtained every month. Sir, nothing of this sort has been done, which has
raised bona fide concerns about India being converted into a surveillance State and
the Call Data Records being called for. This is also a serious breach of privacy of
the citizens. Delhi alone has 53 million subscribers. I, therefore, would like the
Government to place on record of this House the orders of the Home Secretary. How
many orders in specific cases have been issued? When were those orders issued?
When did the concerned Superintendents of Police inform the District Magistrates?

And if not, this Government is guilty. ...(Interruptions)...
MR. CHAIRMAN: This is not to make allegations. ...(Interruptions)...

SHRI ANAND SHARMA: We are not accepting the explanation that has been
given. Thank you, Sir.

SHRI ELAMARAM KAREEM (Kerala): Sir, | want to associate myself with the

matter raised by the hon. Member.
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SHRI K.K. RAGESH (Kerala): Sir, | also want to associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also want to associate myself
with the matter raised by the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also want to associate myself with
the matter raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, I also want to associate myself with the matter
raised by the hon. Member.

DR. BANDA PRAKASH (Telangana): Sir, | also want to associate myself with
the matter raised by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also want to associate myself with the matter
raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also want to associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also want to associate myself with the matter
raised by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also want to associate myself
with the matter raised by the hon. Member.

At IERT TS (e uw): Weled, § W Wi Bl 39 vy 9 de9g wRar g

2N e PR a1 RIS o &, faeel): #eed, § W W@d Bl 39 vy
q Jgg BT g

W S FR o ([ER): "ey, § W Wi @1 59 vy ¥ dag dRar g
At ST Il W (SR ¥ weley, § W @I @l 39 vy § dag RO g
Up U8t i sdase ol S0 g e iz 2 i A) B A0 bgla Cla

MR. CHAIRMAN: You have to bring it to the notice of the Government.
...(Interruptions)... The Minister wants to respond.

tTransliteration in Urdu script.
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THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF
COMMUNICATIONS; AND THE MINISTER OF ELECTRONICS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, | want to assure this House
that there is no surveillance. There is no intrusion of privacy. No individual phone
is being tapped or conversation recorded. ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... 30 9 STSY...&dem)... Then | will
not call you when your turn comes. ...(Interruptions)... What is this? | have called
the Minister. The Minister is responding. You don't want to hear the response. &1
AMY B AN T BRd § fF R HEAT T, R BIAT 7, HI A 7

SHRI RAVI SHANKAR PRASAD: Sir, what has been done is that yesterday, the
Department issued a public statement that because of new technology, to address
the issue of call drops, numbers are being taken in a particular area, it is under the
shadow or what not. This is being done with the approval and cooperation of the
operators. Therefore, | want to say it on record that there is no surveillance, no

intrusion, no invasion of privacy at all and we stand committed.

St Wl st o gl L (@aum)... I uerer S, 98 SET Anybody saying
anything unauthorizedly, would not go on record. ...(Interruptions)... Why do you
waste your energies and waste the time of the House? ...(Interruptions)... Shri Sanjay
Singh.

Hunger strike by Swami Sivanand for clean Ganga

it sio R (T o &3, faeel): AR, oMU Ud Iiid deeieid
v w g1 U 919 dEd b1 Al QA gl H Wed iR WeR & & 39
TR FHRIT B AR AT A AR, A ¥ed, BRgR b 6d w@Hl R
Sfl, @l 99 W 80 9y ¥, fUwel 10 f&Hl & oM WX 90 €1 Sl AN
RS SR R T @I odx &1 T B ufgEan W0 B FHear iR R @
ARSAAT Pl TP o FHI T AN Fed & WHI Hal 7 AfQIed Fardn g AR
WHR 7 IR-AR g8l PR T4 drdl B 2| " [ & S Aeled F8ied
g, Sw®M g8l SR WN darn o1 & e uRaomn, R ugfia @
REl &, W @ e iR sffaRedr a8 el 8, 9 48 @I g, offe
ST qPb IFP! Tl AT AT

qER, § Ul qdqr g fb B g 9ed W ¥e fdvy Sorr o b w@rl e
Sft, W@ Mgare S, WHT AW S IR WMl e Sff, 39 9R |dl | S
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Siaq I & folg =Ierar &) &A1 ofel @ dNig # |edl gaadl URl giRged
H SfigT iR HId d I @ 21 9 fied 15 iR 9 oFfed R 21 39 UeR,
ISP Y PR BY A HEN H AR BT I B AT T

AR, H oUd AH W WGR H Oed e {6 $E-9-6H 98l SR
MY qrdt BTG, I TITdd BTG, ITaT S 77/ €, STH1 GHAY1 T S 2,500
fperiey &1 & 21 99 2,500 fhaarfer & & # 3R I B qEArn Al
& & H fEgw @I T 43 URRId JAEIEl el §l MU R ufad I A«
3R SHS! HEARM (Al Bl SHIE-SHE UR dIEd HReb, dfel IR, dlq [ebreray,
TR feeey Tgfid o iR G e @1 S TEN @] 3T §, S9d T
@ gfgman, T @ ifaRerar e B ® 1 L (HEE)... ATUER, 3FR Sad MR
v W A WHR AN T8I FEdl, I I8 9gd Tod ad gl

qaR, § 3MUd 71H ¥ WRGR A 99 oo, ded dw fe sa9d faw
WHl fRmEE S, @l Mpare S, [@HET T4 St iR W@l dHe St &
Sias ST gdl & du1 od @il REse St &1 Sigd §t @@ #§ 81 . (aur)...

Nt gumufey : S B 9 oy Rific &~ @ T

st W Rig 0 9 10 R ¥ e W &1 $Ul xR d8f U 8y, I
ITET BINY AR §H FHRAT B FHAEN DIVY| Igd-9gd  g=IdIs |

it T uprer qE (SR USY): ARGy, H Wd B 39 vy & A ddg wRn
gl

it femR y™Ie fAve (ST ueE): ARy, H W @l 39 vy & 91y ddg
AT E|

2t e Sl WH (SR UQ¥)): #eled, § Wd &l 59 vy & A deg dRl

gl
S e g simge ol S 058 g0 e oz ae (U g A)) B o gl Gliat
-__.]57‘
At aRF. Rimer ([ER): #eley, § W &1 9 favww & A1y d9g F=al g

#t g9 Toas (MERTY): "Ry, § Wt W 3 39 favy ¥ Wy deg axar
gl

tTransliteration in Urdu script.
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it el T Rie (FTR uew): "eigy, # o Wi @ 39 vy & o9y deg
Rl g

st five gar (SR uew);: Helew, § f Wd @ 39 vy & W ddg
Rl g

SHRI RIPUN BORA (Assam): Sir, | too associate myself with the matter raised
by the hon. Member.

SHRI JAIRAM RAMESH (Karnataka): Sir, | too associate myself with the matter
raised by the hon. Member.

DR. BANDA PRAKASH (Telangana): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI SUSHIL KUMAR GUPTA (NCT of Delhi): Sir, | too associate myself with

the matter raised by the hon. Member.

PROF. MANOJ KUMAR JHA (Bihar): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | too associate myself with

the matter raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.

it wurafer: SR ST wEAT B, 9 Fedll d= H oSy Al @ w® @ g,
g GESl § I8l AT L (FEE)..  IE had 3@ RE AR IH RW BT YT
T& T AT At B FE ged ®© fF S wew dlel, $udAl SFd dled QiR
IR AN P MmuReEe favy 8 @ S9Ue fog ¥gt IaR ¥ You know that

Chair is also active and it would take care of all these things. So, please do not disturb

them. Shri Rewati Raman Singh.

Increasing number of cancer patients in the country

2 YT W RiE (SR ey RRAT WIEd, 59 9HY R < 3R g1 BRI
& aRRE 9 SE Vel El BRI ANl Bl SH o E E

st wumfer €1, ¥ 9E ' =Ryl ey vy W oemgvl
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it Yot w9 fie w gy, a1 fowy <o § ofy af amal A & heIRd
8 ¥ public healthcare @1 fadreome gad & de9g # T

AER, § 39 A8l W P AR H IR BT &M T I I 12 ART AR
HASH @ A B AR AT e g1 9RG H B RS 1,300 AN ¥R A A b
ReR 8 ¢ €1 9 W A SHN oW 12 dRd Al @ g Bkt 2

IR, HOR Th YIFH dHRT 8, 399 Hued & fav iR oRf™e dR W)
ST 81 SY a1 AU P S Fdbdl ©, offbd AUGR, AR UMV sdld H
65 BIIAl SFAT Sl YEdl 8, STdl B Wa-Usdid 8] Bl ¥l o9 hex 93
ST ¥ SR fIe’ial ®U o dar ®, 99 SR SHGT SN Yo Bl € IR a9
dPb I8 oAl 8 ol g

AR, § SUd HEH W QR W B AR WRBR Bl UM NPT HRAl Al
g & R Sl & 39 W PRalg 81 B g, SHHI JAGAM TqEl Pl T Al
& 3T dlel g¥ 2030 IH FAMI B wY o Rl AR 70 ARG AN B AT AP
AT B S 3R Sl §og Bl NG| Heled, # gg @redl g fb gurEsl S
T S SN A TS 7, SEH IR B 5 g T F dEd] 10 g T Y
fear oy, R TNE AN SUHT STl BRAT e, gIalg |

sft AT 3rell WM (SR USY): #ElGd, § W Pl AN 9eR §RT SOl

Tq favg & W dAdg Rl gl
A i S iee D0me S 0A Gre oz 35 (O Al) OB e bgla Gl
0 US deu il Sgans. K

S T AR @ RIS 9 &3, fSeoell): #ged, § 9 @ @ 4y
e gRT SolY MY fawy & W dg $al gl

STl w7 e (AW-FERE): qeled, § W W Bl AFHY 9e™ g§RT S3lY
W Yy & A deg Rl g

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with
the matter raised by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.

tTransliteration in Urdu Script.
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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

sit wumfer: S o 0. wEeds |
Need for testing of Thalassemia before marriage

31 v §. wewge (WERTE): WEIey, § ofUd W W Wed & e Solif
Sl U gga Sl Aal Bl AR BT PRl ARl g1 HEGY, BH BRIMIARRY
B TE P §, I§ VD UHMD U BT I &1 B I TARI Sl b
PR g9 €, TR I SR F9¢ genetically 70T g1t € @R Serfifian
B BT A T FHAT B, 9 IWP (Y O IGAN M AAD & | HBIGT,
B U9 SN € & BAN ¥ & e} 9@ Po deficiency AT BRIl &, 99 eriiE
qeR, 39 Ugld & Afdd 99 a1 e Jorfiftrr dgeR, e ufd o qgeR
AR Ul o AR BT a6 ST dTelt Ul JoRif SR BN @ W 984 SaTe]
B Bl 99 AR SO ASR 99 STAT § A B 46 WM & 46 o
S SRIRET PRI TSl 8, bone marrow transmission &I W1 $B 9 T FawAl
HI TSl § 3R genetically I ART AR AW WY carry forward B @t WG
el ¥, 39 gfte 9§ W fl Sug Ao @ IMaedadl €, S9d aR H fawa |
P8 YA W gU ©1 O AIsU9 O Q¥ H R & Ul WWIfdd ufd ek gl
TEI DI TS X BT A fFar T Bl T AN q Py R RV iR
ARS &RIG H B 9 $o AN B o qdhdl | P AAPR gqD Ul -
SITRedhd] dMT Wl 9gd avdd gl $AleY W IR gHE ©§, SU™ ©, Sl Wed
3R IMBR BT &M MHY &R & [ a1 8T E |

Ul aR ¥ € [ WZUA < Sl YA T & 3R g8l W Y8 Bl
T I AR B Ty f& SHE =IIT B, Iqb T URUE fHhad BT ST
g R 9mfoie uRvm ®m 8 I} B, s9Ud IR H ||

GURT 9RA &b 3fex W & R el § & ¥el, R gl Ui dR R An|
far oMU 8k AR IVRLIE & ugel, faae 89 & Ugdl 39 dR§ & Uae™l &
IMITIHAT 8, UG dR W SLaR el § $E-9-F WRHR BT Pl PIRE B |
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SH-SFTEddl e & foy gAR Tollfde W HiRaew a1 el &1 feamm
% Ug $Hh IR W PV HAS QAT SMYI TH SRR ol i, Fifd wmar @
ART HGH AERT: TR $ ge Y BT & Al U R o [l e T @l
‘Thalassemia Day' €If¥d f&am ST iR 96 aR H SFeddl g9l A7

P SR I Gl ¥, SAd AU F8AN < P IOANY, AR & ol R AN
F U F8IN & uUeyE I8d 8, S9d sadr ff 9Eew feur oM @ik, Iw

W1 faeT €, g=mare |

3T A AARNE (H-FRRE): 7eey, § W @ A 9ew gR1 SoY T
g & | dag PRl g

STl BRI T8l (T<Te): #ele, § W WA B "M W §RT SolY U
g & | dag Rl g

2 T AR [T RIS 9 &3, feel): #ged, § 9 @ @ 4y
e gRT SOl MY fawy & W Wdg $al gl

W w9 $AR 3 ([9ER): 7oy, § ff Wd @ AY 9eR gRT o Y
g & | dag Al g

3T, fBIS ot o RToRe): welgy, § A Wd B AN 9ew §RT SoTU
W Yy B A Heg Al g

sft YW faR 9am (B<Te): "Ik, § Y W B AT 96 §RT SolU
¢ favg & W dAdg R gl

3t 99 a8 (FBRTY): HEled, d W WI B AR WeW §RT SO Y
g & | dag AT g
DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised

by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with

the matter raised by the hon. Member.

SHRI BINOY VISWAM (Kerala): Sir, | also associate myself with the matter raised
by the hon. Member.
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MR. CHAIRMAN: Now, Dr. T. Subbarami Reddy. Your name was called yesterday,
but you were not there. You are here today, so, | have called you.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Mr. Chairman, Sir, | am a regular
Member. Yesterday, | got stuck somewhere.

MR. CHAIRMAN: That is why | am concerned. About other irregular people, |
don't take note, but | take note, because you are sincere.

DR. T. SUBBARAMI REDDY: Sir, amendments = therefore, | wanted to be absent
for one day.

MR. CHAIRMAN: Good.
Need for regulation of Crypto Currencies' trading

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, the Reserve Bank of India
had banned banks from providing services to crypto currency exchanges. Recently,
after the Supreme Court ruling, overturning the Circular of the Reserve Bank of India,
Crypto currency is back in circulation, whether it is Bitcoin or Ethereum. With the
result, some people switched to offering crypto-to-crypto trading. Investors who
wanted to engage in such trading preferred international platforms that offer greater
liquidity and better pricing. The countries like Belarus, Malta, Switzerland have come
up with new legislation on crypto currencies and block chain. Thereafter, India has
an opportunity to learn from their experiences and see how best we can harness the
positive potential of crypto assets. Banning crypto-currencies altogether could be
counter-productive because it will take these activities underground. This is also a
very volatile asset class. Moreover, crypto-currencies may not provide diversification
benefit. As the equity markets were down last week, Bitcoin too saw a very sharp
correction. No clear methodologies exist for determining the fundamental or intrinsic
value of this asset class. Despite the inherent risks in it, investors still decide to invest
in crypto-currencies and make them a part of their portfolio like trading. There are

more than 1.7 million crypto-currency investors in India.

In view of the reality, the Government should allow trading, but with proper KYC
(Know Your Customer) and anti-money laundering provisions in place. Therefore, |
urge upon the Finance Minister to bring out regulations in the interest of crypto-
currency investors in India and also to regulate the trading which would bring
transparency.
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the
matter raised by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Need to release post-matric scholarship funds for the Scheduled Castes
Students of Punjab by Central Government

#t TR RiE gl (Yo |vmafa S, Sue RISl TERiTHeT SR STy
weed & W-Aled, uRe Afgh WpIeRRU &1 vy SSM &1 Hier fQarl ¥
scholarships schemes totally Jigal Ta-He gRT sponsored & 31X S9% T8d Central

o

Government different States &I 39! fSAS & S ..(aem)...

2 TR R gar I9ue, URe INue, UHAfEe 3iR degree colleges & IgSeH
B S gEEART iR ol € STl stipends WS ST ¥ WY, 99 §@ @
d ¢ fo fUod aR-u" A<l 9 I & &Y T H ™Gl @ scholarships 71
W fAes @ 99 | A1 I dropout B T AT BTG A et fag T
P! R AR el | I8 e ggd 9ol TR wEedn g1 H amud SRy 99
feurcHe & w31 Sfl, Sl f& I8l 93 Y €, ¥ PeAl dEdal g b ueE d fUed
AA-MS ATl W ddhsias Al aRg & $9 different colleges 9 edi @I Maren T
g, SR ol ) T e iR S\ e s a9 fear ¥ 18.03.2020 &
&% Unstarred Question %t $8F W@ faam & f& St dex @ i annual liability,
committed liability =<t €, US| @1 870 d=ie &I liability €, ignore &I <y #
gAY B 516 el S, IE AY UM written H ST g3 B H el ARl §
f T TRE A B9 Right to Education &1 d1d &R €, gARI a)% USTE SiI drug,
criminal activities § for@ €, depression § §&d SER-SR O AHd & | SHADI A
F fou & = S 9 ¥' smard G & e | S liability €, ignore #1 S
R UG TaHe A A " W @F ® fe U release fvur Sy, arfs et aral
FHg H 3R d=dl @l future ETIE T OBl IE W WAHR W WA T

st BT g9t (BNTTE): ARG, § AMHR 9ed §RT SaV U vy o W
B Adg Bl gl
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PRI dion (BRATN): AwElgy, # W AFMR WS §RT oY Y vy ¥ @™
Bl Wag bRl g |

st diue. gimm (SR URY): Heled, # Wl A Wew gRI1 oy Y fawy
q Wh Bl Adg bRl gl

#ft T el WM (SR UQY): "elgd, H ff AFY 9ew gRT Sy U vy

A W B AEg PRl g
AR 2 0d S e Dhme g et g (R OB o gl Gliat
o US den S2a _uf s

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with

the matter raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | also associate myself with
the matter raised by the hon. Member.

it Y uprer gAt (SR U "WElRy, § Y A9 9ew gRT SelV U vy
A W B HEg PRAT B

st faermR wae e (SR uew): "eiey, § WY A 9 §RT Seig Y
vy 4 W $ d9g R g

it IoTERT TR (Few uRE): Heled, H o A Wew gRT Seiy U fawy
A Wh Bl g bRl gl

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: Now, we will go to the Special Mentions. Shri Naranbhai
J. Rathwa. ...(Interruptions)... Please. You have to make a request to me.
...(Interruptions)... You cannot ask the Minister...(Interruptions)... If he wants to
respond, he will respond. ...(Interruptions)... @i, 3T 93 SMEY...(@@ae™)... If he
wants to respond, he will respond. He will ask me. ...(Interruptions)... Please.
...(Interruptions)... Nothing will go on record including what has been said earlier.

...(Interruptions)... Now, Shri Naranbhai J. Rathwa. ...(Interruptions)... Nothing will

tTransliteration in Urdu Script.
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go on record which has been removed. Ig ugfa & 21 | will not allow this, | am
telling you, if everybody stands up and then U=l Hoi | el YO PN, BHC
oN...(@ae™)... Everybody is getting an opportunity. You must understand; all the sides.

Now, Special Mentions. Shri Naranbhai J. Rathwa.

SPECIAL MENTIONS

Demand for timely promotions in Central Secretariat Services

#f AROMIE O ST ([ORM): QU HEIGd, $ald ARared a1 <2 H Ha
R ST Aaei H A TP & Sl URNHE B Bl e b WU H BE Bl
T foq P8 BRI 9 d=g Afgarey dar (@vded) & /9 FaE H# promotion
B TS IR R A A G WA 8, SEE gARl = Wl services W UM
P B AR SR T

oot aui #§ WY <y afarera dar d§ promotion &1 ST o1 UGIART |
U BN W P WA WAl & g9 UBIRAl BT HAES SR IAE T
Bl 3@ g1 IeRY fomr uerfa & dafgd B I € SR SHdT SH6 wartghi
ol WX A Tl TWIa U RET B A8 WY W W § 6 IRAR s Afdrery
dar H € promotion Fi b & ST €, WP AT o HAwl H UG B
EIERISIR BRI

# 39 A & AEgH ¥ BIFe MR U furT & IS §3 9 b 9T
¢ = daut 7 9 R ol w® ue=fa & fov dopra srdarEl e eiR
SWad w4l Rl &1 U IuAre@i/ear ARIai/sIdRT ABIRAAEIS I
SIRBIRAT & Sifdeld WX WM BT FRY dRan gl W T F I o gema
el g [ P Afdrad dar & [l dani § Ui b1 P yd Bowikd
H® 1 FAING WR O OR™ [Ga1 g, g=14drg |

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the matter raised by

the hon. Member.

it dorg Rie RIS o 87, Aol ARiey, # ot 9 e gRT S3
WYy ¥ W Pl Adg BRal gl

2 Gl AR @1 RIS oEF &7, fQoel): "k, § Wl qFH He
ERT S3Y U vy ¥ Wi &l dag dRal gl
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it 3rEHE IPEIF B ((NER): 7erey, § WY AFFY 9ew g§RT Selv Y favy
A WA B Aeg bRl gl

A8 G ) S e Dme e ke czdse (Uk) arS @A) deal Glia t

onUS dew S0 _uf s

sft faemR v e (SR e wEiky, § ff A W §RT SOT Y
g 4 g $ dag dRar gl
it AT TR (W UeEn): WElRd, H W AV 9ey §RT Solv U fawy
A WA B Aeg bRl gl
Demand to increase seats of OBC Students in Post graduate and
Under Graduate MBBS Seats allotted under All India Quota

PROF. MANOJ KUMAR JHA (Bihar): Sir, post graduate seats and UGMBBS
medical seats allotted under All India Quota for OBC students have not been
implemented in All India Quota (AlQ) Seats pooled from the States, thereby, OBC
students are denied more than 300 seats every year. In 2018-19, under All India Quota
for PG Medical Admission, out of 7972 seats, OBCs got only 220 instead of 2152.
Similarly, under UG seats, out of 4061 seats, only 66 instead of 1096. For the seats
drawn from the States for the All India Quota, SC/STs are provided 15% and 7.5%.
In the same way, OBCs should be provided 27% in All India PG seats as also in the
AIQ drawn from the States. It is a fact that OBC reservation percentage varies from
State to State, so is the case with SC/ST whose percentage also varies from State
to State. Thus, the variation in OBC reservation percentage should not be the reason
for denying 27% reservation in All India Quota UG and PG Seats Pooled from States.
PG diploma seats which are now converted to degree seats is being given to EWS
category only and it should be extended to all categories as earlier. While introducing
EWS reservation, it was told that there shall be 20% increase of seats so that other
category reservation will not be affected, which didn't happen. | request that the
Medical PG seats which have increased owing to change of MCI rule of teacher
student ratio, should be provided to all and not only to EWS.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | associate myself with the matter raised
by the hon. Member.

tTransliteration in Urdu Script.
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SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the matter raised
by the hon. Member.

SHRI B.K. HARIPRASAD (Karnataka): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI G. C. CHANDRASHEKHAR (Karnataka): Sir, | also associate myself with
the matter raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Need for Heritage Protection Laws to protect our Cultural Legacy

SHRI B.K. HARIPRASAD (Karnataka): Sir, India doesn't have heritage protection
laws. Jordan's GDP is less than 2 per cent of India's. Yet, they have an enforcement
agency for heritage. Allegedly stolen antiques of our country are exhibited in northern
and western countries which includes world's largest cut diamonds, the famous
Koh-i-Noor. Recently, the statue of Saint Tirumankai Alvar was acquired by the
Ashmolean Museum at the University of Oxford from Sotheby's auction house in 1967
from the collection of a collector named J.R. Belmont (1886-1981). Does the Government
have any consolidated list for repatriation of the stolen sculptures, or any roadmap
for this or any support is given to the Indian person or group, who has claimed to
restore our cultural legacy from any other country? Some research claims that over
700 million dollar worth of Indian art and antiquities entered the U.S. just in declared
imports over the last decade. | want to know if the Government has identified the
recent smugglers who deal in exporting Indian Art. The 1970 UNESCO Convention
prohibits and prevents the illicit import, export and transfer of ownership of cultural
property and so does UN Resolution 2347. However, countries are not sanctioned or
forced to comply, so, it is up to the Government”s intention and willingness to restore
their cultural heritage. It is also necessary to look into the insensitiveness and
illtreatment for returned idols which are kept in warehouses of the Archaeology
Department.

it oA TS (W USY): Welew, § A e §RT SoiY U favy 9
A Bl TEE PRl

SHRI G. C. CHANDRASHEKHAR (Karnataka): Sir, | also associate myself with
the matter raised by the hon. Member.
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DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with

the matter raised by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the

matter raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

MR. CHAIRMAN: The concerned Minister should take note of this. The Ministry

of Culture is there; no.

Demand to permit import of peas to help Dhal and Flour Milling
trade in Tamil Nadu

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Sir, Tamil Nadu has over 1,000 micro,
small and medium Dhal and Flour mills for processing different varieties of peas, and
thereby provides direct employment opportunities to around 50,000 labourers and
indirect employment to over 65,000 persons. There is a heavy demand for peas in
Tamil Nadu, Puducherry and Kerala as peas is used for preparing traditional snacks
in South. Peas, especially green peas are cultivated in Tamil Nadu only in an extent
of 120 hectares with production of about 1,960 metric tones. The requirement of peas
for Tamil Nadu is about two lakh metric tones and this has to be met by importing
peas from other countries. In this scenario, Director General of Foreign Trade, has
issued a Public Notification on 18.12.2019, imposing a restriction on the import of peas
to 1.5 lakh metric tones for the entire country. Due to this restriction, the cost of peas
has drastically increased to over ¥ 65/- per kilogram in Tamil Nadu. This ban has
detrimentally affected the Dhal and the Flour mills operating as MSME units in Tamil
Nadu and thereby affecting the livelihood of labourers and others who depend on
this trade. This restriction has resulted in shortage of peas and the cost of green
peas has gone up in Tamil Nadu. | appeal to the Government to permit the import

of all varieties of peas including yellow peas and green peas through Thoothukudi
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sea port and safeguard the interest of Dhal and Flour milling trade in Tamil Nadu as
well as the neighbouring southern States.

SHRIMATI VIILA SATHYANANTH (Tamil Nadu): Sir, | associate myself with the
matter raised by the hon. Member.

SHRI A. VIJAYAKUMAR (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

SHRI A.K. SELVARAJ (Tamil Nadu): Sir, | also associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: You have to understand as to what will happen to the
agriculturist, who is growing peas. That is also an issue that has to be kept in mind.
Imports and exports should be talked about, while, taking care of our own Indian
producers.

Need for strong steps to check bad effects of fast food on health

it Irher Rimer (@ FRERE): #wElgg, YRA # fast food &1 TR TS W d@dl
ST el &l TP HN b AR < H AP IR Yod 27.5 [T SR &l
Y A Yg 919 9 3 © fo fast food BT AT HRA dTel @Il H antibiotics
P IR HH BT & AR ITH 3Md drugs &1 resistance develop & ST B 3
antimicrobial resistance ®&d £ W@ HRUT T & food animal production # antibiotics
B IYAN fHar S W8T ¥ ARd & S-fUETS poultry farms # Steal growth & fog
WRYR antibiotics ®1 JUANT AT T el €1 FET b food H BH UM S RED
2| T & P fast food AIfHE T 45 per cent vegetarian &1 UR=d & =i 4 9
@AY P I gY 2017 I antibiotics P food animal production # R1d T &
Mg Tl 2020 I A¥aa: I QT BNMI SFRST 7 W B 99l g1 HRA H
9T fast food & HebeMIes, KFC ST @8l dis &, Sl USA H & W g1 $uil
@1 GlexT AMEs @l S8l 9 USA ¥ fast food @ antibiotics ¥ Had &=+ &1 &M
PR IT T, T8 YRT H 7 T IRA B ufodg Hem e e ® €1 Fast food
P WIfese g9 & AU eFd UV ATl BT SUANT BT ¥, Sl WRey & fog
gIM®R® €| Antibiotics & resistance @I gl AHAT & Udh g8 BRI fast food
gl 39 feum § SMeddl & 91U W $ed SoM Bl oeRd g1 g=gdig |

MR. CHAIRMAN: Instant food means constant disease. This has to be
understood by all.
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SHRI RAVI PRAKASH VERMA (Uttar Pradesh): They have been using high doses
...(Interruptions)...

sit wwmufe: oMy 98 WY | agree.

st < gprer gt wEIey, § W AT 9ew gRT SO U vy 9 Wy @l
g dRal g

sfeelt ST ged (SR URE): ARGy, § A 9ew gRT SeN Y v |
W Bl wEE PRl gl

et Fedpen WIN ((ER): #8igy, § AFHN ¥ gRI SOy U favy o
W Pl wEE PRl gl

AR S ) S e Jire e U 3 1(R) Gaosr QLSS ginay

O3S e SOA uf g

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with

the matter raised by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by
the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRIMATI VIILA SATHYANANTH (Tamil Nadu): Sir, | also associate myself with
the matter raised by the hon. Member.

SHRI RAM VICHAR NETAM (Chhattisgarh): Sir, | also associate myself with the
matter raised by the hon. Member.

SHRI VIJAY PAL SINGH TOMAR (Uttar Pradesh): Sir, | also associate myself with
the matter raised by the hon. Member.

DR. SONAL MANSINGH (Nominated): Sir, | also associate myself with the matter
raised by the hon. Member.

tTransliteration in Urdu Script.
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KUMARI SELJA (Haryana): Sir, | also associate myself with the matter raised by

the hon. Member.

Demand for establishment of professional and regulatory

mechanism in the Engineering field

SHRI K. SOMAPRASAD (Kerala): | thank you, Sir, for giving me this opportunity
to speak. Sir, the Engineering technology play a key role in the development and
economic growth of our country. It elevates the standard of living, adds comfort to
life and brings jobs and homes to men. This is the reason for the high privilege of

engineers in society.

Engineering is the largest segment of the Indian industry. There are 10,396
engineering institutes in India. But only a few institutes are imparting quality education.
AICTE is the only system set out for the qualitative improvement in technical education,
maintenance of norms and standards in engineering education. But the area of
operations of AICTE is limited. There is no Professional or Statutory Council to check
and measure the professional ethics of engineers. It is highly essential to establish
a Statutory Body which imparts high standard of engineering education, grants
recognition and accreditation to engineering colleges, grants registration to engineering
graduates, prescribing professional conduct and etiquette, propriety, with disciplinary
jurisdiction, like NMC, BCI, INC etc., which are functioning as the professional

regulatory bodies in the respective areas.

Hence, my appeal is that necessary steps may be taken to establish a Professional,

Statutory and Regulatory System in the engineering field also. Thank you.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | associate myself with the matter
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised
by the hon. Member.

Demand to bring Cooperative banks under the purview of RBI

St Parer AR (T TSR 99T HEIGY, IR Q¥ H WEdR! d@i U9 Al
B sl uRRICAT &1 IR & (Y yaael 4R ARGR F Ul deRE o
e H Y SANT 11| SH! BN (3R W A6 gRT WRBRI I
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[ Sperrer Tl

@ AT B B dlell ARG AeHRI AARRT DI @I RPpad) 30 wHe ad
off, q7: ARl B WSl FRA B NS A & Td U ARPRI & AR THRT
o f5 dear) o vd wffal § Iomifae frgfeaat € @ Sd, Sad gue
Td STl e et | for e e dmfedl @ @ qgfdd & forg qrea fan
ST oREl © fd fEEEl @) sfe goll Bl @d”r 8 T §l 39 BRU WRRI
do QR T8 €, il ANEedl ¥ JEeRl d6l B U\ I g gl gfh
IR FEhRI 56 Rod 9@ & =™l §, sAGv g= Ro/d 96 & ofdid fhar
SITY, R FEdIRdr, St arior o) 9 @ dg §, 9% G I®, STl WEHR
fEfaa vd 96 WRA H S SR WReGR 39 Q¥ H a¥H HeH $OIv|

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the
matter raised by the hon. Member.

St AHASIT IR (SR T<¥): Feled, H | A1 95 §RT So¢ U fawa
A WA B WEE bRl g

it 3o waw R (7 ueEn: welky, § W A9 9ew gRT SelV U vy
A WA B WEE bRl g

CHAIRMAN: Mr. Navaneethakrishnan, an observation has already been made to
this effect. You are not supposed to come to the Table. You can do so only after
the session.

SHRI A. NAVANEETHAKRISHNAN: | am sorry, Sir.

Demand for shifting of the Passport Office from Meerut
Cantonment to Meerut city

St BT FET (TR U WUMURT ABIGY, H SR UQY & WS R |
I g1 AR ISl ARG H UH UUIC WAl Fs T, S WS He H Red o 5d
fafesT @1 e 9gd & SoR gl o SHal & fou Ui S H UM @
faw ot @t gher 98 & ik T € e @ wEwen ¥ uRd 99
d T @ gRwr W Sudw el § e BRU Y A dRyed WRE IEd
g1 39 BRU W AH AT B BiSASAT BT AHAT BIAT Ugdl & 3R Th ol
M & AU IRER URAUE SNfhd & Tah o Usd &1 dhe &9 H B &
RO Jgf A dfgefact Wt T8 € e FR Wt @ ® 9gd fawa g
gl
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3 UG HEH A W WHR A AWE ¢ [ urqure iy &l AS &e
H Fbrerer RS WeR # Wiell Y qor w4l Jorqd gfaums | S gafsera fdar
g, 9 @ grdie Siffthd @l e &1 M of |l

it faorr o R IR (SR QY "EIGY, H AFE 9ew §RT SolU Y
g 4 W @ ddg Al g

Demand to take effective steps to ensure compensatory afforestation

DR. AMAR PATNAIK (Odisha): Sir, compensatory afforestation is one is of the
conditions stipulated by the Central Government while approving proposals for
diverting the use of forest land under the Forest Act. In 2019, the Government released
X 47,436 crore to States for compensatory afforestation. Implementation of these
projects is crucial. Forests serve an additional utility of trapping and storing vast

reserves of atmospheric carbon dioxide as 'carbon sinks'.

Under Article 4 of the Paris Agreement, as part of its intended nationally
determined contributions, India had pledged to create an additional carbon sink of
2.5 to 3 billion tonnes of carbon dioxide equivalent through additional forest cover
by the 2030. The Government can leverage afforestation activities to meet its target
while addressing statutory forest conservation requirements. This is vital as
atmospheric carbon dioxide concentration has reached a global level 413 particles

per million against earth's historical average of 280 particles per million.

In normal circumstances, this practice is taken up over an equivalent area of non-
forest land. However, this does not compensate the ecological loss, damage to water
resources and soil erosion. As per recent data released by Ministry of Environment,
seven States had no compensatory afforestation activities for 'non-forest land'
approved in the year 2018-19. Eight States did not have any such projects approved
on 'degraded forest land'. | demand that the Government introduce both incentives
and punitive measures to ensure afforestation is taken up by all States, the
compensatory afforestation requirement be raised to two times of diverted forest land
in specific cases of significant ecological degradation, and biospheric restoration be

concurrently taken up. Thank you, Sir.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | associate myself with the issue
raised by the hon. Member.



52 Special [RAJYA SABHA] Mentions

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI JOSE K. MANI (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with

the issue raised by the hon. Member.

Demand to improve facilities in medical institute at 11T Khargpur

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, the IIT Kharagpur, has set
up one beautiful medical institute. This will work and provide service to the people
and patients in the district of Paschim Medinipur and the adjoining areas of the
districts and adjoining States like Odisha, Jharkhand and others. This is the first medical
institute which will work jointly with the IIT Kharagpur, intermingling the technological
expertise of the engineering knowledge and medical excellence. The bio-technological
excellence, combined with engineering essence, will give the best possible medical
service from this institute. This medical institute should be the nerve centre of the
medical academics and the research in our country. Dr. Siddhartha Ghosh, an eminent
medical expert and noted neuro-surgeon of our country has been nominated as the
advisor of the institute. The Government of India should consider the name of
Dr. Siddhartha Ghosh, the asset of our country, to the post of Director of this institute,
to make this institute a complete and efficient institute. More funding should be given

for a more greater development of this institute in my district, in Kharagpur town.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | associate myself with the

issue raised by the hon. Member.

Urgent need for corporate governance reforms

SHRI VIJAY GOEL (Rajasthan): Sir, the recent crisis at Yes Bank and moratorium
imposed by the Reserve Bank has highlighted the need of urgent corporate governance
reforms in India. Financial crisis at private banks puts hard earned money of lakhs

of people at risk.

In the past, we have seen changes in the Boards of ICICI Bank and Axis Bank.

Before this, Maharashtra Cooperative Bank Scam case had surfaced too. Though the
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Government has come up with Restructuring Scheme for Yes bank, we need to take
urgent steps to ensure that banks do not go insolvent because of various reasons.
For this, | suggest that, firstly, RBI should amend its corporate governance rules so
that such issues can be identified beforehand and can be dealt with at earlier stages.
Secondly, the hon. Finance Minister had recently increased the deposit insurance
scheme from X 1 lakh to ¥ 5 lakh, which is appreciable. However, a lot of MSMEs
and corporates also hold bank accounts in private banks and ¥ 5 lakh is a meager
amount for them. Those businesses do business worth crores. So, the deposit
insurance scheme for corporates and businesses should be increased. | hope that
the Government will consider these suggestions and amend the corporate governance

rules.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | associate myself with the issue
raised by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the issue raised
by the hon. Member.

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, | also associate myself with

the issue raised by the hon. Member.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: | would like to mention that no Member of the House should
avoid appearing before any investigating agency, when she or he is called upon to
do, by citing the reason of the House duty. As law makers, it is our bounden duty
to respect the law and legal procedures. It applies to all, in all cases, because you
can only inform that the House is in Session, seeking further date, but you cannot
avoid the enforcement agencies or the law enforcing agencies' summons or notices.

This has to be taken note by all.
SHRI JAIRAM RAMESH: Thank you, Sir.

MR. CHAIRMAN: Why do you thank me? That is the position.
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ORAL ANSWERS TO QUESTIONS

Call drops and network congestion problems

*271. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS be pleased

to state:

(@  whether it is a fact that call drops and network congestion problems among
mobile network are growing rapidly in various parts of the country during the last

one year;
(b) if so, the details thereof and Government”s reaction thereto; and

(c) the details of steps taken/proposed to be taken by Government for making

available quality mobile network for the users in the country?

THE MINISTER OF STATE IN THE COMMUNICATIONS (SHRI DHOTRE
SANJAY SHAMRAO): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) India is proud to have a robust mobile communication sector. It is the
second largest telecommunication network in the world in terms of number of
customers. Mobile communications has reached almost every nook and corner of the
country. As on 31st December, 2019, the country has approximately 115 crores mobile
connections. It has 50 crores of connections on 2G technology, 3.9 crores customers
on 3G technology and roughly around 60 crores customers on 4G technology. The
tele-density in the country is 87%. In such a large network with different technologies,
terrain conditions, rapid urban growth, we do find that it is quite difficult for the
Telecom Service Providers (TSPs) to maintain high standards of performance with
respect to the network and quality of service to the customers. It is a fact that in
order to give a good coverage in an area, the requisite number of towers as per radio
engineering are essential. We are in constant dialogue with all TSPs to improve the
quality of service. There are lot of good policy initiatives taken by the Government
and TRAI has placed a robust legal framework to ensure compliance to Quality of
Service (QOS) standards.
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Educating customers regarding the fundamental requirements of tower for a maobile
signal is being done continuously and lot of campaigns are also being done by the
Government as well as TSPs. As per WHO report:-

"...Despite extensive research, to date there is no evidence to conclude that
exposure to low level electromagnetic fields is harmful to human health..." EMF
emissions from a mobile tower, which are below the safe limits prescribed by
International Commission on Non lonizing Radiation Protection (ICNIRP) and
recommended by WHO, have no convincing scientific evidence of causing adverse
health effects. These norms are applicable to Electro Magnetic Field (EMF) emitted
from mobile towers of all technologies including 4G. Department of
Telecommunications have prescribed stricter precautionary norms for exposure limit
for the Radio Frequency Field (Base Station Emissions) which are ten times more
stringent than the existing limits prescribed by ICNIRP and recommended by WHO.
Further, Government of India has taken adequate steps to ensure that TSPs strictly
adhere to these prescribed norms.

The policy initiatives taken by the Government are as follows:-
() Permitting trading/sharing/liberalization of spectrum.
(i) Permitting passive and active infrastructure sharing.
(i)  Notification of Right of Way Rules 2016.
(iv) Making available Government land/buildings for installations of towers etc.

(v) Carrying out EMF awareness campaign to dispel the misgivings to the
public regarding EMF radiations emission from mobile towers through print

and electronic media.

As a result of these initiatives, the growth of towers and BTS in the country
in the last few years has been as follows:-

BTS Growth (During period from April, 2014 to 11th March, 2020)

Total number of BTSs as on 31st March, 2014 . 649,834
Total number of BTSs as on 11th March, 2020 1 21,87,264
BTSs added during the period April, 2014 to 11th March, 2020 : 15,37,430

% of BTS Growth : 237%
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LSA-wise Tower Growth (Durtg December, 2015 to 11th March, 2020)
Total number of Towers for mobile services (in December, 2015) : 415724

Total number of Towers for mobile services . 594,086
(as on 11th March, 2020)

Towers added during December, 2015 to 11th March, 2020 : 178,362

% of growth : 43%

DOT has launched www.tarangsanchar.gov.in where the technical details regarding
electromagnetic radiation have been given. It also allows the common public to view
tower details in their area. In addition, DoT units in all the license service areas inspect
up to 10% of the towers to check the radiation levels. Any citizen can also get the

particular tower verified on payment of a nominal fees.

TRAI Regulations have prescribed two revised stringent parameters for assessing
call drop in mobile network, viz. Call Drop-Rate Spatial distribution measure (benchmark
< 2%) implies that at-least 90% of Cells in the network should perform better than
specified 2% benchmark on at-least 90% of days. Similarly, another new parameter,
Call Drop-Rate Temporal distribution measure (benchmark < 3%) will give confidence
that on at-least 90% of days, network performed better than specified 3% benchmark
for at-least 97% of the Cells.

Significant reduction has been observed in number of complaints pertaining to
Call Drops/Improper Network Coverage received on Centralised Public Grievance
Redressal And Monitoring System (CPGRAMS) in Department of Telecommunications
(DoT) during last three years. The number of complaints received in the year 2017
was 4534 which are reduced to 1678, 1162 and 22 in the years 2018, 2019 and 2020
(upto 31st January, 2020) respectively. State/UT-wise details in this regard is given
in Annexure-1 (See below).

Details of instances of non-compliance in the benchmarks for both call drop and
network congestion parameters reported by TSPs on quarterly basis to TRAI during
the last one year is given in Annexure-11 (See below).

TRAI has also introduced a revised graded Financial Disincentives (FD) structure
for DCR parameters Effective from 1st October, 2017, based on the extent to which
a TSP's performance deviates from the specified DCR benchmark.
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During the year 2018, TRAI has imposed total financial disincentives for not
meeting benchmarks of different parameters under QoS regulations (CMTS) to the tune
of ¥ 3.29 crores out of which ¥ 2.73 crores has been recovered.

The upgradation of the network, addition of cell sites, optimization of the network
at regular intervals and introduction of new technologies are some of the steps taken
by the TSPs in order to improve network performance coverage and quality of service.

Annexure-I

State/UT-wise number of incidents of Call Drops/Improper
Network Coverage (through CPGRAMS)

Sl State/UT Received During Year

No. 2017 2018 2019 2020
1 2 3 4 5 6
1. Andaman and 8 5 1 0

Nicobar Islands

2. Andhra Pradesh 58 23 14 1
3. Arunachal Pradesh n 2 3 0
4.  Assam 3 27 17 2
5. Bihar 331 70 54 1
6. Chandigarh 71 7 13 0
7. Chhattisgarh a1 2 8 0
8. Dadra and Nagar 3 0 2 0
Haveli
9. Daman and Diu 0 0 0 0
10. Delhi 628 190 115 1
11.  Goa 13 2 1 0
12, Gujarat 197 56 49 2

13.  Haryana 230 91 41 0
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1 2 3 4 5 6
14.  Himachal Pradesh 37 8 3 0
15, Jammu and Kashmir 113 18 4 0
16.  Jharkhand 105 31 13 0
17.  Karnataka 146 137 83 1
18. Kerala 4 3 21 0
19.  Lakshadweep 0 0 0 0
20. Madhya Pradesh 124 2 25 0
21. Mabharashtra 513 177 125 4
22.  Manipur 1 0 1 0
23.  Meghalaya 8 2 0 0
24.  Mizoram 5 1 1 0
25.  Nagaland 1 0 0 0
26. Odisha 119 72 25 0
27.  Puducherry 9 1 0 0
28.  Punjab b 41 R} 0
29. Rajasthan 232 89 47 1
30.  Sikkim 3 0 0 0
3L Tamil Nadu 161 73 183 2
32.  Telangana 83 0 16 0
33 Tripura 23 2 2 0
34.  Uttar Pradesh 300 170 5
35.  Uttarakhand 75 0 9 0
36.  West Bengal 281 109 I 2
TotaL 4534 1678 1162 2
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St ¥org W=ka: gHafa S, #E S A S Reng e 7, S| SEH dEl ©
f& "India is the largest telecommunication network in the world in terms of number
of customers." @ifd it is not in terms of quality service to customers. 3md I IFH
WEAd BRI WX, 3MUT MMl Bl $IU B AEKIT Bl B Wil mobile companies
g, 89 W penalty T Iw wX & ® 6 Rgat afa gio gRfl, emo S due
W penalty SIG | # aMuds WS H AS A1d oA W@E g b g6 drge Ul
DA FU P FART HH 8l 8l &l Bl

[SUTHTETE (STl BEHeN WRdlH) o7 g9

ARG, Picl U I TR d9 A 7, 99 Bl Hul & RS SaeT B
T 3R <A o W= &9 Bl Bl 3 Wl companies @ ST BI§ B, ST competition
g, S ST R HHA e[ B BlS ol g WRT SMUPl IS A © AT
3MTH I& HeAl 2 penalty T & dac(E W IR Bid U B FHRT TH el
B B, O 1 WAR DA $0 P R@EEd R AE FRA arenl W HU W
yfody o % IR W A Addl 82

SuvuTeel (A BEHIN URAN): HIA SN, AT SO A« Iy |

£ & AT AR SUGWEdE Heled], AR Wekd 1 |are gel § {d
S Bl ST B FIRT & AT HOlgH b GHET 8, 98 dle-oNd Uvd dH-ar”
Al A Bl H ST qAr aEdl § B S9H Pl guR B3N & 3R g\e Ay
-3 SUN by S 2 Bl TH @ o ¢ & WA g S96 B9e o
ITH1 S disincentive &, SHd folg S8 RB A o U W 9 W T A,
TAY I JMSARIRUA RITH AT &, B9 T8 BIgd] S9d! 3l | #Affex faar
g, S8 S PRIE-pRIg Alg o BRIs Iedbhisdd 8, S-d 91 contact fhar mm
Tl EH SHdl S Hiedd el ¥ SwH Rib 121 ARG did 90 @ 9T L (QGETH).

A Ao W8T W, H S WA YT §, 98 ..(FaEm)..

ot g Ao ARRTE: § SMUP S F IR H gal JEl g, 98 99l e @
g1 Sl gURT Bl I W gl b ¥E Sl wiedd Mol B, IS BRI, A0
S geRd H wel fh gE 9w 9ty wH B W A Sl 98f & 9gd Suiel
FEHd T..(au™)... 981 TR 6,247 dIEGE Hl o R S BRIG-dNIE TR BRI
@1 Financial disincetive 8, @8 I S« afell a1 €l

Juureder (St BEhe W) ST next question BT |
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3 GO IS SUAHTE HEIdl, H1 I8 gBl AT & penalty T b ATESE
Wt did U 8 B €2 W1 U I8 ¢ fF S VA mobile companies €, 3T S
SR Ufody ® TE oI 27, (hFE)...

IuFTEIE (STl wEdhell WRAM): o Sfl, T A€ AUBT GART T B2
N Ao IS RIS, AR QR ARIHSR! YT I AW |

SuwreRel (Al BEPA W) TEl, AU AUl gART Reb U iyl

st Ao/ ST W AT BI S[dd A8l (el o, sdfdv A9 HA S W I
el ol

SuawTede (Al BEdell W) MU U gERT Reb U YO

S o ISd: § gERT U U@ el gl

eiedl, § g gaml dedl g b 89 We el SN g$ we’ d WEd 2
g 9 fAeell TIRUE WR ois BRA ©, Al fdeell QARUC W BAR ARGRI IMar
JH - § qHeS oF H Al §, 98 W PA-U-PH &9 IR did gU Bl Bl
1 BER R U fWRT Bl gm o foar €, St smar §, H9 HA Sf @
§ forar €1 el # el g ..

JUHTEE (STt HEHT URAM): HUAT MY WY U WX 3|

2 AT IS W WWer &y g, H e € <l uv yv el gl # e
U U® Wehdl § b el U I8l | .(FGEF)... § AN dedl gl . (ha). .

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT; AND THE MINISTER
OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sanjayji, don~t shout at the Chair.

2 Ao IS [ S, H shout T8I fhAT &, MU el a1 JE © 1 .(FFEH)...
&1, v T8l 2l
JUHTETE (STt HEHTN URAN): o Sfl, MY HUdl U WX 37|

SHRIMATI SMRITI ZUBIN IRANI: With due respect, a lady is in the Chair. |
never expected him to respond like this. ...(Interruptions)...

3t o WS H respect ¥ Bl 4l RE1 gl . (FEEM)...

JUHTEE (STt HEHTN URAN): o Sfl, MY HUAT U WX 37|
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2 AT IS AFH-AIRAT Heledl, § I8 YB VTl g, H WHR A A HA
S ¥ AFEE o Aredl g 6 A" gs gaisy b H fPw Ul 1 RE dre
wile o, f99 g97 quality service f¥el, ¥RT call drop 7 &1 3R FsI internet service
sredl fel? # AROR W Yol dredl § & 9 gargy & S 5-6 players €, IH
A # 59 HUHl B service o AHAT g2 MU FaIgy, s AUl B ARG e,

W e B OANEEA e

2 g Ao AR qEled, § Usdl € b8 gar g 1 call drops AT congestion
d4 fioel 9 A d BB IR AT ©1 $HD (AU -3l IUR Y S 2
Tl W R feeel § gF9 S drive foran, S99 Ps SE SO} oMU U B 99
e} H SfR oM H a9 §! problem It & I9F oy g9 cell on wheel
T €, MBI Phs SFE I @ df 9 e, I el § o1 @ &1 d I8
T8I ®ear § (& call drop Repa 781 &, <lfd SHH GuR AT &

O I MU I6q: A4 SUFHIIE Sfl, A HA S 4 9gd ol A
fear g1 39 9919 § e SAE 39 919 & f9s ® & 2G technology & connections
50 &I &, 3G technology &% 3.9 @xIg iR 4G technology & roughly 60 &_Trs & |
anft & 5G Y el fhar 2, SNidd WEIR @R 4G TR OE S @TEd €
&l 9% BSNL 3R MTNL @I a1 &, d 89 MTNL &1 faeell d 1 4G ©R <&l
1 UlY € SR BSNL # R4l H ®El-del o (a1 ssdacy ¥ 4G & IR I
S8, 4G eI €1 Sl e[S B RET &, 98 4G W E 8 I 8, 56 W
B E Bl WReA 7 R ¥ W demE ®, F 4G ger %F ¥, a6 |l SRy
I€ & connections @ Y& &1 Hel ¥ BSNL &1 connection w&l e 1 =1 %,
e I8 3G T AR IF@! aolE | Texwe @ wel goer 7E e ot 1 g8
S gfaer Ml 8, SHPT IS use 81 A8l 8l Ul X8 Tl SAGIY W U AT ©
f oR ausl g® f7aT Y@ 8, gfd SRR carrier AUHT €, A R 4G @]

B H MURI T AHRT 8?2

2t O GO ARRIG; dE9-ORE #Rdl, 3 BSNL-MTNL @ ST revival package
IMT &, IFH 1 A & 98 4G & oIy IRt IRY 8 @ T 9P 91§ 'H
4G service S| 3MUY ST HE1, PV S8 8AR $3Id 7,000 BTSs TR 4G I &l
gl

SHRI BINOY VISWAM: Madam Vice-Chairman, there are reports in the country
that the mobile usages are often intercepted by agencies, on the instructions of the

Government. Not only that, call records of the Government officials are also being
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[Shri Binoy Viswam]
taken. So, | would like to know whether the interception of mobile usages and call
records have any connection with the call drops.

St e A MR AgH-IIRAT HEIG], TN Ae HElGd ol 91d hE
e g, 9 fdepe 7€l gam T Quality & IR H AT congestion F IR H YOI
ST, dT scooping, phone tapping @RE, $9 dRE & $B HEl ol | qs AT oIl
T 5 &9 999 TH-g F W fIRaN 3@ P SRNd Bl IR FIHT FEAN
B, Al TEH Sieal 81 JUR BAT|

st AU gFEm Sudwee Heledl, STaER, 2018 H Bidl $U DI URAN H
dened fear T en, e 99 R 919 BRA-$Rd dead TR 8F Bl 8 Bidd
$MA &l AFT S, dfed dadid & SRME Sa AR A o1, ATl fedhl
I dedd IR BH ol aERRh & ff st d wfye fear Srem | S 9wy
AT HUFET & gRT Hel AT o o 9% fog a1 Al § Sg oG 9 fd
ATed <A A SRRl BRI H A8 ST Aredl § b SUHGRel @ gedl W]
& AU H b AIESd Sl @ IMavIhdl g7 ol Buil b WA SIUEyTged
% Mt & fhad Sfad o § &R fhaw Sfad @y S &1 SMagadhal 872

105 2 B e 0 2 i R ) R e S e e B B | R | S 2 S 1 B
gar aredl § b o ™ el § gAR Wl BTS €, 4 #XIe-d{ig fF Al
87 ©1 31 A€, 2014 H &l 649,000 BTS &, T8l 3MS1 S9! WAT d8dhR 21,87,000
g8 S ¥l enft wear WY ¥ gamm fF 6,000 BTS o1 Ri%...(=r@em)...

st figer. gfmm ou I 9a¢ f Use a1 Adl 4, IARER, 2018 A Il dP
foae BTS @11 &7

o} & GOl PRI H98I5dl, GHFAIT 99 S SMaR] 34 2§, 89 sdh
oo S9@1 T <

SuaTemeT (STl BEde URdN): UeH & 272 |
Disbursement towards VRS of BSNL/MTNL employees

*272. SHRI HUSAIN DALWAI: Will the Minister of COMMUNICATIONS be
pleased to state:

(@  whether over 92,000 employees of State-run BSNL and MTNL have so far
opted for the recently announced VRS scheme, the details thereof;

(b) for how long the BSNL and MTNL employees, who have opted for VRS
scheme, will have to wait to get their dues, details of the current status;
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(¢) whether there is any delay in disbursement towards the programme in
Financial Year 2020, the reasons therefor; and

(d) whether it is a fact that Government has set aside provisioning of mere
% 528 crore in the current fiscal year for settlement towards the implementation of
the VRS, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) A Statement is laid on the Table
of the House.

Statement

(a) to (d) A total of 92,956 employees (78,569 employees of BSNL and
14,387 employees of MTNL) have opted for the Voluntary Retirement Scheme (VRS).

VRS retirees are entitled to payment of ex-gratia and pension. In addition,
payment of their General Provident Fund (GPF) subscription, leave encashment and
other dues is to be made on retirement after due verification. Government and PSUs
have made concentrated efforts to make the payment to such large number of VRS
retirees in time. The status of the payment is as below:-

»  Ex-gratia: As, per the VRS scheme, ex-gratia is to be paid in two
instalments. 1st instalment is to be paid by 31.03.2020 and the second
instalment in first quarter of FY 2020-21.

»  Pension: Pension payment was to commence from the month of February,
2020. As on 17.03.2020, pension has been paid to 76,929 out of 77130 eligible
VRS retirees of BSNL and 11233 out of 11494 eligible VRS retirees of MTNL.

»  GPF, Leave Encashment and other dues: GPF final payment has been made
to 77055 personel and remains to be made to only 75 eligible retirees of
BSNL. BSNL has informed that leave encashment and other dues will be
paid to the VRS retirees in the month of March, 2020. MTNL has informed
that all efforts are being made to clear the dues within a month.

The Government has allocated ¥ 5,527.71 crore in the second batch of
Supplementary Demands for Grants for 2019-20 (March, 2020), X 5,000 crore is for
payment of ex-gratia to the employees of BSNL and MTNL and ¥ 527.71 crore towards
implementation of the VRS.
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3t g9 Tods: ded, Uod Gl $9-9-%9 1,00,000 HHATRAT BT dARTH o
T R HHAR! HH B FH aoE F manpower &I scarcity Igd IS AN WX
g¢ Mg gl H AFAE HA S ¥ gel @iedn g fb manpower @ B BT HASHC
foa dvE A fear S 8, 9 manpower &9 8 W W dUdl dld @ | T
dP5? WHR 396 oIy ®T H & 22

St e AT ARG RIS, I e 7 98 UM W HHAIRAT gRT
ot g dloRuw & Wy # geT 7, @1 § S qam aed g 5 g wed a9
|AT B excess manpower @t off | I UM WX IRIRUE & 91 BRI dIUHTATA
B Hol 9 FI9-HIg mem & AT ¥ IR UACITATd &1 dell f[dd @ wile-
PG 25% B I8 TN Tl YOOI H S Bl W dIReE o1, SHS 99 $O
feg @ oISt wHRn I8, dfdd il 89 w3 S W g@al outsourcing R @
g, sOfelT 3/ oW AWl $B Sld T W T &l ¥ IR Ia & manpower
7 8 A9 B W T

#t g9 goas: WEIGY, WHR dld I8l ¥ f& fa 9 manpower B, & ST #
I R W ¥, AT e wearg I8 ¥ fh fha off complaints #RY, 1@ IR
B 45 B & 9/ Y A @ € el 81 &1 Complaint e} & dr& Al &l
TH-09 789 9% BIF 499 B I8l §, Hifh 39d U 9o & v et & T8l
Tl IRER TG 9 el o ¥ B R U e el €1 S elderly @ € Mg
W H AEsd B T8 g R dsdgd vF €, S99 fahd 9 MM W) 98 TS
Tl U IR B B B & oIy AR FT IR B B2

8t 81 6O AR WEIRd], AMGR WeR ® Sl W dRele 8RN, HY Yo
7 & dEr fr goena § gg fawa off, ofeT sad f gurR @ @ Tl oAk i
A #E RFpd M IR IFF AU o o feced <3 A1 3MUdl WRE © |

2 AR aRT. F8edl, § AFHE HEAT S | g gedr g fé gEeatea
IR divgavd # Pl fhar dHar! 82 R9H I 92956 T dIRIRUA AR &, I9H
g feat SR @@ € &R S e 9@l €, S99 dleiRud o9 & fog
MU HE 527 dRIS X YW €1 H AMAR @A S A S wmedn g fe g
3R IIUATIU H Cled fhdd dHaAR! § iR R dlemRed ARl 8, diemRed
T F de fHa HHER) T@d g

sft e WOl R IEUEUe W 78,569 SFdlisel W dRIRGH AR § SR
THETATT § 14,387 9 A 21 s9¢ UB< b IR H o RIar e @ e g,
§ gamr @Edr § & se-adls 99 WAT gHlsd & WRH YH 8 W T SR
) S SHT gHET U1 ¥, SHG! Ugell fhvd S 31 A % Ugd fAerd 3R
gt 3T ATel fHerdt |
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#Y e Rawer: weled, #§ A3 S 1 Usdl due o1 @Edl § b e
3R THCIGATA &I AdRll H Usel dI gail H BBl IR B3N & | ol T Tdh
e © fo o dFT diRuE o 32 8, ST Sl eigwdl IR Re <ol g,
R WIR 9D RST BT A& 82 Rifh R Tole @ Al my Res =&l
FRA AN AU AGHT F MUR TR d ORI HUMAl B HAT I 1 A AN ©
& W &= 3 o e S99 RFeT STANT THSTATd iR SivduEd B g™
i afres 8 SHer Req fear smn =nfud

fafdr ok =y w3 d@aR w3 SR soagie SR EAT denft @3t (st <fa
IHY TNAIE): SUNHIRIE Sfl, MUB! AFA A H S U Bl SR ol Aedl gl
T ¥ S Bl BRI WIR & dR-9RK Jg WS 8 ¥ 6 1o add, gree
gfouet & fU v digwy @1 81 SN 1 dgEuevd iR THEIgEed |, @
ag 91 ®l, YHH B AN B B, §TH 98T g8 b fRA § SR gr-aw &
# M am e €1 98 9T @ 9 9§ 5 gedivave ok diuseeed
BT G BT GEl Yokl TANT W 74 WRAT A AMS M1 o1, IqIDHI BT 5 UL,
7 WA 3R 10 WAC AT| offdd I S 5 Jema & & 6 S f A dieiRes
o Y@ g R SHd JaW SRId WU W SERT oF B Saegahdl BRI dl g7
TGS BT TR S | 31 BART Q1 IR & b g J &Y, el Hiawqel
¢ 3R $HHI AN T |

SHRI BIRENDRA PRASAD BAISHYA: Sir, during my recent visit to Guwahati,
a delegation of employees of BSNL from North-Eastern Region met me. They told me

that they are not getting their monthly salary regularly; they are not getting their medical
benefits for the last several years; and, they are not getting their LTC for the last
several years. Without medical benefits, their families are going through a great
hardship. They are not getting salary, medical benefits and LTC. So, they are
undergoing hardships. | want to know from the Minister what steps is the Government
going to take to provide relief to those employees?

Nt O GO IPRIE: 9 SWIelisy B SFeN] dd @l ol Joll ®, 98 ©
& S T SR 9@l PR VW P sAfSfagjerd BRI (cawm)...

SHRI BIRENDRA PRASAD BAISHYA: But LTC is not a medical benefit. TaleR]
sfefasera T8 2

2 g GO ARRME: H UHT ARl & IR H q@1 W8T §| Wy AfShd, AR
qIRE & P HAFel BRI A I AeHT A A UdEd fHAr Q|

SuvruTeel (el BEBe URAN): U A 273 |
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Equality in access to higher education for transgender persons

*273. SHRIMATI VANDANA CHAVAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of transgender students, teaching and non-teaching staff in
various Central Universities across the country, University-wise;

(b) whether the Ministry has taken/proposes to take any steps to treat
transgender persons as Socially and Educationally Backward Classes of citizens and
extend reservation in admissions in educational institutions, as directed by the Supreme
Court in National Legal Services Authority vs. Union of India, (2014);

(c) if so, details thereof and if not, reasons therefor; and

(d) details of any other measures taken/proposed by the Ministry to ensure
equity in access to higher education for transgender students in past three years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) to (d) A Statement is laid on the Table of the House.

Statement

(@ As reported by the Central Universities, in Indira Gandhi National Open
University (IGNOU) a total of 88 transgender students have been enrolled during 2019.

(b) and (c) In order to provide for protection of rights of transgender persons
and their welfare, the Central Government enacted "The Transgender Persons
(Protection of Rights) Act, 2019".

The transgender persons are entitled to different kinds of reservations such as
Scheduled Castes (SC), Scheduled Tribes (ST), Other Backward Classes (OBC),
Economically Weaker Section (EWS) in cases of admission in educational institutions
and for Government jobs in their respective category. Also as per clause 13 of the
Act, every educational institution funded or recognized by the appropriate Government
shall provide inclusive education and opportunities for sports, recreation and leisure
activities to transgender persons without discrimination on an equal basis with others.

(d) Following actions have been taken by University Grants Commission (UGC)
for transgender students:-

() Inclusion of 'separate category' for ‘transgender' students in the forms/
proforma of all the schemes.
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(i) The transgender students have been given relaxation in fee, age, eligibility
conditions and qualifying criteria for National Eligibility Test (NET) at par
with SC/ST/Persons with Disability (PWD) categories.

(iii)  All the Universities have been directed that they create good environment
and facilities for the transgender students so that transgender students
can study fearlessly with dignity.

All India Council of Technical Education has started collection of information about
transgender students from 2020 session.

SHRIMATI VANDANA CHAVAN: Madam, | had asked this question in part (a),
"the number of transgender students, teaching and non-teaching staff in various
Central Universities across the country, University-wise." And the reply that | have
got is, "As reported by the Central Universities, in Indira Gandhi National Open
University, a total of 88 transgender students have been enrolled during 2019."

Madam, has the Ministry taken this question very lightly? That is my question
because there are 48 Central Universities, and the data is only from IGNOU. Secondly,
if it is so, it is a matter of concern, it is a matter of grave concern if there are just
88 transgender students studying here and no teaching and non-teaching staff.

So, I want to know from the Minister what effort the Ministry is making to make
sure that the transgender is mainstreamed into education.

2 [T UrERAre e 2iEe, S fasafdere B € UGC @ gaTl & IR
IGNOU % 2019 # BHR 88 B -Milhd 8T &l S8l dP AN ASAT B el
g & o vae wiRa gem &, onft et e ¥ wiRa fear & S sgad @
Y ¥ RR-UHEE o, 98 Yae @ UiRd 8l A1 © IR ISPl Ao ke
gl i 2, I o SHdl 9l UBR &b oM Holl| gl dd SUBl hedl ©
5 faafdene™ oga™ RN & §RI A1 @3 & gRT &1 f6ar <1 @1 &, df
39 Tde & M & 98 SWAfT BEl & v faviy oxe 799 Al IR #,
form § +f 3R proforma & ¥ @ gIH S wx & T Swaferht wEl @ I
Ul T Qe W Sygfad Siifd, ST, SERi qer feeii or € S drell ge,
o w7, oMy & urEar ®, o o w eedid € S W weest # SHal
BT od @ FRY SR g g aw fesafdenedl o el fear o g 6
7 Swaferlt el & fag Sfag aRaw ad ok S-Sl Y g & dad g,
I At gfoemsi @& i X Isal @ W 39 feem # fdw S w2

SHRIMATI VANDANA CHAVAN: Madam, we know that the LGBTQ persons are
at substantial risk of discrimination. They are harassed, they are bullied, they are
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[Shrimati Vandana Chavan]

subjected to violence, and, therefore, as a child also, they do not go to schools and
even colleges. Madam, will the Government take a proactive role to sensitize the
students who will be their colleagues or the college students, also the teaching and
non-teaching staff, and also the infrastructure that they require, special infrastructure
as to special washrooms, even the uniform, whether it is a girl's uniform or a boy's
uniform they have to wear? Even the seating arrangement in school is gendered; the
boys sit on one side; the girls sit on one side. So, all these issues are extremely
sensitive. Will the Government henceforth or even now take a proactive role to address
these issues and create sensitivity and awareness about this matter?

it o1 vraRarer Heie: ST wElean, I8 WEl ¥ fF T ad S '
el BN, Wb S FIH & UM BN $ dIG B8F AN B wdREn ST &
ded eif BR d@& & ded Pl 8 gad A R < & S 99 8, S9d oy
W $E g, W AR §, W "REd HioM B, Wl uedyie §, AR SIS W
gfaerd 39 BE1 B e s8R, 9 9l glaed sael Sude BRI WRBRI Bl
I8 g Ig W Agfad FEY < § 6 S9e W Gl UeR @1 By wewd
TET fopar Sum SR SHen, o faffed € S9N ofel bR df oY &, s
AU & W W [TBI YRT ISR BN SHD [T T TIE H AT H UhH
I gRYg @ ST A @ 91 ¥, S AW HA S @ ewmerar #OERM
IR Frfyd AW IR iR At Al & SHufaf SwH g

TI-I90 TR S9d UPRI & GRE0 & foum § Ig uRwe folw ol

SHRIMATI VANDANA CHAVAN: Hon. Minister, Sir, the main issue is washrooms.
That needs to be done.

Suwredel (st e W) e TS wuT TR St

Sl /T T SUFHIEIE HEIGd], § AUB s (Y gyare ol g (P
MU I HidT fear| " w3t Sft @1 Stare 9gq sreet ¥, # % gam @
Tl § b O gaeieiel dRgfel €, $9d ffg ST revolutionary Bill @RIT TR
o 3R TP S FeHl, ol THT TAT 5T T, I U BRI T AT, 399
STRA AN 98d gU © | 9 sAfelY gy g, Hife discriminations AMISS! H 3
g 3R B9 oMo # G discrimination @ WH ®R Hdh, Il ST BN AR
societal change BMT| I9&% U 98d SU&T WRIE, WA W@ TR AR FIH
R U dRE A fBAT ONY, A 98 d8a) BN, H{ild STbl dRgel § W Ha-
WA, STVI-3TT e &l 3fer-erev feelings € |

JUHTEE (St HEHTN URAM): HUAT AT U YT WX 3|
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SRRl BUT el Heledr, ¥ B' V& § b TS e} Bl STel-aTe
feelings €| Though male in the body, some of them are female in the mind. 3FR d&
B Selc | 1Y, A AR WiHed 9D GRIF o A1 accept dX of, TL! IMAM
B R VAT BN, A1 I8 9T H Shordl SIQam| oy R telf T a”dh I,

Iadl & fedpa gRh

SuwrTemel (A FEHIT WRAN): AMUHT U T B?

ST /T TR[ER: AEledr, § |9l § (@ initially S5 dRReH BT BT SR
g JfeT # w' guT aEdl € 5 ® 6 39 R 9 e I, a1 e 6
gr= differences @1 Wifel &l T2

JUHHTEE (SNt HERTN W) Ig SR ged T

ot e NERaTe Feie: #8ica, 59 T8 fd YR &1 Wevrd Tgl 8 @l
Jard B ®, A1 § gEsan g 6 ¥E 9d wel § P 99Hd WeRl & o gae
7 g f ke & 5 3 STa agfud waRen | g9 oAl ® 5 g9 S
T BN 3R Bl S9d A1 fhdl UeR &1 ¥eWd &Ral &, dl S9d a7
T W A ol b1 yEgE g

ST BRIT J91: AFHY HSH, § UG AW [ OAFAG HA S ¥ sl el
g 5 w1 31 SWAferll s=al &l Sfgegfad S, STRIfad Sieiiia iR iR &
Fedl o Hifa AreRAl F SReror e e

2 Frer uraRarer feie: weiedn, SR S, Sy S, SR SR
feegi, g < ff glaad S Sifa & gl @ et € 9 g frelt

SRRl SRAT ST Ser Hew, H oNud Wl W AN WA S 9 I8 Al dedl
g b Tai-ueel, SRl 3R WrsiRE ¥esed, @ SC-ST Development Corporation
d BRR UYHIE & [0 S @ fer 8 @1 gieie) Weeed Bl 8RR U9he
& fog ag facility ferf?

SR SR e, S S WEfed €, Sl W 9l glaed feil, offhd AmTTd
R AR AARRTT HAAT 7 39 9 & DI [dbrd & g iR ufderor & fag
I Moer o vd Rl g fem, 9w oRRefT & oo 9 a9mm §1
2019-20 # 9% DI famra qen ufderr & fog, 99 ggat @Ro1 # 355 N
yfiferd fee ode, S9d fog 9oie § wraenm W @ g

SuvuTeel (el BEBI URAN): U A= 274 |
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Funds allocation for primary education

*274. SHRI NEERAJ SHEKHAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the details of funds allocated, released and utilised during 2017-18,
2018-19 and 2019-20, till date for improvement of primary education in the country,
year-wise and State-wise;

(b) the details of the number of sanctioned, current and vacant posts of primary
teachers as on date, State-wise; and

(c) the details of vacancies of primary teachers filled during 2019-20 till date,
State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) to (d) A Statement is laid on the Table of the House.

Statement

(@ The Statement showing State/UT-wise details of allocated/proposed central
releases and central share released under Sarva Shiksha Abhiyan (SSA)/Samagra
Shiksha during 2017-18, 2018-19 and current year 2019-20 till date is given in
Annexure-l (See below).

(b) and (c) The statement showing State/UT-wise details of the number of
sanctioned, in position and vacant posts of primary teachers is given in Annexure-II
(See below).

Education is in the concurrent list of the Constitution. The recruitment, service
conditions and deployment of teachers come under the purview of the State/Union
Territory (UT) Government. Therefore, terms and conditions of recruitment, salary and
service of all teachers are governed and regulated by the concerned State and UT
Governments. However, Ministry of Human Resource Development has been requesting
all the States and UT Governments for filling-up the vacant posts of teachers and
their rational deployment.

Further, the Central Government through the centrally sponsored Scheme of
Samagra Shiksha provides assistance to the States and UTs for deployment of
additional teachers to maintain appropriate Pupil Teacher Ratio as per the prescribed
norms for various levels of schooling.

The recruitment of teachers is a continuous process and the vacancies keep
arising due to retirement, resignation and additional requirements on account of
enhanced students' strength and opening of new schools.



Annexure-I

State/UT-wise details of funds allocated/proposed central releases and Central share releases
during 2017-18, 2018-19 and 2019-20 under SSA and Samagra Shiksha

(X in crore)
Sl. State 2017-18 2018-19 2019-20
No. SSA Samagra Shiksha Samagra Shiksha
Allocated/ Central Share Allocated/ Central Share Allocated/ Central Share
Proposed Released Proposed Released Proposed Released
Central Central Central (upto
Releases Releases Releases 29.02.2020)
1 2 3 4 5 6 7 8
1. Andaman and Nicobar 19.03 19.46 40.74 21.80 47.88 3094
Islands
2. Andhra Pradesh 706.00 704.31 1101.73 950.97 1294.75 959.84
3. Arunachal Pradesh 230.00 230.22 361.2 33049 424.48 333.69
4, Assam 1236.00 1235.84 1615.04 1570.72 1897.99 122266
5 Bihar 2557.00 2557.97 3126.2 3058.38 367391 3156.93
6. Chandigarh 93.00 92.66 99.37 71.15 116.78 63.71
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1 2 3 4 5 6 7 8

7. Chhattisgarh 675.00 674.77 884.6 882.06 1039.58 1013.23
8. Dadra and Nagar Haveli 55.00 54.77 47.62 34.62 55.97 38.35
9. Daman and Diu 10.15 10.39 13.94 6.31 16.38 9.24
10. Delhi 184.75 109.77 257.52 139.82 302.64 243.10
11. Goa 850 863 152 1353 17.87 1502
12.  Gujarat 646.40 650.46 827.96 670.89 973.02 965.55
13. Haryana 362.30 363.55 674.07 57842 792.17 619.07
14.  Himachal Pradesh 308.05 308.74 47511 432,95 558.35 455.06
15. Jammu and Kashmir 1538.00 1537.98 1882.24 1717.76 2212.01 625.55
16. Jharkhand 586.60 589.85 735.21 685.96 864.02 883.22
17.  Karnataka 550.00 548.82 57784 627.84 679.08 701.54
18. Kerala 137.00 136.80 206.06 256.05 242.16 214,20
19. Ladakh 0.00 0.00 0.00 0.00 0.00 10.00
20. Lakshadweep 4,00 4.07 7.02 2.65 8.25 7.28
21. Madhya Pradesh 1740.00 1738.14 2406.6 2437.84 282824 2460.45
22.  Maharashtra 645.00 642.32 864.72 950.52 1016.22 734.24

V.

SIaMsuy [edO
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23.  Manipur 184.00 183.77 315.68 252.02 370.99 241.85
24. Meghalaya 340.00 335.80 249.88 237.85 293.65 32311
25.  Mizoram 12434 120.00 1974 146.30 231.98 168.13
26. Nagaland 117.00 117.17 209.52 197.66 246.23 107.73
27. Odisha 867.00 866.12 1186.89 1230.22 139484 1892.89
28. Puducherry 7.59 6.23 12.37 8.05 1454 5.75
29. Punjab 316.00 316.65 444 444,00 521.79 462.39
30. Rajasthan 1990.00 1989.73 2717.18 2627.21 3190.76 2911.33
31.  Sikkim 60.70 56.84 100.08 66.24 11761 88.92
32, Tamil Nadu 867.00 866.44 142251 1474.44 1673.74 1658.97
33. Telangana 445.00 442.45 719.24 688.40 84525 1086.35
34. Tripura 202.00 202.20 295.08 248.96 346.77 234.92
35. Uttar Pradesh 4250.00 424981 47731 462541 5609.35 4768.13
36. Uttarakhand 625.00 824.99 888.55 51138 1018.36 508.81
37. West Bengal 897.00 896.57 1093.65 1089.35 1285.25 1579.05

ToTaL 2358341 23494.25 30823.10 29294.24 36222.83 30800.99
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Annexure-11

to Questions

State/UT-wise details of sanctioned, in position and vacant posts of

primary teachers up to 2018-19

S1.No. State/UT Sanctioned In Position Vacant Posts
1 2 3 4 5
1. Andaman and Nicobar 3169 2690 479
Islands
2. Andhra Pradesh 148785 134108 14677
3. Arunachal Pradesh 14245 13567 678
4. Assam 182439 157250 25189
5. Bihar 592541 388607 203934
6. Chandigarh 4284 3852 432
7. Chhattisgarh 196806 158290 38516
Dadra and Nagar Haveli 1804 1643 161
9. Daman and Diu 601 385 216
10. Delhi 49286 42483 6803
11. Goa 2216 2216 0
12. Gujarat 217106 213067 4039
13. Haryana 65446 50074 15372
14. Himachal Pradesh 45997 44002 1995
15.  Jammu and Kashmir 101301 94232 7069
16. Jharkhand 191679 111869 79810
17. Karnataka 203824 189332 14492
18. Kerala 126382 125011 1371
19. Lakshadweep 731 681 50
20. Madhya Pradesh 363099 296576 66523
21. Maharashtra 324801 304053 20748
22.  Manipur 16167 15801 366
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1 2 3 4 5
23. Meghalaya 22632 21756 876
24.  Mizoram 2228 2193 KS)
25. Nagaland 17330 17013 317
26. Odisha 229006 229006 0
27.  Puducherry 3705 3040 665
28. Punjab 75805 68218 7587
29. Rajasthan 314271 277683 36588
30. Sikkim 8573 8573 0
31 Tamil Nadu 147913 141902 6011
32. Telangana 72702 68918 3784
33, Tripura 35091 30655 4436
34. Uttar Pradesh 879691 494114 385577
35. Uttarakhand 46053 39048 7005
36. West Bengal 454860 388466 66394
TotaL 5162569 4140374 1022195

Source: AWP&B-2018-19, Information provided by the States/UTs.

2 RS ¥R weledn, Rie @ SfeR B 2009 H AT AT IR IAH IS
BB AT AT P TSSH-CAR AT 301 BT BN IMT 30 Wsed W Tdh SR
BNl Ffe # Irivr semal H Swar g f6 9' Y 9gd eT § A b BTl
F SR TP <ok ¥, SAfY H MUh AgH | HEEG HAT SN | Ig AT aredr
g 5 o o akig A I WR W TScA-cR B YW R/ 8 I fha
WS W Udh R 7

it AT URaRETer fRRid: STt wEIe, et I8 I @ vy g R
W A 5 W PO gqEl dEdl g1 9 ' qqy Ren iR forn on, S|
T 2001 W T qrell e W Ig § Udh aHer o off, wderor fhar or| SuH
qg AF ST AT b 397 98 AR & SR 9 R Bl HH A1 @12y, Sl
39 99E H 30 BE IR UH AUH gl 99 GHY 9 oAl A IfUd AMes

FIRT AT AT, AP dbgld (BT AT A MR W, T AU A & IMMER
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[5h e urERare e
W AR MEUd BN U, DI JHRAd fHar @, dfd e AR IR B AFS
g7 2| S U v R faqumer off aRedt g

3t RS YR HERYl, BARI WGR 1 WHI e SRiEE $ gHd Udh
b, 2018 H @1 oAl gEHh ofqvid wafe fenedi § ShRgdeRk guR & g
1 foar SIrem ¥ Ugel Ps dR BRI BIEC T Bre <l off, Rifh SHel e
o gfaer € et ol § A @5 St F SE o aedr g 6 S e oW
Ed 82

UG WY B, MU SR UG b Y S IEM <d B, H mE dwm fd
SEH FeIaRl ®RY| 3T Y 5,000-6,000 HRIIS B R I & 98 FF Tl IR
yoRl Bl SRRl 23 RIS gl H WAl S | SmuE de iR AR fb 9 gH
eIt BN |

3 e grERATe FreiE: qeledn, s e Rer & fau ger § oS
g B © f 39 fiwe & d8d 364 @@ AV URMYEG fIEme g% g7 F,
Wil Fell &1 3,12,747 Wpall & 9adl & M0 g3 & AT 18,90,679 3AIRERT
FEll P T F AT B & TS, 2,40,564 Tpall H UASTA DI FARAT B g,
10,63,164 Tirarerdl &1 fATor fosar T

HEIedl, Sef d& diferdrell @ Rien &1 fawy g, § ouel gamn @wd g b
XY & @I qifererg A dfed T XE, b U 4,881 BRal Tl @tfersdn [emery
wfid gy €, fOFd siex 39 |HY 6,18,000 dIfABIY MR & | 9 dlferdrail
& foau feges adl 9 dax, Fyed Ueaqdsd iR ofcARen Ufiefor & <yaen
B TS Tl feam aforent & fw ft sraverer @aved €1 feai arferaren
P foIg 118 RIS MM &, SMEREl AR & Y 220 RIS &, MYeh UGIYRID
¥ AT 250 ¥UT F APBR 400 JUY AP © AR FYed aal $I W awAT 7
WHR R & § A arfereri @ Ren & fau agd TR g

Shrch fawra SIgR: SuaWEe Heledl, fBHrEd uew bl Sl fear ®, d S9 9w
REI Y| H A HA S | S Aredl g B g9 U @ "ues 87 W9RA
WRER fod dds & ¥ U1 allot Bt 82 @Al Udh WIS goidl © iR a8l
U 14,000 @I BlgE W W Wped ©, 15000 B BEC W U Wped ol SAB
oEd Y H HAl SN ¥ S dredl g b9 "uds W, f6W criteria ¥ 4 thed
fay S € 7 allocation it &2
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it e draRare feie: weeE, ¥ S tew Ry 9w €, S99 forw Siet 9@
feqrEe @l ad 8, sl dRE W SRS, SR 3R HIER IR YARR 9T § |
S AT P Geld €, ST 90 3R 10 HT YW BT B, &@fe o=y wawEi H
60 3R 40 & YW ¥ gRINT Iy BIA T

SHRI ANIL DESAI: Madam, the hon. Minister, in his answer, has provided an
Annexure also, where fund allocation from the Central Government to the State
Governments is given. As far as my State of Maharashtra is concerned, in the year
2019-20, the allocation was ¥ 1016.22 crore and funds released till 29th of February
are ¥ 734 crore. So, around 30 per cent deficit is there. May | know from the hon.
Minister, through you, Madam, whether this deficit will be made up in the coming
days in this year only, or, will it be carried forward?

2 e vrERare Feie: i smua [l H WERTS Bl <@l BT, Al SAYH
Udl I T BRN B AT S IR WiPpd P g, 98 AR &1 § 1 HAsledl, 54
IST JAP Wd PR & AR AU I S €, dl SHP MR W SAbl I
SR @ Sl g1 Wfed, Af o WERTE P W, df 99 201920 & fAU e
Femex il Wigpd IR 8, 39 fQen § o usT S WRAad =g A 8, 98
1,016 PRI$ €| AFT 1,016 FMe ¥UY b d of Fhd ©, o] d @d A8l B
e gl 9 R T W wd a3, ST 1,016 BRIs dd @ R e & g
T4 9 I @I T8l PR ©, a9 g8 AR Sl gy H el SRl 2] "Rl I8
RN & @d B B RAT & SR R & 6 9 fan wd a=xa &1 3 R
T @d axd €, A8 g9 S9dl R aRd 2

2 fremr yae fue: 48, ue qe T or f6 gy 201920 H fhad uw W
Tq &, Wfed AFE @S S T A 201920 @1 @l SR Al fedl B W SW
# IEAmudl & 10,22,195 UG Rad €1 IR U H AT WA 3,85,577 IR fER
H 203934 ¥l 999 Wl Rad g SR Q¥ @R fegR # €1 AR #3 of,
g 'ug dfedl, I¢ dfea @ ART <9 €, few 99 seaud & @ g, @ R
T BA Ug UNGI? WEIGA, $HEl W Uhd [Jened 9 ¥ €, O del U SEAD-
g fderem €1 SR ey iR doods d U9 99M fJeme €, STl srarud
T € 3R T Paa fem i & RN 9gd w® 2

# A @A ST W geer Aedn § fb SR uew # S fRenm e ol
aHe H e fey U A, I Sl ou i A qwr # Rl & 10
g | 3 e Rad €1 R 3Mmu 99 2019-20 H T, df ¥ 3R ff wurer
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[5h e urERare e
BRI # S arear g f @ omu R B gsaseR! SR XA fF g ual
B WE W WY, MG Wl § ged U AD?

it <FeT drERaTe e #Eiedn, Siel 9@ a9y 2019-20 @ 9 B, d § gamr
e € f6 7w arg 9 1 Nt # ufea v waq ufeaie ekl @ sefog
IAPBT bl I8T W IUAA el golll &l db A Wa o I§ P8l (&
fRyey IR Uy iR fIeR # @@l ug Rad € o I8 9d @&l gl o o
§ vgdl W FEl & aw favy gl @1 2, @ 9% Iodl & oo ' fF 9 e
Jel Usl B MY w39 foRn 6 9y R b WReR feen-ew
ST @Rl RE gl B, SRl [ Ui H Sl Al WeE @ avdddl 8, S|
W T o wew # ffmal wXd, a1 fREa U # B @ STal AeE %
fg < < 8 S9d s Wl W diw T8 ']

SuHTegel (St FEH URA): TvE A 275 |
St fferar sy fafdenea § g8 afv & forg gemasn
*275. it S 3reh WM RN AMT WArEA QM 350 98 999 & $ur e

(@) T Ig 99 ¢ & ot fafern gwenfin fasafdemem 7 1 fedar @
AP JEPd H fGoell e gRT1 Ugare T8 &fd & U HaiEsl 8 WRAR
Bl 266 PIS W BT MBI WOl o

(@) N WHR AT B SaT AR BN YA B W Agifad dR W
HEAd 8 TS T

@M AT TE, A R WBR T &l B ARS8 BIS ddbieud FawAT bl
8 SR

(g) Al B, @ JieEdl =RT R g

AHa GarF QJerT #5 (¢h Wer taRare e (@) 9 @) e f9aRer a9
Tod W ¥ e m gl
faavor

(@) A (°) S Ao st (GiuHens) W fadie 15 foviaR, 2019 @1 dud
H gs B9 & A9y H @Ry o &l B o & g1 q«ny garEir ¢ geEng
11 99 B faafqened & da el $ BE & fav @l e o gl 9
o faafqererdl @ goiRkll & 719 W $g WHR gRI qul wU 9 fo qifta
fpar Sirar 21 39 SffaRed, dara fasafdenay wifdfs w@md e € ik |
TR IR et ory [ifdfee Merl SR drRier! uRyg 3R Ele gkug
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& IgAed ¥ fasafderey gR1 fou S € SR fasafdemery Ul wesmei @
e &g |e™ ¢ | fasafdenery & U™ & wEgMl & 4R, fasafderey &
HRGR IRy Bl fIafdered & Iorg iR FHRT & JdUT iR WRINT &1 3R
RIS

Compensation for damage in Jamia Millia Islamia University

1*275. SHRI JAVED ALI KHAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Jamia Millia Islamia University has sent an
assessment of I 2.66 crore to Government to compensate for the damage done by
the Delhi Police in its library on 1st December;

(b)  whether Government has agreed inprinciple to pay the said amount to Jamia;

(c) if not, whether Government has made any alternate arrangement to
compensate for the damage done; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Jamia Millia Islamia (JMI) has informed of damage to the properties
during violence in the campus on 15th December, 2019. However, the central library
of the University has been opened to the students on 11th March after renovation.
All the Central Universities are fully funded by the Central Government through UGC.
Further, the Central Universities are statutory autonomous organizations and all
administrative and academic decisions are taken by the Universities with the approval
of their statutory bodies such as Executive Council and Academic Council and the
Universities are also competent to deal with such incidents. As per the provisions
of the Act of the University, the Executive Council of the University shall have the
power for management and administration of the revenue and property of the
University.

3t ST Sfell WM AHR SURWRAE Sfl, W1 WS SnHAal H O gfe gR1 @
TE dAre-Bre B AT & wdy § ¥ afuaem T o fics wea o fen, s
15 feamR @ qo 1 fRgmR @ e fo &1 8 N H gsT S} ger o

tOriginal notice of the question was received in Hindi.
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[5h S orell @M
f5 ®El @3 S I8 PEdx & 1 QIR @I DI gSA s & o), S WA
A 9, ol § STPI gde BRA1 g (P SeM sHHl GeM o R 15 fAwwR
@1 A fear ¥l

H S A U oA H Bel § fb argad § Siel die-wis gg o, g8l gAEI
& 91 ofTgsRl B Wi fear T ®, AfeT a2w I8 ® P 98f s & =i
& dies @e AR = wid| 3ics b I ASH-BIST T o, 1 a1 ff o<
g1 #3 S, MUP ARMBIRAT 7 AUD! T o [BAT &, FAY PUAT 3T ST
A of | Heledl, W1 WA I ® fb S wemred | afayfa & forg smue
F WEH ¥ WHR SOl g H I8 TN Aedl g b 59 266 IS I Bl
MUBT HATET AT POl < AT IR Y& B dol W SMgdl Pl fafed HRe
& e Sl BT R HIAESN el 1 R ', dT AU ol gl A 2.66
RIS BU qgad b U Pl BRIAE! HI?

;
Bl S e 0 S e e ~mals Vs g o USRI O gle 0A (e g gla Glia
s 15 G o S Gt Ui &5 v 2 Mg o Gl o el S G5 S
S S S & T e (eSS L s 13 15 e S 50 6N Gl S e 1 e S
o3 AS U U S g S ol a0 e e Vs O cind 90 5 3 LS (5 S S ppensd
-,__Il‘g.\g'l};:ﬂs e 15 J-j'lxj._]l_cﬁ‘_-..-'s‘_}.-'-,__‘-
Gk e e 3se 08 U e cotY S o LS e Gl S e e
(g PSS 5 S Y s S e el O o888 S S G Y e S Ol
Sl T e o e ) s eSS 1 Sse 158 S SOL Tl SOl gy g SO T
.&ﬁjﬁ-ﬁu\.ﬂ ‘T']E.")S ﬁ_;_].uu'l = _;.‘.&%1.‘:&6 }S.Tﬂ _,__'IH-S )'éhjl
o s O Sl S et 2o s S s i e @
o sl S g ST $ ra A Uomes S 0 S ol e oS ) gl S S Kk
Erored e e 8l € y) 5382.66 i &S gy s lila g (a0 il IS
Lok Y gas malas yg) ila o ga dan S 3 S ia € gl8an g 5 eS o p Al & 4 0

S A SE S EsS ad S ey 55 3552.660 = ol ke &S« o

tTransliteration in Urdu script.
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At e rERETe fRiw: qed, I' 99 W8 T f6 e fewer wul o, Sefe
U Q@R Pl Bl G Tl gg o, olfhd A We P Ha WHe g 6 TRE
d 15 fewaR @ ged & & IR H gv I® snll

qeledl, S a1 s fafern fasafaenrey 9 Suder @R18 7, SUl & STER
W H IR T @ g A T wEl v fF S demre gs ol SEel AvEd
PRI & T3 ¢ R T8 WP did QA1 T gl Sl dP A Ae™ B
we ¥ f& o afy gg & Suel ongfd H9 e, e gaw ot 3 & eft
fr foad o g8 & T qu AT @ 0 el ¥1 O R 8 e R gee
F A ¥ o' @ g fosafdeme e <d € ofR o)l 9y 2017-18 A
333 HRIS TUY BH IW «d I, ¥ 2018-19 H 362 WIS vUY W W 31w W
gl Soe off & oRRefa & 2. (caum)..

Y SRR W Fara e 2

st W YR e wgieyr, w®ife foafdaray @WraeRi Ged g
fesafaene @ 8¥ gfe | ol o &1 )1 AfFeR 21 [y Ife SHel o
g b SH@! IR B AEeIear & A @WHIe & & fE godl & A S9!

amgfd

sft S erell @H: fasafdene Wem ®, sa+1 89 91 9THd ®, <fed a8 faeen
gfert R el 9 Aehdl, SUY AU B Yl | HUAT BRep SN a9l PR [aafdenery
CalciE

HEGAN, WT G WF I8 8 6 39 g ged W WINT b, 98l & d1g9-
IR 3R IVRER 7 MU UH 8% UAs SGISRRIA SNl &)1 @l AR &
off, I MU= ol I Py SN ST B § AT Hls IXIGT & AT MU IXET
qb d fear &2

cesler ceh o 08 s il ger a Wl o 23S el gdis 1A e gl Sla T

A dsas = ) S8 e 8. 8 Gleasee ol —o Gl S Jsas (o3 —
gy Sellhsds

S Obs o GubB gy 5y WS e il WS es Il 1om e Ve wsdse

S S8 A S lSsr Soskh wsh &) e @ 2 Lty L) Dladly Gl

& ol ) Sl S o g (o 8 SO S S8 o 2 IS ol oS Sl

¢ da S S paal ) S

tTransliteration in Urdu script.
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it 9 taEfRare e T8, ®ife I § 9@l UHU I 8T § 3R
Wifdd & I8 Bl H & R S H Tl 99 bl H Bls USRI I & Bl
A SEH 39 NP BT bl UEYd 1 Avg T8 gl

ST BT HEw: wEEdn, § A St 9 gedn dedl g f6 S gfefEd
3R 3eiiTe YFEGE d afedl & g AIRew B giaer Tl & |...(&auH)...

o} Sde el Wi Hed, 3T WauH &1 snféhd 29 Ue Tl

e 2329 J& S el s '-e:‘se A R & sl widal
S BT BT AT W Ug T S KT IIRE T8l A FhdT B, wT
IRl A IEH Ued & faw e @2
Suwremel (Sl FEH TRAN): MU (UAT [T BT |

SRR ST FEH: R STBT AT SHA UeH $ (AU TEl Bl AHAT €7 TR
q orelivTe IFEraet a1 S gFaradt § sfaa w|rs & BT Uedl @ied § dl
I SR ARBR Tel Ao Bey? AT HA S W e ® SR A gwer sl
g & 3w =i T8 &

2t e UERare Feie: weledn, I8 WA e €, Wi Sl gal H A
e Bl gl

PROF. M.V. RAJEEV GOWDA: As HRD Minister, you are the protector of students
in universities across the country. Here, in Jamia, we saw that the students were
attacked; we saw that the institution's properties were attacked. There is evidence out
there which shows policemen damaging the CCTV to cover up the evidence. What
action have you taken against these police personnel against whom evidence is in
the public domain for having vandalized Jamia property, which affected the lives and
studies of the students?

sft W91 uraRare e AEean, #9 ued € dEl € fR 98 9w a1 fowy
2 3R onft @I | g1 ofbw, @Ea o difSAT U €, 9 B Hadl WS hRd
g, Ay § STal =@l TEl SRA1 GEa g w9 99 9h b favg € siR
®c & favg €I

ST, 3N IRl SUFWEIe AeIGdl, § 3MUd HAEd W qH-1g AFd ST
A S W e S @ e uew & A sEel W, faafdererdl § e aRE

tTransliteration in Urdu script.
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q f& gs, dEeie QuRl @1 STaran T, faafdene @ Wikl B JHdr ugar
o TH BE W TAB BAMI aell I P Ao g7 Ik W PIE A g,
AR AR AL (FEEE).. 3 B gl T § AT AL (FFE)... AR
o § R’ U RIS I .. (FEUH).. I8 GRS agell ST, (Saer)...

U (ST HEHN URAA): HUAT IS g0 [ |...(@EE)... FUAT ewifd
AT I |...(AFEH)...

ff w1 & 9gd AR de3, w e ueR & € safere onft aE @ee fh
DI SOd fav fufed ®, s fau o off fafed 8, 9 S & o Sdd | gAR
T Wl St T ugel W wEr f5 S e 'Fm, S9al fdl aMd wRosreT e
ST |

IuFUTETe (STl BRI URAM): U W@ 276, UIEdhdl SURY TEl §
2 d¥e AIRR g9 S|

*276. [The questioner was absent]
Removal of Deprivation Points in JNU

*276. SHRI DIGVIJAYA SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Deprivation Points in JNU for M.Phil./Ph.D., M.Tech. admissions
have been removed;

(b) whether based on regional/gender deprivation, points were awarded to
aspirants in JNU which ensured significant representation from income groups lower
than that specified by EWS reservation;

(c)  whether withdrawal of Deprivation Points in 2017-18 admissions to research
degrees meant that students from households having less than ¥ 6000 p.m. dropped
from 25.7 per cent to 9.8 per cent and those from rural background reduced from
48.4 per cent to 28.2 per cent from 2016-17 to 2017-18 in research programmes; and

(d) whether the system was discarded on the recommendation of the Ministry?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANKY): (a) to (d) A Statement is laid on the Table of the House.
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Statement

(@) and (b) Jawaharlal Nehru University has informed that it is providing the benefit
of Deprivation Points in all other courses of the university except M. Phil., Ph. D.,
MBA and Dual Degree (B. Tech. and MS/M. Tech.). The university has adopted UGC
regulations 2016 (M. Phil., Ph.D. Regulation 2016) with the approval of statutory bodies
of the university. Further, Hon'ble High Court of Delhi has directed JNU to follow
UGC Regulations in toto. The benefit of deprivation points is extended to the students
of deprived/backward areas irrespective of their income groups.

(c) The number of students from rural areas in Research Degrees in 2016 was
48.3% which increased to 51.42% in 2019. The deprivation points are not based on
household income.

(d) No, Sir. Does not arise in view of the position stated above.

3t g AIRR g SUAWEE HEledl, § 3UP HIEH W YHeIRS! HiReR
W g gl dedl § & g JNU H deprivation points geT &y €1 Sameverd
e PAES g @ te AR FafEd g1 aRiee a7 Rud-avs gRaréd
g, gl W Ry9d o9 el uglv Sd €1 3 deprivation points SiT admission
policy ¥ &, WX @ A BgwM & a9 JAEES B compare Y, a1 4 JNU
@I unique admission policy €1 3R I8f T IJNU ¥ &9 8 A1 80 A 100 civil
servants M € SR IBT W S Weed UgdR Y, d AT P BH-BH H,
g% gFEfgel d 8l ® wescw Ue €1 IE deprivation points @ aoE
SHFIMG MR W 9@t economic backwardness oY, social backwardness @ft, gender
& YR W SR @1 regional backwardness &fl, 3 @l &I STy & ICScH
& W 3R g elite university, elite institutions @ students & I compete B
& foIT uab level-playing field acit off | 921 98 wal &1 @t @1 © & &9 MR
R 3 deprivation points 8y Y| HIS ISl gs oA AT I comparison fHT 7
J| RN, S IS dla AT € (& statutory bodies  URT @RP I deprivation
points BCIY ¢ &1 # FEI W U AWS P I Il A6 &l § [ I S a
statutory bodies €, Academic Council 3R Executive Committee, 3% Non-Academic
SR @1 WRT AT | ¥8F U organization & AR Bl infiltrate fHam T ¥ iR
gfrafgel & character B @A &R B QRT BIREI &I oM €1 &1 F #HA S A
% T8 S aed € f6 fe9 mER WR deprivation points 82T T €7

st 9T AT Heie: SuayeTer 98I, Usd dl AME 9o q Sf 3id
# e 8, H Sl totally Ts+ @1 dredl gl fasafderey @ TRAT B e gTerd
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H SR Y@ Bl AR Usell WS €1 #Eled, guNl f[Avd ¥E g 6 Ig
fpe sMuR WX a1 T # Ul gar wEdr § b 9y 2018 H Fol A I¥
o9 & fpafderel & g e e sitfm oY fear| wmnfaw ag ® fe o
YUY ®, 98 W 9w & [Pafdenedl $osfEx o € SR gAY il SHd yaw
d A o, 98 ¥ 9w & A digas! € SR Are MLPhil. @ren §, a8 |
P [T 99 WU I § SR gl 9 s (i forr SR BlR BIC T BEl [ goiR
B FARIH T, SRl SABI Ul BT TS| Sd dIc 4 Ig ey foar, o
g8l @ Executive Council ¥ ®IC & 3 & Ul a1l ARG, AFFR Aew
9 R Tl @ ®B1, 7 Wiged /1 A? 9 AMF ER R A8l A1 2011 H WRA
P TTIOET F IR W AFGS] D Ol BRET IR I T R, 39, s9 s
8U el # #Afgell WeRam &1 uferd &1 8, 39 Rl & PN siffdi b1 ulkrerd
T 2, I8 AT SIRIRET BT Ufaed R o7 SR IRER & WieR faer siErer
qel BRI BT UfA9d R & - 9P MYUR TR S9 el b ga=d fpar Siar o
IR B9 Rl & BE-BERN & WIfEd Ta) S 6 TN AfaRed R S
| Y3 FE Fad gY 98d I B V& © b S@ I ger A vA @l g (o
B WY MU g1 H U A H ff 9 ey § AR § - Yol I8 I SMER
fefasra R St &1 o1 gafly 99 9 & U9 U8 Sad A8l Ugd
BN, T8I Al 4 & U el Yud| HElQdl, §H1 S9$ 41§, S8l 70 WFEI W
- el 3 A WEY iR $ B ¥, Id] dEIhR G bR SAT| SHBT
SEt 2016 H dae 483 wioerd off, 39 WHT 2019 H A€ @B 51.42 Ulawd &
™ & - I8 Fel gl

o1, 9EIST PR HATL AFAE SUGHIE Heledl, HAl S | ART 3WE § b o9
g9 deprivation point & 910 HRA § - 3MUF &l H W I9T & Udh aRsS HAl
93 &AM SREiGY St AR gR #Al € - deprivation points 91 ..(SFE)...
# SIH! ad el PR QT g, 49 AUl ward god o § f4b g8 b e §
5 ga@!l aorg W fIafderem &1 te dgadal aRa o1l R feama iR feedt
¥ €l 2l o ded § fF UGC 7 I8 fHarl sFR UGC 7 1 fam a1 +ff &%
R A9l W TEeRSl A UGC @1 directions <<t €, @1 =14 deprivation point
X revision @Sy, oifhd AP WIRST T PG, Ig§ W MGH I[ORE F|

JUFHTEE (SNt HEHTN URAN): I8 UH ged 2

£ e drERATe FEiE: qeed], I8 A e Bl Uh I ©, i A
A S A Al W A Bl & W GAT BT Al S G Bl SR d Sl quTs
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[5h e urERare e
<d f& ®ef @1 39 point R fUsS &= &1 S uferd em, 98 2016 W dhad

48 UfA9d & HRIg AT IR T 'wEA U aRenm &l ¥ fb S9 51 ufowa @
W e ge1 A g l..(caae)...

£ ¥t 77 R Suwvrener weiedn, § A A S W weer Aedn g (e
S JNU T character T, S€®! WH SR DI QI BIRRI &I ST R8T &1 39 &
B el & ARERiE I, SI ARl HAER SRl S 7 WWGR A SMUE fhAr o
f5 a8l & vice-chancellor ®1 dchial SERT ®Y QAT S| T 3T S W PIs
HRIAE! B AT RN

it w1 urERare feie: 985y, 99 ® IR omwad BT © fF INU & faa
character @ a1d &Il 82 &1 character 2 INU ®1? INU & 01 & GHI i1
IHHT character T, 3T Wl IAGI g1 character ¥ 3R dal W B *Rifds INU
JgAE & fIY g9 WA ol JNU U0 &5 P Afd ] TR BN -
g IAGT SIAE AT 3R I8 U S Bl 997 -1 €1 INU § ST 39 3rTapietiait
3R 3UeTdil WX URTUN PRAT d18d &, S RIeb Ile bl HRAE! Bl &
dl SRR BT TIRT - 399 aede Wl 9el fRad i iR a8l &1 mere Y SEl
feera |

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Question No. 277.
Questioner is absent. Any supplementaries?

*277. [The questioner was absent.]
All India Judicial Services Exams

*277. SHRI TIRUCHI SIVA: Will the Minister of LAW AND JUSTICE be pleased
to state:

(@  whether the Ministry propose to conduct an All India Judicial Services Exams
for appointment of Judges to the district level judiciary;

(b) if so, the language in which the exams will be conducted and the details
regarding the manner in which the exams will be conducted; and

(c) the details of the laws that would be formulated to set up an All India
Authority to conduct such exams?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD):
(a) to (c) A Statement is laid on the Table of the House.
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Statement

(@) to (c) In Government's view, a properly framed All India Judicial Service is
important to strengthen the overall justice delivery system, especially at the district
and subordinate court level. This will give an opportunity for induction of suitably
qualified fresh legal talent selected through a proper all-India merit selection system,
who would be put to intensive training for developing professional skills. This would
also address the issue of social inclusion by enabling suitable representation to
marginalized and deprived sections of society and also reflect the diversity of Indian

legal talent.

A comprehensive proposal was formulated for the constitution of an All India
Judicial Service (AIJS) and the same was approved by the Committee of Secretaries
in November, 2012. Besides attracting some of the best talent in the country, it may
also facilitate inclusion of competent persons from marginalized sections and women
in the judiciary. The proposal was included as an agenda item in the Conference of
Chief Ministers and Chief Justices of the High Courts held in April, 2013 and it was
decided that the issue needs further deliberation and consideration. The views of the
State Governments and High Courts were sought on the proposal. There was
divergence of opinion among the State Governments and among the High Courts on
the constitution of All India Judicial Service. While some State Governments and High
Courts favoured the proposal, some were not in favour of creation of All India Judicial
Service while some others wanted changes in the proposal formulated by the Central

Government.

The matter regarding creation of a Judicial Service Commission to help the
recruitment to the post of district judges and review of selection process of judges/
judicial officers at all level was also included in the agenda for the Chief Justices
Conference, which was held on 03rd and 04th April, 2015, wherein it was resolved
to leave it open to the respective High Courts to evolve appropriate methods within
the existing system to fill up the vacancies for appointment of District judges
expeditiously. The proposal for constitution of All India Judicial Service with views
from the High Courts and State Governments received thereon was included in the
agenda for the Joint Conference of Chief Ministers and Chief Justices of the High

Courts held on 05th April, 2015. However, no progress was made on the subject.
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The proposal of setting up of an All India Judicial service was again discussed
on points of eligibility, age, selection criteria, qualification, reservations etc in a meeting
chaired by Minister of Law and Justice on 16th January, 2017 in the presence of
Minister of State for Law and Justice, Attorney General of India, Solicitor General of
India, Secretaries of Department of Justice, Legal affairs and Legislative Department.
In view of the existing divergence of opinion amongst the stakeholders the Government
is engaged in a consultative process with the stakeholders to arrive at a common
ground.

SHRI BHUPENDER YADAV: Madam, first of all, I welcome the statement given
by the hon. Minister that in Government's view, a properly framed All India Judicial
Service is important to strengthen the overall justice delivery system, especially at
the district and subordinate court level. Now, my supplementary question is this. There
is power to this House, under Article 312, to make any service as All India Service.
Is there any proposal pending before the Government to bring this type of resolution
in this House?

#} SRR A qUTs SN, I Al MY SMd & SHHI Sa1d ql 3y SMd g
gl

SHRI RAVI SHANKAR PRASAD: Madam Vice-Chairman, our Government is keen
to have an All India Judicial Service wherein we would have proper talent including
giving representation to the marginalized community, by having a good talent pool,
for their induction into the district level appointments in the country. We can have
the I.A.S., we can have the I.P.S., we can have the I.F.S., then, why not an All India
Judicial Service, being conducted by a proper body like U.P.S.C. with the merit selection
process so that India's Judicial Service also attracts the best talent and proper
representation also. But, the hon. Member, Bhupenderji, is right. There is a procedure
that this House has to have that resolution. This is a work in progress. We are having
stakeholder consultations. Many States are on board, many are not. Many High Courts
are on board, many are not but our initiative is going on and when | would come
to this House, surely, | would be enlightened by the opinion of all the hon. Members
so that we make it as a robust All India Judicial Service.

SHRI P. BHATTACHARYA: Madam, | have a question about the language in which
the exam would be conducted. | would like to know, how many languages would be
utilized for the examination purpose? Is it all the 29 languages?
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SHRI RAVI SHANKAR PRASAD: Madam, this is a question of entire selection
process. As U.P.S.C. does for I.LA.S., I.P.S. and others, this would be done, but there
are issues. One thing | would like to address in this House that whenever we talk
of All India Judicial Service, a question is raised f&& 3\ & @M afeFrg 4 &
SE? 1LA.S. people from Tamil Nadu get posted in Assam or not? Shri R.C.P. Singh
has been I.A.S. officer, he went to U.P. or not? Kerala people come to my State of
Bihar or not? They pick up language. But even my thinking and the Government's
thinking is that we would have four categories in the entire country for All India
Judicial Service so that North, South, East, West people can come in those clusters.
So the language would not be a problem. | would urge hon. Member that this is a
great reform initiative of Government of India and all of us should work together to
make it a success.

SHRI RIPUN BORA: Madam, | have tried three times. | did not get a chance.
That is why | was under the impression that this time also, | would not get a chance.
That is why | am not prepared.

My question to the hon. Minister is this. In his reply about the All India Judicial
Service, he has stated that a series of meetings were held with Chief Justices of the
High Courts and Chief Ministers of India. But, at the end, he said that consensus
is yet to arrive. So, my question to the hon. Minister is this. Would he take initiative
to expedite it and get a consensus so that we can get an All India Judicial Service?

SHRI RAVI SHANKAR PRASAD: Madam, we are making effort. It is a commitment
of the Government of India. Taking the benefit of the floor of this great House, Rajya
Sabha, | would appeal to all the stakeholders including all the High Courts of India
that this is a great reform initiative. Even if we have traditional, conventional opposition,
please overcome it and join in this great reform initiative.

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Question No. 278.
Monitoring of social networking sites

*278. SHRI HARNATH SINGH YADAV: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that the country has been witnessing usage of mobile
phones and internet for committing crimes which are against the interest of the
country;
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(b)  whether Government has taken a decision to monitor all social networking
sites; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) to (c)
A Statement is laid on the Table of the House.

Statement

(@ Cyber space is a complex environment of people, software, hardware and
services on the Internet. With a borderless cyberspace coupled with the possibility
of instant communication and anonymity along with rapid growth in proliferation of
mobile telephony, improvement in connectivity and development of new and convenient
platforms there are certain miscreants who use mobile phones and internet for

committing crimes like elsewhere in the world.

(b) and (c) Ministry of Electronics and Information Technology does not monitor
content on social networking sites. Of late, Terrorists, extremists and groups involved
in violence are seeking to abuse social media to foment trouble and violence. Of course
this requires action and the Government blocks any information generated, transmitted,
received, stored or hosted in any computer resource in the interest of sovereignty
and integrity of India, defence of India, security of the State, friendly relations with
foreign States or public order or for preventing incitement to the commission of any
cognizable offence relating to above as and when brought to Government's knowledge
as per the provisions specified in Section 69A of the Information Technology Act,
2000 and the Information Technology (Procedure and Safeguards for Blocking for
Access of Information for Public) Rules, 2009 notified under this section.

3 TR g area: Suwwege Heledl, H A HAl Sl 9 S |l §

b Ase SR AR Acafd | < $I Yhdl, RIS, AUYAl 9 MDA
P Tfldl oM dlell b RId R IRAR 7 URAT g8 diedl ¥ I U@y
fy €2 afe &, a1 SHH1 ol faaRor @ g2

st O WO ARTE: HEledl, Sl W dcdidhi dscd © AT AR, $eiIe
BT WM &, SHA dgd A P 4 Bl @ B, ol Sl JAMITD dd © AT
Sl RRed @1 e ST dIed ©, 9 SHET gOUdN IR I © | THd [y WRER




Written Answers to [19 March, 2020] Starred Questions 93

9 oEc! UaT 99/l BRI § SR $Ed oy WRGR ¥ad UIRd IEdl § 1 3R
BIs W Told SHHIEF A 8, d T SUPl siid BRI Bl UgagE W gl

WRITTEN ANSWERS TO STARRED QUESTIONS

Protection of handloom weavers in Tamil Nadu

*279. SHRI P. WILSON: Will the Minister of TEXTILES be pleased to state:

(@ whether Government has taken any steps to protect the handloom weavers

in Tamil Nadu; and

(b) whether Government is taking any steps to supply free electricity for the

handloom weavers in Tamil Nadu?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) Ministry
of Textiles through Office of the Development Commissioner for Handlooms is

implementing the following schemes for overall development of handloom sector and

welfare of weavers across the country including the State of Tamil Nadu:-

1. National Handloom Development Programme (NHDP):

0]

(i)

Block Level Cluster: Introduced in 2015-16 as one of the components
of National Handloom Development Programme (NHDP). Financial
assistance upto ¥ 2.00 crore per Block Level Cluster (BLC) is provided
for various interventions such as skill upgradation, Hathkargha
Samvardhan Sahayata, product development, construction of workshed,
design development, setting up of Common Facility Centre (CFC) etc.
Besides, financial assistance upto ¥ 50.00 lakh is also available for
setting up of one dye house at district level. The proposals are
recommended by the State Government.

Since 2015-16 to 2019-20 (till date), 14 Block Level Clusters have been
sanctioned under NHDP in Tamil Nadu State and ¥ 16.09 crore has
been released to cover 5663 beneficiaries.

Handloom Marketing Assistances: In order to provide marketing
platform to the handloom agencies/weavers to sell their products
directly to the consumers, financial assistance is provided to the
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(i)

(iv)

V)

States/eligible handloom agencies for organizing marketing events in

domestic as well as overseas markets.

Since 2014-15 to 2019-20 (till date), 77 Marketing Events have been
sanctioned in Tamil Nadu State and ¥ 4.06 crore has been released
to cover 1,02,850 beneficiaries.

Weaver Mudra Scheme: Under the Weaver MUDRA Scheme, credit
at concessional interest rate of 6% is provided to the handloom
weavers. Margin money assistance to a maximum of ¥ 10.000 per
weaver and credit guarantee for a period of 3 years is also provided.
MUDRA Portal has been developed in association with Punjab
National Bank to cut down delay in disbursement of funds for margin

money and interest subvention.

Since 2014-15 to 2019-20 (upto February, 2020), 118016 loans have been
sanctioned and I 457.66 crore has been disbursed to the weavers of
Tamil Nadu.

Hathkargha Samvardhan Sahayata (HSS): Hathkargha Samvardhan
Sahayata (HSS) was introduced on 1st December, 2016 with an
objective to provide looms/accessories to the weavers to enhance their
earnings through improved productivity and quality of the handloom
products. Under the scheme, 90% of the cost of loom/accessory is
borne by the Government of India while remaining 10% is borne by
the beneficiary.

Under National Handloom Development Programme and
Comprehensive Handloom Cluster Development Scheme, from 2015-16
to 2019-20 (upto February, 2020), 15,152 weavers have benefitted under
HSS in Tamil Nadu.

"India Handloom' Brand: During the celebration of 7th August, 2015
as National Handloom Day, 'India Handloom' Brand was launched by
Hon'ble Prime Minister for branding of high quality handloom products.
It promotes production of niche handloom products with high quality,
authentic traditional designs with zero defect and zero effect on

environment.
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Since its launch, 164 registrations have been issued in Tamil Nadu and
sale of I 18.39 crore has been generated (till 01.01.2020).

(vi)  E-Commerce: In order to promote e-marketing of handloom products,
a policy frame work was designed and under which any willing
e-commerce platform with good track record can participate in online
marketing of handloom products. Accordingly, 23 e-commerce entities
have been engaged for on-line marketing of handloom products.

A total sales of X 80.76 crore has been reported through the online
portal across the country including Tamil Nadu so far.

(vii)  Marketing Incentive (MI): Assistance towards Marketing Incentive is
provided to eligible State Handloom Corporations, Apex Coop.
Societies, Primary Handloom Weavers Coop. Societies and National
Level Handloom Organizations for preparing conditions, which are
conducive to marketing of handloom products.

Since 2014-15 to 2019-20 (upto till date), ¥130.81 crore has been
released to Tamil Nadu State.

(viii)  Urban Haats are set up in the big towns/metropolitan cities to provide
adequate direct marketing facilities to the craft persons/weavers and
eliminate middle agencies.

02 Urban Haats at Kanyakumari and Mamlapuram in Tamil Nadu have
been sanctioned so far.

2. Comprehensive Handloom Cluster Development Scheme:

The Comprehensive Handloom Cluster Development Scheme (CHCDS) is
implemented for development of Mega Handloom Clusters in clearly
identifiable geographical locations covering atleast 15000 handlooms with
the Government of India (Gol) contribution upto I 40 crore per cluster over
a period of 5 years. Components such as conducting diagnostic study,
corpus for raw material, etc., are fully funded by the Government of India
(Gol) whereas components like lighting units, technological up-gradation of
looms and accessories are 90% funded by the Gol. Other components such
as creation of infrastructure for design studio/marketing complex/garmenting
unit, marketing development, assistance for exports and publicity are 80%
funded by the Gol.
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Two Mega Handloom Clusters viz. Virudhunagar and Trichy have been taken
up for development in Tamil Nadu in 2009-10 and 2014-15 respectively.
X 59.77 crore has been released for implementation of following
interventions:-

i
(i) 38 Block Level Clusters (BLCs).

) Distribution of Technological up-gradation items.

(iiiy 07 Dye Houses.
(iv)  Modernization of 12 showrooms.
(v) 02 Design studios.

(vi) 02 Marketing complexes and Marketing event, Publicity, exhibition etc.
activities.

(vii) 02 Souvenir shops.
Handloom Weavers' Comprehensive Welfare Scheme:

Weavers Comprehensive Welfare Scheme (HWCWS) is providing life,
accidental and disability insurance coverage under the components Pradhan
Mantri Jivan Bima Yojana (PMJJBY), Pradhan Mantri Suraksha Bima Yojana
(PMSBY) and Converged Mahatma Gandhi Bunkar Bima Yojana (MGBBY).

During 2019-20 (upto 15th February, 2020), 89648 number of weavers have
been enrolled in the State of Tamil Nadu under PMJJBY/PMSBY/MGBBY.

Yarn Supply Scheme:

Yarn Supply Scheme is being implemted through National Handloom
Development Corporation in the country to make available all types of yarn
at Mill Gate Price. Under the Scheme, freight is reimbursed and depot
operating charges @ 2% is given to depot operating agencies. Further, 10%
price subsidy is given on cotton, domestic silk, wool and linen hank yarn
with quantity caps.

During the period from 2014-15 to 2019-20 (upto February, 2020), 27.20 crore
kg Yarn of worth ¥ 6162.25 crore has been supplied in the State of Tamil
Nadu.

In order to prevent production of items reserved for exlusive production
on handloom, powerloom inspections are carried out on regular basis.
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During the period form 2014-15 to 2019-20 (January, 2020), 409735 powerloom
inspections were carried out wich resulted in lodging of 464 FIRs and 395
convictions. A sum of ¥ 5.41 crore has been released to the State
Government of Tamil Nadu for setting up of Enforcement Machinery.

(o) The Government of Tamil Nadu Implemented the scheme for supply of free
electricity upto 100 units (bi-monthly) for Handloom Weavers till 22.05.2016 and further
enhaced free electricity from 100 units to 200 units bi-monthly with effect from
23.05.2016. The Government of Tamil Nadu has sactioned T 6.41 crore for the Year
2018-19 covering 78,783 handloom households and T 6.81 crore for the year 2019-20
covering 81,392 handloom households.

In addition, in order to provide alternative of lighting to handloom weavers to
perfrom thair work in night, the Government of India provides financial assistance up
to Rs. 14,500 under National Handloom Development Programme and Comprehensive
Handloom Cluster Development Scheme. The amount is shared 90% by Governemnt
of India and 10% by beneficiaries. During period from 2015-16 to 2019-20 (upto
February, 2020), 639 lighthing units distributed to the handloom weavers of Tamil Nadu.

Boosting textile sector in the country

*280. SHRI P. BHATTACHARYA: Will the Minister of TEXTILES be pleased to
state:

(@ the details of achievement made by Government to boost the textile sector
in the country; and

(b) the details of the budget provisions made and the incentives being offered
to handloom sector for the said purpose in the current financial year along with job
opportunities in this sector as well as to increase the textile export of the country?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) With a
view to boost textiles sector in the country as well as for sustaining employment in
the textiles industry Government has initiated two important steps which were part
of Budget Announcement in Lok Sabha on 01.02.2020. These are:-

. Creation of National Technical Textiles Mission with total outlay of ¥ 1480
crore. Technical textiles are textiles which are used for their functional
properties, rather than for aesthetics or comfort. There are a large varities
of technical textiles some of which are used in important applications such
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as agriculture, health and hygiene, medical applications, soil and water
conservation, roads and highway, railways, airports, sea-ports, defence,
protection of personnel in military, para-military, petrochemical/chemical
industries, safety of fireman etc. The aim of the Mission is to position
India as a major producer, consumer and exporter of technical textile products
in the world map, therefore boosting its economy and technological
capability.

. Abolition of anti-dumping duty on Purified Terephthalic Acid (PTA), which
is a critical input for man-made textile fibre and yarns. Its easy availability
and competitive pricing is desirable to unlock the immense potential in textile
sector which is a significant employment generator.

In addition, Government is implementing various policy initiatives and schemes
for supporting the development of textile sector. These schemes and initiatives which
promote technology upgradation, creation of infrastructure, skill development and
sectoral development in the textile sector, create a conducive environment and provide
enabling conditions for textile manufacturing in the country and helps in boosting
textile sector through its various schemes, such as the Amended Technology
Upgradation Fund Scheme (A-TUFS), Schemes for the development of the Powerloom
Sector(Power-Tex), Schemes for Technical Textiles, Scheme for Integrated Textile Parks
(SITP), Scheme for Additional Grant for Apparel Manufacturing Units under SITP
(SAGAM), SAMARTH- The Scheme for Capacity Building in Textile Sector (SCBTS),
Jute (ICARE - Improved Cultivation and Advanced Retting Exercise), Integrated
Processing Development Scheme (IPDS), Silk Samagra, National Handloom Development
Programme, National Handicraft Development Programme, Integrated Wool Development
Programme (IWDP), North East Region Textiles Promotion Scheme (NERTPS), Rebate
of State and Central Taxes and Levies (ROSCTL), Scheme for Production and
Employment Linked Support for Garmenting Units (SPELSGU) etc. The Government
had also approved a special package for textile sector with an outlay of I 6000 crores
to boost employment generation and exports particularly in Garmenting and Made-
ups.

The details of the achievements made by government in various textiles sectors
are mentioned below:-

(1) In Wool Sector: A major component namely Reconstruction Plan for UT of
Jammu and Kashmir and UT of Ladakh has been implemented by Central
Wool Development Board(CWDB) during financial year 2017-18 to 2019-20
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under wool sector scheme i.e. 'Integrated Wool Development Programme'

(IWDP). Under this component following achievements have been made in

UT of Jammu and Kashmir and UT of Ladakh, as under:-

Sanctioned a project for setting up of new Pashmina Dehairing Plant
at Leh along with other ancillary machines with cost of ¥ 19.75 crore
to enhance the dehairing capacity of pashmina wool at Leh. Dehairing
process is an essential process in which guard hairs (very thick fibers
and not usable) which come out during harvesting of pashmina wool
from the body of the pashmina goats are separated from the fine usable
pashmina fibers. After dehairing process fine pashmina wool can be
spun into pashmina yarn and weaving of pashmina shawls. Establishing
of new latest technology Dehairing plant would not only increase the
dehairing capacity catering the increased raw pashmina procurement but
also to improve the dehaired pashmina wool quality in terms of better
yield and less breakages resulting in better quality of pashmina fibre
along with more yield of dehaired pashmina.

Development of 3 Community Fodder land to increase the fodder
availability for the pashmina goats in the remote area.

Development of one Departmental Fodder farm to produce fodder on
large scale by the department. The grown fodder will be used to supply
in the animal region during winter period when scarcity of fodder goes
to its maximum.

Setting up of Fodder block making machine to prepare fodder block from
the grown fodder in the departmental farms.

Providing facilities like Construction of shelter sheds and distribution
of, along with distribution of Predator proof corral with LED light to
pashmina growers to enhance their socio economic life and also
distribution of animals as foundation stock to increase its population.

Strengthening of veterinary healthcare delivery system for providing
better health care facilities to pashmina goats.

Revolving fund for procurement of pashmina wool from the pashmina
growers on support price for ensuring remunerative return. Through raw
material Bank (RMB), pashmina weavers will get pashmina on chooper
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rate throughout the year and will be prevented from exploration of
middleman/traders.

* Gl registration of Pashmina wool under GI act will increase its demand
and brand value.

Achievements made by CWDB under other components of Integrated Wool
Development Programme during FY 2017-18 to 2019-20 are as under:-

®  Under component of Wool Marketing Scheme, the Board has sanctioned
two projects with grant in aid of ¥ 45 lakhs each as lump sum one time
grant as Revolving fund for marketing of indigenous wool and to
strengthen the existing State Wool Marketing Federation/Board in
Himachal Pradesh and Uttarakhand States. This Revolving Fund will help
for marketing support by procuring additional quantity of wool and to
provide remunerative returns to the wool growers. Under this scheme,
the Board has also sanctioned one project with grant of ¥ 22.50 lakhs
to create infrastructure at Wool Grading/Mandi in Uttarakhand State for
proper storage of wool and primary wool grading facilities.

e Under Wool Processing Scheme the Board has sanctioned 4 projects
in States of Karnataka and Uttarakhand for procuring total 12 sheep
shearing machines, one projection microscope for Micron testing (Other
equipments) and one Bale press machine

e Benefited 16.64 lakh sheep under different projects of Wool
Development Scheme in the States of Himachal Pradesh, Uttarakhand,
Uttar Pradesh, Madhya Pradesh, Karnataka, Maharashtra under the
components of 'Health Care' to animals and 'Breed Improvement' of sheep
and strengthening of one sheep breeding farm in Madhya Pradesh.

e Under HRD and Promotional Activities, imparted training to 1598 resource
persons/weavers/farmers, sanctioned two 'short-term training courses on
Woollen Products Manufacturing and Designing' for skill development of
rural artisans/weavers' to benefit 40 woollen weavers at each Centre,
sanctioned 4 projects under training on machine sheep shearing, sanctioned
four projects for training to resource persons in scientific sheep rearing/
Al in sheep, sanctioned one R&D project on development of coarse wool
based composites and utilization of course wool, organized one meet at
Chandigarh on enhancement of wool production, issues related to wool
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industries and new policy formulation. The Board has conducted one Wool
Survey in Rajasthan State on pilot basis.

*  Continue operation of Weaving and Designing Training Centre at Kullu and
provided training to 140 persons. At Wool Testing Laboratory, Bikaner total
6948 tests were conducted upto January., 2020 and provided testing facilities
to woollen industry.

® Under Social Security Scheme for insurance of Sheep Breeders, the CWDB
insured total 3020 sheep breeders from the State/UT of Maharashtra and
Ladakh for insurance coverage under Sheep Breeders Insurance Scheme.

In Silk Sector:

* Due to Research and Development (R & D) efforts, mulberry leaf yield has
increased from 8-10 MT/Ha/year during 1948-49 to 57-62 MT/Ha/year during
2018-19, Cocoon vyield from 15-20 Kg/100 disease free layings (dfls) during
1948-49 to 60-62 Kg/100 dfls during 2018-19 and Renditta from 15-17 during
1948-49 to 7.3 during 2018-19.

* The total raw silk production in the country has enhanced from
1140 MT during 1951 to 35468 MT during 2018-19.

* Bivoltine silk production increased from 840 MT during 2001-02 to
6987 MT during 2018-19.

* Vanya silk production has increased from 261 MT during 1951 to
10124 MT during 2018-19.

In Skill Sector: With a view to create robust human resources for the textiles
sector, particularly the need for trained and skilled workforce in all segment of
the textile sector, Government has been implementing various skill development
schemes and programmes since the financial year 2010-11.

Under the Comprehensive Integrated Skill Development Scheme (ISDS), a total
of 11.14 lakh persons have been trained during FY 2010-11 to
2017-18, in various diverse segments of textile sector covering textiles and
apparel, jute, spinning, weaving, technical textiles, sericulture, handloom and
handicrafts. The training in ISDS also covered 33 States and Union Territories
of the country, widely covering all sections of the society such as
women(71.27%). Scheduled Caste(20.82%), Schedule Tribes (6.9%) and Divyang
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Jan(0.28%). Out of the 11.14 lakh persons trained, 8.43 lakh persons have been
employed.

In further continuation, Government has expanded the skill development
programme, called Samarth- Scheme for Capacity Building in Textile Sector, for
the entire value chain of the textiles sector (except spinning and weaving in
organized sector which are being trained under Pradhan Mantri Kaushal Vikas
Yojana) with a target of 10 lakh persons at a total outlay of ¥ 1300 crore. The
training programme and course curriculum have been rationalized keeping in view
the technological and market demand status of the domestic and international
economies. Ministry of Textiles has already partnered with 21 Government
Agencies from 18 States and Sectoral Organizations covering nearly 4 lakh
persons, for entry level training and job creation in both traditional and organized
segments of textile value chain.

Further, a training target of approximately 1.5 Lakh persons has been allocated
to Industry/Industry associations for undertaking training. Special emphasis is
also laid on upskilling in apparel and garmenting segment for increasing the
competitiveness of the industry in global market.

In Jute Sector: The details of the major achievements made by Government to
boost the jute sector in the country are:-

* Mandatory Packaging in Jute Materials: Under the Jute Packaging
Materials (Compulsory Use in Packing Commaodities) Act, 1987, Government
specifies the commodities and the extent to which they are mandatorily
required to be packed in Jute Packaging Materials. At present, a minimum
of 100% of food grains and a minimum of 20% of sugar are to be
compulsorily packed in jute sacking. This has ensured a consistent demand
of jute benefitting jute farmers and workers.

e Jute Industry Modernization Scheme: Incentive Scheme for Acquisition of
Plants and Machinery (ISAPM): The Incentive Scheme for Acquisition of
Plant and Machinery (ISAPM) for modernization in Jute mills and JDP units
is implemented to increase the productivity of the jute machinery and making
them efficient by replacing the old machines by new and technologically
advanced machines. During 2014-15 to 2018-19, capital subsidy amounting
to ¥ 49.71 crores to jute mills and JDP units has been released.

e Jute Farmers' Welfare Scheme: JUTE-ICARE: A Jute-ICARE (Improved
Cultivation and Advanced Retting Exercise) project is being implemented



Written Answers to [19 March, 2020] Starred Questions 103

Q)

©)

@

since the last four years with an objective to introduce package of scientific
technique of Jute cultivation and retting exercises for improving fibre quality
and productivity and reducing the cost of jute production and to increase
income of jute farmers. The scheme has covered 69 blocks comprising land
area of 98.897 hectares and around 2 lakh farmers by year 2018-19.

Exports: To boost exports in textile sector, Government has introduced the new
RoSCTL (Rebate of State and Central Taxes and Levies) scheme w.e.f. 7th March,
2019. Government has also notified a special one-time additional ad-hoc incentive
of upto 1% of FoB (Free on board) value to be provided for exports of apparel
and made-ups to offset the difference between RoSCTL and RoSL (Rebate of
State Levies) + MEIS@4% (Merchandise Export from India Scheme) from 7.3.2019
to 31.12.2019. To boost exports in MMF sector, Government has removed anti-
dumping duty on PTA, a key raw material for the manufacture of MMF fibre
and yarn. Exporters are also provided assistance under Market Access initiative
(MAI) Scheme. Interest equalization rate for pre and post shipment credit for
exports by MSMEs of textile sector has been enhanced from 3% to 5% w.e.f.
02.11.2018. Benefits of Interest Equalization Scheme have been extended to
merchant exporters from 02.01.2019 which was earlier limited to only manufacturer
exporters.

Amended Technology Upgradation Fund Scheme (ATUFS): With a view to
promote ease of doing business in the country and achieve the vision of
generating employment and promoting exports by way of technology upgradation
in textile sector through "Make in India" with "Zero effect and Zero defect”
ATUFS was launched in January 2016 with an outlay of X 17,822 crore from 2015-
16 to 2021-2022. The objective of the scheme is to facilitate augmenting of
investment, productivity, quality, employment, exports along with import
substitution in textile industry and also to indirectly promote investment in textile
machinery manufacturing.

So far 9829 UIDs have been issued with a project cost of ¥ 40645.57 crore
involving a subsidy amount of ¥ 2944.56 crore.

In Handloom Sector:

* ‘India Handloom Brand': During the celebration of 7th August 2015 as
National Handloom Day, 'India Handloom" Brand was launched by Hon'ble
Prime Minister for branding of high quality handloom products. It promotes
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production of niche handloom products with high quality, authentic
traditional designs with zero defect and zero effect on environment. Since
its launch, 1333 registrations have been issued under 184 product categories
and sale of ¥ 861.93 crore has been generated. Initiatives with various leading
brands has been undertaken to bring out a separate range of handloom
garments in their brand.

e e-Commerce — In order to promote e-marketing of handloom products, a
policy frame work was designed and under which any willing e-commerce
platform with good track record can participate in online marketing of
handloom products. Accordingly, 23 e-commerce entities have been engaged
for on-line marketing of handloom products. A total sales of ¥ 80.76 crore
has been reported through the online portal.

e Urban Haats are set up in the big towns/metropolitan cities to provide
adequate direct marketing facilities to the craft persons/weavers and
eliminate middle agencies. 38 such Urban Haats have been sanctioned
across the country so far.

In Infrastructure Sector:

e Scheme for Integrated Textile Parks (SITP): The scheme provides support
for creation of world-class infrastructure facilities for setting up of textile
units, with a Government of India grant upto 40% of the project cost and
Government of India grant upto 90% of the project cost for first two projects
(each) in the States of Arunachal Pradesh, Assam, Manipur, Meghalaya,
Mizoram, Nagaland, Tripura, Sikkim, Himachal Pradesh, Uttarakhand, Union
Territory of Jammu and Kashmir and Union Territory of Ladakh; with ceiling
limit of X 40.00 crores for each textile park.

56 Textile parks under the scheme would facilitate an investment to the tune
of ¥ 26529 crores and generate an employment of approximate 3,44,443
persons. Till date 22 projects have been completed out of 56 Textiles Parks
under the scheme which have generated investment in the tune of ¥ 9075.29
crore and employment for 82,112 persons.

e Scheme for Additional Grant for Apparel Manufacturing Units under SITP
(SAGAM):

Under the Scheme, the Government provides additional grant of Rs 10 crore
to Integrated Textile Parks under SITP to set up new/additional apparel units
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in the park. One project under the scheme has been sanctioned to Palladam
Hi-Tech Weaving Park. Tamil Nadu. This project is expected to provide
employment to 2500 persons once completed.

* Integrated Processing Development Scheme (IPDS):

In order to facilitate the textile industry to become globally competitive using
environmentally friendly processing standard and technology. Government
of India has launched IPDS to encourage the private sector to set up world
call, environment - friendly and textile processing units in the textile clusters
of the country, the Government of India (Gol) is giving the support in respect
of IPDS to set up water treatment, Common Effluent Treatment Plant and'
Technology (CETP) including marine and revering along with Zero Liquid
Discharge (ZLD) will be limited to 50% of the project cost in subject to
a ceiling of ¥ 75 crore per project..So far Government has sanctioned
7 Projects under the Integrated Processing Development Scheme (IPDS) for
setting up/upgrading Common Effluent Treatment plants (CETPs) with Zero
Liquid Discharge (ZLD) systems. ¥ 65.31 crore has been released to these
projects. Once completed these projects will cater 1639 units. There are four
projects in Rajasthan viz. Balotra, Jasol, Sanganer and Pali and two projects
in Tamil Nadu viz. Virudhnagar and Bhavani and one project at Surat Gujarat
Eco Textile Park.

® Scheme for Incubation in Apparel Manufacturing (SIAM):

SIAM was launched on pilot basis in January 2014. The Scheme is a demand
driven. The objective of the Scheme is to promote entrepreneurs in apparel
manufacturing by providing them an integrated workspace and linkages
based entrepreneurial ecosystem with plug and play facility which help them
in reducing operational and financial cost for establishing and growing a
new business. The scheme envisages promoting entrepreneurship in apparel
manufacturing, creating additional manufacturing capacity and generating
additional employment opportunities.

Three projects for setting Incubation Centres by i.e. HSIIDC in Haryana,
SPINFED in Odisha and IIDC in Madhya Pradesh have been sanctioned
under the scheme. In these projects, ¥ 22.85 crores has been released in
these project. One project has completed infrastructure work and selection
of incubate is under process.
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e Scheme for Textile Industry Workers' Accommodation

The Scheme for Textile Worker's Accommodation was launched in 2014 with
an outlay of X 45 crores for implementation during the 12th Five Year Plan.
The objective of the Scheme is to provide safe, adequate and conveniently
located accommodation for textile and apparel industry workers in the
proximity of areas of high concentration of textile and apparel industries.
Two such projects have been sanctioned in October, 2014 viz. Gujarat
Eco-Textiles Park Pvt. Limited in Gujarat and Palladam Hi-Tech Weaving Park
Pvt. Limited in Tamil Nadu. Both projects have been completed as per scheme
guidelines.

(9) In Handicrafts Sector:

The details of achievements made by Government to boost the Handicraft sector
in the country during the last three year are as under:-

(@ On the occasion of birth centenary of Bharat Ratna Dr. B.R. Ambedkar
(Ambedkar Jayanti), Ministry of Textiles organized a conference of Scheduled
caste artisans/weavers at Vigyan Bhawan, New Delhi on 14lh April, 2017 with
the following initiatives:-

e Distribution of certificate to 5 Integrated Skill Development Scheme
(ISDS) trainees belonging to scheduled caste categories.

¢ Memorandums of Understanding was signed on the occasion, between
the Development Commissioner (Handlooms), and National Schedule
Castes Finance and Development Corporation (NSCFDC) under the
Ministry of Social Justice and Empowerment, with the main objective
of increasing earnings of handloom weavers belonging to Scheduled
Caste categories, who work in the handloom and sectors.

e Birth Centenary of Bharat Ratna Dr. B.R. Ambedkar was also celebrated
at 61 No. of field Offices of Office of the Development Commissioner
(Handicrafts) by holding a camp with following objectives:-

= Downloading of BHIM application on artisans mobile and educating
them how to use it with the help of Bank officials.

= Awareness about "India Handmade Bazaar" portal and registering
at least 20 artisans on portal in each camp.



Written Answers to [19 March, 2020] Starred Questions 107

(b)

©

(d)

©)

v

= Distribution of Artisans ID Card.

Handicrafts Helpline No. 18002084800 (Toll Free) launched on 5th May, 2017
by HMOT and is working from 10 AM to 6 PM in 07 languages i.e. Hindi.
English. Tamil, Telugu, Kannada. Assamese and Bengali. 19600 calls have
been received and redressed upto 31st March, 2019.

A National Level workshop on Promotion of Unique Textiles and Handicrafts
for Geographical Indication and post Geographical Initiatives held on
5th and 6th May, 2017 at Mavalankar Auditorium, Rafi Marg New Delhi.

Following Nine Schemes of Office of the Development Commissioner
(Handicrafts) on boarded on DBF portal on 12.06.2017:-

* Ambedkar Hastshilp Vikas Yojana (Dastkar Shashaktikaran Yojana)
* Carpet Weaving Training Scheme.

*  Comprehensive Handicrafts Development Programme

* Development of other crafts in Jammu and Kashmir

* Direct Benefit to Artisans

¢ Handicrafts Design and Technology Upgradation Scheme

* Handicraft Human Resource Development

* Handicrafts Research and Development

* Marketing Support and Services and Export Promotion Scheme.

Office of the Development Commissioner (Handicrafts) participated in
Paryatan Parv at Rajpath, New Delhi during 23rd to 25th October, 2017.
M/o Tourism provided 25 stalls where 38 master craftspersons participated.
Approximately ¥ 50.00 lakhs sales generated during the event.

Ministry of Textiles through Office of DC (HC) organized 202 Hastkala
Sahyog Shivir pocket/clusters camps dedicated to Pandit Deendayal
Upadhyay Garib Kalyan Varsh from 7th to 17th October, 2017. During this
Shivir (camps) the following activities have been undertaken:-

® 46942 artisans participated in Sahyog Sivirs.

e 7188 enrolled under Mudra Loan and out of them 427 Mudra Loan
sanctioned.
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@

(10)

(11)

e 15578 enrolled under Pahchan and 16652 cards distributed.
® 3005 tool kits distributed.

e 82 applications received for National Institute of Open Schooling (NIOS)'
for Collaboration in the area of Education for Handicraft Artisans and
their children belonging to SC artisans.

e 701 applications received for IGNOU.

e 368 Marketing activities organized.

Organized "Deep Utsav" at Mumbai, Goa, Nagpur, Ahmedabad and Almora
under Gandhi Shilp Bazaar component in which total 431 artisans were
participated and I 208.00 lakhs sales generated during the month of
November, 2018.

(h)  Three MOUs signed during Handicrafts Outreach Programme between
Carpet Export Promotion Council (CEPC) and Indian Institute of Carpet
Technology (I1ICT) Bhadohi, Export Promotion Council for Handicrafts
(EPCH) and Metal Handicrafts Service Centre (MHSC) Moradabad and
Footwear Design and Development Institute (FDDI) Jodhpur and All
India Crochet Lace Association (AICLA) Narsapur with a view to
provide necessary assistance/handholding support to Exporter,
Entrepreneur and Artisans in near future.

In Powerloom Sector:

Schemes for the development of the Powerloom Sector (Power-Tex): A
comprehensive Scheme for the development of Powerloom and Knitting and
Knitwear sectors w.e.f. 01.04.2017 to 31.03.2020 and 01.07.2019 to 31.03.2020
respectively on pan India basis. The component under the Scheme are In-
situ upgradation, Group work shed Scheme, Yarn Bank Scheme, Common
Facility Centre(CFC), Solar Energy Scheme, Pradhan Mantri Credit Scheme,
Grant-in-Aid and Modernization/up gradation of Powerloom Service Centres.

Textiles India 2017: The Ministry of Textiles organized a 3 day mega textile
exhibition namely, Textiles India 2017 from 30lh June to 2nd July, 2017 at
Gujarat. The Principal objective of organizing the said mega event was to
bring all segments of the Textiles sector under one umbrella trade event and
showcase the strength of the Indian Textiles sector to the world. This event
witnessed participation of buyers from 105 countries, international delegates
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and representatives and artisans and weavers. Five numbers of MOUSs signed
with global manufacturers during the exhibition.

(b) A provision of ¥ 390 crore has been made for implementation of various
Handloom Sector Schemes during the current financial year 2019-20. Government of
India is also providing incentives/subsidy for the following purposes to encourage
the handloom weavers:-

() 90% subsidy is provided for procurement of upgraded looms and accessories
under Hathkargha Samvardhan Sahayata Yojana for better quality and
productivity of handloom products. It is also provided for procurement of
lighting units to facilitate the weavers.

(i) 10% price subsidy is provided on hank yarn, which is applicable on cotton,
domestic silk, wool and linen yarn with quantity caps.

(iii) 100% subsidy in the case of SC/ST, Women and BPL weavers is provided
for construction of workshed and 75% in the case of above poverty line
and other weavers.

(iv) Ministry of Textiles is providing reimbursement of 75% of the fee towards
admission to NIOS/IGNOU courses in case of SC, ST, BPL, and Women
learners belonging to handloom weavers' families.

Employment generation in the sector is through facilitation under various
Government Schemes like Hathkargha Samvardhan Sahayata (HSS), where weavers are
provided looms and accessories and MUDRA loans at concessional rate. Also,
Handloom workers are provided training for up-gradation of their skills. During the
last three years and the current year, 50705 handloom workers have been provided
training to upgrade their skill, 39656 Looms/Accessories provided under HSS and
124477 number of loans have been sanctioned to handloom weavers under the
MUDRA Scheme and loan amount worth ¥ 616.95 crore has been disbursed.

The Government has been taking various efforts through Handloom Export
Promotion Council for promotion of handloom in the overseas markets for promoting
handloom exports. The efforts taken to promote handloom export are as under:-

®  Council is organising around 15-20 International events every year/RBSMs
in potential markets/non-traditional markets to diversify textile exports to more
countries.
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* In order to promote handloom exports. Council has increased promotional
activities by widening the product segment among handloom items.

* Home textiles covers of 87% share in total handloom exports. Council is
expanding the product segments by focusing on clothing accessories,
garments and dress materials by making an attempt in International events
like Who's Next in September and January, Tex world, Sourcing at Magic,
etc.

* Council tied up with NIFT and also subscribed to trend forecast to get the
latest trend inputs and disseminate information to the exporters in color
trends.

*  Organising exclusive B2C events for promoting IHB in overseas like Global
India Festival - Malaysia, ITSF - Delhi, etc.

e To promote India Handloom Products, Council showcase AV display,
exhibiting IHB products in international events.

* As a special focus, 4 new events have proposed in the year 2020-21 for
promotion of North East Region.

* To Assist the exporters in all major export center, council has set up the
liaison office in Panipat, Karur, and Helpdesk at Guwahati.

®  Council membership strength has expanded from 1200 to 1500 plus members
by focusing on new areas like Jaipur, Northeast regions. The members of
the other region were interested in participating in HEPC activities.

* Council organised participation of clusters/Apex societies in International
fairs in order to support their entry into international markets.

e Further, the council is participating in Seminar/MSME programs to
disseminate information of opportunities and benefits of Handloom exports.

*  Even, when all other textile segments facing decline, handloom is maintaining
a positive growth for the last few years.

BHAVINI reactor in Kalpakkam
*281. SHRI T. K. RANGARAJAN: Will the PRIME MINISTER be pleased to state:

(@  the present position of Bharatiya Nabhikiya Vidyut Nigam Limited (BHAVINI)
reactor in Kalpakkam; and
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(b) the estimated time by when it is likely to commence production of electricity?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) All the construction activities of 500 MWe Prototype Fast
Breeder Reactor project (PFBR) have been completed and the integrated commissioning
of all the systems is in progress.

(b) The PFBR project is expected to commence production of electricity from
October, 2022 onwards.

Policy measures to ensure population stability
1*282. SHRI PRABHAT JHA: Will the Minister of PLANNING be pleased to state:

(@ whether NITI Aayog has been working upon short-term and long-term policy
measures to ensure population stability;

(b) if so, the details thereof;

(c) whether NITI Aayog is consulting the stakeholders concerned with reference
to the said policy measures; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) to (d) National Commission on Population (NCP) under the Chairmanship
of Prime Minister was constituted vide Resolution No. A-43011/17/2000-Admn-I
dt. 11.05.2000 in the erstwhile Planning Commission with the objective to give directions
for the implementation of the National Population Policy, to promote synergy between
demographic, educational, environmental and developmental programmes so as to
hasten population stabilization. The Commission comprised of 130 members with Union
Ministers of main Ministries, Chief Ministers of all States/Union Territories, Leaders
of Political Parties, few Members of Parliament, President of organizations such as
Confederation of Indian Industries, Associated Chamber of Commerce and Industry
of India, Indian Medical Association, Indian Newspaper Society, Medical Council of
India, Indian Nursing Council, Civil Society, NGOs etc.

National Population Policy, 2000 (NPP) affirms the commitment of the Government
towards voluntary and informed choice and consent of citizens while availing of
reproductive health care services, and continuation of the target free approach in

tOriginal notice of the question was received in Hindi.
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administering family planning services. Its immediate objective is to address the unmet
needs for contraception, health care infrastructure, and health personnel and to provide
integrated service delivery for basic reproductive and child health care.

The National Health Policy (NHP) 2017 provides for a policy guidance to inform,
clarify, strengthen and prioritize the role of the Government in shaping health systems
in all its dimensions. The National Health Policy also recognizes that improved access,
education and empowerment would be the basis of successful population stabilization.
The NHP sets out indicative, quantitative goals and objectives which includes the
achievement of Total Fertility Rate (TFR) of 2.1 by 2025.

With the efforts and initiatives undertaken by Ministry of Health and Family
Welfare, Total Fertility Rate (TFR) has declined from 3.1 (in 2000-02) to 2.2 (in 2017).
(Source: Sample Registration System, Census of India) with some inter State disparity.

Poor teaching standard in rural areas

*283. SHRI RAJMANI PATEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the poor standard of teaching in the schools
especially in rural areas is a matter of serious concern;

(b) if so, the details thereof;

(c) whether Government has contemplated to prepare any plan to improve
teaching standard in the schools of the country as well as to bring uniform education
policy in the country; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (d) Quality improvement in education and teaching
is a continuous process. Central Government has launched an Integrated Scheme for
School Education - Samagra Shiksha in 2018-19 which envisages school education as
a continue from pre-school to senior secondary level and aims to ensure inclusive
and equitable quality education for all.

In 2019-20, NISHTHA (National Initiative for School Heads and Teachers Holistic
Advancement), an Integrated Teacher Training Programme has been launched to train
nearly 42 lakh teachers, and other functionaries to make classrooms learner-friendly
and improving children's competencies including critical thinking, problem solving,
creativity, as well as social-personal qualities such as cooperation, team work etc.
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The NCF has been prepared by the NCERT along with syllabus and textbook
which are adopted or adapted by the concerned States for implementation in schools
in their jurisdiction.

To focus on ensuring competencies, the Central Rules to the Right of Children
to Free and Compulsory Education (RTE) Act, 2009 have been amended to include
reference on class-wise, subject-wise Learning Outcomes at elementary level, which
have, accordingly, have been finalized and shared with all States and UTs. Further,
the learning outcomes for secondary level have also been prepared by NCERT.

In order to provide e-learning material, different facilities like e-PATHSHALA,
DIKSHA portal have been made available by the Ministry.

Indian women facing domestic violence abroad

*284. SHRI VIJAY GOEL: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether Government has received distress complaints from married women
of Indian citizenship facing domestic violence and harassment abroad;

(b) if so, the details of such complaints received in the last three years; and

() the details of steps Government has taken to address the concerns of these
women?

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM
JAISHANKAR): (a) and (b) Yes, Sir. This Ministry, including our Missions and Posts
abroad, have received 3,955 complaints during the last three years, from 2017 to 2019,
related to matrimonial disputes from married women of Indian citizenship. Year-wise
data of complaints received is as follows:-

Year Number of complaints received
2017 1498
2018 1299
2019 1158
ToTAL 3955

() The Government has adopted a multi-pronged approach to address the
issues of domestic violence, harassment and other matrimonial disputes faced by
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Indian women abroad. Complaints can be received directly by Missions and Posts
and the Ministry through letters or calls or grievance portals or in social media. On
receipt of a complaint, the Ministry provides counseling and guidance to the
complainant. The Ministry provides information about legal rights and procedures to
be followed to file a criminal complaint in any court in India. Missions and Posts utilize
various mechanisms for serving judicial summons to the overseas Indian spouse, while
the Ministry issues Look Out Circulars and processes impounding and revocation of
passports, etc. Complainants are also guided to seek legal assistance from National
Commission of Women, Ministry of Women and Child Development (MWCD) and
NGOs, which are working in the field of assisting women in distress. The Integrated
Nodal Agency, under MWCD, has been set up as an inter-Ministerial body to provide
timely solutions to Indian women facing harassment abroad.

Indian Missions and Posts abroad provide online consular assistance to Indian
nationals in distress, including Indian women, through its portal called MADAD (MEA
in Aid of Diaspora in Distress), launched in 2015. It has a module on "Marital Disputes"
which is used by Indian women in distress. The Ministry's grievance redressal
mechanism was strengthened with the launch of CPGRAMS Version 7.0 in February
2020. Ministry has been part of the CPGRAMS portal since its inception in 2006.

A Consular Helpline is being run in 11 Indian languages, including Hindi and
English. Further, Missions and Posts also maintain Helpline for emergency situations.
Twitter Sewa @MEAMADAD was launched in March 2017 to monitor and respond
to grievances received on Twitter.

The Indian Community Welfare Fund (ICWF) is used to provide financial and legal
assistance to women in distress. An amount of upto US $4,000/- per case is offered
under ICWF for legal counselling to prepare their legal defence. Missions also facilitate
assistance from Indian community associations or women organizations or NGOs.

Taking into account the growing instances of marital disputes and to provide a
more effective solution, a Bill titled "The Registration of Marriage of Non-Resident
Indian Bill, 2019" was introduced in Rajya Sabha on 11 February, 2019. This Bill is
under the consideration of the Standing Committee on External Affairs.

Constitution of Committee to boost electronics sector

*285. SHRI C.M. RAMESH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government is considering to constitute a high powered Committee
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to boost the electronics sector in the country, the details thereof and if not, the reasons
therefor; and

(b)  whether there is stagnation and slowdown in the electronics sector during
the last two years, the details thereof?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) A high-level Committee under the Chairmanship
of CEO, NITI Aayog, comprising of Finance Secretary; Commerce Secretary; Secretary,
Department for Promotion of Industry and Internal Trade (DPIIT); Secretary, Ministry
of Electronics and Information Technology (MeitY) and Senior Adviser, NITI Aayog
was constituted to deliberate and make recommendations on making India a
manufacturing hub for electronics.

Based on the deliberations of the aforesaid high-level Committee and an inter-
ministerial sub-committee constituted thereafter, a Production Linked Incentive (PLI)
Scheme is being formulated to promote large scale electronics manufacturing in target
segments, namely, mobile phones and specified electronic components.

(b) There has not been any stagnation and slowdown in the electronics sector
during the last two years. The Government attaches high priority to electronics hardware
manufacturing and it is one of the important pillars of both "Make in India" and
"Digital India" programmes. As a result of several initiatives and pro-growth policies
undertaken by the Government and efforts of the industry, India's electronics production
has increased from INR 1,90,366 crore in 2014-15 to INR 4,58,006 crore in 2018-19, at
a Compound Annual Growth Rate (CAGR) of about 25%. Domestic electronics
manufacturing is on a growth path:-

. India has emerged as the 2nd largest manufacturer of mobile handsets in

the world in volume terms.

. Over 260 units are manufacturing cellular mobile phones and parts/
components thereof in the country, up from only 2 units in 2014.

. In volume terms, production of cellular mobile handsets has gone up from
6 crore units in 2014-15 to 29 crore units in 2018-19.

N No. of LED lights manufacturing units has gone up from 10 to 128 units.
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. As per industry estimates, electronics manufacturing has generated
employment for over 20 lakh persons across the country. Employment in

Mobile Electronics manufacturing segment is around 6.3 lakhs.

The production, exports and imports of electronic goods during the last 5 years

is as under:-
(Values in INR crore)
2014-15 2015-16 2016-17 2017-18 2018-19
Production* 1,90,366 243,263 317,331 3,88,306 4,58,006
Imports** 2,29,615 2,68,105 2,87,559 340,901 4,01,458
Exports** 38,263 39,064 39,980 41,220 61,908

*Source: MeitY Annual Report 2018-19
**Source: Directorate General of Commercial Intelligence and Statistics (DGCI&S)

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Dependence on imported Uranium fuel
2881. DR. AMAR PATNAIK: Will the PRIME MINISTER be pleased to state:

(@ the present dependence on imported Uranium fuel for use in civil reactors,
the details thereof;

(b) the present production of Uranium fuel domestically, the details thereof;

(c) the targeted timeline for the introduction of commercial Thorium based
reactors and steps taken towards this target; and

(d) the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) At present fourteen reactors (4380 MW) out of the twenty
two reactors (6780 MW) in operation are fuelled by imported Uranium.

(b)  Uranium Corporation of India Limited (UCIL), a Public Sector Undertaking
under the Department of Atomic Energy (DAE) has been entrusted the mandate of
mining and processing of uranium. However, it is not in public interest to disclose
the quantity of production of uranium by UCIL.
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(c) and (d) The country's three stage Nuclear Power Programme emphasises
utilization of vast thorium resources available in the country. However, large scale
deployment of commercial thorium based reactors would be targeted after a few decades
of deployment of Fast Breeder Reactors (FBRs) which constitute the second stage
of Nuclear Power Programme. Thorium is not a fissile element and hence its commercial
utilisation can be undertaken only after adequate availability of fissile materials like
Plutonium or Uranium-233 which is envisioned through deployment of FBRs.

Jobs in telecom sector

2882. SHRI S. MUTHUKARUPPAN:
SHRI A. MOHAMMEDJAN:

Will the Minister of COMMUNICATIONS be pleased to state:

(@ whether it is a fact that India”s telecom sector will create upto 3,00,000 jobs

in the next 18 months;
(b) if so, the details thereof;

(c) whether it is also a fact that the telecom sector has already created over
1,00,000 jobs since the introduction of the National Digital Communications Policy,
2018; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) National Digital Communications
Policy-2018, envisions supporting India's transition to a digitally empowered economy
and society by fulfilling the information and communication needs of citizens and
enterprises by establishment of a ubiquitous, resilient and affordable Digital
Communications Infrastructure and Services. The policy inter alia, envisages creating
40,00,000 (4 million) additional jobs in the Digital Communications sector by 2022.

Keeping in view the need for better connectivity and for increasing the potential
for further growth, the Government is implementing programmes to improve connectivity
through its flagship project '‘BharatNet' which aims at linking each of the 2.5 lakh Gram
Panchayats of India through a vast optical fibre network that in turn would boost

various economic activities in the rural sector. This endeavour will open up avenues
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for better access for service providers such as telecom operators, cable TV operators,
e-commerce companies, etc. to launch new services and in turn aid creation of local
employment opportunities. Other flagship schemes of the Government like Digital India,
Make-in-India and Smart Cities also are expected to create many employment
opportunities in telecom sector.

India's Digital Communications Sector is playing a pivotal role in the growth of
Digital Financial Services (DFS), Information Technology Enabled Services (ITeS), and
Machine-to-Machine (M2M) communication services being used in the infrastructure
sectors of the economy. These services and applications are likely to create a

significant number of new jobs in the Indian economy in the near future.

NDCP, 2018 also envisages to harness the power of emerging Next Generation
Digital Technologies including 5G, Artificial Intelligence (Al), Internet of Things (loT),
Cloud and Big Data by promoting Investments, Innovation and IPR, which in turn,
is expected to generate employment opportunities.

(c) and (d) 76,359 jobs have been created since 2018-19 in telecom sector:-

The number of jobs directly and indirectly created in telecom sector in 2018-19
and 2019-20 are as under:-

SLNo.  Year Direct Jobs Indirect Jobs Total
1 2018-19 15954 24491 40445
2. 2019-20 12470 23444 35914

TotaL 28424 47935 76359

It is further submitted that above are the jobs created that have been captured
from major Telecom Service Providers to the extent maintained by them.

Mobile services in villages of Andhra Pradesh

2883. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether it is a fact that out of 16,158 villages in Andhra Pradesh, mobile
services are provided only in 14,000 villages;
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(b) if so, by when the mobile services in other villages are going to be provided,

(€) whether it is a fact that not even a single village has WiFi facility under
BharatNet; and

(d) if so, the reasons therefor and by when the Ministry is going to install WiFi

facilities in all villages?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) As per data collected from the
Telecom Service Providers (TSPs) and Department of Telecommunications (DoT) field
units in 2019, it is estimated that out of 16,158 inhabited villages (as per census 2011
data) in the State of Andhra Pradesh, 14,063 inhabited villages are covered by mobile
services. Mobile coverage in the remaining villages is being taken up by the

Government and Telecom Service Providers in a phased manner.

(c) and (d) As part of BharatNet project, the Last Mile Connectivity through
Wi-Fi or any other suitable broadband access technology is to be provided in all the
Gram Panchayats. In the BharatNet Phase-l1 which covers 1.23 lakh GPs (approx.) the
provisioning of Wi-Fi Services has been assigned to Government of Rajasthan (for
10,000 GPs in Rajasthan) and rest to CSC e-Governance Services India Limited
(a Special Purpose Vehicle under Ministry of Electronics and Information Technology)
including over 1400 GPs in Andhra Pradesh. In the 1407 GPs of BharatNet Phase-II,
the provisioning of connectivity over satellite media, along with Wi-Fi services, has
been assigned to BSNL. As of February 2020, Wi-Fi hotspots have been installed
in 45,769 Gram Panchayats (GPs) and out of them, services are being provided in
18,683 GPs.

Conditions of buildings of Post Offices

2884. SHRI A. MOHAMMEDJAN: Will the Minister of COMMUNICATIONS be

pleased to state:

(@ whether it is a fact that many Post Offices which are providing all services

are working in shaky, old and dilapidated buildings in the country;

(b) whether Government has taken any steps to assess the conditions of the

buildings where Post Offices are functioning in the country;
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(c) whether it is also a fact that many Post Offices were closed due to poor
and pathetic condition of the buildings in which they were working; and

(d) whether the closed Post Offices were later on reopened on public demand
without carrying out repairs or renovating the buildings?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) No, Sir. Department of Posts, being old
one, operates from its old buildings which are maintained regularly. Only five of the
postal buildings, so far, have been declared dilapidated, by Postal Civil Wing or
Municipal Authority. Presently, Post Offices are not being operated from these
buildings.

(b)  Yes, Sir. Conditions of the Post Offices buildings are assessed regularly
through Postal Civil Wing on the basis of which periodic maintenance and renovation
of Post Offices buildings are carried out by the Department. The buildings taken on
rent, are maintained and renovated by their concerned landlords as per the requirement
and request of the Department.

() Yes, Sir. The Post Offices operating from the buildings declared dilapidated
by Postal Civil Wing or Municipal Authority, have been closed immediately. In case
of rented buildings, where the building was found unsuitable or in dilapidated
condition, the Post Office has been shifted to a new suitable building.

(d) No, Sir. No Post Office has been reopened in a building which has been
declared dilapidated.

Poor internet facility in remote villages of Madhya Pradesh

2885. SHRI RAJMANI PATEL: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether there is no internet facility in remote villages of Madhya Pradesh
and if so, the details thereof and the reasons therefor along with the reaction of
Government thereto;

(b) whether internet/broadband speed is very slow in remote areas where
internet/ broadband facility is available;

(c) if so, the details thereof and the reasons therefor; and

(d) the efforts made by Government to overcome this problem?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) As per data collected from the
Telecom Service Providers (TSPs) and Department of Telecommunications (DoT) field
units in 2019,it is estimated that 2970 inhabited villages in Madhya Pradesh are not
covered by mobile and internet services.

Internet/broadband speed depends inter alia on various parameters such as the
technology deployed, network coverage, number of simultaneous users accessing the
internet, connectivity to the website being accessed etc. The speed of mobile internet
is further dependent on a number of factors such as distance from the Base
Transceiver Station (BTS) serving the customer, the number of simultaneous users
being served by the BTS, the traffic handled by the BTS etc. As such, the mobile
users may experience different speed at different locations and time of usage.

Following initiatives/actions have been taken by the Government towards
provisioning and improving internet/broadband services:-

() The National Digital Communications Policy-2018 has been notified with
strategic objectives which inter alia includes provisioning of Broadband
for all by 2022.

(i) BharatNet project is being implemented in a phased manner to provide
internet/broadband connectivity to all the Gram Panchayats (GPs) (approx.
2.5 lakh) in the country. A total of 1,36,693 GPs (including Block
Headquarters) have been made Service Ready as on 28.02.2020, including
13,059 in Madhya Pradesh.

(iii) As part of BharatNet project, the last mile connectivity through Wi-Fi or
any other suitable broadband technology to access internet/broadband
services is to be provided at all the GPs in the country including Madhya
Pradesh.

(iv)  Under Universal Service Obligation Fund (USOF), setting up of 25,000 public
Wi-Fi hotspots, including 1778 in Madhya Pradesh, using the infrastructure
of telephone exchanges of Bharat Sanchar Nigam Limited (BSNL) in rural
areas.

(v)  Under Left Wing Extremist (LWE) Phase-1l project, installation of 2217 mobile
towers is planned for providing mobile connectivity covering the 10 States
including 23 towers in Madhya Pradesh.
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Postal Department ATMs in the country

2886. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether Government has set up ATMs across the country for the account
holders who are having savings bank accounts in the Post Offices across the country;

(b) if so, the details thereof;

(c) whether Government has any proposal to tie up the Postal ATMs with the
existing ATM infrastructure of various banks across the country;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) Yes, Sir.

(b) A total of 998 ATM machines have been installed across the country in
Post Offices and so far 39,13,515 ATM cards have been issued to the Post Office
Savings Account customers.

()  The Post Office ATMs have been made inter-operable with the existing ATM
infrastructure of various Banks across the country, since 30.12.2016.

(d) Details of ATM transactions as Issuer (the DoP ATM cards used in other
Banks' ATM machines) and Acquirer (other Banks' ATM cards used in DoP ATM
machines) are as under:-

(i)  Issuer transactions:

Year DoP ATM Cards used in other Banks' ATM Machines
Financial Non-Financial
No of Txns. Amount No of Txns.
(In lakhs) (In crores) (In lakhs)
2017-2018 69.70 2,946.14 25.87
2018-2019 92.28 4,002.21 3047

2019-2020 71.32 3,503.86 24.10
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(i)  Acquirer Transactions:

Year Other Banks' ATM Cards used in DoP ATM Machines
Financial Non-Financial
No of Txns. Amount No of Txns.
(In lakhs) (In crores) (In lakhs)
2017-2018 60.47 2,295.07 25.46
2018-2019 78.80 297459 29.80
2019-2020 81.21 3,021.10 2450

() Question does not arise in view of the position mentioned at (c) and (d)
above.
Increase in bandwidth in the capital of India

2887. SHRI K.J. ALPHONS: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether Government is aware that internet speed in the capital of India is
well below the bandwidth available in most capitals of the world; and

(b) if so, what action is being taken by Government to increase the bandwidth?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) Internet speed depends on various
parameters such as technology deployed, network coverage, number of simultaneous
users accessing the internet, connectivity to the website being accessed etc. The speed
of mobile internet is further dependent on a number of factors such as distance from
Base Transceiver Station (BTS) serving the customer, the number of simultaneous users
being served by the BTS, the traffic handled by the BTS etc.

As per the worldwide country rankings released by cable.co.uk, India has been
ranked 74th out of 207 countries in 2019. As per Akamai's (an international agency)
Quarter 1, 2017 report on "The State of Internet”, India with an average internet speed
of 6.5 Mbps has a global rank of 89.

Telecom Regulatory Authority of India (TRAI) has laid down the standards of
Quality of Service for Broadband Service, Regulations 2006 prescribing the benchmarks
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for Internet Service Providers (ISP). It has been amended from time to time. The

regulations, among various other parameters, prescribe the following parameters related

to bandwidth and connection download speed:-

1

(b)

Bandwidth utilization and Throughput: The benchmark for the prescribed
parameter is that the bandwidth utilization during peak hours i.e. (TCBH-
Time Consistent Busy Hour), should be less than 80%.

@) If on any link(s)/route bandwidth utilization exceeds 90%, then network
is considered to have congestion.

Broadband Connection Speed available (download) from ISP node to
user—

The internet access with download speed of 512 kilobits per second (kbps)
or more is termed as Broadband connection. Broadband connection speed
should be greater than 80% of the subscribed speed from ISP node to the

user.

As per Performance Monitoring Report (PMR) for the quarter ending
December 2019, all the ISPs' have met the above benchmarks for Delhi and
other cities of Ghaziabad, NOIDA, Gurugram and Faridabad.

Government has allocated 965 Megahertz spectrum through auction in

October 2016 to various telecom service providers for access services in the country

including Delhi. This will enable the telecom service providers to roll-out 3G and 4G

services which will facilitate proliferation of high speed internet facility.

In addition, The National Digital Communications Policy (NDCP) 2018 aims to

accomplish, inter alia, the following goals:-

0]
(ii)

(i)

(iv)

Provide Universal broadband connectivity at 50 Mbps to every citizen.

Provide 1 Gbps connectivity to all Gram Panchayats of India by 2020 and
10 Gbps by 2022.

Enable 100 Mbps broadband on demand to all key development institutions;
including all educational institutions.

Enable fixed line broadband access to 50% of households.
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Digital Communications Commission

2888. SHRIMATI VIJILA SATHYANANTH: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether it is a fact that Digital Communications Commission has failed to
reach any decision on relief for the telecom sector that is reeling under pressure to
pay their Adjusted Gross Revenue related dues;

(b) if so, the details thereof;

(€) whether it is also a fact that Government has made it clear that providing
staggered payment option will depend on amount of dues cleared; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) No, Sir. A meeting of the Digital
Communications Commission (DCC) was held on 28 February, 2020 wherein an agenda
item on the issues related to the Telecom Sector was also discussed. The DCC
discussed the issue of payments received from and payable by the Telecom Licensees
pursuant to the judgement of the Hon'ble Supreme Court in the Adjusted Gross
Revenue (AGR) matter and the implications thereof.

Pursuant to the recommendations of the DCC, a proposal on the implementation
of the judgement of the Hon'ble Supreme Court dated 24.10.2019 in the Adjusted Gross
Revenue (AGR) matter was taken up for consideration and approval by the Cabinet.
Consequent to the approval by the Cabinet, an application has been moved before
the Hon'ble Supreme Court on 16.03.2019 seeking, inter alia, permission of the Hon'ble
Court for the licensees impacted by the AGR judgement to pay the unpaid or remaining
to be paid amount of past DoT assessed/calculated dues in annual instalments over
20 years duly protecting the net present value of the said dues using a discount rate
of 8%.

Adjustment of GST credit in AGR dues

2889. SHRIMATI VIJILA SATHYANANTH: Will the Minister of
COMMUNICATIONS be pleased to state:

(@ whether it is a fact that the telecom service providers have sought help
on priority basis after the Supreme Court”s judgement;
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(b) if so, the details thereof;

(c) whether it is also a fact that they have sought adjustment of GST credit

in AGR dues and doing away with bank guarantees; and
(d) if so, the views of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) A few telecom companies and Cellular
Operator Association of India (COAI) have sought help from Department of
Telecommunications to enable them to come out from the stress situation. They have
requested the Department inter alia for adjustment of GST credit. The matter has been

taken up with the Ministry of Finance.
Proposed plan of debt restructuring of BSNL and MTNL

2890. SHRI K.C. RAMAMURTHY: Will the Minister of COMMUNICATIONS be

pleased to state:

(@ whether it is a fact that VRS scheme in BSNL and MTNL closed in the first

week of December, 2019;
(b) if so, the response thereto;

() how many have opted for VRS, details of outgo on this count and what

alternative arrangements the Ministry is making to run BSNL and MTNL;

(d) to what extent the VRS, administrative allotment of spectrum for 4G services

would help revival of the above companies; and

(e) the details of debt restructuring plan that the Ministry proposed for both

the companies?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (c) Yes, Sir. 78,569 employees of BSNL
and 14,387 employees of MTNL have opted for the VRS.

The Government has approved I 29,937crore (X 17,169 crore on account of
Ex-Gratia on VRS and ¥ 12,768 crore due to preponement of pensionary benefits spread

over a period of ten years) through budgetary allocation for the payment to VRS
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optees. BSNL and MTNL have informed that existing staff is adequate to maintain
the services along with outsourcing of certain activities.

(d) With implementation of VRS, the employee cost is expected to reduce by
50% and 78% in BSNL and MTNL respectively.

BSNL and MTNL are still offering 2G/3G services at a time when the market is
dominated by 4G technology. All major Telecom Service Providers (TSPs) are providing
4G services. In a data driven telecom scenario, around 90% of the data usage is through
4G services. The share of 3G services and 2G services are 9.5% and 0.5% respectively
for data usage. It is expected that with 4G services, BSNL and MTNL will remain
competitive and be able to increase in their customer base.

(e) The Government has approved the revival plan for BSNL and MTNL on
23.10.2019 which inter alia includes debt restructuring by raising of Sovereign
Guarantee Bonds to the tune of ¥ 15000 crore and assets monetisation of BSNL and
MTNL. The proceeds of monetisation will be credited to BSNL/MTNL. Debt
restructuring and monetisation will help BSNL/MTNL in servicing the Debt, and
generate funds for CAPEX/OPEX.

Coercive action against telecom firms

2891. SHRI SUSHIL KUMAR GUPTA: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether it is a fact that the Ministry has decided not to take coercive action

against telecom firms to immediately recover dues;
(b) if so, what are the details in this regard; and
(c) what is the amount due against each telecom firm?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) The Government has directed to
all Telecom Service Providers (TSPs) to make the payments in accordance with the
order of the Hon'ble Supreme Court dated 24.10.2019 vide letter dated
13.11.2019,20.01.2020, 14.02.2020 and 04.03.2020.

() The TSPs-wise outstanding amount are enclosed in Statement-1 and
Statement-11.
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Statement-1

TSPs-wise provisional License Fee outstanding as per demand upto July-19

Sl. Name of the Company Total Outstanding
No.  crore)
1. ldea Cellular Ltd. 8485
2. Vodafone Group of Companies 19824
3. Bharti Airtel Group of Companies 21682
4. Telenor India Private Ltd. 1950
5. Tata Group of Companies 9987
6. Reliance Jio Infocom Ltd. 13
7. Bharat Sanchar Nigam Ltd. 2099
8. Mahanagar Telephone Nigam Ltd. 2537
9. Aircel Group of Companies 7853
10. Etisalat DB Telecom Private Ltd. 29
11.  Quadrant Televentures Ltd. 116
12.  S.Tel Pvt. Ltd. 2
13.  Videocon Telecommunications Ltd. 1033
14.  Sistema Shyam Teleservices Ltd. 302
15.  Reliance Communication Ltd./Reliance Telecommunication Ltd. 16457
16. Loop Telecom Pvt. Ltd. 233
TotaL 92642
Statement-11

TSPs-wise Spectrum Usage Charges outstanding as per
demand upto October-19

SI. - Name of the Company Total Outstanding
No.  crore)
1 2 3

1. Aircel Group of Companies 2376.77
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1 2 3
2. Allianz 0.00
3. Bharti Airtel Ltd. 13904.01
4. Bharat Sanchar Nigam Ltd. 2890.46
5. Dishnet 642.54
6. Etisalat DB Telecom Private Ltd. 281
7. ldea Cellular Ltd. 6745.37
8. Loop Telecom Private Ltd. 0.56
9. Mahanagar Telephone Nigam Ltd. 585.88
10. Quadrant Televentures Ltd. 53.93
11.  Reliance Communication Ltd. 3887.46
12, Reliance Jio Infocom Ltd. 4752
13.  Reliance Telecommunication Ltd. 796.32
14.  Sistema Shyam Teleservices Ltd. 101.44
15. S Tel Ltd. 1367
16.  Spice 0.00
17. Tata Teleservices Ltd. 3836.29
18.  Telewing 349
19.  Telenor 204.35
20.  Unitech-Wireless 712.33
21.  Videocon Telecommunications Ltd. 265.09
22.  Vodafone Group of Companies 17984.23
TotaL 55054.51

Decline in earnings of Postal Department

12892. SHRI LAL SINH VADODIA: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that the Postal Department is witnessing a significant

decline in earnings;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government proposes to take any step to increase the
earnings of the Postal Department; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) No, Sir. The earnings of Department of
Posts are not declining. This can be confirmed from the annual earnings of India Post
during the last three years which are furnished below:-

(X in Crore)
2016-17 2017-18 2018-19
Total Postal Revenue 11511.00 12832.76 13195.68

(b) Various steps have already been taken by the Government to increase the
earnings of the Postal Department, which are furnished at point (c).

(c) Department has already introduced various services such as Aadhaar facility
in the Post Offices, Post Offices Passport Seva Kendras and India Post Passenger
Reservation System (IP-PRS) which has not only enhanced the social relevance of
the Department but also led to increase in revenue in the year 2019-20.

Facilities for operating 5G network

2893. DR. AMEE YAJNIK: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether Government has provided proper basic facilities for operating 5G
network in view of the recent claims made by the mobile service operators;

(b) if so, the details thereof and the details of the basic infrastructure provided
in Delhi, Rajasthan and Haryana;

(c) whether Government has any proposal to extend this facility to the
companies operated by it; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) The inter-ministerial High Level Forum
(HLF) for 5G India 2020 was constituted in September, 2017 had submitted its report
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"Making India 5G Ready". Based on the report, the Government is creating an enabling
framework for deployment of affordable and secure 5G services in India including in
Delhi, Rajasthan and Haryana. Government has invited 5G technology trial applications
from licensed telecom service providers including Bharat Sanchar Nigam Limited and
Mahanagar Telephone Nigam Limited and will provide 5G trial spectrum to all telecom
service providers.

Landline customers in Chhattisgarh

12894. SHRI RAM VICHAR NETAM: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ the area-wise number of mobile and landline consumers of Bharat Sanchar
Nigam Limited (BSNL) in Chhattisgarh;

(b) the steps taken/being taken by Government to strengthen BSNL network
in the said region/area;

() the steps taken by Government to increase BSNL Broadband speed in the
said region/area;

(d) whether BSNL landline is in working condition in those areas where it is
allegedly of no use, if so, the details thereof; and

() the number of villages covered and remaining to be covered under BharatNet
Project in the State of Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRADO): (a) State/Circle in Bharat Sanchar Nigam Limited
(BSNL) has been divided in Secondary Switching Areas (SSAs) which is primarily
consisting of one or more districts. Chhattisgarh Circle is divided in 6 SSAs. SSA-wise
detail of mobile and landline consumers of BSNL in Chhattisgarh is as under:-

Sl Name of SSA Number of Mobile Number of Landline
No. Consumers Consumers

1 2 3 4

1 Sarguja 126473 9842

2. Bilaspur 202440 14347

tOriginal notice of the question was received in Hindi.
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1 2 3 4
3. Durg 537099 32348
4. Bastar 849845 13647
5. Raigarh 151262 10447
6.  Raipur 306487 33751
TotaL 2173606 114382

(b) BSNL has informed that out of total 525 Landline exchanges, 463 exchanges
have already been replaced with Next Generation Switches. 62 exchanges are in process
of replacement and scheduled to be completed in 2020. With migration to Next
Generation Network (NGN) system, the customer will get better communication and
Enhanced Value-Added Services.

In Chhattisgarh State, 2373 number of 2G, 1331 number of 3G and 226 number
of 4G Base Transceiver Stations (BTSs) are working. To further improve its mobile
services in Chhattisgarh, BSNL planned to install 623 sites in the current network

expansion phase VIII. 4 out of which 532 sites have already been commissioned.

(¢) BSNL has informed that it has taken following steps to increase BSNL
Broadband speed in Chhattisgarh:-

(i) BSNL has strengthened the broadband speed in aforesaid region by

introducing new technology-based network elements/servers.

(i) 91 High Capacity Multiprotocol Label Switching - Transport Profile (MPLS-
TP) technology based (MNG-PAN) switches are deployed in Chhattisgarh
Circle which improved the traffic handling capacity of the Access network
in the Chhattisgarh Circle.

(iiiy  Total three Broadband Network Gateways (BNGs) at Raipur, Durg and

Bilaspur have been deployed to improve the customer browsing experience.

(iv) In case of congestion, backhaul of DSLAM (Digital Subsciber Line Acess
Multiplexer), OCLAN (Other City Land Area Network), OLT (Optical Line

Terminal) have been upgraded to improve the browsing experience.
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(v)  Further BSNL is providing FTTH (Fibre to the Home) connections through
third party Telecom Infrastructure providers (TIP) also.

(d) Landline services of BSNL are working in all of its LSAs including
Chhattisgarh State and being utilized by its customers. Further, BSNL has informed
that it meets all the Quality of service parameters/benchmarks prescribed by Telecom
Regulatory Authority of India (TRAI) in all its licensed service areas (LSAS) including
Chhattisgarh LSA for fixed line services.

(e) BharatNet project is being implemented in a phased manner to provide
broadband connectivity to all the Gram Panchayats (GPs) including Block Headquarters
in the country. In Chhattisgarh State, 4793 GPs are service ready and 5426 GPs are
yet to be made service ready.

Restoration of investors confidence

2895. SHRI D. KUPENDRA REDDY: Will the Minister of COMMUNICATIONS be
pleased to state:

(@ whether it is a fact that the Adjusted Gross Revenue (AGR) cases on telecom
companies have hit these companies severely and sent any wrong signals and global
investments in this sector would be affected,;

(b) if so, the details thereof;

(c) whether Government has taken steps to soften the verdict”s impact and to

restore investors confidence; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) The telecom companies and Cellular
Operator Association of India (COALI) have written to the Government about the financial
stress being faced by the telecom companies.

(c) and (d) A meeting of the Digital Communications Commission (DCC) was held
on 28th February, 2020 wherein an agenda item on the issues related to the Telecom
Sector was also discussed. The DCC discussed the issue of payments received from
and payable by the Telecom Licensees pursuant to the judgement of the Hon'ble Supreme
Court in the Adjusted Gross Revenue (AGR) matter and the implications thereof.
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Pursuant to the recommendations of the DCC, a proposal on the implementation
of the judgement of the Hon'ble Supreme Court dated 24.10.2019 in the Adjusted Gross
Revenue (AGR) matter was taken up for consideration and approval by the Cabinet.
Consequent to the approval by the Cabinet an application has been moved before the
Hon'ble Supreme Court on 16.03.2019 seeking inter alia, permission of the Hon'ble Court
for the licensees impacted by the AGR judgement to pay the unpaid or remaining to
be paid amount of past DoT assessed/calculated dues in annual instalments over
20 years duly protecting the net present value of the said dues using a discount rate
of 8%.

BharatNet Scheme and WiFi hotspots

2896. KUMARI SELJA: Will the Minister of COMMUNICATIONS be pleased to
state:

(@ the progress of the BharatNet Scheme, State/UT-wise details with district-
wise details of Haryana;

(b) the amount of funds allocated and utilised for the same, State/UT-wise
details; and

(c) the details of the 25,000 public WiFi hotspots set up by Government, State/
UT-wise details and district-wise details of Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) BharatNet project is being implemented in
a phased manner to create network to connect all the Gram Panchayats (approximately
2.5 lakh) with broadband in the country. As on 28.02. 2020, a total of 1,36,693 GPs
(including Block Headquarters) have been made Service Ready.

The details of implementation of the BharatNet Project, State/UT-wise and District-
wise of Haryana, are given in Statement-1 and Statement-11 respectively (See below).

(b)  As of February, 2020, I 22089.25 crore has been disbursed under BharatNet
Project from Universal Service Obligation Fund. The details of the State/UT-wise funds
released/utilised by Bharat Broadband Network Limited (BBNL) in this respect are given
in Statement-111 (See below). Further, the details of the State/UT-wise funds, directly
released by Universal Service Obligation Fund (USOF) to States/UTs, are given in
Statement-1V (See below).
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(c) Public Wi-Fi hotspots, with funding from USOF, are being set up at the
25,000 rural telephone exchanges of Bharat Sanchar Nigam Limited (BSNL) in the country
including Haryana. The details of implementation of this scheme in the country and
Haryana are given in Statement-V and Statement-VI respectively.

Statement-1

State/UT-wise details of Service Ready GPs under BharatNet
(As on 28.02.2020)

Sl. State/UT No. of Service Ready GPs
No. (Including BHQs)
1 2 3

1. Andaman and Nicobar Islands 8

2. Andhra Pradesh 1638

3. Arunachal Pradesh 297

4.  Assam 1622

5. Bihar 8355

6. Chandigarh 13

7. Chhattisgarh 4819

8. Dadra and Nagar Haveli 21

9. Daman and Diu 18

10.  Gujarat 11333

11. Haryana 6188

12, Himachal Pradesh 250

13, Jammu and Kashmir (including Ladakh) 1027

14, Jharkhand 2517

15, Karnataka 6244

16. Kerala 1129

17.  Lakshadweep 0

18. Madhya Pradesh 13059
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1 2 3
19. Maharashtra 15670
20.  Manipur 754
21. Meghalaya 206
22.  Mizoram 165
23.  Nagaland 129
24.  Odisha 4083
25.  Puducherry 101
26. Punjab 12560
27. Rajasthan 8751
28.  Sikkim 18
29.  Tamil Nadu 0
30. Telangana 2047
31 Tripura 688
32.  Uttar Pradesh 29120
33.  Uttarakhand 1560
34.  West Bengal 2298
TotaL 136693
Statement-11

District-wise details of Service Ready GPs under BharatNet in
Haryana (As on 28.02.2020)

Sl District No. of Service Ready GPs
No. (Including BHQs)

1 2 3

1. Ambala 407

2. Fatehabad 251

3.  Hissar 315
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1 2 3
4. Jind 307
5. Kaithal 27
6.  Kurukshetra 388
7. Mahendragarh 342
8  Rewari 356
9. Sirsa 341
10.  Sonipat 330
11.  Yamunanagar 445
12, Bhiwani* 469
13.  Faridabad 97
14.  Gurugram 229
15.  Jhajjar 253
16.  Kamal 379
17. Nuh (Mewat) 292
18.  Palwal 255
19.  Panchkula 137
20. Panipat 172
21. Rohtak 146

TotaL 6188

*Includes Charkhi Dadri

Funds released/utilised by Bharat Broadband Network Limited (BBNL)
for BharatNet Project

Statement-111

Sl. State Funds released/utilized
No. (In%)

1 2 3

1. Andaman and Nicobar Islands 152184834

2.  Andhra Pradesh 3450055334
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1 2 3

3. Arunachal Pradesh 455796430
4. Assam 1858186346
5. Bihar 7157105183
6. Chandigarh 118330
7. Chhattisgarh 9413550415
8. Gujarat, Dadra and Nagar Haveli, 16072018161

Daman and Diu

9. Haryana 4142654650
10.  Himachal Pradesh 1105790623
11.  Jammu and Kashmir (Including Ladakh) 795335854
12. Jharkhand 3522838964
13. Karnataka 7826465221
14,  Kerala 1033934113
15.  Lakshadweep 1034134
16. Madhya Pradesh 14719326408
17.  Maharashtra 19328469071
18.  Manipur 505457959
19.  Meghalaya 669652212
20.  Mizoram 342512911
21.  Nagaland 600672076
22.  Odisha 5467910363
23.  Puducherry 56964915
24.  Punjab 6254060665
25. Rajasthan 8897591464
26.  Sikkim 763284290
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1 2 3
27.  Tamil Nadu 1214569206
28. Telangana 3360985385
29.  Tripura 757015524
30. Uttar Pradesh 16240252850
31.  Uttarakhand 2662966434
32.  West Bengal 4302358057
GPON & OFC 9760953785
Ad hoc payment done for BSNL 42098880599
TCIL 134300000
BSNL-VSAT 423800000
BSNL Satellite Band width 401200000
G.RAND ToTAL 195950252767
Statement-1V
Funds directly released by USOF to States/UTs for BharatNet Project
Sl State/UT Funds directly released to States
No. (In crore)
1 2 3
1.  Andhra Pradesh 8.14
2. Arunachal Pradesh 0.37
3. Assam 8.99
4. Bihar 3116
5. Chandigarh 0.01
6. Chhattisgarh 20.69
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1 2 3

7. Dadra and Nagar Haveli 011
8. Daman and Diu 01
9. Gujarat 30.73
10. Haryana 3351
11.  Himachal Pradesh 0.17
12, Jammu and Kashmir (Including Ladakh) 172
13, Jharkhand 11.63
14,  Karnataka 24.22
15. Kerala 6.26
16. Madhya Pradesh 64.02
17.  Maharashtra 83.37
18.  Manipur 179
19. Meghalaya 0.68
20.  Mizoram 0.23
21.  Nagaland 0.66
22.  Odisha 1958
23. Puducherry 0.17
24.  Punjab 442
25.  Rajasthan 6.37
26.  Sikkim 0.09
27. Telangana 11.35
28.  Tripura 3
29. Uttar Pradesh 25.79
30.  Uttarakhand 6.7
31, West Bengal 1193

GRrAND ToOTAL

457.74
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Details of the Public Wi-Fi hotspots set up at the rural telephone
exchanges of BSNL in the country, under the USOF scheme

Sl BSNL Circle No. of exchanges where Wi-Fi
No. hotspots are providing services
1. Andhra Pradesh 1492
2. Assam 39
3. Bihar 880
4. Chandigarh 310
5. Gujarat 1670
6. Haryana 773
7. Himachal Pradesh 641
8. Jammu and Kashmir 200
9. Jharkhand 180
10. Karnataka 2037
11. Kerala 1066
12, Madhya Pradesh 1675
13.  Maharashtra 3567
14.  NE-I (Meghalaya, Mizoram and Tripura) &
15, NE-II (Arunachal Pradesh, Manipur and 86
Nagaland)
16.  Odisha 752
17.  Punjab 1187
18. Rajasthan 1424
19.  Tamil Nadu 1276
20. Telangana 910
21.  Uttar Pradesh 1964
22.  Uttarakhand 282
23, West Bengal 933
TotaL 23787
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Details of the Public Wi-Fi hotspots set up at the rural telephone
exchanges of BSNL in Haryana Circle, under the USOF scheme

Sl. District No. of exchanges where Wi-Fi
No. hotspots are providing services
1. Ambala 61
2. Bhiwani A
3. Charkhi Dadri 20
4.  Faridabad 10
5. Fatehabad 39
6. Gurugram 27
7. Hisar %4
8. Jhajjar 36
9. Jind 65
10.  Kaithal 26
11.  Kamal 32
12, Kurukshetra 3
13.  Mahendragarh 27
14, Nuh (Mewat) 9
15.  Panchkula 17
16.  Panipat 2
17.  Palwal 15
18. Rewari 31
19. Rohtak 41
20. Sirsa &4
21.  Sonipat 60
22.  Yamunanagar 50
TotaL 773
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Internet shutdowns in the country

2897. SHRI SYED NASIR HUSSAIN: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether it is a fact that the number of internet shutdowns in the country
have increased during the last few years;

(b) if so, the State-wise details of the number of internet shutdowns in the
country in the last five years including the current year;

(c) whether Government proposes a legislation in order to limit the powers of
the State with regard to scrapping of internet services under the garb of section 144
of IPC; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) In order to streamline the process
of internet shutdowns in the Country, the Department of Telecommunications (DoT)
notified "Temporary Suspension of Telecom Services (Public Emergency or Public
Safety) Rules, 2017" on 07.08.2017. As per these rules, the directions for temporary
suspension of telecom services, including that of internet services in an area, can either
be issued by the Union Home Secretary in case of Central Government or the State
Home Secretary in case of State Government, due to public emergency or in the interest
of public safety.

Ministry of Home Affairs (MHA) granted permission to Delhi Police for temporary
shutdown of telecom services in certain parts of Delhi on 19th and 20th December,
2019, under the provisions of Temporary Suspension of Telecom Services (Public
Emergency or Public Safety) Rules, 2017.

Police and public order are State subjects as per the Constitution and States are
responsible for prevention, detection and investigation of crimes through their law
enforcement machinery. Concerned State Governments are empowered to issue orders
for temporary suspension of internet services to maintain law and order in the State
or part thereof under the provisions contained in the Temporary Suspension of Telecom
Services (Public Emergency or Public Safety) Rules, 2017. Records related to internet
shutdowns ordered by State Governments are not maintained by either DoT or MHA.

(c) and (d) There is no such proposal with the Ministry of Home Affairs.
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Increase in digital infrastructure

2898. DR. ASHOK BAJPAI: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether Government is aware that digitalization is progressing in the country
at a fast pace;

(b) if so, whether Government also has a plan to increase digital infrastructure
at same pace and speed;

(c) if so, the details of plan for the next two years; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) Yes, Sir. Government of India has
already implemented digital infrastructure projects/schemes such as State Data Centers
(SDCs), State Wide Area Networks (SWANs), GI Cloud (MeghRaj), Common Services
Centre (CSC), Mobile Governance, State Portal, State Service Delivery Gateway (SSDG),
e-District Mission Mode Project (MMP), Digital locker, Aadhaar, National Knowledge
Network (NKN), which have significantly improved digital infrastructure in the country.

National Digital Communications Policy has been notified in October, 2018 with
a vision which inter alia includes establishment of ubiquitous, resilient, secure,
accessible and affordable Digital Communications Infrastructure.

Further, National Broadband Mission (NBM) has been launched in December, 2019
which includes fast track growth of digital communications infrastructure, including
broadband access to all villages, increasing tower density, increasing optical fiber
network and fiberization of towers.

Revival plan for BSNL made by 11M, Ahmedabad

2899. SHRI K.K. RAGESH: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ the details of the revival plan for BSNL made by IIM Ahmedabad,;

(b)  whether the recognized Employees” Unions have been consulted on the
revival plans for BSNL;
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(c) if so, the details of the aforesaid consultations made; and
(d) the details of the steps being taken by the centre as revival plan for BSNL?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) The recommendations made by Indian
Institute of Management (11IM), Ahmedabad in its report for revival of Bharat Sanchar
Nigam Limited (BSNL) inter alia included:-

() Accelerate Land Asset Transfers and Real Estate Monetization.
(i) Facilitate 4G Spectrum Allocation.

(iii) Implementation of Voluntary Retirement Scheme (VRS).
(iv) Funding for BSNL Revival.

(v) Organisational Restructuring.

(b) and (c) The revival plan for BSNL has been prepared considering the
recommendations of IIM, Ahmedabad, which was prepared by it after consultations
with various Unions/Associations/employees of BSNL.

(d) The Government has approved the revival plan for Bharat Sanchar Nigam
Limited (BSNL) on 23.10.2019. The revival plan inter alia, includes the measures to
reduce the Staff cost through a Voluntary Retirement Scheme (VRS) for the employees
of age 50 years and above, administrative allotment of spectrum to BSNL for providing
4G services, monetisation of assets of BSNL and debt restructuring by raising
Sovereign Guarantee bonds.

Accordingly, BSNL has offered VRS to its employees of age 50 years and above.
78,569 employees of BSNL have opted for VRS. Alternative Mechanism of Department
of Investment and Public Assets Management (DIPAM) has approved monetisation
of 11 properties of BSNL following the DIP AM guidelines. BSNL has requested for
spectrum for 4G services from July, 2020.

Pending AGR dues to DoT

2900. SHRI SANJAY RAUT: Will the Minister of COMMUNICATIONS be pleased
to state:

(@  whether telecom companies are facing a gigantic task of paying ¥ 1.48 lakh
crore worth of pending AGR (Adjusted Gross Revenue) dues to the Department of
Telecom (DoT) and have requested for Government”s help;
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(b) if so, the details thereof and Government”s response thereto; and

(¢) what are the reasons for the telecom companies not being able to pay the
AGR despite Government reducing AGR from 15 per cent to 8 per cent and the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) The telecom companies and Cellular
Operator Association of India (COAI) have written to the Government about the
financial stress being faced by the telecom companies.

(b) A meeting of the Digital Communications Commission (DCC) was held on
28th February, 2020 wherein an agenda item on the issues related to the Telecom Sector
was also discussed. The DCC discussed the issue of payments received from and
payable by the Telecom Licensees pursuant to the judgement of the Hon'ble Supreme
Court in the Adjusted Gross Revenue (AGR) matter and the implications thereof.

Pursuant to the recommendations of the DCC, a proposal on the implementation
of the judgement of the Hon'ble Supreme Court dated 24.10.2019 in the Adjusted Gross
Revenue (AGR) matter was taken up for consideration and approval by the Cabinet.
Consequent to the approval by the Cabinet an application has been moved before
the Hon'ble Supreme Court on 16.03.2019 seeking inter alia, permission of the Hon'ble
Court for the licensees impacted by the AGR judgement to pay the unpaid or remaining
to be paid amount of past DoT assessed/calculated dues in annual instalments over
20 years duly protecting the net present value of the said dues using a discount rate
of 8%.

(c) As per TRAI's consultation paper on Tariffs in telecom sector, there have
been concerns raised in many quarters about the health of the telecom service sector,
including intense competition and pricing pressures leading to a decline in revenues
and profitability.

Monopoly in telecom sector

2901. DR. K.V.P. RAMACHANDRA RAOQ: Will the Minister of COMMUNICATIONS
be pleased to state:

(@ whether Government is aware that day by day the number of telecom service
provider companies is coming down giving scope for monopoly in telecom services
sector;
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(b) if so, the details thereof; and

(c) whether Government has analysed the situation and consider bringing a

policy to attract more investors into this sector?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) to (c) Since 2012, number of Telecom
Service Providers (TSPs) has reduced over the years. At present, the following TSPs

are offering wireless access services in the country:-

() Bharat Sanchar Nigam Limited/Mahanagar Telephone Nigam Limited
(i) Bharti Airtel Limited
(i) Vodafone ldea Limited

(iv) Reliance Jio Infocomm Limited
The reasons for reduction in number of TSPs are as follows:-

l. Hon'ble Supreme Court of India vide its judgement dated 02.02.2012 passed
in the Writ Petition (Civil) No. 423 of 2010, cancelled 122 telecom licenses.
Subsequently, spectrum was delinked from the license and is being allocated
through auction. TSPs, whose licenses were cancelled by the Hon'ble
Supreme Court, were given an opportunity to participate in the auction
for spectrum to continue telecom services. However, M/s Etisalat DB
Telecom Private Limited, M/s Loop Telecom Limited and M/s STel Private
Limited did not participate in the spectrum auction process and closed their

Services.

Il.  Consolidation in the telecom industry due to mergers also reduced the

number of TSPs. The details are as follows:

(i) Sistema Shyam Teleservices Limited merged with Reliance

Communications Limited

(i)  Telenor (India) Communication Private Limited merged with Bharti Airtel
Limited

(i)  Vodafone India Limited and Vodafone Mobile Services Limited merged
with Idea Cellular Limited



148 Written Answers to [RAJYA SABHA] Unstarred Questions

(iv)  Mobile business of Tata Teleservices Limited and Tata Teleservices
(Maharashtra) Limited merged with Bharti Airtel Limited and Bharti
Hexacom Limited

Il TSPs such as M/s Aircel/M/s Dishnet Wireless Limited and M/s Reliance
Communications Limited/M/s Reliance Telecom Limited are under-going
insolvency proceedings at National Company Law Tribunal (NCLT), Mumbai
under Insolvency and Bankruptcy Code (IBC), 2016. Although assets such
as licenses and spectrum are still with the companies, no wireless telecom

services are being provided through their telecom networks.

Earlier, the telecom service market in India was fragmented. A fragmented market
affects adversely the capacity of the TSPs to invest into the network for regular
upgradation and modernization apart from expansion. Therefore, consolidation in
telecom service sector was a desirable move. Moreover, Merger of TSPs can provide
operational efficiency and the benefits of economies of scale to the merged entity.

Even after the consolidation in telecom sector, there is sufficient competition, as
four TSPs are providing services in each Licensed Service Area (LSA) in wireless
access services segment. Significant reduction in tariffs for voice and data since 2016
has resulted in availability of better telecom services at affordable tariff, which also
indicates presence of adequate competition in telecom sector. Presently, telecom service
providers have deployed 21,87,504 base stations (as on 29.02.2020) for serving more
than 115 crore subscribers (as on 31.12.2019) and more than 95% of the population

is covered with 4G network services.

The Government also keeps a close watch on the health of the telecom sector
and takes necessary steps to ensure adequate competition in the sector. Recently, the
following steps have been taken by the Government:-

(i) Option has been given to TSPs for deferment of spectrum auction payment
installments for two years (2020-21 and 2021-22).

(i) Option has been given to TSPs for higher number of installments (maximum
16 installments) for deferred payment liabilities of spectrum acquired through

auction(s).

(iii)  Overall spectrum cap was revised from the earlier limit of 25% to 35%.
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Further, for all telecom services including infrastructure providers (except services
provided by Other Service Providers) 100% FDI is allowed where 49% FDI comes under
automatic route and beyond 49%, Government approval is required. However, for
Manufacturing in Telecom sector, 100% FDI is allowed under automatic route.

Discontinuation of WiNax facilities by BSNL

2902. SHRI AK. SELVARAJ: Will the Minister of COMMUNICATIONS be pleased
to state:

(@ whether it is a fact that Bharat Sanchar Nigam Limited has discontinued
WiNax facilities to its customers;

(o) if so, the reasons therefor;

(c) whether it is a fact that such discontinuation of services one after the
another by BSNL made this PSU less attractive and led to current situation being
faced by it; and

(d) if so, the steps proposed to keep BSNL still a preferred source of

communications for the people?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) Bharat Sanchar Nigam Limited
(BSNL) has informed that it has closed its WIMAX services in 17 out of 20 Licensed
Service Areas (LSAs). BSNL has decided to close WiMAX services in remaining three
(3) LSAs of Punjab, Kerala and Uttar Pradesh (East) by 31.03.2020. BSNL has closed
WiIMAX services due to following reasons:-

() WIiIMAX technology has become obsolete.

(i) BSNL has been facing difficulties in providing quality of service to its
WIMAX customers in the absence of maintenance support for the equipment

from the vendors.
(i) WIMAX data speed is less compared to 4G/LTE network.
(iv) Broadband service through WiMAX is fixed and is having no mobility.

(v) The subscribers as well as revenue from WiMAX services have drastically
decreased and the OPEX is more than the revenue earned from the services.
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(c) and (d) BSNL has increased its footprint of 3G and 4G services (in limited
areas). Further, the Government has approved the revival plan for Bharat Sanchar
Nigam Limited (BSNL) on 23.10.2019 which inter alia, includes administrative allotment
of spectrum to BSNL for providing 4G services. With the introduction of 4G services
in the country on pan-India basis, BSNL will increase its subscriber base.

Indian Telegraph Act

2903. SHRI PARTAP SINGH BAJWA: Will the Minister of COMMUNICATIONS
be pleased to state:

(@  whether the Ministry collects data on the invoking of the Indian Telegraph
Act by all Ministries of Government and if so, the details thereof; and

(b)  whether the Ministry is informed by other Ministries when the Act is
involved and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
(SHRI DHOTRE SANJAY SHAMRAO): (a) and (b) No, Sir. Ministry of Communications
does not collect data on invoking of the Indian Telegraph Act by the Ministries of
the Government. Ministry of Communications is not informed by other Ministries when
the Act is involved.

Pending proposal from North Eastern Region

2904. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(@) present status of projects which are under process in North Eastern Region
especially in Assam;

(b) details of total number of Detailed Project Report (DPR) received by
Government on various Projects from State Governments of North Eastern Region
particularly from Assam for last three years and till date;

(c) by when these DPRs will get final approval and sanction order for
implementation as well as reasons for delay in sanctioning these DPRs; and

(d) criterion fixed by Government towards sanctioning a project on priority basis
as well as procedures being adopted to expedite process of getting clearance or
approval from concerned Ministry?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) to (d) Under the schemes implemented
by Ministry of Development of North Eastern Region like North East Special
Infrastructure Development Scheme (NESIDS), projects are sanctioned based on
prioritization done by the States upto the normative allocation of the State. In addition,
this Ministry sanctions projects under special development packages like those for
Bodoland Territorial Council (BTC); Karbi Anglong Autonomous Council (KAATC) and
Dima Hasao Autonomous Council (DHATC) and a pilot scheme of Hill Area
Development Programme (HADP). Under NESIDS, Detailed Project Reports (DPRSs) of
selected projects are prepared by the State Government and approved by State Level
Committee chaired by Chief Secretary of the concerned State. Based on the
recommendations of State Level Committee, this Ministry decides upon sanctioning
of the projects. As on date, 31 projects of various North Eastern States costing
% 264.46 crore, are under process in the Ministry for sanction including 25 projects
worth X 205.50 crore in Assam. In addition, North Eastern Council (NEC) sanctions
project under North East Road Sector Development Scheme (NERSDS) and schemes
of NEC.

Infrastructural development in NER

2905. SHRI RAKESH SINHA: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(@ how much area has been covered by new rail expansion in the North-East
Region (NER) since 2014,

(b) how many new railway stations have been constructed; and

() how much area has been covered by the construction of roads in the NER

in the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) During 2014-19, 231 km. of New Line

have been commissioned in the North Eastern Region.

(b) 41 new Railway Stations were constructed on account of New Lines

construction in North Eastern Region since 2014.
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(¢) Road construction in NER States is undertaken through schemes of
Ministries/Departments which include SARDP-NE and Bharatmala Pariyojana of
Ministry of Road Transport and Highways; Pradhan Mantri Gram Sadak Yojana
(PMGSY) scheme of Ministry of Rural Development; and under various schemes of
Ministry of DoNER and NEC. Besides roads are also constructed in NER by Border
Roads Organisation (BRO) under Ministry of Defence.

Ministry of Road Transport and Highways has constructed 3178 km of roads in
NER during 2014-15 to 2018-19. During the same period, under Pradhan Mantri Gram
Sadak Yojana (PMGSY), a total of 22882 km. of roads has been constructed, while
987 km. roads has been constructed by Border Roads Organisation (BRO).

Ministry of DONER under North East Road Sector Development Scheme (NERSDS)
and North East Road Sector Development Scheme (NERSDS-EAP) has completed
187.13 km. roads in 5 projects.

Out of 96 projects of road and bridges sector sanctioned by Ministry of DoNER
under NLCPR/NESIDS/Special Development Packages of Assam (BTC; DHATC &
KAATC) in the North Eastern States during the period 01.04.2014 to till date, 90
projects costing ¥ 2174.70 crore are ongoing and 6 projects costing ¥ 139.90 crore

have been completed.

NEC has completed 33 road projects during 2014-15 to 2018-19. Works for
20 roads projects at an estimated cost of I 1768.00 crore (approx.) for 1075 kms. are

ongoing.
Development of North Eastern Region

2906. SHRI P.L. PUNIA: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(@ the schemes/projects currently under implementation on the
recommendations of the North Eastern Council (NEC) in various North Eastern
States;

(b) the criteria followed by Government for the balanced distribution of projects

amongst various North Eastern States;
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(c) the funds sanctioned/released and utilised under each of these projects
during each of the last five years, State-wise;

(d) whether Government proposes to provide additional assistance to the
poorest amongst the North Eastern States and if so, the details thereof; and

(e) the steps taken/proposed to be taken by Government to ensure the overall
growth of the North Eastern States?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) At present, two (02) major schemes
are being implemented in North Eastern States by North Eastern Council (NEC). These

are:-
()  Schemes of the NEC;
(i) North East Road Sector Development Scheme (NERSDS)

Under these schemes at present 548 of projects are at various Stages of

implementation.

(b)  The State Component of outlay of NEC under "Schemes of NEC" is divided
between NER States based on normative allocation percentage decided based on area,
population, human development index, road density, percentage of census villages
electrified, number of hospital beds per 1000 persons, percentage of households having
safe drinking water and completion rate of projects.

(c) During 2014-15 to 2018-19 and 2019-20 (upto February, 2020), the funds
released for implementation of various projects to the eight States of NE Region is
given in the Statement (See below).

(d) and (e) Government accords very high priority to holistic development of North
Eastern Region. All the central Ministries/Departments are mandated to spend 10%
of their gross budgetary allocation on Central Sector and Centrally Sponsored Schemes
in the North Eastern States. In the financial year 2019-20, ¥ 53,370 crore has been
provided under Revised Estimates which is being used for infrastructure and socio
and economic development of North Eastern Region. The normative allocation criterion
takes care of poorest/most backward amongst North Eastern States and allocates more
fund to that State.
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2018-19 and 2019-20 (upto February, 2020)

(X in crore)
Sl State 2014-15 201516  2016-17 2017-18 2018-19  2019-20
No. (upto
February,
2020)
1. Arunachal 62.21 104.62 68.05 17742 98.70 51.78
Pradesh
2. Assam 46.05 26.88 54.85 88.81 73.46 62.79
3. Manipur 4803 154.71 107.71 169.19 158.06 174.61
4. Meghalaya 56.10 70.59 39.16 149.06 7138 114.93
5. Mizoram 36.81 80.85 68.73 15741 95.27 72.70
6. Nagaland 93.03 93.62 105.45 149.96 60.17 244.60
7. Sikkim 3397 28.78 33.26 30.05 51.90 60.67
8. Tripura 61.79 31.02 55.91 35.75 13.98 18.75
ToTAL RELEASES  437.99 591.07 533.12 957.65 622.92 800.83

TO STATES

Pendency of utilisation certificates of projects undertaken

2907. SHRI PARTAP SINGH BAJWA: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(@ the total pendency of utilisation certificates of projects undertaken by the

Ministry since 2018;

(b)  whether the Ministry has studied the reasons for the pendency of utilisation

certificates and if so, the reasons therefor; and

(¢) whether the Ministry has identified the problems regarding utilisation

certificates and if so, the steps taken to reduce pendency rates?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (DR. JITENDRA SINGH): (a) to (c) Utilization certificates of X 25.89
crore is pending in respect of 16 projects undertaken by the Ministry of Development
of North Eastern Region, and North Eastern Council since 2018. There is no large

scale pendency of Utilization Certificates.
Development of electronic cindustries

2908. SHRI P. BHATTACHARYA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the efforts made/being made by Government with regard to development of
electronic industries to make it more effective and more useful for the people of the
country; and

(b) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) and (b)
The Government attaches high priority to electronics hardware manufacturing and it
is one of the important pillars of both "Make in India" and "Digital India" programmes.
The National Policy on Electronics 2019 (NPE 2019) has been notified on 25.02.2019,
with the vision to position India as a global hub for Electronics System Design and
Manufacturing (ESDM) and create an enabling environment for the industry to compete
globally. As a result of several steps taken by the Government and efforts of
the industry, India's electronics production has increased from INR 1,90,366 crore in
2014-15 to INR 4,58,006 crore in 2018-19, at a Compound Annual Growth Rate (CAGR)
of about 25%.

The steps taken by the Government for the development of electronic industries
in the country are given in the Statement.

Statement

The steps taken by the Government for the development of
electronic industries in the country

1. National Policy on Electronics 2019: The National Policy on Electronics 2019
(NPE 2019) has been notified on 25.02.2019. The vision of NPE 2019 is to position
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India as a global hub for Electronics System Design and Manufacturing (ESDM)
by encouraging and driving capabilities in the country for developing core
components, including chipsets, and creating an enabling environment for the

industry to compete globally.

2. 100% FDI: As per extant Foreign Direct Investment (FDI) policy, FDI upto 100%
under the automatic route is permitted for electronics manufacturing, subject to
applicable laws/regulations; security and other conditions.

3 Modified Special Incentive Package Scheme (M-SIPS): The scheme was notified
on 27th July, 2012 to provide financial incentives to offset disability and attract
investments in the electronics manufacturing sector. It has been amended in
August, 2015 to extend the period of the scheme, enhance scope of the Scheme
by including 15 more product verticals, and attract more investment. The scheme
was further amended in January, 2017 to expedite the investments. The scheme
provides subsidy for capital expenditure - 20% for investments in Special
Economic Zones (SEZs) and 25% in non-SEZs. The incentives are available for
44 categories/verticals of electronic products and components covering entire
electronics manufacturing value chain. The scheme was open to receive

applications till 31.12.2018 and is in the implementation mode.

4. Electronics Manufacturing Clusters (EMC) Scheme: Electronics Manufacturing
Clusters Scheme was notified on 22nd October, 2012 to provide support for
creation of world-class infrastructure along with common facilities and amenities
for attracting investment. Under the Scheme, 20 Greenfield EMCs and 3 Common
Facility Centres (CFCs) measuring an area of 3,565 acres with total project cost
of MR 3,898 crore including Government Grant-in-aid of INR 1,577 crore have

been approved.

5. Electronics Development Fund (EDF): Electronics Development Fund (EDF) has
been set up as a "Fund of Funds" to participate in professionally managed
"Daughter Funds" which in turn will provide risk capital to startups and
companies developing new technologies in the area of electronics and Information
Technology (IT). This fund is expected to foster R&D and innovation in these
technology sectors. INR 659 crore has been committed through EDF to
11 Daughter Funds with a targeted corpus of INR 5,500 crore.
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10.

Phased Manufacturing Programme (PMP) has been notified to promote domestic
value addition in mobile handsets and their parts/components manufacturing.
As a result, India has rapidly started attracting investments into this sector and
significant manufacturing capacities have been set up in the country. The
manufacturing of mobile handsets and their parts/components has been steadily
moving from Semi Knocked Down (SKD) to Completely Knocked Down (SKD)
level, thereby progressively increasing the domestic value addition.

Tariff Structure has been rationalized to promote domestic manufacturing of
electronic goods, including, inter alia, Cellular mobile handsets, Televisions,
Electronic components, Set Top Boxes for TV, LED products and Medical
electronics equipment.

Exemption from Basic Customs Duty on capital goods: Notified capital goods
for manufacture of specified electronic goods are permitted for import at "NIL"
Basic Customs Duty.

Simplified import of used plant and machinery: The import of used plant and
machinery having a residual life of at least 5 years for use by the electronics
manufacturing industry has been simplified through the amendment of Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016,
vide Ministry of Environment, Forest and Climate Change Notification dated
11.06.2018.

Relaxing the ageing restriction: The Department of Revenue vide Notification
No0.60/2018-Customs dated 11.09.2018 has amended the Notification No.158/95-
Customs dated 14.11.1995, relaxing the ageing restriction from 3 years to 7 years
for specified electronic goods manufactured in India and re-imported into India

for repairs or reconditioning.
Percentage of persons Below Poverty Line covered by Aadhaar

2909. SHRI TIRUCHI SIVA: Will the Minister of ELECTRONICS AND

INFORMATION TECHNOLOGY be pleased to state:

(@ the percentage of persons below the poverty line covered under the Aadhaar

scheme as of March, 2020; and

(b) the percentage cover of Aadhaar, State-wise, as of March, 2020?
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THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) In
accordance with provision contained in sub-section (k) Section 2 of the Aadhaar Act
2016, Unique Identification Authority of India (UIDAI) does not collect information
regarding financial status of the resident. Hence, such information is not available.

(b) As on 29th February, 2020, the State/UT-wise percentage cover of Aadhaar

is given in the Statement.

Statement

State/UT-wise Aadhaar Saturation as on 29th February, 2020

Sl. State Name Total Numbers of Saturation %
No. Population Aadhaar 2019 (Live)
(Projected assigned
2019)* (2019 Live)

1 2 3 4 5

1. Delhi 18498192 21828535 118.0%
2. Haryana* 27793351 29023595 104.4%
3. Kerala 35461849 36562261 103.1%
4. Himachal Pradesh* 7384022 7576684 102.6%
5. Punjab* 29875481 30408682 101.8%
6. Goa* 1564349 1590115 101.6%
7. Telangana 38919054 39296910 101.0%
8. Uttarakhand 11140566 11109124 99.7%
9. Chandigarh* 1142479 1133674 99.2%
10. Lakshadweep 72172 70523 97.7%
11. Dadra and Nagar Haveli 607223 585117 96.4%

and Daman and Diu
12.  Gujarat* 64801901 62230903 96.0%

13. Chhattisgarh 28989789 27446207 94.7%




Written Answers to [19 March, 2020] Unstarred Questions 159

1 2 3 4 5
14.  Andaman and Nicobar 411278 387688 94.3%
Islands*
15.  Tamil Nadu 77177540 72493674 93.9%
16. Maharashtra 121924973 114330124 93.8%
17. Karnataka 66834193 62628391 93.7%
18. Odisha 45861035 42860941 93.5%
19. West Bengal 98662146 92043971 93.3%
20. Puducherry 1394026 1287798 92.4%
21. Andhra Pradesh* 53390841 49261425 92.3%
22. Jharkhand 37933898 34673514 91.4%
23. Tripura 4112223 3679891 89.5%
24.  Mizoram 1222134 1092690 89.4%
25. Madhya Pradesh 83849671 74905117 89.3%
26. Uttar Pradesh* 233378519 204453726 87.6%
27. Rajasthan 79584255 69063849 86.8%
28.  Sikkim 680721 579797 85.2%
29. Bihar 122256981 103104446 84.3%
30. Manipur 3048861 2524968 82.8%
31.  Arunachal Pradesh 1548776 1233285 79.6%
32. Jammu and Kashmir 13468313 10483452 77.8%
33, Ladakh 279924 212955 76.1%
34. Nagaland 2218634 1266909 57.1%
35. Meghalaya 3320226 993530 29.9%
36. Assam 35080827 7489513 21.3%
ToTAL 1353890423 1219913981 90.1%

*As per data provided by State.
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Percentage of people covered under the Aadhaar

2910. SHRI TIRUCHI SIVA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the percentage of people in the country currently covered by Aadhaar

cards;

(b) the percentage of population in rural areas in the country who have or

possess Aadhaar cards as of March, 2020; and

(c) the percentage of population in urban areas in the country who possess
an Aadhaar card as of March, 2020?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) As on
29th February, 2020, Aadhaar has been issued to 90.1% of the population.

(b) and (c) Unique ldentification Authority of India (UIDAI) does not maintain

urban/rural bifurcation of the Aadhaar holders. Hence, the information is not available.
Setting up of NIC data centres

2911. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government has any proposal to set up more NIC data centres in

view of increasing digital initiatives being undertaken by Government;
(b) if so, the details thereof;

(c) whether Government through NIC is conducting campus interview across

the engineering colleges in the country to recruit more man power for it;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Yes,
Sir.



Written Answers to [19 March, 2020] Unstarred Questions 161

(b)
@

@)

The following data Centres are being Setup:-
National Data Centre, Bhopal, Madhya Pradesh

A 1500 racks National Data Centre shall be established in a phased manner
including infrastructure for complete operational and management support.
Five acres of land in IT-Park, Bhopal for the project was allotted to NIC
by Science and Technology Department, Government of Madhya Pradesh,
for establishment of State of Art Data Centre at Bhopal. In the first phase
of the project, 250 Rack State of Art rated IV Data Centre will be setup with
an expansion capability to 500 Racks. Subsequent phases shall be taken up
later as per the demand. The project execution has commenced and is
expected to be completed in two and half years.

National Data Centre in Guwahati, Assam

A State of Art Rated 1l National Data Centre has been planned at Guwahati,
Assam. The establishment of 200 Rack National Data Centre in North Eastern
Region is likely to be started soon and is expected to be completed in two
and half years. State Government of Assam has already allotted three Bigha
of land for the project.

(c) and (d) NIC is not conducting any campus interview for recruitment of

manpower.

©

Recruitment through campus interview is not defined as per the extant

Recruitment Rules/Norms for recruitment of manpower.

Implementation of India BPO Promotion Scheme

2912. SHRI DEREK OZBRIEN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

@)

the number of Business Process Outsourcing (BPO)/Information Technology

Enabled Service (ITES) operations which have been given financial assistance under

the India BPO Promotion Scheme since its inception;

(b)

©

the funds approved and expenditure incurred under this scheme; and

the number of people who have gained employment through this scheme,

State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) to (c) The
disbursements of financial support under India BPO Promotion Scheme (IBPS) are
directly linked with the objective i.e. employment generation by the units for a period
of 3 years. Further, 64 BPO/ITES units have provided financial support as Viability
Gap Funding (VGF) under IBPS since its inception. The outlay for IBPS is I 493 crore
and expenditure incurred under this scheme till date is ¥ 29.68 crore. The current
employment by operational BPO/ITES units under this scheme is 35,648 persons. The
State/UT-wise employment details are given in the Statement.

Statement

State/UT-wise employment status of India BPO Promotion Scheme (IBPS)

State/UT Number No of BPO/ Operational Employment
of Seats ITES Unit Units Reported
Allocated Allocated

1 2 3 4 5
Andhra Pradesh 14692 53] 46 9218
Bihar 2300 12 12 1592
Chandigarh U.T. 100 1 1 106
Chhattisgarh 400 4 4 246
Gujarat 100 1 1 9
Haryana 300 3 3 185
Himachal Pradesh 300 4 4 195
Jammu and Kashmir U.T. 400 8 8 500
Jharkhand 2950 20 20 2011
Karnataka 2900 12 n 1406
Kerala 400 3 3 357
Madhya Pradesh 1400 8 6 1050

Mabharashtra 3750 19 16 2103
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1 2 3 4 5
Odisha 2832 % 2 2933
Puducherry U.T. 100 1 1 123
Punjab 2600 10 10 3498
Rajasthan 600 5 3 687
Tamil Nadu 7605 51 48 7744
Telangana 2598 5 3 210
Uttar Pradesh 3420 14 13 890
Uttarakhand 550 7 6 314
West Bengal 1000 7 7 271
ToTAL 51297 276 248 35648

Misuse of digital and social media

12913. SHRI VIJAY PAL SINGH TOMAR: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government has noted the increasing misuse of digital and social
media, if so, the details thereof and the action being taken by Government in this
regard; and

(b) whether any persons involved in such anti-social activities has been
apprehended, if so, the number of such persons and the details of punishment awarded
to them?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) Cyber
space is a complex environment of people, software, hardware and services on the
Internet. With widespread proliferation of new technologies like social media, there
are some miscreants who are misusing these technologies for nefarious purposes. Such
behavior is facilitated by virtual and borderless nature of cyber space, where anyone
can open account in any name including fake name from any part of the world.

tOriginal notice of the question was received in Hindi.
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The Information Technology (IT) Act, 2000 has provisions for removal of
objectionable online content. The Information Technology (Intermediary Guidelines)
Rules 2011 notified under this section require that the intermediaries, which includes
social media platforms, shall observe due diligence while discharging their duties and
shall inform the users of computer resources not to host, display, upload, modify,
publish, transmit, update or share any information that is harmful, objectionable, and
unlawful in any way. Also, section 79 of the Act provides that intermediaries are required
to disable/remove unlawful content through a court order or on being notified by
appropriate government or its agency.

Further, section 69A of the IT Act, 2000 empowers Government to block any
information generated, transmitted, received, stored or hosted in any computer resource
in the interest of sovereignty and integrity of India, defence of India, security of the
State, friendly relations with foreign states or public order or for preventing incitement
to the commission of any cognizable offence relating to above.

Government has taken several steps to address the challenges of misinformation
and rumors spreading via social media platforms. These, inter alia, include:-

(i) Ministry of Electronics and Information Technology (MeitY) and Ministry
of Home Affairs (MHA) as well as Police are in regular touch with various
social media platforms to effectively address the issue of removal of
objectionable content.

(i) MeitY regularly interacts with social media platforms on issues related to
spread of fake news, misinformation/disinformation on Internet. Social media
platforms have implemented a number of steps to address the issue of fake
news propagated using their platform.

(iii)  Ministry of Home affairs (MHA) has issued a number of advisories which
includes advisory on untoward incidents in the name of protection of cows
dated 09.08.2016, advisory on cyber-crime prevention and control dated
13.01.2018 and also an advisory on incidents of lynching by mobs in some
States fueled by rumors of lifting/kidnapping of children dated 04.07.2018.

(iv) MeitY through a program, namely, Information Security Education and
Awareness (ISEA), has been creating awareness among users highlighting
the importance of following the ethics while using Internet and advising
them not to share rumors/fake news. A dedicated website for information
security awareness (https://www.infosecawareness.in) provides relevant
awareness material.
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(b) 'Police' and 'Public Order' are State subjects as per the Constitution of India
and States are primarily responsible for prevention, detection and investigation through
their law enforcement machinery. The Law Enforcement Agencies take legal action
against the cybercrime offenders as per the provisions of applicable laws. MeitY does
not maintain such data.

Regulation of cloud based services

2914. SHRI MD. NADIMUL HAQUE: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether there exists a regulatory structure for cloud based services and
companies in India;

(b) if so, which regulators are responsible for the same; and
(c) whether TRAI is one of the regulators?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) to (c) No,
Sir, there does not exist a regulatory structure for Cloud based services and companies
in India.

PRIME training programme

2915. SHRI M. SHANMUGAM: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ what is the aim of the PRIME (Programme for Re-skilling/Upskilling of IT
Manpower for Employability);

(b) the total amount approved for this programme over the next three years and
the number of professionals expected to be trained;

(c) what are the areas where re-skilling and upskilling is to be provided,;

(d) whether the course training will be free and if so, whether it would be
applicable to all the courses, the details thereof; and

(e) whether any incentive would be provided by Government on getting
certification, with details?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) The
Government has approved a programme entitled "Future Skills PRIME" (Programme
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for Re-Skilling/Up-Skilling of IT Manpower for Employability) with the objective of
creating a re-skilling/up-skilling ecosystem in emerging and futuristic technologies
through an aggregator-of-aggregator framework, with online and blended learning
mechanism using a hub-n-spoke mode.

(b)  The total outlay of the programme is I 436.87 Crore over a period of three
years covering a target of 4.12 Lakh beneficiaries.

(€)  The Programme aims to re-skill/up-skill aspirants in 10 emerging technologies,
namely Virtual Reality/Augmented Reality, Internet of Things, Big Data Analytics,
Artificial Intelligence, Robotic Process Automation, Additive Manufacturing/3D Printing,
Cloud Computing, Social and Mobile, Cyber Security and Blockchain.

(d) and (e) The Programme envisages creation of Free and Subscription-based
pathways for the beneficiaries. After successful completion of the course, the
beneficiaries would be entitled to an incentive up to ¥ 12,000, subject to a maximum
ceiling of 50% of the course fee paid.

Setting up of BPO and ITES operations

12916. SHRI AHAMED HASSAN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ the details of the progress made in India BPO Promotion Scheme (IBPS) so
far, State-wise;

(b) the details of the progress made in the field of women employment under
this scheme, State-wise; and

(c) the number of Business Process Outsourcing (BPO)/Information Technology
Enabled Services (ITES) operations set up and employment opportunities created
thereunder so far, the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) to (c) Since
the inception of the scheme, 248 units have started BPO/ITES operations for a total
of 47,734 seats across 107 cities/districts of 22 States/UTs of the country, providing
direct employment to 35,648 persons, including 13,335 women. The State/UT-wise details
of BPO/ITES units who started operations under the scheme are given in the Statement.

tOriginal notice of the question was received in Hindi.
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State/UT-wise Status of India BPO Promotion Scheme (IBPS)

0] SIaMSUY USNILIM

State/UT No. of cities No. of seats No. of unit Operational Total Women
where unit allocated allocated Unit Employment Employment
allocated Reported Reported
1 2 3 4 5 6 7
Andhra Pradesh iV 14692 55 46 9218 3573
Bihar 3 2300 2 12 1592 39
Chandigarh UT 1 100 1 1 106 69
Chhattisgarh 1 400 4 4 246 D
Gujarat 1 100 1 1 9 1
Haryana 1 300 3 3 185 68
Himachal Pradesh 3 300 4 4 195 59
Jammu and Kashmir UT 5 400 8 8 500 175
Jharkhand 5 2950 2011 671
Karnataka 7 2900 iV n 1406 569
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1 2 3 4 5 6 7
Kerala 2 400 3 3 357 150
Madhya Pradesh 6 1400 8 6 1050 343
Maharashtra 9 3750 19 16 2103 940
Odisha 7 2832 26 2 2933 709
Puducherry UT 1 100 1 1 123 48
Punjab 3 2600 10 10 3498 1290
Rajasthan 3 600 5 3 687 228
Tamil Nadu 17 7605 51 48 7744 3621
Telangana 4 2598 5 3 210 43
Uttar Pradesh 9 3420 14 13 890 180
Uttarakhand 2 550 7 6 314 76
West Bengal 5 1000 7 7 271 53
ToTaL 107 51297 276 248 35648 13355

0] SIBMSUY USNIIM 89T
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Safety of biometric data

2917. DR. KV.P. RAMACHANDRA RAOQ: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether Government is confident about the safety of biometric data of

people secured while collecting Aadhaar data;
(b) if so, the details thereof;

(c) whether it is a fact that several States are sharing Aadhaar data with private
companies for identification of beneficiaries under various welfare schemes implemented

by them; and

(d) whether Government has imposed any restrictions on sharing of Aadhaar

data with private companies managing data of Government welfare schemes?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) and (b)
Unique ldentification Authority of India (UIDAI) data is fully secured/encrypted at
all times i.e. at rest, in transit and in storage. UIDAI has a well-designed, multi-layer
robust security system in place and the same is being constantly upgraded to maintain
highest level of data security and integrity. The architecture of Aadhaar ecosystem
has been designed to ensure security and privacy which is an integral part of the

system from the initial design to the final stage.

Comprehensive Information Security Policy and Procedures are in place which are
reviewed and updated regularly, ensuring appropriate monitoring and control on
movement of people, material and data in and out of UIDAI premises, particularly the

data centres. Security audits are conducted on regular basis.

There are multiple layers of security at physical level in UIDAI Data Centres which

is being managed by armed CISF personnel round the clock.

The security assurance of Aadhaar ecosystem has been strengthened with
enactment of the Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits
and Services) Act, 2016 and subsequently the Aadhaar and Other Laws (Amendment)

Act, 2019, which has stringent penalties/punishments for offenders.
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UIDAI has been declared 1SO 27001:2013 certified with respect to information
security which has added another layer of IT security assurance. In pursuance of
sub-section (1) of Section 70 of the IT Act 2000, UIDAI has also been declared as
Protected System by National Critical Information Infrastructure Protection Centre.

(¢) No such instance has come to the notice of UIDAI.

(d) As per Regulation 14(1)(m) of the Aadhaar (Authentication) Regulations,
2016, the requesting entity shall be responsible for the authentication operations and
results, even if it subcontracts parts of its operations to third parties. Further, as per
Regulation 17(1)(d) of the Aadhaar (Authentication) Regulations, 2016, a requesting
entity shall ensure that the identity information received during authentication is only
used for the purpose specified to the Aadhaar number holder at the time of
authentication, and shall not be disclosed further, except with the prior consent of
the Aadhaar number holder to whom such information matters.

Further, Clause 6 of Aadhaar (Sharing of Information) Regulations, 2016 particularly
deals with restrictions on sharing, circulating or publishing of Aadhaar number. It States
that:-

(1) The Aadhaar number of an individual shall not be published, displayed or
posted publicly by any person or entity or agency.

(2 Any individual, entity or agency, which is in possession of Aadhaar
number(s) of Aadhaar number holders, shall ensure security and
confidentiality of the Aadhaar numbers and of any record or database
containing the Aadhaar numbers.

(3) No entity, including a requesting entity, shall retain Aadhaar numbers or
any document or database containing Aadhaar numbers for longer than is
necessary for the purpose specified to the Aadhaar number holder at the
time of obtaining consent.

Data protection law

2918. SHRI A.K. SELVARAJ: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(@ whether it is a fact that India has made it clear that any attempt of data
imperialism would not be accepted,;
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(b) whether it is also a fact that India has urged all concerned that data
sovereignty of all countries must be respected;

(c) whether the data protection law must be technology agonistic, based on
element of free consent, requisite date protection authorities and a fair mechanism for
data processing; and

(d) if so, the response that Government has got on its point of view on data?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI DHOTRE SANJAY SHAMRAO): (a) to (d) The
Government on 31st July, 2017, vide OM No.3(6)/2017-CLES, constituted a Committee
of Experts on Data Protection under the Chairmanship of Justice B.N. Srikrishna, Former
Judge, Supreme Court of India to study various issues relating to data protection.
The committee had submitted its report and a draft bill which are available at
https://meity.gov.in/data-protection-framework. The said draft Bill was placed in the
public domain and comments were sought. The feedback received and largely positive
and after certain modifications, based on such feedback, the PDP Bill has been
introduced in parliament during the winter session 2019 and the bill has been referred
to a joint committee of the parliament.

The committee in the above said report at Chapter (2) has brought out all aspects
relating to transferability of data across national borders and the need for legislation
to govern jurisdiction over personal data.

The essential principles behind the draft law are that it is technology agnostic,
promotes holistic application, stresses informed consent, proposes data minimization,
lays down accountability and structured enforcement and provides for deterrent
penalties. The details regarding these essential principles are explained in the report.
The bill also proposes establishment of a Data Protection Authority of India for
enforcement of the law in regard to personal data.

India-Myanmar road project

2919. SHRI KUMAR KETKAR: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the status of India-Myanmar border road; and

(b) by when it is going to be completed?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) There is no border road project along the
India-Myanmar border. Government of India is separately undertaking construction of
Kaladan Multi Modal Transit Transport Project, which has a road component of
109 km., from Zorinpui in India to Paletwa in Myanmar. This Project, when completed,
will improve connectivity with Myanmar, by creating a multi modal transport corridor
for shipment of cargo from the eastern ports of India to Myanmar as well as to the

North-Eastern region of India via Myanmar.
Indians killed in Sudan

2920. SHRI R. VAITHILINGAM: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(@ whether it is a fact that many Indians were killed in a tanker blast in Sudan

very recently;
(b) if so, the details thereof;

(c) what were the steps taken by Government to help the families of these

victims;

(d) whether Government has taken up the matter with the Sudanese Government

for compensation to the families of the victims; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) Yes, 20 Indians were among a total of
25 workers killed in an LPG tanker blast at the Seela Ceramics Factory in Khartoum
on 3 December, 2019. The bodies of 17 Indian workers were identifiable while 3 were

charred beyond recognition.

(c) Embassy of India, Khartoum acted immediately after receiving news about
the tragic accident and held meetings with the Ministries of Foreign Affairs, Health
and Trade and Industries. Our Ambassador also met H.E. Dr. Abdallah Hamdok, Prime
Minister of Sudan to request assistance with expeditious identification and repatriation

of the mortal remains of the Indian nationals to their families in India. The Embassy
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also sought the assistance of Indian community members for identification of the

mortal remains of the deceased.

The 17 identified bodies were transported from Khartoum to the hometowns of
the victims or where the families so requested, in India. Out of the remaining three
cases, the DNA matching of one is complete and the mortal remains are being sent
to the family. For the other two, the DNA matching process is ongoing.

Five workers who had sustained minor injuries were flown back and their salary
dues were cleared. Another 33 Indians working in the factory, who were unhurt, were
also repatriated and their salary dues were cleared.

Ex-gratia amounts of ¥ 2 lakh to the next of kin of 16 of the deceased and
% 50,000 to four of the injured have been paid from Prime Minister's National Relief
Fund (PMNRF). The bank account details of next of kin of one deceased and of one

injured worker are awaited.

(d) and (e) Yes. Embassy of India, Khartoum has taken up the matter with the
Sudanese Government. The Sudanese Government has instituted an Inquiry Commission
to investigate the cause of accident, fix responsibility and determine compensation
as per local laws.

Anti-India stand of British MP

2921. SHRI ANIL DESAI: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether it is a fact that recently e-Visa was denied to a British MP due
to her anti-India stand;

(b) whether any protest has been registered with the British Government at
diplomatic level for such behaviour of their MP; and

(c) if so, what is the reaction of British Government and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) A British Member of parliament arrived in
New Delhi on 17th February, 2020 without a valid visa and had to therefore return

back. This position was explained to the UK Government.
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US-Taliban agreement on withdrawal of troops

2922. DR. T. SUBBARAMI REDDY:
SHRI VAIKO:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@  whether the US and Taliban signed an agreement for the full withdrawal of
foreign soldiers from Afghanistan;

(b) if so, the details thereof;

(c) whether Government has studied any impact of the agreement and its
repercussions on India and India- Afghanistan relations;

(d) if so, the details thereof;

(e) the vigilance and security measures contemplated in the post-Taliban
Afghanistan; and

(H  the diplomatic efforts made by India to have strong, cordial and sustainable
relations with Afghanistan?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) As per the Joint Declaration between the
US and Afghanistan in Kabul and the agreement signed by the US in Doha on
29 February 2020, the strength of the US forces will be reduced to 8,600 in 135 days
and all foreign forces will be withdrawn in 14 months from the date of the signing
of the Agreement. This is subject to fulfillment of the conditionalities mentioned in

the agreement.

A wide cross section of the people in Afghanistan, including the Government,
the democratic polity and civil society, has welcomed the opportunity and hope for
peace and stability generated by the Agreement.

(c) to (f) India's consistent policy is to support all opportunities that can bring
peace, security and stability in Afghanistan; end violence; cut ties with international
terrorism; preserve the gains of the last 19 years; and lead to a lasting political
settlement through an inclusive Afghan led, Afghan owned and Afghan controlled

process.
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India believes that ending terror sanctuaries and safe heavens operating across
Durand line is necessary for enduring peace in Afghanistan.

As a contiguous neighbour, India continues to extend all support to the
Government and people of Afghanistan in realising their aspirations for a peaceful,
democratic and prosperous future where the interest of all sections of Afghan society
are protected.

During the recent visit of the Foreign Secretary to Kabul on 28-29 February, 2020,
the leadership of Afghanistan deeply appreciated India's support for peace,
development and prosperity of Afghanistan, including the efforts for regional
connectivity such as the operationalisation of Chabahar Port and establishment of Air
Freight Corridors between various cities of India and Afghanistan. It was agreed to
work together for implementation of the New Development Partnership and further
expand cooperation in accordance with the Strategic Partnership Agreement.

Second visit of foreign delegation to Jammu and Kashmir

2923. SHRIMATI SHANTA CHHETRI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the details of the second visit of Foreign Heads of Mission to Jammu and
Kashmir;

(b) the list of representatives of countries, their names and designation;
() the list of Civil Societies they interacted with;
(d) the list of places visited and programmes attended by them; and

(e) the details of outcome of the visit of Foreign Heads of Mission to Jammu
and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (e) A delegation of 25 foreign Heads of Missions
(HoM) representing various geographical regions (Afghanistan, Austria, Bulgaria,
Canada, Czech Republic, Denmark, Dominican Republic, European Union, France,
Germany, Guinea, Hungary, Italy, Kenya, Kyrgyzstan, Mexico, Namibia, Netherlands,
New Zealand, Poland, Rwanda, Slovakia, Tajikistan, Uganda and Uzbekistan) visited

Srinagar and Jammu on 12-13 February, 2020.
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The visit was organised as part of outreach efforts in view of requests received
from foreign Missions based in Delhi with a view to have better understanding of
the situation in the Union Territory (UT) of Jammu and Kashmir (J&K).

During their visit, the delegation met civil administration, local business and
political leaders, representatives of the civil society including youth from different
ethnic, religious and socio-economic communities, and representatives of mainstream
media. They were also briefed on development programmes being implemented and
the security situation. The HoMs interacted freely, heard different voices and got the
sense of prevailing normalcy in the UT of Jammu and Kashmir, including free movement
of people and regular conduct of business. They also acknowledged the importance
placed by Government on roadmap for economic development in-the-UT of Jammu

and Kashmir.
Steps for building international pressure on Pakistan

2924. DR. AMEE YAJNIK: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(@  whether there is a need for building more international pressure on Pakistan

to check cross border terrorism;
(b) if so, the steps taken in this regard so far; and
(c) the details of further efforts to be made?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) Government has consistently raised the issue
of Pakistan's continued support to cross-border terrorism and terrorist infiltration in

bilateral, regional and multilateral fora.

As a result of Government's persistent efforts, there is enhanced concern in the
international community at terrorism emanating from Pakistan, including the continuing
activities of internationally designated terrorist entities and individuals such as Jamaat-
ud Dawa (JuD), Lashkar-e-Taiba (LeT), Jaish-e-Mohammad (JeM), Hizbul Mujahideen.
Major partner countries have called upon Pakistan to not allow its territory to be used
for terrorism in any manner. Recently, the Joint Statement issued on the occasion of
the State visit of the US President to India on 25 February, 2020 inter alia condemned
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cross-border terrorism in all its forms and manifestations and called upon Pakistan
to ensure that no territory under its control is used to launch terrorist attacks and
to expeditiously bring to justice the perpetrators of cross-border terrorist attacks,
including 26/11 Mumbai and Pathankot.

Many terrorist entities and individuals who find shelter in Pakistan and are also
engaged in terrorism against India have been proscribed by the United Nations (UN),
the European Union and other countries. On 01 May, 2019, the United Nations
1267 Sanctions Committee designated Masood Azhar, the self styled leader of
Jaish-e-Mohammad as a UN proscribed terrorist. The Financial Action Task Force
(FATF), at its plenary in February 2020, decided to retain Pakistan in the 'Grey List'
due to continuing terror financing related concerns, including with respect to the UN
proscribed terrorist entities like LeT, JeM, JuD and Falah-i-Insaniyat Foundation. These
vindicate India's consistent stand that internationally designated terrorist groups and
individuals continue to operate from and raise financial resources with impunity in
Pakistan, and use territories under its control for carrying out cross-border terrorism

in India.

India’s call to condemn terrorism in all its forms and manifestation; zero tolerance
to terrorism; rejection of any justification for an act of terror; delinking terror from
religion; need for all forces believing in humanity to unite in fight against terrorism
has found greater acceptance among the international community, and is reflected in
a number of outcome documents issued after bilateral Summit meetings with various
countries, and at regional and multilateral fora, such as Shanghai Cooperation
Organization, G20, BRICS among others.

Concerns over Citizenship (Amendment) Act

2925. SHRI M.P. VEERENDRA KUMAR: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(@ whether many countries have expressed concern against the enactment of
Citizenship (Amendment) Act (CAA) and the abdication of Article 370 in Jammu and
Kashmir;

(b) if so, the details thereof including the names of those countries;

(¢) whether United Nations has also given a statement opposing CAA; and
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(d) if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (d) Government has proactively reached out and
briefed the members of the international community on the facts relating to Jammu
and Kashmir and also shared perspectives and objectives of the Citizenship Amendment
Act, 2019.

As a result of Government's efforts, countries have shown a better understanding
that matters related to Jammu and Kashmir, which is an integral part of India, are
internal to India; and that Pakistan sponsored cross-border terrorism has been posing
a grave threat and affecting the lives of the people of India, including in Jammu and
Kashmir. Some countries have also called on Pakistan to not allow its territories to

be used for terrorism in any manner.

Interlocutors also understand the Indian position that the Citizenship Amendment
Act, 2019 is an affirmative action meant to address the long standing predicament
of the vulnerable sections living in India; and that it does not impact in any manner
on the status of any citizen of India or deprive any Indian of any faith of her or
his citizenship. These countries know that Indian democratic practices and institutions
are equipped to deal with issues that may arise in implementation of the decisions
taken by the Indian Parliament.

Spokesperson for the UN High Commissioner for Human Rights in a press briefing
note on 13 December, 2019 made reference to the Citizenship Amendment Act, 2019.
Government immediately registered its protest with the office of the High Commissioner
for Human Rights and clearly conveyed that the legislation is a humanitarian measure

and is in line with India's international human rights obligations.

Government completely and unequivocally rejected any efforts to internationalize
issues which are internal to India, in particular, laws passed by the Parliament of a

sovereign nation.

The Government has also taken note of some statements made by China, Malaysia
and Turkey on the issue of Jammu and Kashmir. It has been conveyed that
India expects these countries to not comment on the internal affairs of India; respect
India's sovereignty and territorial integrity; and develop a proper understanding of
the issue.
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Bilateral trade with Central Asian countries

2926. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether India has taken a very positive initiative to increase bilateral trade
with Central Asian countries through India- Central Asia Business Council organised
in the first week of February, 2020;

(b) the details of the major achievements of this meet after it was highlighted
that despite huge scope and three decades old close relations, the volume of trade
has not increased beyond US dollars two billion annually;

(€)  whether certain collaborative areas could be identified for giving a push in
near future; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) Yes.

(b)  FICCI from India and the nominated national chambers of commerce from each
of the five Central Asian countries, viz. Kazakhstan, the Kyrgyz Republic, Tajikistan,
Turkmenistan and Uzbekistan met on 06 February, 2020 in New Delhi to launch the
India-Central Asia Business Council. The participants of the meeting resolved to maximize
the economic potential of India and the Central Asian countries for mutual benefit
through the promotion of sustainable growth and development and leveraging on
economic complementarity. They reaffirmed their intent to enhance their investment and
trade relations and identified Agriculture; Energy; Health and Pharma; Education and
Skills Development and Information Technology as potential sectors of cooperation.

()  Yes.

(d) The India-Central Asia Business Council decided to establish four working
groups in the field of Energy (Oil and Gas and Renewable Energy); Agro, Food
Processing and Textiles; Tourism and Pharmaceutical and life-sciences.

Hosting of India-Central Asia Dialogue

2927. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether India has offered to host Second India-Central Asia Dialogue with
participation of Afghanistan during 2020;
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(b) if so, the details thereof;

(c) whether any comprehensive agenda has been firmed up for the dialogue
so that the same is circulated well in time for the participating countries to come
prepared for fruitful discussions; and

(d) whether there is any plan to also organise one to one meeting of business
and industry entrepreneurs to explore the possibility of signing MoUs under the

overall banner of respective Governments?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) Yes.

(b) At the First India-Central Asia Dialogue at the level of Foreign Ministers
with the participation of Afghanistan held in Samarkand (Uzbekistan) in January, 2019,
it was announced that the 2nd India-Central Asia Dialogue will be held in India in
2020. The dates for the Second India-Central Asia Dialogue with the participation of
Afghanistan are to be finalized for which all the concerned countries are being
consulted.

(c) The agenda for the Second India-Central Asia Dialogue is under preparation.

(d) The India-Central Asian Business Council was launched in New Delhi on
06 February, 2020 which provides a platform for business representatives from India
and the Central Asian countries to explore cooperation and further deepen trade,
economic and investment ties between India and Central Asia. FICCI from India and
the nominated national chambers of commerce from each of the five Central Asian
countries are part of the India-Central Asia Business Council.

Non-compliance of guidelines by few Indians in New Zealand

2928. SHRI MAJEED MEMON: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@  whether all persons of Indian origin residing in New Zealand are required
to submit Power of Attorney to Courts in India only after authenticity of signatures
and stamp fixed on documents by Indian High Commission of New Zealand;

(b) if so, the details thereof;

(¢) whether the High Commission of India in New Zealand has received
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complaints in 2019 against some persons of Indian Origin residing in New Zealand
for not having submitted their Power of Attorney for attestation; and

(d) if so, the details thereof and action taken against such Indians residing in
New Zealand for non-compliance of guidelines?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) All documents issued by foreign entities,
when being produced to Indian Agencies/Authorities, need attestation by respective
Indian Missions abroad. Whenever an applicant applies for attestation of Power of
Attorney, the service is rendered only after his or her signature is authenticated and
stamp of the High Commission is affixed.

() No.
(d) Does not arise.
Namaste Trump event in Ahmedabad

2929. DR. SANTANU SEN: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@  whether the Namaste Trump event in Ahmedabad was organised by a private
organisation/Committee and not by Government;

(o) if so, the details thereof and the reasons therefor;

(c) the details regarding the organisers of Namaste Trump event and the
Members and President of the Committee;

(d) whether Government has incurred any financial expense for that event and
if so, the details thereof;

(e) whether Government has funded the organisers of the event; and
() if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) The "Namaste Trump" event in Ahmedabad
was organized by Donald Trump Nagarik Abhivadan Samiti. The members of the
committee were as follows:-

() Shrimati Bijalben Patel, Mayor, Ahmedabad - Chairperson
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(i) Dr. (Prof.) Kirit Premjibhai Solanki, Member of Parliament, Ahmedabad (VWest)
(iii) Shri Hasmukhbhai Somabhai Patel, Member of Parliament, Ahmedabad (East)
(iv) Prof. (Dr.) H. A. Pandya, Vice-Chancellor, Gujarat University

(v) Prof. (Dr.) Navin Sheth, Vice-Chancellor, Gujarat Technological University
(vi) Shri Durgesh Buch, President, Gujarat Chamber of Commerce and Industry
(vii) Dr. Balkrishna V. Doshi, Architect
(viii)  Shri Bhikhudan Gadhvi, Folk Artist

(d) to (f) Government of India had no financial liability for the event and incurred
no expenses directly connected with organizing the event.

Rescue of crew members in Diamond Princess Cruise
2930. SHRI VAIKO: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(@ the fate of Indian crew members who have been quarantined in the Diamond
Princess Cruise liner;

(b) the number of them who have tested positive with Corona virus and action
taken to provide them effective treatment; and

(c) the efforts made to bring all Indian crew members to India for better
treatment and to save them from further infection?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) There were a total of 138 Indian nationals
including 132 crew members onboard the Diamond Princess Cruise ship. Of these,
119 Indian nationals were brought back to India on a special Air India flight on
27 February, 2020. Upon their return, these were quarantined in an Indian Army facility
at Manesar, Haryana.

16 Indian nationals had tested positive for the novel Corona virus. They were
treated in onshore medical facilities in Japan. All of them have been discharged
after completion of their treatment and as per available information have returned to
India.

3 Indian nationals had chosen to stay back and were quarantined at an onshore
facility in Japan.
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Chabahar port operations

2931. DR. AMAR PATNAIK: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(@ the details of port development projects being carried out internationally

in partnership with India;

(b)  whether the understanding demonstrated by the US with respect to the
operation of the Chabahar port extends only to continued humanitarian supplies to

Afghanistan; and

(c) whether the port”s operations are currently restricted to supplying
humanitarian supplies to Afghanistan?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) to (c) India is partnering in port development

projects in Bangladesh, Iran, My an mar and Sri Lanka.

In Bangladesh, India will be partnering in a project for upgradation of Mongla
Port under Government of India (Gol) Line of Credit of US$ 4.5 billion extended to
Bangladesh. The estimated cost of the project is US$ 530 million. The project consists
building of two container terminals and related infrastructure facilities at the port.

In Myanmar, a port at Sittwe and IWT Terminals in Sittwe and Paletwa as part
of Kaladan Multi Modal Transit Transport Project have been constructed with
Government of India's grant assistance in May 2017 at a cost of about US$ 78 million.
A Port Operator has taken over the port operations from 01 February, 2020.

In Sri Lanka, India is partnering a project for upgradation of Kankesanthurai (KKS)
Harbour located in the Northern Province of Sri Lanka under a Line of Credit
Agreement for US$ 45.27 million signed with Sri Lanka in January, 2018.

In Iran, India is participating in the development of the first phase of Shahid
Behesti Port in Chabahar in cooperation with the Government of Islamic Republic of
Iran. The Indian company, India Ports Global Limited, has taken over port operations
at the Shahid Behesti Port at Chabahar in December 2018 and has successfully handled
over 5 lakhs tons of cargo including Afghan cargo since then. The U.S has shown
understanding of the importance of the Chabahar Port operations for continued



184 Written Answers to [RAJYA SABHA] Unstarred Questions
humanitarian supplies to Afghanistan and to provide Afghanistan with economic
alternatives.

Mid-term report to UN Human Rights Council

2932. PROF. M.V. RAJEEV GOWDA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(@  whether India will be submitting a mid-term report to the United Nations
Human Rights Council on the status of implementation of recommendations received
during its third Universal Periodic Review (UPR);

(b)  whether efforts are being taken by Government to include Civil Society in
the process of implementation and monitoring of UPR recommendations and the
preparation of its next report for India’s fourth UPR;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) No. India has been following the cyclical process
for submission of Universal Periodic Review reports and did so in 2008, 2012 and 2017.

(b) to (d) Universal Periodic Review is an inter-governmental process. The draft
national report is prepared in consultation with relevant Ministries and Departments.
Thereafter, it is put online for public comments and feedback before finalisation. Civil
society representatives are also consulted in this process.

Repatriation of persons from Kuwait

2933. SHRI T.G. VENKATESH: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(@ whether Government is aware that large number of persons who have gone
to Kuwait are struggling to come back to India;

(b) if so, the details thereof;

(¢)  whether State Government of Andhra Pradesh has sought any interference
of the Ministry to bring them back to Andhra Pradesh, if so, the details thereof; and
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(d) the steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI V. MURALEEDHARAN): (a) and (b) A very small proportion, of over one million
Indians in Kuwait, sought assistance for repatriation. 683 Indians were provided
Ministry's assistance to return to India in 2019.

(c) and (d) Several State Governments, Members of Parliament and Officials,
including from Andhra Pradesh, approached the Indian Mission in Kuwait for
assistance in cases of repatriation and other issues regarding Indian Workers. There
were three such references from MPs and Officials from Andhra Pradesh in 2020.
Besides, the Mission received 1189 complaints in 2019 and 739 complaints in 2018
from residents of Andhra Pradesh.

Not all the complainants seek repatriation. Whenever applicable, Mission is able
to coordinate with local authorities and the sponsor families, and repatriate/deport the
distressed back to India. The remaining cases get resolved through negotiations. On
receiving the complainants from the Domestic Service Workers (DSWSs), Mission
accommodates the deserving cases in shelter and simultaneously takes up this issue
with Domestic Labour Office under Ministry of Social Affairs and Labour (MoSAL).
Thirty Two female workers from Andhra Pradesh are currently in the shelter.

Further, workers (other than DSW) under work visa category also approach the
Mission with requests for repatriation. Their cases are perused with Public Authority
for Manpower (PAM) under MoSAL and clearance obtained for leaving the country
after settlement of the issues involved. Certain cases are also resolved by Mission
through direct negotiation with the sponsor/company. Mission extends all possible
assistance to the distressed overseas workers in accordance with guidelines of Indian
Community Welfare Fund (ICWF).

Study of mother language in schools

2934. SHRI VIJAY GOEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the steps taken by the Ministry to help students improve learning of mother
languages;

(b) the details thereof;
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(c) the challenges Ministry has faced and in what manner the Ministry plans
to address it; and

(d) the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?": (a) to (d) The Government has adopted the Three Language
Formula’, as recommended in the National Policy on Education (NEP) 1968, which
recommends that the first language to be studied in schools must be the mother tongue
or the regional language. All the National Curriculum Frameworks, developed by the
National Council of Educational Research and Training (NCERT), recommend and stress
on the implementation the Three Language Formula in its true spirit. All the States
except the state of Tamil Nadu implement the Three Language Formula. The National
Curriculum Framework, 2005 states that home language(s) of children should be the
medium of learning in schools. Further, Section 29(2) of the Right of Children to Free
and Compulsory Education (RTE) Act, 2009, inter alia, provides that the medium of
instruction shall, as far as practicable, be in child's mother tongue. However, as
education is a subject in the Concurrent List of the Constitution and majority of
schools are under the purview of the State Governments, it is for the respective State
Government to take appropriate action in this regard in their schools.

So far as the Central Board of Secondary Education affiliated schools are
concerned, the Board mandates that, in addition to Hindi and English, all students
must have studied a third language, which is a regional language, till class VIII. The
Board offers 28 Indian languages in classes IX and X; and 24 Indian languages in
classes XI and XII. Indian regional languages can be studied either as second or third
language with Hindi and/or English.

Increase in registration fees for CTET exam

12935. CH. SUKHRAM SINGH YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether there has been a substantial increase in registration fee for the
candidates in the 14th Edition of the Central Teacher Eligibility Test (CTET) to be
conducted by Central Board of Secondary Education;

tOriginal notice of the question was received in Hindi.
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(b) the details thereof along with the registration fee for CTET during the last
five years and amount collected and headwise expenditure thereon made therefrom;

(€) whether it is a fact that excessive examination fee restricts employment
opportunities of unemployed youth; and

(d)  whether Government would consider making a policy which envisages the
collection of fee only from the successful candidates of those examination?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK": (a) and (b) The Central Board of Secondary Education
(CBSE) has informed that the Central Teacher Eligibility Test (CTET) Examination has
two papers to decide the eligibility to become a teacher, i.e., one paper is to teach
classes | to V and the other is for teaching classes VI and VII. The fee for taking
both the examinations/papers by a candidate belonging to General and Other Backward
Classes is ¥ 1200/- and X 600/- for Schedule Castes/Schedule Tribes/Differently Abled
Candidates and there is no change in this fee. If a candidate wants to appear in only
one of the papers, the fee has been increased as follows:-

@) from X 700 to ¥ 1000/- (i.e., an increase of ¥ 300/-) for Un-reserved/Other
Backward Classes candidates; and

(i)  from ¥ 350/- to X 500/- (i.e., an increase of ¥ 150/-) for the Schedule Castes/
Schedule Tribes candidates.

The revised application fees will be implemented w.e.f. CTET July, 2020
examinations.

The Income and Expenditure Statement of the CTET Unit of CBSE, inter alia,
indicating the income from CTET Examination fee from 2014-15 to 2019-2020 is given
in Statement (See below).

(c) CTET facilitates employment opportunity as it is a mandatory requirement
to be eligible for recruitment as teacher. The number of candidates taking the CTET
examination was 28,32,108 in December 2019, examinations. More than 30 lakh
candidates have registered for CTET July, 2020 examinations, after increase in the
examination fee.

(d) The Board is a self-financed organization and meets all its expenditure and
liabilities from funds collected through examination fees received from the candidates.
Being merely the examining body and a self-reliant body, the Board collects fees for
ensuring smooth conduct of CTET Exams from all candidates.



Statement

The Income and Expenditure Statement of the CTET Unit of CBSE, inter alia, indicating the income
from CTET Examination fee from 2014-15 to 2019-2020

Particulars 2014-15 2015-16 2016-17 2017-18 2018-19 2019-2020 Total (In X)
Income from CTET Examination 776890004 800435083 351654216 - 2915370963 1615429861 6459780127
Fee
Fee from other Examinations 54007975 52871585 85324548 183787227 20128646 - 396119981
Sale of used Ans. Books/Raddi 3479525 3497754 4243572 14650 22180 394460 11652141
Other Receipts 2495115 768230 990815 928614 5756470 7543742 18482986
Interest on Bank Deposits 9677128 40810257 26831320 19765622 15789683 - 112874010
ToTAL INcomE 846549747 898382909 469044471 204496113 2957067942 1623368063 6998909245
Head-wise Expenditure
Salary and Allowances of Staff 38533146 46199387 50422511 49866571 21622403 41336823 247980841
of CTET Unit
Examinations' Expenses 224308279 266433685 142811660 26609851 61772892 779758511 1501694878
Confidential Expenses 76632640 183687965 111886846 66709669 343784824 563394685 1346096629
Transportation/Postage Expenses 17252673 33569714 3371686 0 86786 12892374 67173233
Infrastucture, Pension, Gratuity, 151240035 317391855 383785927 164697960 1460225818 646171944 3123513539
other Liabilities and Recurring
Expenses
Other Administrative Expenses 26007684 33002608 50003753 2256673 3723430 8616446 123610594
ToTAL EXPENDITURE 533974457 880285214 742282383 310140724 1891216153 2052170783 6410069714
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Blockchain technology to issue graduation certificates

2936. SHRI NARENDRA KUMAR SWAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government has brought out any notification to use blockchain
technology to issue graduation certificates by universities;

(b) if so, the details thereof;

(c) whether Government has done any pilot projects regarding this technology
for institutes like 11T”s, etc.; and

(d) if so, the status of the pilot project and the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) No, Sir.

(b)  Question does not arise.
() No, Sir.
(d) Question does not arise.
EQUIP Programme

2937. SHRI NARENDRA KUMAR SWAIN: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@  whether Government has finalised and released a five year vision plan named
Education Quality Upgradation and Inclusion Programme (EQUIP) recently;

(b) if so, the details thereof;

(¢) whether Government intends to increase the employability in higher
education sector through this programme; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK'): (a) to (d) The Government has received recommendations
of 10 Experts Groups under Education Quality Upgradation and Inclusion Programme
(EQUIP). The recommendations were circulated to State Governments and other related
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departments of Government of India for suggestions and comments. The
recommendations include increasing employability through various initiatives such as
Vocational curriculum reforms, Internship platforms, creation of skills centres of
excellence, infrastructural assistance to B.\Moc institutions, counseling centres, etc. The
proposal was examined by D/o Expenditure which has advised to wait for the final
award of the 15th Finance Commission before proceeding in the matter.

Sex education in schools

2938. SHRI JOSE K. MANI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is aware of the benefits of sexual health education for
children;

(b)  whether plans to introduce the concept of consent based sex education as
a way to prevent sexual violence in society has been discussed; and

(c) whether studies on the effect of sex education and availability of

contraceptives on fertility rates have been commissioned?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) and (b) Department of School Education and Literacy,
Ministry of Human Resources Development and Ministry of Health and Family Welfare
have jointly developed comprehensive School Health Programme (SHP) under
Ayushman Bharat to foster the growth, development and educational achievement of
school going children by promoting their health and wellbeing. A total of eleven themes
have been identified under the SHP which include Reproductive Health and HIV
Prevention. These modules create awareness on the subject among adolescents.

In pursuance of the National Curriculum Framework, 2005, the Department of
School and Literacy is implementing the Adolescence Education Programme (AEP) as
part of the National Population Education Project (NPEP). One of the learning outcomes
of AEP is to make the learners aware of the concerns of adolescence, i.e. process
of growing up during adolescence, HIV/AIDS and Substance (Drug) Abuse and to
inculcate in them positive attitude regarding these concerns.

(¢)  No studies on the effect of sex education and availability of contraceptives
on fertility rates have been commissioned by the Government of India.
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Recommendations of Gopalaswami Committee on
Sanskrit language

12939. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether the Gopalaswami Committee on New Education Policy (NEP) has
recommended to Government towards providing the facilities for learning of Sanskrit
language at all the levels ranging from school education to vocational education;

(b) if so, the details thereof;

(c) whether Government is taking policy based initiatives in this direction while

taking the suggestions of the Committee into consideration; and
(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (d) A Committee under Shri N. Gopalaswami was
constituted for suggesting a 'long-term vision and road map for the development of
Sanskrit language for the next ten years' and not for New Education Policy. The
Committee in its report recommended a wide range of activities to be implemented
from School education to Research level for promotion of Sanskrit. These
recommendations have been sent to the respective stakeholders for implementing.
Further, Sanskrit is being taught as a Modern Indian Language from Class VI onwards
and accordingly, NCERT has developed textbooks in Sanskrit from Class VI to XII.

Monitoring of Sarva Shiksha Abhiyan

2940. SHRI RAJMANI PATEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has caused any monitoring of the Sarva Shiksha
Abhiyan, about the success achieved in realizing the targets fixed under it;

(b) if so, the State-wise achievement of the targets and parameters contemplated
thereunder indicating specifically how far the socially backward classes like SCs/STs/
OBCs and minorities have been benefited by the Abhiyan; and

tOriginal notice of the question was received in Hindi.
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(c) the State-wise expenditure incurred and the number of boys and girls who
were benefited thereby?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) The erstwhile Centrally Sponsored Scheme of Sarva
Shiksha Abhiyan (SSA) programme was under implementation since 2000-2001 for
universalization of elementary education throughout the country. Now, SSA along-with
other two centrally sponsored schemes of Rashtriya Madhyamik Shiksha Abhiyan
(RMSA) and Teacher Education (TE) have been subsumed under a new Integrated
Scheme for School Education-Samagra Shiksha, launched in the country from
2018-2019.

The Centrally Sponsored Scheme of SSA/Samagra Shiksha has an inbuilt
concurrent evaluation and monitoring system. The Ministry of Human Resource
Development convenes periodic meetings with States to review the programmes.
Educational data is collected through a Unified District Information System for
Education (UDISE+) every year to assess the progress. A National Achievement Survey
(NAS) across all States and UTs is conducted to assess the learning achievement
of students of classes 3, 5 and 8. Further, an All India Performance Audit on
Implementation of RTE Act. 2009 was conducted by the Comptroller and Auditor General
of India (C&AGQG) for the period extending from 2010-11 to 2015-16 and accordingly
Report No. 23 of 2017 has been laid on the Table of the Parliament. An independent
third party evaluation of the SSA Scheme was also conducted in 2017-18. It has pointed
out that SSA achieved considerable success in universalizing access and strengthening
of infrastructure in schools. It has appreciated the enhanced focus of SSA on quality
of education in recent years.

(b) and (c) The statement showing details on State and UT-wise enrolment of
children belonging to Scheduled Caste, Scheduled Tribe, Other Backward Class and
minorities as per UDISE 2017-18 (Provisional) are given in Statement-1 (See below).

The statement showing State/UT-wise details of fund allocated/proposed
release and central share released under Samagra Shiksha during 2018-19 is given in
Statement-I1 (See below).

The statement showing details on State and UT-wise enrolment of boys and Girls
at elementary level as per UDISE 2017-18 (Provisional) are given in Statement-III.
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Statement-1

Enrolment of children belonging to SCs/STs/OBCs/Minorities at
Elementary Level

Sl.  States and UTs 2017-18
No. All
SC ST OBC Minorities
1 2 3 4 5 6
1. Andaman and 0 4453 11350 4636
Nicobar Islands
2. Andhra Pradesh 1115226 397687 2887655 457585
3. Arunachal Pradesh 2858 194886 5635 3615
4. Assam 453190 742931 1414259 1980654
5. Bihar 4177193 498855 13164856 3281369
6. Chandigarh 14603 298 3920 9080
7. Chhattisgarh 632855 1399583 1926409 67050
8. Dadra and Nagar 1288 31262 2395 2285
Haveli
9. Daman and Diu 1049 2413 8936 2893
10. Delhi 286184 11121 146762 456305
11. Goa 2729 16066 18278 21346
12.  Gujarat 608650 1554052 4319360 928134
13. Haryana 917806 0 1226637 292182
14.  Himachal Pradesh 250962 53287 123644 17370
15. Jammu and Kashmir 150933 283194 142106 1154880
16. Jharkhand 906749 1717353 2825152 728127
17. Karnataka 1600309 645366 5016207 1328577
18. Kerala 344857 69432 2657408 1347518
19. Lakshadweep 6 7147 8 7100
20. Madhya Pradesh 2090420 3000895 5195867 628086
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1 2 3 4 5 6
21. Maharashtra 2049638 1883631 5300039 2150257
22. Manipur 21194 205079 142056 49755
23. Meghalaya 7202 726318 6190 25141
24.  Mizoram 424 199215 16 1284
25. Nagaland 6739 260216 9459 14257
26. Odisha 1142485 1785192 2200327 95326
27.  Puducherry 30367 382 115133 0
28. Punjab 1420944 2581 578411 98410
29. Rajasthan 2496838 1908270 5893930 1118178
30. Sikkim 7437 33558 35720 1508
31. Tamil Nadu 1993362 140877 6057285 535270
32. Telangana 802940 546536 2389558 736137
33. Tripura 103088 209895 97929 62025
34. Uttar Pradesh 8981343 318311 18161686 4645310
35, Uttarakhand 381469 44631 487607 241582
36. West Bengal 3202485 857623 1780983 4071678
Source: UDISE 2017-18 (provisional).
Statement-11

State/UT-wise details of fund allocated/proposed central releases and
central share released under Sarva Shiksha Abhiyan (SSA)/Samagra
Shiksha during 2018-19 under Samagra Shiksha

(X in lakh)
Sl. Name of the State 2018-19
No. Samagra Shiksha
Allocated/Proposed Central Share
Central Releases Released
1 2 4
1. Andaman and Nicobar Islands 40.74 21.80
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1 2 3 4

2. Andhra Pradesh 1101.73 950.97
3. Arunachal Pradesh 361.2 33049
4. Assam 1615.04 1570.72
5. Bihar 3126.2 3058.38
6. Chandigarh 99.37 7715
7. Chhattisgarh 884.6 882.06
8. Dadra and Nagar Haveli 47.62 34.62
9. Daman and Diu 1394 6.31
10. Delhi 25752 139.82
11. Goa 152 1353
12.  Gujarat 827.96 670.89
13.  Haryana 674.07 57842
14.  Himachal Pradesh 47511 432.95
15, Jammu and Kashmir 1882.24 1717.76
16.  Jharkhand 73521 685.96
17.  Karnataka 577.84 627.84
18. Kerala 206.06 256.05
19. Ladakh 0.00 0.00
20. Lakshadweep 7.02 2.65
21.  Madhya Pradesh 2406.6 2437.84
22.  Mabharashtra 864.72 950.52
23. Manipur 315.68 252.02
24.  Meghalaya 249.88 237.85
25.  Mizoram 1974 146.30
26. Nagaland 209.52 197.66
27.  Odisha 1186.89 1230.22
28.  Puducherry 12.37 8.05
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1 2 3 4
29. Punjab 444 444.00
30. Rajasthan 2717.18 2627.21
31.  Sikkim 100.08 66.24
32.  Tamil Nadu 142251 1474.44
33. Telangana 719.24 688.40
34.  Tripura 295.08 248.96
35.  Uttar Pradesh 47731 462541
36. Uttarakhand 866.55 511.38
37.  West Bengal 1093.65 1089.35

TotaL 30823.10 29294.24

Statement-111
State/UT-wise enrolment of Boys and Girls at Elementary Level

Sl. States and UTs 2017-18
No. Boys Girls Total
1 2 3 4 5
1. Andaman and Nicobar 24813 23983 48796

Islands
2. Andhra Pradesh 2986189 2680227 5666416
3. Arunachal Pradesh 136944 136234 273178
4. Assam 2660441 2698680 5359121
5 Bihar 10474813 10357929 20832742
6. Chandigarh 86422 74938 161360
7. Chhattisgarh 2189897 2113126 4303023
8. Dadra and Nagar Haveli 32065 28379 60444
9. Daman and Diu 15433 13484 28917
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1 2 3 4 5

10. Delhi 1567122 1374364 2941486
11. Goa 102342 94446 196788
12.  Gujarat 4735576 4120953 8856529
13. Haryana 2171996 1780395 3952391
14.  Himachal Pradesh 486623 442677 929300
15, Jammu and Kashmir 901087 825478 1726565
16. Jharkhand 3110788 2978917 6089705
17. Karnataka 4341848 4022526 8364374
18. Kerala 2025582 1930923 3956505
19. Lakshadweep 3649 3618 7267
20. Madhya Pradesh 6333783 5759411 12093194
21. Maharashtra 8460736 7451371 15912107
22.  Manipur 246056 232349 478405
23. Meghalaya 395597 399184 794781
24.  Mizoram 104271 97908 202179
25. Nagaland 155676 148934 304660
26. Odisha 3083033 2889837 5972870
27.  Puducherry 85632 79566 165198
28. Punjab 2056877 1721117 3777994
29. Rajasthan 6580556 5684082 12264638
30. Sikkim 47796 45227 93023
31.  Tamil Nadu 4383831 4130708 8514539
32. Telangana 2470125 2311827 4781952
33, Tripura 276547 267156 543703
34. Uttar Pradesh 17577470 16748718 34326188
35.  Uttarakhand 887741 789547 1677288
36. West Bengal 6111315 6057800 12169115

Source: UDISE 2017-18 (provisional)



198 Written Answers to [RAJYA SABHA] Unstarred Questions

Promotion, publicity and conservation of Sanskrit language

t2941. MS. SAROJ PANDEY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether any scheme is being formulated for promotion, publicity and
conservation of Sanskrit language in the country; and

(b) if so, the outline details of the said scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) Government of India has taken several measures
for the promotion, publicity and conservation of Sanskrit language through Rashtriya
Sanskrit Sansthan. The measures taken by the Rashtriya Sanskrit Sansthan, New Delhi
for the purpose mentioned above is given in Statement.

Statement
Measures taken by the Rashtriya Sanskrit Sansthan, New Delhi

1 Providing financial assistance to Adarsh Sanskrit Mahavidyalayas/Shodha
Sansthans.

2. Award of merit scholarships to student of Sanskrit Pathasala to College level.

3 Financial assistance to NGOs/Higher Educational Institutions of Sanskrit for
various Research Projects/Programmes.

4. Retired eminent Sanskrit scholars are engaged under the Shastra Chudamani
scheme for teaching.

5. Sanskrit is also taught through Non-formal Sanskrit Education (NFSE) programme,
by setting up Non-Formal Sanskrit learning centres, in reputed institutions like
Indian Institutes Technology, Ayurveda institutions, Modern Colleges and
Universities.

6. Presidential awards for Sanskrit Language are awarded annually to 16 senior
scholars and to 5 young scholars.

7. Financial Assistance for Publication, Reprint of rare Sanskrit books.

8. Ashtaadashi containing eighteen Projects for sustaining the growth of Sanskrit
has been implemented.

tOriginal notice of the question was received in Hindi.
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Development of Sanskrit Dictionary to school students.

10. Development of E-content in Sanskrit language for online professional
development programme for teachers at secondary stage.

11.  21-day refresher course for Sanskrit teachers of Andaman and Nicobar Islands
at Upper primary stage.

12.  Development of Sanskrit workbook "Abhyasavan Bhava" at Secondary stage.
13.  Development of various e-contents for teachers and students.

14. Ongoing project: Development of compendium of ancient Indian education
thoughts in Sanskrit.

Suicide cases of students

2942. SHRI DEREK O” BRIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of school, college and university students who have committed
suicide, year-wise and State-wise in the last five years;

(b)  the number of such students belonging to the SC, ST and OBC communities;
and

(c) whether Government has taken adequate measures to curb such incidents
and the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) The Ministry of Human Resource Development
does not maintained such information. However, as per the data available in the records
of National Crime Records Bureau (NCRB), the State/UT-wise and year-wise details
of suicides by students for the years 2014 to 2018 is given in Statement (See below).
Category-wise data regarding the number of suicides by students in the country is
not maintained by NCRB.

() The Department of School Education and Literacy, Ministry of Human
Resource Development is implementing Samagra Shiksha - an Integrated Scheme for
School Education. Under Samagra Shiksha, there is a provision for supporting States
and Union Territories (UTs) on interventions related to Guidance and Counselling in
schools. Funds are provided to the States/UTs to encourage teachers to function as
the first level counsellors in schools. Navodaya Vidyalaya Samiti (NVS) has adopted
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best practices for emotional, psychological and physical well being of the students.
Counsellor have been appointed in the Jawahar Navodaya Vidyalayas, Kendriya
Vidyalayas and CTSA schools for emotional and physical wellbeing of the children.

Rule 2.4.12 of the CBSE affiliation Bye-laws stipulates that Secondary and Senior
Secondary school shall appoint a person on full time basis for performing the duties
of Counsellor and Wellness Teacher.

In line with the National Curriculum Framework (NCF), 2005, National Council of
Educational Research and Training (NCERT) has developed textbooks that cover the
aspects of stress, anxiety and other related problems in schools.

The University Grant Commission (UGC) has issued instructions, from time to time,
to the Vice-Chancellors of all the Universities to create the Students Counselling Centres
in their University and its affiliated colleges where the services of a trained
psychologist is used as and when required.

The UGC has framed guidelines on Safety of Students on and off Campuses of
Higher Educational Institutions which provides that the institutions should mandatorily
put in place a broad-based "Students Counselling System" for the effective
management of problems and challenges faced by students.

Statement

State/UT-wise number of suicides by students during the years 2014 to 2018

Sl. State/UT 2014 2015 2016 2017 2018
No.

1 2 3 4 5 6 7

States

1 Andhra Pradesh 333 360 295 392 360
2. Arunachal Pradesh ) 33 2 14 2
3. Assam 397 564 353 250 229
4. Bihar 7 62 171 137 159
5. Chhattisgarh 416 730 633 524 603
6. Goa 15 25 29 23 21
7. Gujarat 367 469 556 638 570
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1 2 3 4 5 6 7
8. Haryana 163 177 154 176 193
9. Himachal Pradesh 46 43 5 104 115
10. Jammu and Kashmir 20 &4 18 3 70
11. Jharkhand 142 138 233 299 360
12. Karnataka 570 597 540 702 755
13. Kerala 418 374 340 410 375
14. Madhya Pradesh 645 625 843 953 862
15. Maharashtra 1191 1230 1350 1437 1448
16. Manipur 13 6 6 9 14
17. Meghalaya 2 20 28 K3 43
18. Mizoram 15 18 7 7 6
19. Nagaland 2 2 8 5 4
20. Odisha 325 330 390 361 501
21. Punjab 52 65 8l 102 115
22. Rajasthan 200 197 221 333 358
23. Sikkim 24 4 3 3 2%
24. Tamil Nadu 853 955 981 810 953
25. Telangana 353 491 349 504 428
26. Tripura 73 74 68 77 7
27. Uttar Pradesh 252 229 263 436 513
28. Uttarakhand K¢ 53 2 24 x
29. West Bengal 709 676 1147 77 609
ToTAL (STATES) 7753 8648 9204 9616 9821
Union Territories
30. Andaman and Nicobar 17 14 9 13 14
Islands
31. Chandigarh 27 2 15 A 23
32. Dadra and Nagar 6 10 4 12 15

Haveli
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1 2 3 4 5 6 7
33. Daman and Diu 1 4 n 3 7
34. Delhi (UT) 241 214 211 212 203
35. Lakshadweep 1 1 0 0 0
36. Puducherry 2 17 24 15 76
TotaL (UTs) 315 286 274 289 338
TotAL (ALL INDIA) 8068 8934 9478 9905 10159

Source: 'Accidental Deaths and Suicides in India' as per data provided by States/UTs.

Prohibition of teachers from political or agitational activities

2943. SHRI ANIL DESAI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether there are any rules or service conditions for Government servants
including college/university teachers which prohibits them from joining any political
or agitational activities;

(b) if so, details thereof and if not, the reasons therefor; and

(c) whether any university teacher or faculty of any national university/
institution has been booked for violation of service rules during the last five years,
if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (c) Central Civil Services (Conduct) Rules, 1964 are
applicable to the Central Government employees. Central Universities are autonomous
bodies established under different Acts of Parliament and are competent to lay down
conditions of service of all categories of employees including their code of conduct.
However, University Grants Commission vide its D.O. letter No.F.1-113/73(CD) dated
10th September, 1974 has communicated to all the Universities that "teachers who are
either elected or nominated to the Parliament/State Legislatures may not be required
to resign their academic position or to take long leave during the tenure of their
membership. In order to ensure that the teaching work may not suffer, the University
may consider prescribing the minimum number of days that such teachers should be
available for their academic teaching and research work in the University. Such teachers
should not hold any administrative position/responsibilities in the University or college
during the period they are members of Parliament/legislature™
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Delay in pensionary benefits to teachers of Delhi Administration

2944, SHRI C. M. RAMESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that many retired school teachers of the Delhi
Administration have not received pensionary benefits in time, the details thereof; and

(b)  whether there is any monitoring mechanism in place to check timely payment
of pensionary benefits to retired school teachers, the details thereof and if not, the
reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) The Government of National Capital Territory of Delhi
has informed that the pension cases of retired school teachers of the Government
schools under its Directorate of Education are processed and submitted to the
concerned Pay and Accounts Office in time. Delay is caused only in those cases where
court cases/disciplinary proceedings are pending.

(b)  Yes, Sir. There is monitoring mechanism in this regard at School, Zonal
and District levels.

Scholarship schemes for higher and technical education

2945. SHRI AKHILESH PRASAD SINGH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ how many scholarship schemes for higher and technical education are being
run presently by the Ministry, the details and eligibility of the same along with their
budget outlay; and

(b) the number of students, State-wise benefiting from these schemes in the
last three years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) The Ministry of Human Resource Development through
the Department of Higher Education, University Grants Commission and All India
Council of Technical Education is providing 10 scholarship schemes for higher and
technical education. The details of schemes and eligibility criteria are given in
Statement-1 (See below). The budget details of the schemes in the last three years
are given in Statement-11 (See below).

(b) The number of students, State-wise benefitting from these schemes in the
last three years is given in Statement-1II.



Scholarship schemes for higher and technical education provided by AICTE

Statement

SI. Name of the Scheme Obijective of Scheme Eligibility Number of Tenure Financial Assistance
No. Scholarships
1 2 3 4 5 6 7
Department of Higher Education
1. Central Sector The objective of the Students who are in top 20th percentile  Fresh 5 years First 3 years:-
Scholarship Scheme scheme is to provide of successful candidates in the relevant ~ scholarships:  (Maximum) ¥ 10,000/- p.a. 4th and
for College and financial assistance to stream in class XII are eligible for 82000 per 5th year:- ¥ 20,000/-
University Students meritorious students consideration under the scheme. annum p.a.
(CSSS) having family income Scholarship is awarded for pursuing
of upto X 8 lakhs per graduate/postgraduate studies in
annum and pursuing colleges and universities.
higher studies
2. Special Scholarship To encourage the youth (i) Domicile of Jammu and Kashmir. Fresh 5 years (i) Scholarship towards
Scheme for Jammu from Jammu and (ii) Class XII or Polytechnic/Diploma  scholarships: (Maximum) tution fees (General

and Kashmir

Kashmir to study in the
educational institutes
outside the State

Passed Students from the State of
Jammu and Kashmir.

(iii) Parental income is up to ¥ 8 lakh
per year.

5000 per
annum

Degree - ¥ 30,000 p.a.,
Professional and
Engineering courses -
% 1.25 lakh p.a,,
Medical Courses -

% 1 lakh p.a)

(ii) Fixed maintenance
allowance - ¥ 1 lakh
p.a. (for everyone)
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Post Graduate Merit,
Scholarship Scheme
for University Rank
Holders at Under
Graduate level

Post Graduate
Scholarship for
M.E./M.TECH./
M.PHARMA. to
GATE/GPAT
Qualified Candidates

Post Graduate
Scholarship for
Professional Courses
for SC/ST candidates

To provide financial
assistance to University
Rank Holders for
pursuing PG on full
time/regular basis in
Universities/Institutes/
Colleges in India.

To provide financial
assistance to GATE/
GPAT qualified students
for pursuing M.E./
M.Tech./M.Pharma. full
time/regular basis
Universities/Institutes/
Colleges in India.

To provide financial
assistance to selected
candidates belonging to
SC/ST categories for
pursuing Post-graduation
in Professional Courses
on full lime/regular basis
in Universities/Institutes/
Colleges in India.

University Grants Commission (UGC)

The scholarship is awarded to the First 3000
and Second Rank holders at Under

Graduate level who got admitted in any
Postgraduate Course.

PG scholarship is provided to GATE/  As per
GPAT Qualified students who have claims
taken admission in M.E/M.Tech./ received

M.Pharm. courses and integrated dual
degree programme.

SC/ST candidates who are pursuing 1000
Post Graduate level studies in

Professional subjects at recognized
universities/institutes/colleges.

2 years

2 years

2 years

Scholarship: ¥ 3,100/-
pm for 20 months

Scholarship: ¥ 12,400/-
pm

Scholarship: ¥ 7,800/-
pm for M.E./M. Tech.
T 4,700/- pm for other
courses
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6. Post Graduate
Scholarship for
Single Girl Child

7.  "Ishan Uday"
Special Scholarship
Scheme for North
Eastern Region

To provide financial
assistance to selected
candidates being Single
Girl Child for pursuing
Post-graduation on full
time/regular basis in
Universities/Institutes/
Colleges in India.

To promote Higher
Education in the North
Eastern Region by
providing financial
assistance to students
of the region.

The scheme is applicable to such a
single girl child who has taken
admission in regular, full-time 1st year
Masters Degree course in any recognized
university or a post graduate college.
Admission to PG Course in Distance
education mode is not covered under
the scheme. Girl students up to the
age of 30 years at the time of
admission in PG courses are eligible.

Students with domicile of NER who
have passed Class XII or equivalent
exam from a school situated within
NER and have secured admission in
general degree course, technical and
professional courses including medical
and para-medical courses (Integrated
courses included) in Universities/
Colleges/Institutions recognized by
UGC under Section 2(f) and 12(B) of
UGC Act, 1956/Section 3 of UGC
Act, 1956/Institutions of National
Importance/Institutions recognized by
other Statutory councils within as well
as outside the States of NER. For

5 6
3000 approx. 2 years
(No Cap)

10000 3to5
years

Scholarship: ¥ 3,100/-
pm for 20 months

Scholarship: ¥ 5,400/-
pm for General Degree
T 7,800/- pm for other
Professional courses
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8. Post Graduate
Scholarship Scheme

9. Pragati Scholarship
Scheme

10. Saksham Scholarship
Scheme

availing scholarship under this scheme,
the income of the parents of the student
should not exceed ¥ 4.5 lakh per
annum.

All India Council of Technical Education (AICTE)

To ensure development
of technical education
in India

To provide assistance
for Advancement of
Girls

To encourage and
support to specially
abled children with
not less than 40%
disability

GATE/GPAT qualified student admitted
in AICTE approved programme/
institutes in Engineering and Pharmacy
courses.

The girl student who is pursuing
technical education in Degree/Diploma
course in any of the AICTE approved
Institution and their family income is
not more than 8 lakh per annum.

The student who is pursuing technical
education in Degree/Diploma course in
any of the AICTE approved Institution
and their family income is not more
than 8 lakh per annum.

No Cap

Diploma
courses: 2000
and Degree
courses: 2000

Diploma

courses: 500
and Degree
courses: 500

24 Months

3 years

for Diploma
and 4 years
for Degree
courses in
AICTE
approved
institutes

3 years

for Diploma
and 4 years
for Degree
courses in
AICTE
approved

institutes

Post Graduate
Scholarship @
T 12,400/- month

¥ 50,000 per annum

¥ 50,000 per annum
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Statement-11

Budget details of Scholarship Scheme for the last three years

Department of Higher Education

Sl Name of the Scheme Expenditure (in crore)
No.
° 2017-18 2018-19 201920
(till date)
1. Central Sector Scholarship Scheme 143.33 129.44 140.21
for College and University
Students (CSSS)
2. Special Scholarship Scheme for 142.36 179.03 1876
Jammu and Kashmir
University Grants Commission
Sl Name of the Scheme Expenditure (in crore)
No.
° 2016-17 2017-18 2018-19
3. Post Graduate Merit, Scholarship 504 271 450
Scheme for University Rank Holders
at Under Graduate level
4. Post Graduate Scholarship for M.E./ 719 2338 16.74
M.TECH./M.PHARMA. to GATE/
GPAT Qualified Candidates
5. Post Graduate Scholarship for 511 321 214
Professional Courses for SC/ST
candidates
6. Post Graduate Scholarship for 11.37 11.13 991
Single Girl Child
7. "Ishan Uday" Special Scholarship 88.98 61.10 151.74

Scheme for North Eastern Region
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All India Council of Technical Education

Sl Name of the Scheme Expenditure (in crore)
No. 2017-18 201819 2019-20
(till date)
8. Post Graduate Scholarship Scheme 34303 337.23 309.54
9. Pragati Scholarship Scheme 14.37 12.63 839
10. Saksham Scholarship Scheme 0.63 0.75 0.37
Statement-111

No. of Students State-wise benefitted for Scholarship Scheme

1. Central Sector Scholarship Scheme for College and University students (CSSS)

Sl. State No. of Beneficiaries, Year-wise
No.

2017-18 2018-19 2019-20
(as on date)

1 2 3 4 5

1. Andhra Pradesh 10648 7791 11457
2. Assam 501 1236 222
3. Bihar 133 241 2301
4. CBSE 12898 10313 9379
5. Chhattisgarh 2188 2666 3070
6. Goa 224 264 I&)
7. Gujarat 5173 4509 4494
8. Haryana 4642 3843 6231
9. Himachal Pradesh 381 3 628
10. CISCE 108 51 a1
11.  Jammu and Kashmir 1390 944 R

12.  Jharkhand 1 0 0
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1 2 3 4 5
13.  Karnataka 12060 11494 11750
14,  Kerala 4927 5494 7613
15.  Madhya Pradesh 14443 9557 10771
16. Maharashtra 12287 14200 10720
17.  Manipur 269 320 165
18. Meghalaya 0 n 123
19.  Mizoram 0 1 3
20. Nagaland 0 183 14
21. Odisha 3326 3795 5175
22.  Puducherry 263 279 106
23.  Punjab 3165 3452 2553
24.  Rajasthan 8372 2240 4538
25.  Tamil Nadu 5559 7922 6610
26. Telangana 11085 6093 9295
27.  Tripura 346 377 288
28. Uttar Pradesh 9290 5286 7106
29.  Uttarakhand 320 779 1202
30.  West Bengal 4438 7337 11604
TotaL 128527 110681 127676
2. Prime Minister's Special Scholarship Scheme for students of Jammu and
Kashmir
Sl. State No. of Beneficiaries, Year-wise
No. 2017-18 2018-19 2019-20
(as on date)
1. Jammu and Kashmir 3022 2576 4351

*The Scholarship scheme is exclusively for the students of Jammu and Kashmir.
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3. Post Graduate Merit. Scholarship Scheme for University Rank Holders at Under
Graduate level
Sl. State No. of Beneficiaries, Year-wise
No. 2017-18 2018-19 2019-20
1 2 3 4 5
1. Andhra Pradesh 5 n 8
2. Arunachal Pradesh 9 1 0
3. Assam 57 57 0
4. Bihar 1 13 1
5. Chandigarh 1 1 0
6. Chhattisgarh 4 3 1
7. Dadra and Nagar Haveli 0 1 0
8. Delhi 3 1 1
9. Goa 0 0 0
10.  Gujarat 9 9 0
11. Haryana 3 2 0
12, Himachal Pradesh 0 1 0
13, Jammu and Kashmir 2 2 0
14, Jharkhand 14 9 4
15.  Karnataka 7 7 6
16. Kerala 3 36 41
17.  Madhya Pradesh 2 13 1
18. Maharashtra 6 23 3
19.  Manipur 2 5 5
20. Meghalaya 6 0 1
21.  Mizoram 13 15 1
22. Nagaland 0 0 1
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1 2 3 4 5

23.  Odisha 287 270 227

24.  Puducherry 6 2 1

25.  Punjab 6 12 7

26. Rajasthan 2 3 2

27.  Sikkim 1 0 0

28. Tamil Nadu 8 8 50

29. Telangana 528 855 441

30. Tripura 14 3 0

31 Uttar Pradesh 2 13 6

32, Uttarakhand 1 1 0

33, West Bengal 46 62 4
GRrRAND ToTAL 1186 1519 899

4. Post Graduate Scholarship for M.E/M.TECH./M.PHARMA. to GATE/GPAT
qualified candidates

Sl. State No. of Beneficiaries, Year-wise

No. 2017-18 2018-19 2019-20

(as on date)

1 2 3 4 5

1 Andhra Pradesh 8 23 35

2. Assam 3 5 2

3. Bihar 3 53 41

4. Chandigarh 1 2 1

5. Chhattisgarh 9 12 13

6.  Delhi K¢ 2 kY

7.  Goa 2 5 2
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1 2 3 4 5
8. Gujarat 2 0 37
9. Haryana 16 20 6
10. Himachal Pradesh 3 4 0
11.  Jammu and Kashmir KS) 24 13
12, Jharkhand 21 n 15
13.  Karnataka 7 21 18
14.  Kerala 8 2 5
15.  Madhya Pradesh 14 47 0
16. Maharashtra 14 65 70
17.  Odisha 3 n 5
18.  Puducherry 1 0 0
19.  Punjab 6 14 7
20. Rajasthan 23 24 5
21, Tamil Nadu 5 16 19
22.  Telangana 6 27 2
23.  Uttar Pradesh 202 184 204
24.  Uttarakhand 9 7 n
25.  West Bengal 15 14 17

GRrAND ToTAL 497 667 655

5. Post Graduate Scholarship for Professional Courses for SC/ST candidates

Sl. State No. of Beneficiaries, Year-wise

No. 2017-18 2018-19 2019-20
1 2 3 4 5

1. Andhra Pradesh 111 146 15

2. Andaman and Nicobar 0 4 0

Island
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1 2 3 4 5
3. Arunachal Pradesh 32 15 4
4.  Assam 78 69 14
5. Bihar 9 A 4
6. Chandigarh 6 2 0
7. Chhattisgarh 7 4 0
8. Delhi 18 3 2
9. Goa 1 0 0
10.  Gujarat 16 185 1
11. Haryana 13 32 3
12, Himachal Pradesh 16 2 5
13, Jammu and Kashmir 6 3 5
14, Jharkhand 27 3 2
15.  Karnataka 107 39 27
16. Kerala n 3 4
17.  Lakshadweep 0 0 0
18. Madhya Pradesh 0 13 1
19.  Maharashtra 0 21 6
20.  Manipur 13 1 1
21. Meghalaya 17 4 13
22.  Mizoram 4 8 3
23.  Nagaland 4 23

24.  Odisha 20 7 5
25.  Puducherry 9 0 0
26. Punjab 10 0 1
27. Rajasthan 9 2 1
28.  Sikkim 2 0 0
29. Tamil Nadu 168 38 26
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1 2 3 4 5
30. Telangana 113 61 24
31 Tripura 5 4 0
32  Uttar Pradesh 69 2 5
33 Uttarakhand 4 16 2
34 West Bengal K3 3l 12

GRrAND ToTAL 1000 805 188

6.  Post Graduate Scholarship for Single Girl Child

Sl. State No. of Beneficiaries, Year-wise
No. 2017-18 2018-19 2019-20
1 2 3 4 5
1. Andhra Pradesh 138 10 2
2. Andaman and Nicobar 0 2 0
Island

3. Arunachal Pradesh 6 1 3
4.  Assam 316 264 118
5. Bihar 6 6 3
6. Chandigarh 2 4
7. Chhattisgarh 49 6 1
8. Delhi 3 9 15
9. Goa 2 2 6
10.  Gujarat 60 2 36
11.  Haryana 27 0 9
12, Himachal Pradesh 19 8 2
13, Jammu and Kashmir 7 4 3
14, Jharkhand 17 8 2

15. Karnataka 276 249 220
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1 2 3 4 5
16. Kerala 569 469 580
17.  Madhya Pradesh 17 6 19
18. Maharashtra S2) 24 2
19.  Manipur 7 1 7
20. Meghalaya 3 3 1
21.  Mizoram 8 4 2
22.  Nagaland 1 2 0
23.  Odisha 45 53 51
24.  Puducherry 16 6 9
25.  Punjab 62 9 12
26. Rajasthan 6 5 2
27.  Sikkim 2 1 0
28. Tamil Nadu 783 343 391
29. Telangana 183 189 133
30. Tripura 33 18 8
31 Uttar Pradesh 42 pal 8
32.  Uttarakhand 9 6 1
33.  West Bengal 1103 627 715
GRAND ToTAL 394 2417 2445
7. "lIshan Uday" Special Scholarship Scheme for North Eastern Region
Sl. State No. of Beneficiaries, Year-wise
No. 2017-18 2018-19 2019-20
1 2 3 4 5
1. Arunachal Pradesh 316 44 45
2. Assam 7482 6191 6220
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1 2 3 4 5
3 Manipur 705 1130 1130
4, Meghalaya 183 76 16
5 Mizoram 234 166 166
6 Nagaland 405 48 49
7 Sikkim 156 45 14
8 Tripura 519 456 458
Grand Total 10000 8156 8157
8.  Post Graduate Scholarship Scheme
Sl. State No. of Beneficiaries, Year-wise
No. 2017-18 2018-19 2019-20
(as on date)
1 2 3 4 5
1. Andhra Pradesh 1502 1411 330
2. Arunachal Pradesh 1 16 20
3. Assam 89 78 1S3
4, Bihar 40 KS) 1
5. Chandigarh 387 318 112
6.  Chhattisgarh 246 218 291
7. Dadra and Nagar Haveli 10 8 0
8. Delhi 681 724 588
9. Goa 43 5 47
10.  Gujarat 643 592 289
11.  Haryana 503 462 342
12, Himachal Pradesh 8 4 5
13, Jammu and Kashmir 7 16 20
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1 2 3 4 5
14.  Jharkhand 204 164 66
15.  Karnataka 478 583 720
16. Kerala 875 775 34
17.  Madhya Pradesh 1316 1541 1411
18. Maharashtra 2189 2112 1656
19.  Mizoram 3 7 18
20. Odisha 191 143 18
21.  Puducherry 3 5 0
22.  Punjab 240 222 291
23.  Rajasthan 459 465 321
24.  Sikkim 0 2 3
25, Tamil Nadu 268 632 75
26. Telangana 405 433 279
27.  Tripura 1 2 15
28. Uttar Pradesh 3% 359 303
29. Uttarakhand 118 89 23
30.  West Bengal 490 493 590
TotaL 1179 11934 8277
9.  Pragati Scholarship Scheme
Sl. State No. of Beneficiaries, Year-wise
No. 2017-18 2018-19 2019-20
(as on date)
1 2 3 4 5
1. Andaman and Nicobar 0 0 1
Islands
2. Andhra Pradesh 2672 2652 2048
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1 2 3 4 5
3. Assam 1 0 0
4. Bihar 155 78 R}
5. Chandigarh 0 0 1
6. Chhattisgarh 14 10 1
7.  Delhi 9 3 1
8. Goa 3 0 0
9. Gujarat 4 6 0
10. Haryana 6 2 0
11.  Himachal Pradesh 5 2 0
12, Jharkhand 58 37 21
13.  Karnataka 695 501 315
14. Kerala 487 417 188
15.  Madhya Pradesh 27 9 2
16. Maharashtra 282 A1 208
17.  Mizoram 6 2 0
18.  Odisha KYJ n 1
19.  Puducherry 6 9 2
20. Punjab 1 4 3
21.  Rajasthan KS) 10 0
22. Tamil Nadu 577 476 271
23.  Telangana 700 555 410
24.  Tripura 18 18 0
25.  Uttar Pradesh 81 8 61
26.  Uttarakhand 13 1 0
27.  West Bengal 0 ) n

ToTAL 5977 5258 3584
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10. Saksham Scholarship Scheme

Sl State No. of Beneficiaries, Year-wise
No.

2017-18 2018-19 2019-20
(as on date)

1. Andhra Pradesh 12 25 19
2. Assam 2 4 1
3. Bihar 12 7 2
4. Chandigarh 1 1 1
5.  Delhi 2 0 0
6. Gujarat 4 4 0
7. Jharkhand 2 0 0
8. Karnataka 187 222 102
9. Kerala 4 14 10
10.. Madhya Pradesh 3 0 1
11.  Maharashtra n 30 12
12.  Odisha 1 0 0
13, Tamil Nadu 2 10 2
14.  Telangana 7 5 2
15.  Uttar Pradesh 9 8 7
16.  Uttarakhand 1 0 0
17. West Bengal 10 15 6

TotaL 280 345 175

Opening of new Universities

12946. SHRI SATISH CHANDRA DUBEY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government proposes to open new Universities in other States on
the lines of the Benaras Hindu University established by Pandit Madan Mohan
Malviya; and

tOriginal notice of the question was received in Hindi.



Written Answers to [19 March, 2020] Unstarred Questions 221

(b) if so, by when?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) and (b) The setting up of Universities is an ongoing
process. As per the 12th Plan (2012-17), as approved by the National Development
Council, the thrust was on consolidation of the higher education system. Expansion
was to be mainly done by scaling up capacity of the existing institutions in place
of setting up new institutions. However, recently two Central Universities have been
established in Andhra Pradesh and one Central Tribal University in Telangana is
proposed under Andhra Pradesh Re-organisation Act, 2014.

Launch of Pradhan Mantri Innovative Learning Programe — DHRUV

12947. SHRI SATISH CHANDRA DUBEY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government has recently launched Pradhan Mantri Innovative
Learning Programme - DHRUYV, if so, the details thereof; and

(b) the main goals and objectives of this scheme and whether any guidelines
have been issued in this regard, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK": (a) and (b) The Government has launched the Pradhan
Mantri Innovative Learning Programme - 'DHRUV' to mentor and nurture talented
children to enrich their skills and knowledge so that they can realise their full potential
and contribute to society. The programme was launched on 10th October, 2019 at ISRO,
Bengaluru with active participation of State Governments.

Selection of 30 students of Science group and 30 students of Performing Arts
group has been made by an Advisory Committee headed by the Principal Scientific
Advisor in consultation with the Department of Science and Technology, Atal
Innovation Mission, NITI Aayog and National Council for Education Research and
Training (NCERT), Centre for Cultural Resources and Training (CCRT) and Sangeet
Natak Akademi, Ministry of Culture.

During the 14 days programme, structured activities were carried out for students
of Performing Arts group at National Bal Bhavan, New Delhi and for students of
Science group at IIT-Delhi and during evenings, combined activities for both groups

tOriginal notice of the question was received in Hindi.
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were organised. The students were mentored and nurtured by renowned mentors from
11 T-Delhi, Atal Innovation Mission, NCERT, CCRT etc.

Status of drop outs in 1IMs and 11Ts

12948. SHRI MAHESH PODDAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ details of the status of drop outs from 1ITs and 1IMs recorded in the country,
during last five years;

(b) details of status of drop outs or vacant seats in other Government and private
engineering and management institutes, during the last five years;

(c) the details of status of the placements of students having passed out from
institutes other than IIMs and IITs; and

(d) whether Government would like to utilise infrastructure of engineering and
management institutes for skill development and other productive works, if the seats
remain vacant in these institutes, if so, by when and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?": (a) The details of students who drop out from IITs and
IIMs in the last five years are as under:-

SI.No. Institute 2015-16 2016-17 2017-18 2018-19 2019-20
1 ITs 1626 1265 1538 1366 910
2. 1IMs 61 A 74 80 73

The details of status of vacant seats in other Government and private engineering
and management institutes, during the last five years are as under:-

Sl. Institute Vacant Seats

No. 2014-15 2015-16 2016-17 2017-18 2018-19
1 2 3 4 5 6 7

1. Government/Government 21093 26273 26704 31317 38546

Aided Engineering Institutes

tOriginal notice of the question was received in Hindi.
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2. Government/Government 6572 6529 5682 5970 4832
Aided Management Institutes

3. Private Engineering Institutes 892644 855850 860612 798773 712941

4. Private Management Institutes 196875 173237 169417 147607 128631

(c) The details of status of the number of students placed from institutes other
than [IMs and IITs in last three years are as under:-

Sl Institute No. of Students Placed

No. 2017 2018 2019
1 NTTs 12792 13545 12007
2. 1Ts 690 731 820
3. Other Government/Government 29609 29664 30643

Aided Engineering Colleges
4. Other Private Engineering Colleges 341324 319379 336159

5. Other Government/Government 3516 4337 3548
Aided Management Colleges

6. Other Private Management Colleges 100253 98798 97477

(d) The AIll India Council for Technical Education is running the following
Schemes to utilize the available infrastructure of its approved institutions for skill
development: - Vocational Courses:-

1. Vocational Courses:

AICTE in the year 2018, introduced the Vocational Degree/Diploma Programs
leading to Degree or Diploma in Vocational Education under National Skill
Qualification Framework (NSQF) for AICTE approved institutions.

Under this scheme, Education Component will be taught by the institute
and the skill component will be covered by industry Partner or Skill
Knowledge Provider (SKP) approved by AICTE or NSC or any Govt. Agency
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2. Opening of ITIs in spare capacity of AICTE approved institutes:

For enhancing the capacity of training with minimum investment and at the
same time to promote optimum utilization of resources, the Ministry of Skill
Development and Entrepreneurship (MSDE), Govt. of India and All India
Council for Technical Education have decided that vocational training may
be provided by using existing infrastructure, facilities or by creating

additional facilities in its approved institutions, wherever feasible.

Accordingly, the Council has issued notification to all AICTE approved
Polytechnics willing to run NCVT courses, may apply to NCVT as per the
prescribed procedure to get NCVT affiliation.

Separate wing for differently-abled students in
KVs and NVs

2949. SHRI RAJKUMAR DHOOT: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government proposes to have a separate wing for the students of
special needs in every Kendriya Vidyalayas and Navodaya Vidyalayas of Maharashtra

and rest of the country; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL ‘NISHANK": (a) and (b) The Rights of Persons with Disabilities Act, 2016
aims at full and effective participation of persons with special needs and defines
inclusive education as a system of education wherein students with and without
disability learn together and the system of teaching and learning is suitably adapted
to meet the learning needs of different types of students with disabilities. Inclusive
education is being provided in the Kendriya Vidyalayas and the Jawahar Navodaya
Vidyalayas. Regular teachers are sensitized to the needs and pedagogical requirements
of children with special needs and special educators/counsellors are also engaged,
on need basis, to supplement the classroom teaching for the benefit of the children
with special needs. As such, there is no proposal to have separate wings for children

with special needs in these Vidyalayas.
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Ban on new engineering colleges by AICTE

2950. SHRI K. C. RAMAMURTHY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the AICTE has put breaks on engineering education by not giving

permission to start new engineering colleges till 2022;
(b) if so, the details thereof and reasons therefor; and

() what efforts AICTE is making to improve quality in engineering education
and push employability rate from the existing 25-28 per cent among engineering

graduates?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK": (a) and (b) All India Council for Technical Education
has decided to give permission to start new engineering colleges in the following

cases:

(i) Government of India is providing financial assistance to State Government/
UT in unserved/underserved Districts where no Government/Government
Aided Technical Institution offering the same Level in Engineering and

Technology is already available.

(i) Institutions established through State Legislature where no Government/
Government Aided Technical Institution offering the same Level in

Engineering and Technology is already available.

(i)  Applicants whose application were rejected and issued final Letters of

Rejection (LoR) in the previous year i.e. 2019-20.

() In order to improve the quality of engineering education and enhance the
employability of students of technical institutes, AICTE has made the Internship
mandatory for all technical educational programmes. In addition, AICTE is implementing
schemes of Model Curriculum, Induction Program, Exam Reform, Perspective Plan,
Teachers Training, Start-up Initiative, Teacher and Student Development Schemes to
bring holistic changes in Technical Education and align technical know-how with

industry requirements.
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Expenditure on education

12951. DR. KIRODI LAL MEENA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the details of the expenditure made on education in primary/secondary and
higher education sectors during the last three years;

(b) the percentage of Gross Domestic Product spent on education during the
said years;

(c) the details of GDP expenditure on education in other developed countries;
and

(d) whether Government is planning to formulate new schemes for the revival/
transformation of the education sector in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK'): (a) As per analysis of Budgeted Expenditure on Education
published by MHRD for the 2015-16 to 2017-18, Expenditure on Education by the
Government separately for primary secondary and higher education sectors is as

follows:-
Sl Sector Sector-wise Government Expenditure on
No. Education (X in crore)
2015-16 2016-17 2017-18
Expenditure Expenditure Expenditure
(X crore) X crore) R crore)
1. Elementary Education 264348.54 285596.40 33422759
2. Secondary Education 142640.12 164411.70 184564.28
3. University and Higher 81496.48 97484.20 115216.71
Education
4. Adult Education 1167.84 940.03 935.47
5. Technical Education 88139.52 115832.20 132000.95
ToTAL 57779251 664264.52 756945.00

tOriginal notice of the question was received in Hindi.
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(b) Expenditure on education as % of GDP during 2015-16 to 2017-18 is as
follows:-
Expenditure on education as % of GDP

2015-16 2016-17 2017-18

420 432 443

(c) As per the figures published by UNESCO Institute of Statistics (UIS),
expenditure on education as percentage of Gross Domestic Product in some of other
developed countries is as follows:-

Country Expenditure on education Year for which latest
as a percentage data available as per
of GDP UNESCO Institute

for Statistics

Russian Federation 3.74 2016
United States of America 496 2014
United Kingdom 5.49 2016

(d) Draft National Education Policy 2019 was uploaded on MHRD's website to
elicit comments and suggestions from various stakeholders. Accordingly, based on
the feedback/comments received from various stakeholders on the Draft NEP, the
Ministry is finalizing the National Education Policy, 2020.

One year degree courses in 1M

2952. SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether prestigious 1IMs like 1IM Ahmedabad, Bengaluru and Indore are
offering one year executive degrees for some students;

(b) if so, whether Government has raised any objections to this practice and
details of responses received, if any; and

(c) whether higher educational institutions in India are allowed to offer one year
degrees and if not, whether Government will endorse this practice now?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) Yes Sir, some [IMs like 1IM Ahmedabad, Bangalore and
Indore are offering one year executive degree programme.

(b) and (c) As per Section 7(f) and 11(2)(f) of 1IM Act, 2017, all IIMs are
empowered to grant degree, diploma and other academic distinctions or titles to their
students.

Status of pre-school education in the country

2953. SHRI B. LINGAIAH YADAV: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Annual Status of Education Report, 2019 data on early childhood
education in rural areas makes the case that pre-school system fails to give children
a strong foundation, especially in Government-run facilities, if so, details thereof, State-

wise in last five years comparatively and reasons therefor;

(b)  whether percentage of girls in Government schools is higher than in private
institutions, the cognitive skills of children attending official Anganwadi playschools
do not match those attending private schools, if so, the details thereof and reasons
therefor; and

(c) corrective steps being taken in this regard in rural and urban area-wise and

also gender-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?": (a) to (c) Early Childhood Care and Education (ECCE) is
one of the six services provided free of cost through Aganwadi Centre. Ministry of
Women and Child Development notified the National Early Childhood Care and
Education (ECCE) Policy on 12.10.2013. The Policy lays down the way forward for
a comprehensive approach towards ensuring a sound foundation for survival, growth
and development of child with focus on care and early learning for every child. It
recognizes the synergistic and inter-dependent relationship between the health,
nutrition, psycho-social and emotional needs of the child. Ministry of Women and
Child Development has developed age appropriate Activity Books for 3-6 years
(3-4 years, 4-5 years and 5-6 years children) which are being used by-States/UTs after
local customisation. Child Assessment Cards under National ECCE Curriculum
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Framework has been prepared to grade each child's performance. As on 30.06.2019,
there are 3.05 crore children in the age group 3-6 years who are beneficiaries of
pre-school education in Aganwadi Centres under Aganwadi Services. Details of Girls
Enrolment and % of Girls Enrolment (Class I-XII) for the year 2017-18 is given in the
Statement.

Statement

Details of girls enrolment and percentage of girls enrolment
(Class I to XIl) in 2017-18

State/UTs Total Girl's Enrolment and % of Girls Enrolment
(1-XI11) - 2017
Government Private
Girls % of Girls Girls % of Girls

enrolment enrolment enrolment enrolment

1 2 3 4 5
Andaman and Nicobar 25996 49.69 8222 4784
Island
Andhra Pradesh 2011315 51.40 1504759 4344
Arunachal Pradesh 131036 51.94 34972 43.90
Assam 2458685 51.82 506120 4433
Bihar 10936881 50.75 697398 4053
Chandigarh 73385 4732 34549 4364
Chhattisgarh 2149153 5124 665177 4495
Dadra and Nagar Haveli 28150 4911 8426 41.26
Daman and Diu 10472 51.34 5492 4163
Delhi 1205876 51.97 668889 40.16
Goa 22232 48.29 14984 4571
Gujarat 2800878 4952 1679587 4058
Haryana 1128599 51.78 1237173 39.93

Himachal Pradesh 439487 49.96 221351 43.30
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1 2 3 4 5
Jammu and Kashmir 679504 50.25 420314 4371
Jharkhand 2585897 5151 527366 4349
Karnataka 2585058 51.98 2028667 44.38
Kerala 752691 49.72 765132 47.73
Lakshadweep 5882 50.31 - -
Madhya Pradesh 4886597 50.83 2559284 4173
Maharashtra 2910608 49.99 2391746 4194
Manipur 97768 50.46 181233 4760
Meghalaya 203579 49.78 100077 5041
Mizoram 59580 4857 56301 4884
Nagaland 81024 51.60 112002 4749
Odisha 2758682 4984 436436 4351
Puducherry 40163 5247 59455 43.85
Punjab 1164639 4858 1100110 42.38
Rajasthan 4263425 50.96 3129208 39.70
Sikkim 49199 50.85 16303 46,54
Tamil Nadu 2486373 51.86 2302744 4532
Telangana 1500378 5243 1613931 4564
Tripura 301506 5054 39599 L4434
Uttar Pradesh 8354431 5148 10023488 45.67
Uttarakhand 541515 52.77 468608 4235
West Bengal 7450872 5115 593616 44.96
INDIA 67181516 50.99 36212719 4347

Source: UDISE 2017-18 (Provisional)
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New scheme under SSA to promote education

2054. SHRI HARNATH SINGH YADAV:
LT. GEN. (DR.) D.P. VATS (RETD.):
SHRI VIJAY PAL SINGH TOMAR:
SHRI P. BHATTACHARYA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether any new scheme has been formulated by Government in respect
of children to encourage them to go to schools in the country under the Sarva Shiksha
Abhiyan;

(b) if so, the number of such children, State-wise; and

() the special efforts being made under the Sarva Shiksha Abhiyan to bring
awareness among the parents of these children to send their children to schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) to (c) The Centrally Sponsored Scheme of Sarva Shiksha
Abhiyan (SSA) was implemented in partnership with State Governments for
universalizing elementary education across the country. The overall goals of SSA
included universal access and retention, bridging of gender and social category gaps
in education and enhancement of learning levels of children. The Framework of
Implementation of SSA was amended in September 2010 to align it with the provisions
of the RTE Act, 2009.

The SSA alongwith the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) and
Teacher Education (TE) have been subsumed under an Integrated Centrally Sponsored
Scheme for School Education-Samagra Shiksha which has been launched from
2018-19. It is an overarching programme for the school education sector extending
from pre-school to Class XII and aims to ensure inclusive and equitable quality

education at all levels of school education.

Under the scheme various provisions have been made to encourage parents to
send their children to schools including provision of school in the neighbourhood
and strengthening of school infrastructure to provide a conducive learning

environment, provision of free textbooks and uniforms, provision of transport and
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escort facilities to children with Special Needs and in difficult areas, Community
Mobilization through enrolment and Retention drives, special training for out of school
children etc. Besides, Mid-Day-Meal is also provided at elementary level.

Number of children enrolled at Elementary Level as per UDISE 2017-18 (Provisional)
is given in Statement.

Statement

Enrolment of Boys and Girls at elementary level as per UDISE 2017-18

Sl. States and UTs 2017-18
No. Boys Girls Total
1 2 3 4 5
1. Andaman and Nicobar 24813 23983 48796
Islands
2. Andhra Pradesh 2986189 2680227 5666416
3. Arunachal Pradesh 136944 136234 273178
4. Assam 2660441 2698680 5359121
5. Bihar 10474813 10357929 20832742
6. Chandigarh 86422 74938 161360
7. Chhattisgarh 2189897 2113126 4303023
8. Dadra Nagar Haveli 32065 28379 60444
9. Daman and Diu 15433 13484 28917
10. Delhi 1567122 1374364 2941486
11. Goa 102342 94446 196788
12.  Gujarat 4735576 4120953 8856529
13. Haryana 2171996 1780395 3952391
14. Himachal Pradesh 486623 442677 929300
15, Jammu and Kashmir 901087 825478 1726565

16. Jharkhand 3110788 2978917 6089705
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1 2 3 4 5

17.  Karnataka 4341848 4022526 8364374
18. Kerala 2025582 1930923 3956505
19.  Lakshadweep 3649 3618 7267
20. Madhya Pradesh 6333783 5759411 12093194
21.  Maharashtra 8460736 7451371 15912107
22.  Manipur 246056 232349 478405
23.  Meghalaya 395597 399184 794781
24.  Mizoram 104271 97908 202179
25.  Nagaland 155676 148934 304660
26. Odisha 3083033 2889837 5972870
27.  Puducherry 85632 79566 165198
28.  Punjab 2056877 1721117 3777994
29. Rajasthan 6580556 5684082 12264638
30.  Sikkim 47796 45227 93023
31.  Tamil Nadu 4383831 4130708 8514539
32. Telangana 2470125 2311827 4781952
33, Tripura 276547 267156 543703
34. Uttar Pradesh 17577470 16748718 34326188
35.  Uttarakhand 887741 789547 1677288
36.  West Bengal 6111315 6057800 12169115

Source: UDISE 2017-18 (provisional)
Irregularities in appointment of Vice-Chancellor

12955. SHRI AHAMED HASSAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of complaints received by Government in connection with the
irregularities in appointment of Vice-Chancellors in Central Universities during the last
five years;

tOriginal notice of the question was received in Hindi.
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(b) out of these, the number of complaints investigated and addressed by
Government; and

(c) the measures being adopted by Government to bring transparency in the
appointments of Vice-Chancellors?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) to (c) The complaint against Vice Chancellors are dealt
in the Ministry of Human Resource Development (MHRD) as per Central Vigilance
Commission (CVC) guidelines and extant instructions of Government of India. Hon'ble
President of India is the Visitor of all Central Universities. Whenever the complaint
is supported by substantive evidence, the facts of the case are brought to the notice
of the Visitor for seeking his decision either for constitution of a Fact Finding Inquiry
Committee or if it relates to a proceeding, then for annulling the proceeding.
Appointment of Vice Chancellors is done as per provisions under respective Acts of
the Central Universities. As per the University Grants Commission guidelines, a person
possessing the highest level of competence, integrity, morals and institutional
commitment is to be appointed as Vice-Chancellor. The vacancies are prominently
advertised, not only on the Ministries website, but also in the leading newspapers,
so that they can attract the deserving applicants.

Status of Gross Enrolment Ratio in higher education in Gujarat

12956. SHRI NARANBHAI J. RATHWA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether UGC has identified those educationally backward districts in Gujarat
where Gross Enrolment Ratio in higher education is less than the national average;

(b) if so, the names of the districts which have been identified in the Census,
2011; and

(c) the efforts made/being made by Government to increase the level of higher
education in these districts?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) An Expert Committee constituted by the
University Grants Commission (UGC) had identified 374 Educationally Backward
Districts (EBDs) where Gross Enrolment Ratio (GER) in higher education was less than

tOriginal notice of the question was received in Hindi.
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the national average of 12.4 based on 2001 census data. Amongst the 374 EBDs, 20
districts were identified in the State of Gujarat. The list of 20 EBDs in the State of
Gujarat is given in Statement (See below).

(c) The Centrally sponsored scheme of Rashtriya Uchchatar Shiksha Abhiyan
(RUSA) is being implemented by the Ministry of Human Resource Development with
the aim of promoting access, equity and quality. The interventions/various components
under RUSA under which institutions have been supported in the 20 identified
educationally backward districts of Gujarat include (i) setting up of new Model Degree
Colleges; (ii) infrastructure support to existing college and universities; (iii) upgradation
of existing degree college to model degree college; (iv) new professional college;
(v) Equity initiatives; and (vi) vocationalisation of higher education. The Project
Approval Board of RUSA has approved an amount of I 297.48 crores from
2013-14 for 184 institutions under these components for the 20 identified EBDs in the
State of Gujarat. As a result of various interventions, the GER of Gujarat has increased
from 16.5 in 2011-12 to 20.4 in 2018-19.

Statement

List of Educationally Backward Districts (EBDs) identified
as per 2001 census data in the State of Gujarat

SI.No. District SI.No. District
1. Amreli 11. Narmada
2. Banaskantha 12, Panchmahal
3. Bharuch 13. Patan
4. Bhavnagar 14. Porbandar
5. Dahod 15. Rajkot
6. Jamnagar 16. Sabarkantha
7. Junagarh 17. Surat
8. Kachchh 18. Surendranagar
9. Kheda 19. Valsad

10. Mehsana 20. The Dangs
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Strengthening education among ST girls

2957. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether the scheme ©Strengthening Education among ST Girls in low
Literacy Districts” is being run in various States/UTs of the country including Assam;

(b) if so, the details thereof;

(¢) whether the level/standard of education among girls in Assam is not
satisfactory, if so, the details thereof; and

(d) the steps taken by Government to ensure quality education among the girls
and women in Assam and other North- Eastern States?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) and (b) The scheme 'Strengthening Education among
ST Girls in low Literacy Districts' is implemented by the Ministry of Tribal Affairs.
The scheme is being implemented in 54 identified low literacy districts where ST
Population is 25% or more and ST female literacy rate is below 35% as per 2001 census.
Ministry of Tribal Affairs has informed that no proposal was received under said
scheme and as such no grant-in-aid has been released to North Eastern States
including Assam under the scheme.

(c) The Gross Enrolment Ratio (GER) for Girls at various levels of School
Education for the State of Assam is as under:-

State Primary Upper Primary Secondary

Assam 108.70 96.40 81.90

(Source: UDISE 2017-18 provisional)

(d) Under Samagra Shiksha, various interventions have been targeted for girls,
which include opening of schools in the neighbourhood as defined by the State,
provision of free textbooks to girls up to Class VIII, uniforms to all girls up to class
VIII, provision of gender segregated toilets in all schools, teachers' sensitization
programmes to promote girls' participation, provision for Self-Defence training for the
girls from classes VI to XIl, stipend to CWSN girls from class | to Class XiIl,
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construction of residential quarters for teachers in remote/hilly areas/in areas with
difficult terrain.

In addition to this, to reduce gender gaps at all levels of school education and
for providing quality education to girls from disadvantaged groups, Kasturba Gandhi
Balika Vidyalayas (KGBVSs) have been sanctioned in Educationally Backward Blocks
(EBBs) under Samagra Shiksha. A total of 5930 KGBVs have been sanctioned under
Samagra Shiksha as on 31.12.2019. Out of it 321 KGBVs have been sanctioned in North
Eastern States including Assam.

Separate toilets under Swachh Bharat Swachh Vidyalaya campaign

12958. SHRI RAM VICHAR NETAM: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the initiative “Swachh Bharat Swachh Vidyalaya”
had been started by the Ministry to provide separate toilets for girls and boys in
all the schools;

(b) if so, the details thereof and district-wise number of schools in Chhattisgarh
where such toilets have been constructed,;

(c) whether Government is aware of the fact that toilets have still not been
constructed in many schools of Chhattisgarh due to which students are facing
difficulties; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) and (b) Yes, Sir. In response to the announcement made
by the Hon'ble Prime Minister on 15 August, 2014, the Department of School Education
and Literacy, Ministry of Human Resource Development had launched Swachh
Vidyalaya initiative (SVI) to provide separate toilets for girls and boys in all Government
schools, within one year. Under the initiative, the gaps in availability of toilets was
addressed and construction/re-construction of 4,17,796 toilets, including 1.91 lakh girls'
toilets, were completed in 2,61,400 Government elementary and secondary schools as
reported by the States and UTs. As per Unified District Information System for
Education (UDISE), 2017-18, 96.0% of Government schools have boys' toilets and

tOriginal notice of the question was received in Hindi.
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97.70% of Government schools have girls' toilets. State/UT-wise details of number of
school toilets constructed/re-constructed under SVI are given in Statement (See below).
District-wise number of toilets constructed/re-constructed in Chhattisgarh under SVI
is given in the Statement-1l (See below).

(c) and (d) As per UDISE, 2017-18, 95.6% of Government schools have boys' toilets
and 96.0% of Government Schools have girls' toilets in Chhattisgarh.

Under erstwhile SSA till 2017-18 and Samagra Shiksha effective from 2018-19,
construction of 11247 Boys' toilets, 35573 separate girls' toilets and 38044 toilets for
Children with Special Needs (CwSN) have been sanctioned for elementary schools to
the State of Chhattisgarh. Out of this, State has reported completion of construction
of 10468 boys' toilets, 32183 separate girls' toilets and 32499 toilets for CwSN, till
31.01.2020. Under erstwhile RMSA till 2017-18 and Samagra Shiksha from 2018-19, 4737
toilets have been sanctioned for secondary schools to State of Chhattisgarh. Out of
this, State has reported completion of construction of 2622 toilets, till 31.01.2020.

Statement-1

State/UT-wise total number of school toilets constructed/reconstructed
under Swachh Bharat: Swachh Vidyalaya initiative (SVI)

Sl. State/UT No. of toilets constructed/
No. re-constructed under SVI
1 2 3

1. Andaman and Nicobar Islands 71

2. Andhra Pradesh 49,293

3 Arunachal Pradesh 3492

4. Assam 35,699

5 Bihar 56,912

6.  Chandigarh 0

7. Chhattisgarh 16,629

8. Dadra and Nagar Haveli 78

9. Daman and Diu 16
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1 2 3
10.  Delhi 0
11.  Goa 138
12, Gujarat 1521
13.  Haryana 1,843
14.  Himachal Pradesh 1175
15, Jammu and Kashmir 16,172
16.  Jharkhand 15,795
17.  Karnataka 649
18. Kerala 535
19. Lakshadweep 0
20. Madhya Pradesh 33,201
21.  Mabharashtra 5,586
22.  Manipur 1,296
23.  Meghalaya 8,944
24.  Mizoram 1,261
25.  Nagaland 666
26. Odisha 43501
27.  Puducherry 2
28.  Punjab 1,807
29. Rajasthan 12,083
30.  Sikkim &8
31, Tamil Nadu 7,926
32.  Telangana 36,159
33, Tripura 607
34. Uttar Pradesh 19,626
35.  Uttarakhand 2971
36. West Bengal 42,054
ToTaL 417,796
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District-wise number of school toilets constructed/re-constructed under
Swachh Bharat: Swachh Vidyalaya initiative (SVI) in Chhattisgarh State

Sl Name of District No. of toilets constructed/
No. re-constructed under SVI
1 2 3
1. Balod 2
2. Balodabazar 1,126
3. Balrampur 264
4. Baster 1,344
5. Bemetara 794
6. Bijapur 412
7. Bilaspur 66
8. Dantewada 118
9. Dhamtari 756
10. Durg 175
11.  Gariaband 1,079
12, Janjgir - Champa 7
13.  Jashpur 470
14.  Kanker 613
15,  Kawardha 75
16. Kondagaon 32
17.  Korba 1,077
18.  Koriya 350
19. Mahasamund 195
20.  Mungeli 573
21.  Narayanpur R
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1 2 3
22.  Raigarh 1,308
23.  Raipur 1,226
24.  Rajnandgaon 73
25.  Sukma 625
26.  Surajpur 2,125
27.  Surguja 1562
TortaL 16,629

Violence in various universities

2959. SHRI M.P. VEERENDRA KUMAR:
SHRI RAJMANI PATEL:
DR. AMEE YAINIK:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(@ the number of recent violence in various universities of the country, State-

Wise;

(b) whether Government has proposed to obtain a comprehensive report

regarding the causes and impacts of those incidents;
(c) if so, the details thereof; and

(d) if not, the reasons therefor and themeasures being taken by Government
for the safety of the students in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) to (d) There have been reports of some violence in some
universities in the country. Ministry of Human Resource Development was apprised
of the factual position by the concerned Central Universities. All the Central
Universities are competent by their statutes to ensure proper safety and unhindered

progress of the students.
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National Grading Performance Index

2960. KUMARI SELJA: Will the Minister of HUMAN RESOURCE DEVELOPMENT

be pleased to state:

(@ whether Government is aware that Haryana has witnessed a steep fall in

the National Grading Performance Index of school education in 2018-19;
(b) if so, the details thereof and the reasons therefor; and

(c) the steps being taken by Government to ensure SC/ST equity in school

education, with special reference to Haryana?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) MHRD has designed a 70 indicators based matrix
Performance Grading Index (PGI) to grade the States/UTs. The grades obtained by
the State of Haryana in PGI 2017-18 and 2018-19 is given below:-

State Grade in PGI

2017-18 2018-19

Haryana Grade 11 Grade 11

Grade Il: Score 751-800

(b) Does not arise.

(c) The Right of Children to Free and Compulsory Education (RTE) Act, 2009
provides every child of the age of 6-14 years, the right to free and compulsory
education in a neighbourhood school till the completion of his or her elementary
education. Sections 8(C) and 9(C) of RTE Act 2009 makes it obligatory upon the
'‘Appropriate Government' and 'Local Authority' to ensure that the child belonging to
weaker section and the child belonging to disadvantaged groups are not discriminated
against and prevented from pursuing and completing elementary education on any
grounds. The Department of School Education and Literacy, Ministry of Human
Resource Development has issued guidelines vide circular dated 23.11.2010 to ensure
that schools adopt an admission procedure which is non discriminatory, rational and
transparent. It is aimed to prevent profiling, and eliminating children through any kind

of screening process and to ensure equal educational opportunities to children
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belonging to different social and economic background. In addition, guidelines dated
26.10.2012 have also been issued to ensure equitable treatment of all children belonging
to weaker sections and disadvantaged groups in schools.

As per Unified District Information System for Education (UDISE) 2015-16,
2016-17 and 2017-18 (Provisional), the total enrolment in school education for SCs in
Haryana is 12,17,805; 12,29,127 and 12,62,544 respectively.

Cluster development mechanism for vocational training in schools

2961. DR. L. HANUMANTHAIAH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has any proposal to integrate vocational training with
the school curriculum for revitalising the education imparted in schools in order to
have better job creation in the country;

(b) if so, the details thereof;

(c) whether Government is taking any measures to introduce cluster development
mechanism, which could align the growth of micro, small and medium enterprises with
job-creating agenda; and

(d) if so, the response of Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) and (b) Ministry of Human Resource Development is
implementing the Scheme of Vocationalisation of School Education under the umbrella
of 'Samagra Shiksha - an integrated scheme for school education’. The scheme seeks
to integrate vocational education with general academic education with an aim to
prepare educated, employable and competitive human resource for various sectors of
the economy and the global market. National Skills Qualifications Framework (NSQF)
compliant vocational courses are taught to the students of Classes IX to XIlI who
opt for vocational subjects in the schools covered under the scheme. Under the
scheme, a vocational subject is offered for Classes IX to XII along with the general
education to provide necessary employability and vocational skills for variety of
occupations.

(c) and (d) Discussion is on, on this in the Draft New Education Policy.



244  Written Answers to [RAJYA SABHA] Unstarred Questions

Literacy programs in prisons

2962. SHRI HUSAIN DALWAI:
SHRIMATI VANDANA CHAVAN:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@ whether the Ministry has associated with State Governments or supported
any literacy/education programs in prisons in the last three years;

(b) if so, the details of the States, duration of program, beneficiary prisons,
number of beneficiary prisoners and State-wise expenditure; and

(c) if not, the details of any other steps taken by the Ministry towards literacy
in prisons in the last three years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (c) No, Sir. In order to improve the literacy rate in
the country, the scheme of Saakshar Bharat, a Centrally Sponsored Scheme for Adult
Education and Skill Development was implemented in the rural areas of 410 districts
in 26 States and one UT, that had adult female literacy rate of 50 per cent and below
as per Census 2001, including left wing extremism affected districts, irrespective of
their literacy rates, with special focus on women and other disadvantaged groups,
since October 2009. No specific literacy scheme for prisoners has been implemented.

Proposal for academic auditing in colleges

2963. SHRI S. MUTHUKARUPPAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government is considering to undertake stringent
academic auditing in all colleges across the country;

(b) if so, the details thereof;

(c) whether it is also a fact that this is being done in view of the falling standards
of education in colleges; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) to (d) As per the Section 12 of the University Grants
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Commission (UGC) Act, 1956, UGC's main responsibility is to promote and coordinate
University education and determine and maintain standards of teaching, examination

and research in Universities.

UGC is competent to cause an inspection/academic audit of any department or
departments of colleges after due consultation with the University concerned to
ascertain the financial needs of the University or its standards of teaching, examination

and research.

The UGC (Mandatory Assessment and Accreditation of Higher Educational
Institutions) Regulations, 2012 provide for the quality control in higher educational
institutions (HEIs) by the accreditation through National Assessment and Accreditation
Council (NAAC) conforming to the parameters of academic quality and benchmarking
of such academic quality determined by the UGC. As per NAAC guidelines the Internal
Quality Assurance Cells (IQAC) are established in the HEIs for post accreditation

quality sustenance activity.

Thus, UGC, if need so arises, is competent to decide on undertaking any review/
inspection/academic audit as it deems fit to achieve the mandated objective of
promotion and maintenance of standards of teaching, examination and research in

Universities.

Section 12 (d) of the UGC Act empowers the UGC to recommend to any University
the measures necessary for the improvement of University education and advise it

upon the action to be taken for the purpose of implementing such recommendation.
Status of Sanskrit language

2964. SHRI NARAIN DASS GUPTA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ how many students in India are learning Sanskrit language;
(o) how many registered teachers of Sanskrit are there in the country;
(c) what are the degree courses available in Sanskrit; and

(d) whether the Ministry is working on any policy to give preferential

advantages to Sanskrit speakers in Government jobs?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?): (a) and (b) No such centralised mechanism exist in this
Ministry for collection/compilation of data on the number of students learning Sanskrit
and registered teachers in Sanskrit. As such the information is being collected and
shall be furnished to the house.

(c) The details of degree courses available in Sanskrit are as under:-

SILNo.  Specified degrees Level
1 Shastri/Shastri(Hons.) B.A.

2. Acharya M.A.
3. Shiksha Shastri B.Ed.
4. Shiksha Acharya M.Ed.
5. Vishistacharya M.Phil.
6. Vidya Varidhi Ph.D.
7. Vachaspati D.Litt.

(d) At present no such proposal is under the consideration of the Government.
Latest vacancy position in Central Universities

2965. SHRI NARAIN DASS GUPTA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ how many seats among teaching positions are vacant in Central Universities
as of 31 March, 2020;

(b) the average time for which a teaching post in a Central University remains

vacant; and
(c) the methodology of computing the same?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) As per information made available by University Grants
Commission (UGC). as on 01.03.2020 a total of 6386 teaching positions were vacant
in 40 Central Universities under the purview of Ministry of Human Resource
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Development (MHRD) and 155 teaching posts are vacant in Indira Gandhi National
Open University (IGNOU).

(b) and (c) The incidence and filling up of vacancies is an ongoing and
continuous process which goes round the year. The vacancy position is computed
on the basis of total number of persons in position out of total sanctioned positions.
UGC has prepared the Guidelines for Recruitment of Faculty in Universities, Colleges
and Institutions Deemed to be Universities outlining the selection procedure and the
time frame for recruitment which has been circulated to all Universities on 4th June,
2019 for its adherence.

Vacancy of teachers in higher education institutions

2966. SHRI SYED NASIR HUSSAIN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the sanctioned strength of teachers in higher education institutions of the
country, institution-wise and State-wise including Central University Gulbarga,
Karnataka;

(b) the number of faculty vacancies in higher education institutions, including
Central University Gulbarga, Karnataka;

() the steps taken by Government to fill up these vacancies along with details
and timeline thereof;

(d)  whether Government has received any information/complaints regarding the
phenomenon of <inbreeding”, where students graduating out of a university are
appointed as faculty at the same university affecting merit and diversity and if so,
the details thereof; and

(e) the steps taken by Government to eliminate this practice of “inbreeding”?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) The University Grants Commission (UGC) has
informed that 6832 teaching posts in Central Universities under purview of the Ministry
were vacant as on 01.08.2019, out of which 934 posts have been filled up till 24.01.2020.
A detailed Central University-wise statement of sanctioned strength and vacant posts
of the teachers as on 01.01.2020 can be accessed at https://www.ugc.ac.in/pdfnews/
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5499106_LSPQ-No-142-Annexure-11.pdf. Further, post-wise sanctioned strength and
teaching staff in position in all Universities (including State Universities) as uploaded
by them on AISHE Portal during survey year 2018-19 can be accessed at https://
www.ugc.ac.in/pdfnews/3408533_LSPQ-No-142-Annexure-1.pdf.

(c) Directions have been issued periodically by the Ministry and the UGC to
fill up the vacant posts. The UGC continuously monitors filling up of vacancies in
the Universities. The UGC has also prepared guidelines for recruitment of faculty in
Universities, Colleges and Institutions Deemed to be Universities outlining the
selection procedure and the time frame for recruitment. These guidelines have been
circulated to all Universities for adherence. The universities have also been requested
to take steps to ensure that the vacancies in the university as well as in the colleges
affiliated to university are filled up at the earliest and also the status of the recruitment
process is uploaded on the University Activity Monitoring Portal of UGC.

(d) The UGC has informed that no such data is maintained centrally.

() The UGC has notified University Grants Commission (Minimum
Qualifications for Appointment of Teachers and other Academic Staff in Universities
and Colleges and other Measures for the Maintenance of Standards in Higher
Education) Regulations, 2018 which prescribe minimum qualifications and selection
procedure for appointment and other service conditions of University and College
teachers. These minimum standards and selection procedure are merit based and

discourage inbreeding.

Sarva Shiksha Abhiyan objectives set for
Children With Special Needs

2967. SHRI K.K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ what are the objectives set by the Sarva Shiksha Abhiyan towards ensuring
education accessible and achievable for Children With Special Needs (CWSN);

(b)  whether the Sarva Shiksha Abhiyan is able to properly fulfil its objectives
set for CWSN;

(c) if so, the details thereof;
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(d) if not, the reasons therefor; and

(e) the State-wise status about accomplishments in ensuring enrollment,
infrastructural facility for accessibility and academic facility for CWSN achieved under
Sarva Shiksha Abhiyan?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (e) Sarva Shiksha Abhiyan (SSA) was operational
till 2017-18 and now this stands subsumed in Integrated Scheme for School Education
- Samagra Shiksha effective from 2018-19. The Samagra Shiksha scheme covers Children
With Special Needs (CWSNs) with one or more disabilities as mentioned in the
Schedule of disabilities of the Rights of the Persons with Disabilities (RPwD) Act,
2016 studying in Government, Government Aided and local body schools. Under the
above schemes, infrastructure and pedagogy issues have been overcome to a great
extent. There are 1579650 CWSN enrolled under Samagra Shiksha at Elementary level
in Government and Government-aided schools. The State-wise details are given in the
Statement-1 (See below).

With regard to removal of infrastructure barriers in schools, out of total 11,68,292
Governments and Government Aided schools, 8,33,703 schools have barrier free access
for differently-abled children (UDISE + 2018-19 provisional). The State-wise details have
been given in the Statement-Il (See below). Similarly, the curriculum and textbooks
have been adopted to ensure accessibility and teachers have been sensitised to
transact the same in an inclusive environment.

In order to provide quality education to differently-abled students, as per UDISE+
2018-19 (Provisional) 4,24,285 general teachers have been provided training for
addressing the needs of differently-abled students as per details in Statement-IlI
(See below). Apart from the above, 28,285 dedicated special educators and Resource
Persons have been recruited by the States and UTs for addressing the scholastic and
co scholastic needs of differently-abled students in Government and Government Aided
schools.

There is a dedicated Inclusive Education component for the education of children
with special needs as part of Samagra Shiksha. Support has been enhanced from
< 3000/- per child per annum to ¥ 3500/- per child per annum under the scheme which
includes specific student oriented interventions like aids and appliances, assistive
devices, teaching-learning material, Braille and large print books, and ICT resources
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etc., in order to appropriately address their educational requirements. The intervention

for home based education is provided to the children having multiple and or severe

disabilities and who cannot access neighbourhood schools.

Statement-1

CWSN Enrolment in at Elementary level

SI.No. State/UT Grand Total
1 2 3
1. Andaman and Nicobar Islands 352
2. Andhra Pradesh 69178
3. Arunachal Pradesh 2223
4.  Assam 54377
5. Bihar 100332
6. Chandigarh 3062
7. Chhattisgarh 33649
8. Dadra and Nagar Haveli 1593
9. Daman and Diu 120
10.  Delhi 11554
11. Goa 1383
12, Gujarat 75705
13. Haryana 21220
14, Himachal Pradesh 6081
15, Jammu and Kashmir 16871
16.  Jharkhand 50757
17.  Karnataka 77226
18.  Kerala 82975
19.  Lakshadweep 121
20. Madhya Pradesh 98083
21.  Maharashtra 224341
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1 2 3
22. Manipur 3562
23.  Meghalaya 3327
24.  Mizoram 3110
25.  Nagaland 1479
26.  Odisha 89952
27.  Puducherry 1069
28.  Punjab 52747
29.  Rajasthan 46484
30.  Sikkim 713
31 Tamil Nadu 91434
32.  Telangana 29210
33.  Tripura 2703
34.  Uttar Pradesh 209451
35, Uttarakhand 3932
36.  West Bengal 109274
TotaL 1579650

Source: UDISE + 2018-19
Statement-11

Barrier tree access in Schools for Differently-abled students

Sl. State/UT Govt. Schools Govt. Aided Total Schools

No. with Barrier Free Schools with with Barrier Free
Infrastructure Barrier Free Infrastructure

Infrastructure (Govt. + Govt.
Aided)

CWSN Ramps CWSN Ramps CWSN Ramps
Toilets Toilets Toilets

1 2 3 4 5 6 7 8

1. Andaman and Nicobar 70 178 0 0 70 178

Islands
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1 2 3 4 5 6 7 8

2. Andhra Pradesh 15 20260 51 358 66 20618
3. Arunachal Pradesh 129 700 6 n 135 711
4. Assam 7717 36337 112 268 7829 36605
5. Bihar 6905 57290 75 298 6980 57588
6. Chandigarh 83 R 4 3 87 101
7. Chhattisgarh 23023 33674 137 146 23160 33820
8. Dadra and Nagar 231 276 2 2 233 278

Haveli

9. Daman and Diu 60 100 0 2 60 102
10. Delhi 2547 2472 170 127 2717 2599
11. Goa 15 701 27 A 2 785
12.  Gujarat 5561 33969 328 3375 5889 37344
13. Haryana 5313 10726 2 17 5315 10743
14. Himachal Pradesh 3122 11859 0 0 3122 11859
15. Jammu and Kashmir 325 9257 1 4 326 9261
16. Jharkhand 359 26160 18 285 377 26445
17. Karnataka 1936 29114 220 2454 2156 31568
18. Kerala 1032 4329 466 5842 1498 10171
19. Lakshadweep n 4 0 0 n 4
20. Madhya Pradesh 1401 95857 8 636 1409 96493
21. Mabharashtra 18722 62907 7665 20083 26387 82990
22. Manipur 101 2015 n 143 112 2158
23. Meghalaya 120 2485 60 423 180 2908
24.  Mizoram 502 1604 15 45 517 1649
25. Nagaland 60 870 0 0 60 870
26. Odisha 2 31733 0 1565 2 33298
27. Puducherry 173 392 9 7 182 399
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1 2 3 4 5 6 7 8
28. Punjab 8710 14375 I 158 8789 14533
29. Rajasthan 5070 43719 0 0 5070 43719
30. Sikkim 8 181 1 1 86 182
31. Tamil Nadu 11742 29768 834 4225 12576 33993
32. Telangana 881 13629 7 106 888 13735
33. Tripura 229 2378 6 24 235 2402
34. Uttar Pradesh 10012 133156 1390 4411 11402 137567
35.  Uttarakhand 538 11554 18 156 556 11710
36. West Bengal 20949 64207 28 73 20977 64280
NATIONAL 137751 788371 11750 45332 149501 833703

Source: UDISE + 2018-19 (Prov.)

Statement-111

Trained General Teachers on Curriculum Adaptation for CWSN

Sl. State/UT Total trained teachers
No. (Govt.+Aided)
1 2 3

1. Andaman and Nicobar Islands 110

2. Andhra Pradesh 653

3. Arunachal Pradesh 425

4.  Assam 11446

5. Bihar 11303

6.  Chandigarh 506

7. Chhattisgarh 13248

8.  Dadra and Nagar Haveli &

9. Daman and Diu 144

10.  Delhi 1522
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1 2 3
11.  Goa 509
12, Guijarat 848
13. Haryana 1355
14, Himachal Pradesh 1379
15, Jammu and Kashmir 1153
16.  Jharkhand 4513
17.  Karnataka 186282
18.  Kerala 6256
19.  Lakshadweep 25
20. Madhya Pradesh 14282
21.  Maharashtra 7786
22.  Manipur 97
23.  Meghalaya 433
24.  Mizoram 260
25.  Nagaland 220
26.  Odisha 169
27.  Puducherry 274
28.  Punjab 7279
29.  Rajasthan 8062
30.  Sikkim 170
31 Tamil Nadu 102440
32.  Telangana 1415
33, Tripura 419
34.  Uttar Pradesh 19560
35, Uttarakhand 1024
36.  West Bengal 18636

TotaL 424285

Source: UDISE + 2018-19
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Child psychologists in schools

2968. SHRI N. GOKULAKRISHNAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether there is a need for toning down the attitude and behavioural rights
of students from early childhood;

(b)  whether Government will consider issuing a directive to all States and UT
Governments to appoint qualified child psychologists at the primary level;

(c) whether Government will also direct the States and UTs to include moral

science, ethics and civics in their primary curriculum; and

(d) whether Government would insist on making yoga and meditation mandatory
for primary and secondary school education in view of influence of yoga and

meditation in softening the mind?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) and (b) Research and experience have repeatedly
demonstrated that Early Childhood Development and Education not only increase the
progress and achievement of children in primary schools and lay the foundation for
future growth, learning and development, but also develop positive attitudes and the
desire to learn. Therefore, it becomes imperative to provide quality pre-school
experiences to children. Under Samagra Shiksha, preschool programme is of up to 2
years duration that is for children of the age group 4-6 years which prepares the
children for formal school education that begins at primary level. The Pre-school
component of Samagra Shiksha stresses on creating strong learning foundation among
children by using developmentally appropriate curriculum, learning activities,
pedagogical practices and assessment; professional development of teachers and
community participation and engagement.

(c) The National Curriculum Framework, 2005 echoed the vision of education
where values are inherent in every aspect of schooling. Moral Science (value
education/peace education) is an inbuilt component in school education system. Peace
education is one of the core areas at the upper primary stage. National Curriculum
Framework 2005 recommends about 'Education for Peace', it considers peace as a
precondition for national development.
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(d) National Curriculum Framework (NCF), 2005 recommended Yoga as an
integral part of Health and Physical Education. Health and Physical Education is a
compulsory subject from Class | to Class X and optional from Class XI to XII. The
National Council of Educational Research and Training (NCERT) have already

developed a separate syllabus on Yoga from Upper Primary to Secondary Stage.

Central Board of Secondary Examination (CBSE) has introduced a streamlined and
well designed Health and Physical Education (HPE) Program to mainstream health and
physical education in schools for students of class I-XIl. Health and Physical
Education (HPE) have been made compulsory in all classes from I-XII.

Under the Samagra Shiksha, Sports and Physical Education component has been
introduced for encouragement of Sports, Physical activities, Yoga, Co-curricular
activities etc, in all States and UTs. Yoga is also a part of the Fit-India Movement.
The Department of School Education and Literacy in co-ordination with Department
of Sports is organising activities in schools to inculcate physical activities/sports/yoga
into the daily life of Students.

Effect of RTE Act on girls

2969. SHRI RIPUN BORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether Government is aware that more than 40 per cent of adolescent girls
in the age group of 15-18 are not attending schools after 10 years of Right to
Education Act;

(b) whether it is a fact that till date more than 30 per cent poor girls of the

country have never set foot in a classroom;

(c) whether Government has received a report citing that India is home to
millions of out-of-school children thereof; and

(d) if so, the proposal of Government to achieve 100 per cent literacy and
schooling for all by 2024?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK'): (a) to (d) The Right of Children to Free and Compulsory
Education (RTE) Act, 2009, entitles all children between the ages of 6-14 years free
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and compulsory admission, attendance and completion of Elementary Education.
Further, under Section 10 of RTE Act, 2009, it shall be the duty of every parent or
guardian to admit or cause to be admitted his or her child or ward, as the case may

be, to an elementary education in the neighbourhood school.

The Department of School Education and Literacy, Ministry of Human Resource
Development is implementing Samagra Shiksha - an Integrated Scheme for School
Education (ISSE). Samagra Shiksha envisages the 'school' as a continuum from
Pre-school, primary, upper primary, secondary to Senior Secondary levels and supports

States and Union Territories in implementation of the RTE Act, 2009.

Under Samagra Shiksha, to address the issues of adolescent girls, Special State
specific projects for varied interventions under equity are emphasized for enhancing
access, retention and quality by promoting enrolment drives, retention and motivation
camps, gender sensitization modules etc. Financial Support is also being provided under
State Specific projects as per the allocation of flexi fund under quality to the state
subject to viable proposal received from the respective State and UTs. Such projects
include Life Skills, Awareness programmes, Incinerators, Sanitary Pad Vending
Machines. The amount of ¥ 15566.96 lakh has been approved for State Specific
Projects for the year 2019-20 under Samagra Shiksha.

The Gross Enrolment Ratio (GER) at Primary level for Girls is 95.4. as per Unified
District Information System for Education (UDISE) 2017-18 (provisional). Under Samagra
Shiksha, various interventions have been targeted for girls, which include opening
of schools in the neighbourhood as defined by the State, provision of free text-books
to girls up to Class VIII, uniforms to all girls up to class VIII, provision of gender
segregated toilets in all schools, teachers' sensitization programmes to promote girls'
participation, provision for Self-Defence training for the girls from classes VI to XIlI,
stipend to CWSN girls from class 1 to Class XII, construction of residential quarters

for teachers in remote/hilly areas/in areas with difficult terrain.

In addition to this, to reduce gender gaps at all levels of school education and
for providing quality education to girls from disadvantaged groups, Kasturba Gandhi
Balika Vidyalayas (KGBVs) have been sanctioned in Educationally Backward Blocks
(EBBs) under Samagra Shiksha. KGBVs are residential schools from class VI to XII
for girls belonging to disadvantaged groups such as SC, ST, OBC, Minority and Below
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Poverty Line (BPL). A total of 5930 KGBVs have been sanctioned under Samagra
Shiksha as on 30.09.2019. Out of it, 4881 are operational enrolling 6.18 lakh girls.

Education of girls in backward areas

2970. DR. BANDA PRAKASH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the efforts being made by Government to promote education of girls in

educationally backward blocks of the country during the last three years;

(b) the number of Kasturba Gandhi Balika Vidyalayas (KGBVs) opened for SCs/

STs during the last three years; and

(c) the number of KGBVs which have been upgraded to senior secondary level

under Integrated Scheme of School Education-Samagra Shiksha in Telangana State?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) and (b) Under Samagra Shiksha - an Integrated Scheme
for School Education, effective from 2018-19, various interventions have been targeted
for girls, including those in Educationally Backward Blocks (EBBs). These interventions
include opening of schools in the neighbourhood as defined by the State, provision
of free text-books to girls up to Class VIII, uniforms to all girls up to class VIII,
provision of gender segregated toilets in all schools, teachers' sensitization programmes
to promote girls' participation, provision for Self-Defence training for the girls from
classes VI to XIl, stipend to CWSN girls from class | to Class XII, construction of

residential quarters for teachers in remote/hilly areas/in areas with difficult terrain.

In addition to this, Kasturba Gandhi Balika Vidyalayas (KGBVs) have been
sanctioned in Educationally Backward Blocks (EBBs) under Samagra Shiksha, which
are residential schools from class VI to XII for girls belonging to disadvantaged groups
such as SC, ST, OBC, Minority and Below Poverty Line (BPL). 143 new KGBVs have
been sanctioned in last 3 years. Presently, 4881 KGBVs are functional with total
enrolment of 618138 girls, out of which 330238 (53.42%) are girls belonging to SC/

ST communities.

(c) A total of 121 KGBVs have been upgraded up to Senior Secondary level

under Samagra Shiksha in Telangana State.



Written Answers to [19 March, 2020] Unstarred Questions 259

Discretionary quota in admissions of KVs

2971. DR. AMAR PATNAIK: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the total number of admissions made under the discretionary quota of the
Minister of Human Resource Development in 2019-20 in Kendriya Vidyalayas;

(b) the State-wise and year-wise distribution of the same from 2015 to 2020 and
the details thereof; and

() the details of guidelines and limits for granting the same?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK): (a) to (c) As informed by Kendriya Vidyalaya Sangathan
(KVS), details of admissions, State/UT-wise and year-wise, made under the
discretionary quota of the Minister of Human Resource Development during the
academic sessions 2015-16 to 2019-2020 in various Kendriya Vidyalayas (KVs) are given
in Statement (See below).

The guidelines in this regard are issued from time to time.
Statement

State/UT-wise details of admissions under the discretionary quota made
during the academic years 2015-16 to 2019-2020

Sl Name of State/UT 2015-16  2016-17 2017-18  2018-19 2019-2020
No.

1 2 3 4 5 6 7

1 Andaman and Nicobar 0 0 0 14 0

Island

2. Andhra Pradesh KS) 7 149 107 277
3. Arunachal Pradesh 7 6 4 6 n
4. Assam 27 84 T4 115 67
5. Bihar 200 791 992 898 409
6. Chandigarh 0 0 1 1 5
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1 2 3 4 5 6 7
7. Chhattisgarh 19 47 78 136 167
8. Dadra and Nagar Haveli 0 9 10 9 8
9. Daman and Diu 0 1 6 9 12
10. Delhi 1195 2838 2480 2275 2340
11. Goa 0 2 3 8 5
12. Gujarat 5 103 117 140 148
13. Haryana 7 140 112 128 148
14. Himachal Pradesh ] 47 45 47 43
15. Jammu and Kashmir 23 45 80 43 53
16. Jharkhand 8 18 5 40 2
17. Karnataka 143 346 396 501 585
18. Kerala 72 209 293 328 278
19. Madhya Pradesh 155 414 644 769 718
20. Maharashtra 81 203 327 455 482
21. Manipur 1 5 2 16 19
22. Meghalaya 0 6 0 0 0
23. Odisha 48 110 192 209 369
24. Puducherry 14 7 13 3 36
25. Punjab 1 3 6 19 14
26. Rajasthan 32 156 147 271 418
27. Tamil Nadu 135 374 524 577 630
28. Telangana R 236 355 380 412
29. Tripura 3 5 27 5 25
30. Uttar Pradesh 799 1789 1660 1287 1353
31. Uttarakhand 16 8 5 I 235
32. West Bengal 58 113 140 101 123

ToTAL 3331 8272 8978 9012 411
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Reduction in non-NET fellowship for students of minority community

12972. SHRIMATI SAMPATIYA UIKEY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether the University Grants Commission is gradually doing away with the
non-NET fellowship given to the students from SC/ST/OBC categories;

(b) the details of fellowships provided to the students of SC/ST/OBC categories
during the last three years;

(c) the total amount spent to provide fellowship in the last five years along
with the amount provided to the students from SC/ST/OBC categories thereon; and

(d) the year-wise details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK"): (a) The University Grants Commission (UGC) has informed
that the scheme of Non-NET fellowships is being provided to all eligible candidates
of all the Central Universities who have enrolled for MPhil./Ph.D and who are not
in receipt of any fellowship from any other source. There is no limit for number of
slots in respect of Non-NET fellowships.

(b) UGC has no Centralised data on Non-NET fellowships segregating the students
of Scheduled Castes (SC), Scheduled Tribes (ST) and Other Backward Classes (OBC).

(c) and (d) Year-wise details of the amount spent to provide fellowship in the
last five years are as under:-

(In lakhs)
Year 2014-15 2015-16 2016-17 2017-18 2018-19
Expenditure 9968.75 10777.38 11572.02 10492.04 10821.49

Plea to shift Classical Telugu Centre from Mysore to
Andhra Pradesh

2973. SHRI T.G. VENKATESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the attention of Government is brought to the matter of shifting
the Classical Telugu Centre from Mysore to Andhra Pradesh;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;
(c) the reasons for the delay in the matter; and

(d) the steps being taken by Government for an early shifting of the centre
to Andhra Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK: (a) to (d) Centre of Excellence for Studies in Classical Telugu
has been shifted from Central Institute of Indian Languages (OIL), Mysore to Nellore
in Andhra Pradesh on 12.11.2019. The activities of the Centre is to do research,
documentation and propagation of classical language. This includes identification of
sources of classical language, procure manuscripts, undertake digitization and publish
books related to Classical Telugu.

Use of drugs amongst school children

2974. SHRI VIJAY GOEL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether the use of drugs amongst school children has increased rampantly;
(b) if so, whether the Ministry maintains any data in this regard,;

(c) the details of children who died due to using such drugs in last three years,
State-wise;

(d) whether the Ministry is taking action against drug addiction amongst school
students; and

(e) the details of steps taken and challenges faced in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI RAMESH
POKHRIYAL 'NISHANK?"): (a) to (c) Education is a subject in the Concurrent list of
the Constitution and majority of the schools are under the control of the respective
State Governments. The Department of School Education and Literacy, Ministry of
Human Resource Development does not maintain data on the use of drugs amongst
school children and deaths due to its use.

(d) and (e) Under Samagra Shiksha, there is a provision for supporting States
and UTs on interventions related to Guidance and Counselling in schools. Funds have
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been provided to the States/UTs in order to encourage teachers to function as the
first level counsellors in schools. Also, State-specific projects, including Drug/
Substance abuse camp are funded to address the issues of adolescent children.

The Department of School Education and Literacy, Ministry of Human Resources
Development and the Ministry of Health and Family Welfare have jointly developed
a comprehensive School Health Programme (SHP) under Ayushman Bharat to foster
the growth, development and educational achievement of school going children by
promoting their health and wellbeing. A total of eleven themes have been identified
under the SHP which include promotion of Healthy Lifestyle and Prevention and
Management of Substance Abuse. These modules create awareness on the subject
among adolescents.

In pursuance of the National Curriculum Framework, 2005, the Department of
School and Literacy is implementing the Adolescence Education Programme (AEP) as
part of the National Population Education Project (NPEP). One of the major concerns
of AEP is Substance (Drug) Abuse. The AEP aimed at the outcome regarding making
the learners aware of the concerns of adolescence, i.e. process of growing up during
adolescence, HIV/AIDS and Substance (Drug) Abuse.

The Rashtriya Kishor Swasthya Karyakram (RKSK) being implemented by Ministry
of Health and Family Welfare also addresses the diverse needs of adolescents across
the country and reaches adolescents in their own environment, such as in schools,
families and communities. RKSK expands the scope of adolescent health programming
in India - from being limited to sexual and reproductive health. It now includes in
its ambit nutrition, injuries and violence (including gender based violence),

non-communicable diseases, mental health and substance misuse.

The Ministry of Social Justice and Empowerment has formulated a National Action
Plan for Drug Demand Reduction (NAPDDR) for 2018-2025. The Plan aims at reduction
of adverse consequences of substance (drug) abuse through a multi-pronged strategy.
The activities under the NAPDDR, inter alia, include awareness generation
programmes in schools/colleges/Universities, community based peer-led intervention
programmes for vulnerable adolescent and youth in the community, provisioning of
treatment facilities and capacity building of service providers. During this year this
Ministry has conducted 1403 awareness Generation programmes under which 1,32,041
persons have benefitted.
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Requirement of changes in judicial system

2075. LT. GEN. (DR.) D. P. VATS (RETD.):
SHRI HARNATH SINGH YADAV:
SHRI VIJAY PAL SINGH TOMAR:

Will the Minister of LAW AND JUSTICE be pleased to state:

(@ whether the present system of the judiciary has some shortcomings as the
genuine cases are not being finalised on time and persons concerned are not getting
justice and in order to get justice are wondering around the courts, in view of the
numerous cases pending before the Subordinate Courts and High Courts across the
country for the past several years;

(b) if so, whether there is urgent need to change country”s present system of
judiciary so that people can get justice on time; and

(c) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
to (c) Disposal of cases in courts is within the domain of judiciary. Timely disposal
of cases in courts depends on several factors which, inter alia, include availability
of adequate number of judges, supporting court staff and physical infrastructure,
complexity of facts involved, nature of evidence, co-operation of stake holders viz.
bar, investigation agencies, witnesses and litigants and proper application of rules and

procedures.

The Supreme Court of India with an objective to revisit and implement the
recommendations of Law Commission of India in its various reports to promote Court
Management, Case Management and improve Administration of Justice, established
the scheme of National Court Management Systems (NCMS) in 2012 for enhancing
timely justice under overall control of Chief Justice of India. A National Court
Management System Committee(NCMS Committee) was constituted by the Supreme
Court to facilitate development of policy initiative in order to reform and strengthen
the judicial system and enhance quality, responsiveness and timely of judicial
administration. The Policy and Action Plan of the NCMS provides for proposals to
be developed by the NCMS Committee on setting measurable performance standards
for courts, adoption of case management systems, standardization of judicial data and
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statistics and adoption of human resource plan for courts. The plan, inter alia, outlines
a broad framework for case management, which includes settling issues, encouraging
parties to resort to Alternate Dispute Resolution, extensive use of Order X of Code
of Civil Procedure, 1908 in civil matters and fixing a time schedule for resolution of
cases. However, it was left open to High Courts to implement the recommendations

relating to case management.

However, the Union Government is committed to speedy disposal of cases and
reduction in pendency of cases to improve access to justice in line with the mandate
under Article 39A of the Constitution. The National Mission for Justice Delivery and
Legal Reforms, established by the Union Government in 2011, has adopted many
strategic initiatives, including improving infrastructure [court halls and residential units]
for Judicial Officers of District and Subordinate Courts, leveraging Information and
Communication Technology (ICT) for better justice delivery, filling up of vacant
positions of Judges in High Courts and Supreme Court, reduction in pendency through
follow up by Arrears Committees at District, High Court and Supreme Court level,
emphasis on Alternate Dispute Resolution (ADR) and initiatives to fast track special
type of cases.

Appointment of judges in lower judiciary

2976. SHRI KUMAR KETKAR: Will the Minister of LAW AND JUSTICE be

pleased to state:

(@ the State-wise list of number of judges in lower judiciary appointed from
2014;

(b) what is the budget fixed for court infrastructure, State-wise; and

(c) whether the number of judges have increased as per increasing population
in that territory?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
As per the Constitutional framework, the selection and appointment of judges in
subordinate courts is the responsibility of the High Courts and State Governments
concerned. At the end of year 2014, as against Sanctioned Strength of 20,214 there
were 15,634 filled up and 4,580 vacant posts of judges in District and Subordinate
Courts. The State-wise list of Sanctioned/Working strength of judges for the year 2014
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is not available. The State-wise list of sanctioned/working strength and vacancy
position of the judges in District and Subordinate Courts for the years 2015 onwards
is given in the Statement-1 and Il (See below). The Supreme Court, through a judicial
order in January 2007 in Malik Mazhar Sultan case, stipulated that process for
recruitment of judges in subordinate courts would commence on 31st March of a
calendar year and end by 31st October of the same year. Again in 2018, in the said
case, the Supreme Court, taking suo motu cognisance of large number of judicial
vacancies in lower courts, directed State Governments/UTs and Registrars General of
jurisdictional High Courts to inform the position regarding filling up of judicial
vacancies. The Supreme Court is monitoring the filling up of vacancies under the said

judicial order.

(b) It is the primary responsibility of the State Governments to provide Judicial
Infrastructure and Court Rooms in District and Subordinate Courts. The Union
Government has been administering a Centrally Sponsored Scheme (CSS) for
Development of Infrastructure facilities for Judiciary in order to augment the resources
of State Governments, in association with the States/UT Governments. The Scheme
is being implemented since 1993-94. It covers the construction of court halls and court
complexes and residential complexes and residential accommodations of judicial officers
of District and Subordinate Judiciary. State/UT-wise details of amount released during
2019-20 under the Centrally Sponsored Scheme for Development of Infrastructure in

District and Subordinate judiciary is given in the Statement-I1l (See below).

(¢) In the case of Imtiyaz Ahmed versus State of Uttar Pradesh and others, 2012,
the Supreme Court had asked the Law Commission of India to evolve a method for
scientific assessment of the number of additional courts required to clear the backlog
of cases. In 245th report (2014), the Law Commission observed that filing of cases
per capita varies substantially across geographic units as filings are associated with
economic and social conditions of the population. As such the Law Commission did
not consider the judge population ratio to be a scientific criterion for determining the
adequacy of the judge strength in the country. The Law Commission found that in
the absence of complete and scientific approach to data collection across various High
Courts in the country, the "Rate of Disposal" method, to calculate the number of
additional judges required to clear the backlog of cases as well as to ensure that new
backlog is not created, is more pragmatic and useful.



Statement-1

Sanctioned Strength/Working Strength and vacancies of Judicial Officers in District and
Subordinate Courts during the years 2015, 2016 and 2017

0] SIaMSUY USNILIM

SI.  Name of States/ Position of Judicial Officers Position of Judicial Officers Position of Judicial Officers

No. UTs as on 31.12.2015 as on 31.12.2016 as on 31.12.2017
Sanctioned Working Vacancies Sanctioned ~ Working Vacancies Sanctioned Working Vacancies
Strength Strength Strength Strength Strength Strength

1 2 3 4 5 6 7 8 9 10 11

1. Andhra Pradesh 1034 785 249 1025 929 96 986 920 66

and Telangana

2. Arunachal Pradesh 17 15 2 26 17 9 28 17 11
3. Assam 424 319 105 424 311 113 429 352 77
4. Bihar 1727 1067 660 1825 1002 823 1828 993 835
5. Chhattisgarh 385 341 44 395 356 39 398 335 63
6. Goa 57 49 8 57 50 7 55 43 12
7. Gujarat 1939 1170 769 1502 1111 391 1496 1121 375
8. Haryana 644 474 170 644 501 143 645 496 149
9. Himachal Pradesh 152 134 18 155 147 8 159 148 11
10. Jammu and Kashmir 245 220 25 246 219 27 253 224 29

[0z02 ‘yore 6T]

suonsand patielisun

19¢



1 2 3 4 5 6 7 8 9 10 11
11. Jharkhand 592 466 126 673 448 225 672 419 253
12. Karnataka 1122 820 302 1300 913 387 1303 976 327
13. Kerala 457 442 15 491 427 64 535 450 85
14. Madhya Pradesh 1350 1132 218 2021 1240 781 2021 1293 728
15. Maharashtra 2251 1917 334 2094 1969 125 2097 1930 167
16. Manipur 41 35 6 34 25 9 49 40 09
17. Meghalaya 57 29 28 57 41 16 97 39 58
18. Mizoram 63 30 33 63 30 33 63 46 17
19. Nagaland 27 25 2 34 25 9 34 22 12
20. Odisha 716 598 118 862 601 261 862 656 206
21. Punjab 672 490 182 674 546 128 674 538 136
22. Rajasthan 1191 985 206 1205 1076 129 1225 1122 103
23. Sikkim 18 14 4 23 13 10 23 18 5
24. Tamil Nadu 1015 969 46 1047 939 108 1108 908 200
25. Tripura 104 68 36 106 77 29 107 76 31
26. Uttar Pradesh 2104 1827 277 3142 1728 1414 3204 1856 1348
27. Uttarakhand 280 206 74 291 218 73 291 230 61
28. West Bengal 959 900 59 1013 913 100 956 916 40

0] SIaMsSuUy UsNIIM\ 892
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29. Andaman and 11 11 0
Nicobar Island
30. Chandigarh 30 30 0 30 30 0 30 30 0
31. Dadra and Nagar 7 6 1 7 6 1 7 7 0
Haveli and
Daman and Diu
32. Delhi 793 490 303 793 489 304 799 482 317
33. Lakshadweep 3 3 0 3 3 0 3 2 1
34. Puducherry 26 14 12 26 13 13 26 12 14
TotAL 20502 16070 4432 22288 16413 5875 22474 16728 5746
Statement-11
Sanctioned Strength/Working Strength and Vacancies of Judicial Officers in District and Subordinate
courts during the years 2018, 2019 and Current Year
SI. Name of States/ Position of Judicial Officers Position of Judicial Officers Position of Judicial Officers
No. UTs as on 31.12.2018 as on 31.12.2019 as on 29.02.2020
Sanctioned Working Vacancies Sanctioned ~ Working Vacancies Sanctioned Working Vacancies
Strength Strength Strength Strength Strength Strength
1 2 3 4 5 6 7 8 9 10 11
1. Andaman and 11 11 0 0 13 -13 0 13 -13

Nicobar Islands

0] SIaMSUY USNILIM
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1 2 3 4 5 6 7 8 9 10 11
2. Andhra Pradesh 494 445 49 597 529 68 599 526 73
3. Arunachal Pradesh 30 25 5 41 27 14 41 27 14
4. Assam 430 383 47 441 412 29 441 409 32
5. Bihar 1845 1205 640 1925 1149 776 1925 1437 488
6. Chandigarh 30 30 0 30 29 1 30 29 1
7. Chhattisgarh 452 397 55 468 394 74 480 393 87
8. Dadra and Nagar 3 3 0 3 3 0 3 3 0
Haveli
9. Daman and Diu 4 4 0 4 3 1 4 3 1
10. Delhi 799 541 258 799 681 118 799 678 121
11. Goa 50 42 8 50 43 7 50 40 10
12. Gujarat 1506 1150 356 1521 1185 336 1521 1183 338
13. Haryana 651 489 162 772 475 297 772 475 297
14. Himachal Pradesh . 159 149 10 175 153 22 175 163 12
15. Jammu and Kashmir 310 224 86 290 232 58 290 232 58
16. Jharkhand 676 460 216 677 461 216 677 458 219
17. Karnataka 2614 2181 433 1345 1106 239 1346 1098 248
18. Kerala 496 433 63 536 457 79 536 456 80

0] SIamsuy UsnIM 0.2
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19. Lakshadweep 3 3 0 3 3 0 3 3 0
20. Madhya Pradesh 1872 1361 511 2021 1620 401 2021 1651 370
21. Mabharashtra 2011 1844 167 2189 1942 247 2189 1940 249
22. Manipur 55 40 15 55 39 16 55 41 14
23. Meghalaya 97 39 58 97 49 48 97 49 48
24. Mizoram 67 46 21 64 46 18 64 45 19
25. Nagaland 33 26 7 33 25 8 33 26 7
26. Odisha 911 755 156 919 770 149 920 771 149
27. Puducherry 26 19 7 26 11 15 26 11 15
28. Punjab 674 530 144 675 579 96 675 577 98
29. Rajasthan 1337 1108 229 1428 1121 307 1428 1119 309
30. Sikkim 23 19 4 25 19 6 25 19 6
31. Tamil Nadu 1143 905 238 1255 1080 175 1257 1080 177
32. Telangana 493 445 48 413 334 79 474 383 91
33. Tripura 115 75 40 120 96 24 120 95 25
34. Uttar Pradesh 3225 2037 1188 3416 2578 838 3634 2581 1053
35. Uttarakhand 293 234 59 294 228 66 294 228 66
36. West Bengal 1013 938 75 1014 918 96 1014 918 96

ToTAL 23951 18596 5355 23721 18810 4911 24018 19160 4858

0] SIaMSUY USNILIM
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Amount Sanctioned during the year 2019-20 under Centrally Sponsored

Scheme for the Development of Infrastructure Facilities for District and
Subordinate Judiciary (¥ in lakh) (As on 16.03.2020)

SI.No. State/UTs 2019-2020
1 2 3

1. Andhra Pradesh 1000.00
2. Bihar 7762.00
3. Chhattisgarh 983.00
4. Goa 406.00
5. Gujarat 1649.00
6. Haryana 1406.00
7. Himachal Pradesh 572.00
8. Jammu and Kashmir 1000.00
9. Jharkhand 1374.00
10. Karnataka 3404.00
11. Kerala 1582.00
12. Madhya Pradesh 4690.00
13. Maharashtra 2109.00
14.  Odisha 3569.00
15. Punjab 1978.00
16. Rajasthan 3421.00
17. Tamil Nadu 2871.00
18. Telangana 565.00
19. Uttarakhand 850.00
20. Uttar Pradesh 12194.00
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1 2 3
21, West Bengal 4143.00
22, Arunachal Pradesh 269.00
23. Assam 3154.00
24, Manipur 666.00
25. Meghalaya 1285.00
26. Mizoram 524.00
27. Nagaland 0.00
28. Sikkim 278.00
29. Tripura 1382.00
30. Andaman and Nicobar Islands 200.00
3L Chandigarh 0.00
32 Dadra and Nagar Haveli 0.00
33 Daman and Diu 0.00
34. Delhi 4669.00
35. Lakshadweep 0.00
36. Puducherry 331.00
ToTAL 70286.00

Suggestion of Law Commission on judges to population ratio

12977. SHRI PRABHAT JHA: Will the Minister of LAW AND JUSTICE be pleased

to state:

@

whether there are only 18 judges for every ten lakh people in the country,

at present, whereas the Law Commission had suggested that there should be 50 judges

in place for every ten lakh people;

(b)

if so, the details thereof;

tOriginal notice of the question was received in Hindi.



274  Written Answers to [RAJYA SABHA] Unstarred Questions

(c) whether Government is taking adequate steps to balance the ratio of
population and judges, in the light of the suggestions given by the Law Commission;
and

(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Based on the population as per Census 2011 and as per available information
regarding sanctioned strength of Judges in Supreme Court, High Courts and District
and Subordinate Courts in the year 2019, the judge - population ratio in the country
works out to be 20.52 Judges per million population. In the case of Imtiyaz Ahmed
versus State of Uttar Pradesh and others, 2012, the Supreme Court had asked the Law
Commission of India to evolve a method for scientific assessment of the number of
additional courts required to clear the backlog of cases. In 245th report (2014), the
Law Commission observed that filing of cases per capita varies substantially across
geographic units as filings are associated with economic and social conditions of the
population. As such the Law Commission did not consider the judge population ratio
to be a scientific criterion for determining the adequacy of the judge strength in the
country. The Law Commission found that in the absence of complete and scientific
approach to data collection across various High Courts in the country, the "Rate of
Disposal" method, to calculate the number of additional judges required to clear the
backlog of cases as well as to ensure that new backlog is not created, is more pragmatic
and useful.

In August 2014, the Supreme Court asked the National Court Management System
Committee (NCMS Committee) to examine the recommendations made by the Law
Commission and to furnish its recommendations in this regard. NCMS Committee
submitted its report to the Supreme Court in March, 2016. The report, inter-alia,
observes that in the long term, the judge strength of the subordinate courts will have
to be assessed by a scientific method to determine the total number of "Judicial Hours"
required for disposing of the case load of each court. In the interim, the Committee
has proposed a "weighted" disposal approach i.e. disposal weighted by the nature

and complexity of cases in local conditions.

(c) and (d) The appointment of Judges and Judicial Officers in the District and
Subordinate Courts falls within the domain of the High Courts and State Governments
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concerned in which the Central Government has no role. However, in order to facilitate
regular filling up of these vacancies in a smooth and time-bound manner, the
Department of Justice vide its letter dated 28th April, 2017 suggested certain options
to the Hon'ble Supreme Court for creation of a Central Selection Mechanism. The
Hon'ble Supreme Court suo motu converted the Government's suggestions into a writ
petition on 09th May, 2017 and directed all State Governments (including Union
Territories) to file their responses and suggestions by way of affidavits. The above
matter is sub-judice at present.

Unregulated growth of law colleges

2978. SHRIMATI AMBIKA SONI: Will the Minister of LAW AND JUSTICE be

pleased to state:

(@ whether a large number of law colleges are functioning in the country
without proper infrastructure or faculty;

(b) if so, the details thereof along with the reasons therefor; and

() the remedial steps taken by Government to improve the falling standards
of legal education as well as to check the unregulated growth of law colleges across
the country?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
and (b) It is the function of the Bar Council of India (BCI) under the Advocate Act,
1961 to promote Legal Education and lay down standard of such education. The BCI
has informed that it is very much concerned about the mushroom growth of law
colleges in the country. The BCI is taking this issue of mushrooming of law colleges
and has made schemes to conduct surprise inspections and crack down on Law
Universities/Colleges/Institutions/Centers of Legal Education running without following
the norms prescribed by the Legal Education Rules of BCI.

The BCI comes into picture only at the 3rd stage by which time No Objection
Certificate (NOC) is granted by State Government, and thereafter Affiliation is granted
by the University concerned, and the infrastructure is ready; and faculties appointed
and students in many cases are already admitted, practical difficulties in recommending
disapproval come up as future of students already admitted opens up another
dimension of the problem.
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©

The following remedial steps are taken by the BCI to improve the falling

standards of legal education as well as to check the unregulated growth of law colleges

across the country:-

0]

(ii)

(i)

(iv)

V)

(vi)

(vii)

The Syllabus and other norms are laid down by the BCI only in

consultations with the Universities of the country.

The BCI lays down norms; decides syllabus; has provided at least 70%
attendance in class-room teachings mandatory, but the immediate

responsibility to implement them lies with the Universities.

The BCI has decided to close down all such colleges from next year and
the Institutions, if they do not fill up the vacancies of teaching staff, they

will not be allowed to admit students from next academic session.

If in course of surprise visit, any Institution is found to be lacking proper
infrastructure, faculty, no regular class of students, then approval of affiliation
of such Institutions would be withdrawn with effect from next academic
sessions. The Chancellors, Vice-Chancellors and Deans have been requested
to look into these serious matters and take appropriate steps to cancel their

affiliations.

The BCI has issued a circular asking all Centers of Legal Education to ensure

that biometric attendance of students should be ensured.

The Legal Education Rules of BCI, are in the process of being amended
with aid and advise of Hon'ble sitting judges of various High Courts. Law
Professors, inclusive of Vice Chancellors of reputed Universities, and various
legal luminaries and it has been sent for circulation among all
the Universities and State Bar Councils for their opinion and further

suggestions.

The BCI vide resolution No. 114/2015 dated 06.06.2015 requested all the State
Governments and Universities to restrict the number of being granted NOCs/
Affiliation for coming three years, so that no one invests money for

construction of new Law Colleges in the country."
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(viii) A Moratorium imposed by the BCI vide council resolution dated
11th August, 2019 to grant of approval of affiliation/recognition to any new
centre of legal education or to any existing centre of legal education (law
college and law university) for opening a new course or/and additional

section.

(iX) The BCI's circular dated 05.02.2020 has specifically stated and clarified that
unless the Rules of Legal Education 2008 which are in existence as on date
is complied with by the Centres of Legal Education, approval of affiliation
shall not be granted w.e.f. the academic year 2020-2021 and that a compliance
affidavit with evidence of such compliance, unless furnished to the
satisfaction of the BCI, approval for running/operating law course/s shall

not be given w.e.f. the academic year 2020-2021

(®) The BCI is also issuing circulars from time to time to the Universities, State
Government's Higher Education Departments/Institutions for improving the
standards of Legal Education.

Consensus on All India Judicial Service

2979. SHRI RAJKUMAR DHOOT: Will the Minister of LAW AND JUSTICE be
pleased to state:

(@ whether it is a fact that there is a mixed response from States, Union

Territories and various High Courts on creation of All India Judicial Service;

(b) if so, the details thereof, State/Union Territory-wise and High Court-wise;
and

(c) what efforts Government has made/proposes to make to evolve consensus

on this important issue?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
to (c) In Government's view, a properly framed All India Judicial Service is important
to strengthen overall justice delivery system. This will give an opportunity for
induction of suitably qualified fresh legal talent selected through a proper all-India
merit selection system as well as address the issue of social inclusion by enabling

suitable representation to marginalized and deprived sections of society.



278 Written Answers to [RAJYA SABHA] Unstarred Questions

A comprehensive proposal was formulated for the constitution of an All India
Judicial Service (AlJS) and the same was approved by the Committee of Secretaries
in November, 2012. Besides attracting some of the best talent in the country, it may
also facilitate inclusion of competent persons from marginalized sections and women
in the judiciary. The proposal was included as an agenda item in the Conference of
Chief Ministers and Chief Justices of the High Courts held in April, 2013 and it was
decided that the issue needs further deliberation and consideration. The views of the
State Governments and High Courts were sought on the proposal. There was
divergence of opinion among the State Governments and among the High Courts on
the constitution of All India Judicial Service. While some State Governments and High
Courts favoured the proposal, some were not in favour of creation of All India Judicial
Service while some others wanted changes in the proposal formulated by the Central
Government. State/Union Territory-wise and High Court-wise response on creation of

All India Judicial Service is given in Statement-1 and Il (See below).

The matter regarding creation of a Judicial Service Commission to help the
recruitment to the post of district judges and review of selection process of judges/
judicial officers at all level was also included in the agenda for the Chief Justices
Conference, which was held on 03rd and 04th April, 2015, wherein it was resolved
to leave it open to the respective High Courts to evolve appropriate methods within
the existing system to fill up the vacancies for appointment of District judges
expeditiously. The proposal for constitution of All India Judicial Service with views
from the High Courts and State Governments received thereon was included in the
agenda for the Joint Conference of Chief Ministers and Chief Justices of the High

Courts held on 05th April, 2015. However, no progress was made on the subject.

The proposal of setting up of an All India Judicial service was again discussed
on points of eligibility, age, selection criteria, qualification, reservations etc in a meeting
chaired by Minister of Law and Justice on 16th January, 2017 in the presence of
Minister of State for Law and Justice, Attorney General of India, Solicitor General of
India, Secretaries of Department of Justice, Legal affairs and Legislative Department.
In view of the existing divergence of opinion amongst the stakeholders, the Government
is engaged in a consultative process with the stakeholders to arrive at a common

ground.
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Statement-1

Views/responses of the High Courts on the proposal formulated by the

Central Government for creation of All India Judicial Service (AIJS)

SI. Name of the
No. High Court

Comments/views of the High Court

1 2

1.  Allahabad

2. Andhra Pradesh

3. Bombay

4. Chhattisgarh

5 Delhi
6. Gujarat

7.  Himachal Pradesh

Allahabad High Court has suggested changes with regard
to the age and qualifications for ALJS. Further, it has
proposed that the High Court in whose jurisdiction, the
officers of All India Judicial Service are posted should
exercise complete control over the officer as per Article
235 of the Constitution of India.

Majority of Hon'ble Judges of Andhra Pradesh High
Court have not accepted the proposal for creation of All
India Judicial Service (ALJS)

The issue of formation of All India Judicial Service was
placed before full Court meeting on 20.09.2014, when it
was decided NOT to recommend formation of an All India

Judicial Service.

There may be All India Higher Judicial Services to the
extent of 15% of the total vacancy from the Bar.

Delhi High Court has reservation about AIJS.
Gujarat High Court is not in favour of AIJS.

The High Court agrees in principle to entrust the
selection of 25% direct recruits to the Higher Judicial
Service being made by the National Commission on all
India basis in consonance with the recommendations of

the Shetty Commission.
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8.

9.

10.

11.

12.

13.

14.

15.

Jammu and

Kashmir

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Madras

Manipur

Meghalaya

The State Government has mentioned that provisions of
the Constitution of India for formation of All India
Judicial Service (AlJS) have been incorporated in the
Constitution by 42nd Amendment Act, 1976. The said
provisions of Constitution are not applicable to the State
of Jammu and Kashmir. No response has been received

from Jammu and Kashmir High Court.

The matter regarding creation of All India Judicial

Services (AIJS) is pending consideration.

Karnataka High Court is not agreeable for creation of All

India Judicial Service.

The Full Court expressed its concern with regard to
proficiency in local language, which the candidate should
possess while discharging their duties. The Full Court
Further opined that after posting, the officers shall be
under the control of concerned High Court under Article
235 of the Constitution of India and for selection, the
qualification as required under Article 233(2) shall

continue to operate.

High Court of M.P. has expressed reservation to the

formation of All India Judicial Service.

Madras High Court is not in favour of All India Judicial

Service

Implementation of All India Judicial Service has to be
subject to settlement of certain issues, like allocation of

cadre and language etc.

Meghalaya High Court is open to All India Judicial

Service provided that the officers of the Service are
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16.

17.

18.

19.

20.

21.

22,

Odisha

Patna

Punjab and
Haryana

Rajasthan

Sikkim

Tripura

Uttarakhand

given option for elevation to the High Courts of three
States.

Recruitment upto 25% posts in the Higher Judicial
Service to be filled up by direct recruitment may be
entrusted to a National Commission subject to the
condition that the Officers promoted to the Higher
Judicial Service in the State shall also be included in the
same cadre (All India Judicial Service).

The Hon'ble High Court is of the opinion that the Judicial
Service is not comparable with that of Civil Services. The
Court, therefore, does not favour the formation of All India
Judicial Services as proposed.

The constitution of All India Judicial Service will
seriously erode the federal structure contemplated by the
Constitution. The constitution of 'All India Judicial
Service' with power of disciplinary action by the President
(Central Government) completely oust the control and
supervision of the District Courts vested with High Court
under Article 235 of the Constitution.

The matter regarding creation of All India Judicial
Services (ALJS) is pending consideration.

Sikkim High Court concurs with proposal and also the
features suggested by the Central Government.

High Court of Tripura is in favour of All India Judicial

Service.

High Court of Uttarakhand has made suggestions for
changes in age induction level, recruitment body,
qualifications, allocations to States, Quota, training, court
language etc.
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Statement-11

Views/responses of the State Governments on the proposal formulated by the
Central Government for creation of All India Judicial Service (AIJS)

SI.  Name of the Comments
No. State/UT

1. Arunachal Pradesh State is of the view that considering the fact that the
Arunachal Pradesh is purely a tribal state with its own
peculiar and distinct tribal customs and ethos and the
modes of rendering justice varies from tribes to tribes,
the proposition of having a common judicial services
would not be the right proposition and would create
chaos and instability in their administration of justice.

2. Bihar State Government is open to creation of AIJS but wants
major changes in the proposal formulated by Central
Government.

3. Chhattisgarh State Government of Chhattisgarh wants only 15% of
vacancies at level of Additional District Judge and above
from the Bar to be filled up through ALJS.

4. Haryana The proposal for creation of All India Judicial Service
(AIJS) seems to be justified.

5. Himachal Pradesh Keeping in view the ground realities, it will not be
appropriate to have All India Judicial Service. As such,
the State of Himachal Pradesh is not in favour of the
creation of an All India Judicial Service.

6. Jammu - Provisions of the Constitution of India for formation of
Kashmir and All India Judicial Service (AlJS) have been incorporated
Ladakh (UT) in the Constitution by 42nd Amendment Act, 1976. The

said provisions of Constitution are not applicable to the
State of Jammu and Kashmir.
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1 2 3

7.  Karnataka Government of Karnataka is not agreeable for creation of
All India Judicial Service.

8  Madhya Pradesh The State Government had earlier forwarded the
comments of M.P. High Court. The High Court is not in
favour of formation of All India Judicial Service.

9. Maharashtra The State Government does not agree with the proposal
of Central Government. They want recruitment to be done
at JIMFC level.

10.  Manipur State Government is open to AIJS but wants certain
changes in the proposal formulated by Central
Government.

11. Meghalaya State Government is of the opinion that formation of AIJS
is not desirable.

12, Mizoram Government of Mizoram supports creation of AlJS on the
lines of IAS, IPS and other Central Services.

13. Nagaland Nagaland Judicial Officers are recruited by the High Court.
Hence, they cannot be at par with the IAS/IPS. The State
Government of Nagaland has reservation for creation of
All India Judicial Service (ALJS).

14. Orissa The State Governments wants changes in the proposal.
They are insisting on minimum experience of ten years
and upper age limit of forty years.

15.  Punjab The State Government does not favour creation of
AlJS.

16. Uttarakhand State Government agrees with the views of High Court

of Uttarakhand that changes are required in the proposal

formulated by Central Government.
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Fast Track Special Courts for POCSO cases

2980. SHRI RAVI PRAKASH VERMA: Will the Minister of LAW AND JUSTICE

be pleased to state:

(@ the number of Fast Track Special Courts set up across the country by
Government under the National Mission for the Safety of Women for the time-bound

trial and disposal of pending cases related to rape and POCSO Act; and

(b) the number of Fast Track Special Courts established across the country to

exclusively deal with POCSO cases, State or district-wise list?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
and (b) Government has finalized a scheme for Setting up of 1023 Fast Track Special
Courts (FTSCs) with 389 exclusive Prevention of Children from Sexual Offences
(POCSO) courts across the country under the National Mission for the Safety of
Women for the time-bound trial and disposal of pending cases related to rape and
POCSO Act. After receipt of consent from the State Governments/UTs, first installment
of Central Share of funds have so far been released to 28 States for setting up of
651 FTSCs with 363 exclusive POCSO courts out of which 366 FTSCs with
273 exclusive POCSO courts have been established as per information received from
High Courts. State-wise details is given in Statement.

Statement

Status of FTSCs with exclusive POCSO courts set up across the country under
the National Mission for the Safety of Women for trial and disposal of
pending cases related to rape and POCSO Act (as on 16.03.2020)

Sl State/UTs No of FTSCs set up No of Exclusive

No. for trial and disposal POCSO courts
Rape and POCSO act (out of col. no-3

1 2 3 4

1 Andhra Pradesh 08 08

2. Assam (07 o4

3 Chhattisgarh 15 n
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1 2 3 4
4. Delhi 16 u
5. Gujarat K3 24
6. Goa 01 0
7. Haryana 16 2
8. Himachal Pradesh 03 03
9. Jharkhand 2 08
10. Madhya Pradesh 56 2
11. Maharashtra 0 0
12, Mizoram 03 01
13. Meghalaya o4 04
14. Nagaland 01 0
15. Punjab 03 03
16. Rajasthan 45 2
17. Tamil Nadu 14 14
18. Telangana 02) 0
19. Tripura 03 01
20. Uttarakhand o 04
21. Uttar Pradesh T4 T4

TotaL 366 273

pleased to state:

Remote voting system

and developing technology in this regard; and

if so, the details thereof and progress made thereon?

2981. SHRI B. LINGAIAH YADAV: Will the Minister of LAW AND JUSTICE be

whether the poll panel is working with 1IT Madras on remote voting system

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)

and (b) The Election Commission has informed that it is examining technology options
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to cover 'lost votes' and make the electoral process inclusive for all segments of Indian
electors. A dialogue has been initiated with 1IT-Madras to test the technology tools
which would provide opportunities of voting to electors, who are currently unable
to do so on account of their physical location.

Change in the name of ‘Bombay High Court’ to
‘Mumbai High Court’

2982. SHRI HUSAIN DALWAI: Will the Minister of LAW AND JUSTICE be pleased

to state:

(@ whether any proposal for change in the name of Bombay High Court to
Mumbai High Court has been referred by Government;

(b) if so, the details thereof;

(c) what are the reasons for the delay in the change of name of the High Court;

and

(d) how much further time Government is likely to take in a decision on change
of name of the High Court?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
to (d) High Courts (Alteration of Names) Bill 2016 was introduced in Lok Sabha on
19th July, 2016 to enable the change of names of High Courts of Bombay, Calcutta
and Madras as High Courts of Mumbai, Kolkata and Chennai respectively.
Subsequently, the State Government of Tamil Nadu suggested the re-naming of High
Court of Madras to High Court of Tamil Nadu. High Court of Calcutta also did not
agree to the proposed change in the name of Calcutta High Court to Kolkata High
Court. State Government of West Bengal also agreed with the views of the Calcutta
High Court. Meanwhile with the dissolution of the 16th Lok Sabha, the aforesaid Bill

has lapsed. No time frame for introduction/approval of revised Bill can be indicated.
Discussion with Ministry for electoral reforms
2983. SHRI VAIKO: Will the Minister of LAW AND JUSTICE be pleased to state:

(@  whether the Election Commission held discussion with the Ministry recently

on pushing electoral reforms in the country;
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(b) if so, the details thereof and the response of Government thereto;

(c) whether any proposal has been made for making paid news, filing of false
affidavits etc. to be included in the electoral offences;

(d) if so, the reaction of Government thereto; and

(e) whether there is any proposal to link voters list with Aadhaar to eradicate
duplicate entries, if so, the response of Government?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
to (d) Yes, Sir. In a recent interaction with the Ministry, the Election Commission of
India had discussed the implementation of various electoral reforms proposals which,
inter-alia, include ban on paid news and making filing of false affidavit as an electoral
offence. These proposals are part of the recommendations of the Law Commission

which are under examination.

(e) Yes, Sir. In order to ensure preparation of error free electoral roll and to
prevent duplication of entries, a proposal to amend Representation of the People Act,
1951 to enable de-duplication of electoral data using Aadhar system has been received

from the Election Commission. The matter is under examination.
Voting and EVMs

2984. PROF. M.V. RAJEEV GOWDA: Will the Minister of LAW AND JUSTICE
be pleased to state:

(@ the maximum number of votes recordable on each EVM manufactured by
Bharat Electronics Limited (BEL), supplied for the 2019 Lok Sabha Elections;

(b) the maximum number of votes printable on each VVPAT Machine
manufactured by BEL, supplied for the aforementioned elections;

() the district-wise or constituency-wise number of Control Units of EVMs
transported across the country for the aforementioned elections;

(d) the district-wise or constituency-wise number of Ballot Units of EVMs
transported across the country for the aforementioned elections; and

(e) the district-wise or constituency-wise number of VVVVPATs transported across
the country for the aforementioned elections?
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THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
and (b) The Election Commission of India has informed that the maximum number of
votes recordable on each Electronic Voting Machine (EVM) and the maximum number
of votes printable on each Voter Varifiable Paper Audit Trail (VVPAT) Unit used in
the 2019 Lok Sabha elections was 1500, which included the votes printed during mock
poll and seven WPAT Unit self-test slips printed each time VVPAT Unit is switched

on.

(c) to () The Commission has informed that it allocates Ballot Units, Control Units
and VVPAT Units to the States/UTs. Further distribution of these Units to districts
is made by the Chief Electoral Officer of the State/UT concerned. The intra-State
movement of EVMs and VVPAT Units is also done by the Chief Electoral Officer of
the concerned State/UT.

e-Courts in the country

2985. SHRI VIJAY GOEL: Will the Minister of LAW AND JUSTICE be pleased

to state:
(@ the steps Government has taken to roll out e-Courts in the country;
(b) the details thereof;
(c) how many courts across India already offer e-Court services;

(d) whether Government is contemplating to revamp consumer court system and

make it online as well in the future; and
(e) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a)
to (c) The Government is implementing the e-Courts Mission Mode Project for
Information and Communication Technology (ICT) enablement of District and
Subordinate Courts across the country in association with the e-Committee, Supreme
Court of India. The e-Courts Mission Mode Project Phase-1l commenced its
implementation in 2015. The target set out under the project is computerization of
16,845 District and Subordinate Courts, which has been completed as per Statement

(See below). Against the financial outlay of I 1670 crores for this Phase, the
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Government has released a sum of ¥ 1391.20 crore as on date to various organizations
involved in the implementation of the project. This includes a sum of ¥ 1042.82 crore

released to all High Courts, out of which a sum of X 767.38 crore has been utilized.

E-Courts mobile app with the facility of QR Code was launched on 22.07.2017
for use of litigants and lawyers. Services under different captions viz. Search by CNR,
Case Status, Cause List and My Cases are available on this application, which is

available on both Google Play and Apple Store.

Furthermore, the facility of providing case information services through SMS has
also been implemented and the process of disseminating system-generated SMSs is
operational. The case details can also be obtained by sending unique CNR number
(Case Number Record) to a mobile number through SMS. Cause lists, judgements, case
status etc. can be received in the litigants' mailbox on registration of email address.
Information Kiosks have been setup at all computerized court complexes for
disseminating judicial information related to cause lists and other case related

information to the lawyers and litigants.

The e-Filing application was launched on 14th August, 2018 and is made available
at efiling.ecourts.gov.in where online registration of lawyers and litigants can be done,
e-filing application has been developed and is integrated with Case Information
Software (CIS 3.0), which is the standard application software across all district and

subordinate courts of the country.

The e-Courts Project equips the Judiciary to use ICT enabled tools to improve
court and case management. The availability of online database enables judiciary to
plan court administration. It leads to making the justice delivery system across the
country more transparent, more accessible and affordable. Availability of case data
online imparts transparency to the functioning of courts and facilitates easy access
of such data to lawyers and litigants. Thus, ICT enablement of courts increases
efficiency of justice delivery system through organised and easy access to case

information, and transparency is the eventual outcome.

(d) and (e) In so far as Department of Consumer Affairs is concerned, an e-filing
module to facilitate e-filing in Consumer Commissions has been developed and

integrated with the payment gateway.
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The target set out and completed under e-Courts Mission

Mode Project Phase-II

Sl Name of the High Court Number of computerized district and
No. subordinate courts
1. Allahabad 2072
2. Andhra Pradesh and Telangana 1078
3. Bombay 2079
4. Calcutta 811
5. Chhattisgarh 357
6. Delhi 427
7. Gauhati 49%6
8. Gujarat 1108
9. Himachal Pradesh 119
10.  Jammu and Kashmir 218
11.  Jharkhand 351
12, Karnataka 897
13.  Kerala 486
14, Madras 1032
15.  Madhya Pradesh 1293
16.  Manipur 37
17.  Meghalaya 39
18.  Odisha 534
19. Patna 1025
20. Punjab and Haryana 1018
21. Rajasthan 1094
22.  Sikkim 19
23.  Uttarakhand 186
24.  Tripura 69
ToTAL 16845
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Seniority list of SSAs/UDCs of CSCS cadre
2986. SHRI P. BHATTACHARYA: Will the PRIME MINISTER be pleased to state:

(@  whether draft common seniority list of SSAs/UDCs of CSCS cadre for select
list year 2003 issued vide O.M.No.12/5/ 2015-CS.11(B) dated 6 October, 2015 has been
finalised, if not, the reasons therefor;

(b)  whether regularisation of 81 SSAs of draft common seniority list 2003, whose
seniority had been finalised vide O.M.N0.20/53/2008-CS.11(B) \ol. 1l dated 16 December,
2011, will be done before 1st July, 2020, if not, the reasons therefor;

(c) total number of working ad hoc Assistant Section Officers of CSS cadre; and

(d) total number of regular vacancies of seniority quota of Assistant Section
Officers for select list year 2013?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The seniority list
of the 81 regular Senior Secretariat Assistants (SSA)/Upper Division Clerks (UDC),
belonging to Select List-2003 of Central Secretariat Clerical Service (CSCS) cadre had
already been finalized and issued, vide OM No. 20/53/2008-CS.11(B) dated 16th
December, 2011.

The draft Common Seniority List of regular SSAs/UDCs belonging to the Select
List-2003 (Extended) of CSCS cadre circulated vide OM No. 12/5/2015-CS.11(B) dated
6th October, 2015 was subsequently finalized and issued vide OM No. 12/5/2015-
CS.11(B) dated 2nd November, 2015. It has been clarified in the OM dated 2nd
November, 2015 that in order to avoid duplication, the names of 81 SSAs/UDCs already
included in Seniority List issued on 16.12.2011 were deleted in the finalized Common
Seniority List for SL-2003 (Extended).

(c) As on date, a total of 2213 Assistant Section Officers of Central Secretariat
Service (CSS) cadre are working on ad-hoc basis.

(d) The total number of regular vacancies is generally calculated before issuing
the "Zone of Consideration™ for promotion from Senior Secretariat Assistant Grade
of CSCS to Assistant Section Officer Grade of CSS for a particular Select List Year.
So far, no "zone of Consideration" for regular promotion from Senior Secretariat
Assistant Grade of CSCS to Assistant Section Officer Grade of CSS under seniority
quota for the Select List Year-2013 onwards has been issued.
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Appointment of Chief Vigilance Commissioner

12987. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:

Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that an officer from the Search Committee constituted
for the appointment procedure of Chief Vigilance Commissioner (CVC) itself has been
appointed against the said post;

(b) the factual status thereof;

(c) whether an officer of the Search Committee can be an applicant for the post
of CVC; and

(d) if any officer has been appointed to the post of CVC, whether Government
would reappoint the Chief Vigilance Commissioner after following a transparent
procedure for the appointment of said post?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No, Sir.

(b) Does not arise.

(c) The applications for the post of Central Vigilance Commissioner are invited
openly. However, in case, where a member of the Search Committee had applied for the
post of Central Vigilance Commissioner, the Search Committee had been reconstituted,
by including another member in lieu, with due approval of the competent authority.

(d) Does not arise.
Complaints of corruption to Lokpal

2988. SHRI RAVI PRAKASH VERMA: Will the PRIME MINISTER be pleased to
state:

(@ the details of cases of corruption reported during 2019 and 2020 till date,
State-wise;

(b) the details of the cases of corruption reported in 2018, State-wise;

tOriginal notice of the question was received in Hindi.
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(c) whether Lokpal Act was passed by Parliament in 2013;
(d) if so, whether Lokpal has become functional,

(e) if so, the details thereof along with the details of complaints received by
Lokpal till date; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The State-wise
data of cases is not maintained centrally. However, as per information provided by
the Central Vigilance Commission (CVC), details of numbers of cases received in CVC
for advice (First/Second Stage Advice, Reconsideration cases etc.) during the years
2018. 2019 and 2020 are as under:-

Year No. of cases received
2018 3133
2019 2752
2020 (upto 31.01.2020) 231

Further, as per information provided by the Central Bureau of Investigation (CBI),
the details of number of cases registered by CBI under Prevention of Corruption (PC)
Act during the years 2018, 2019 and 2020 are as under:-

Year No. of cases registered under
PC Act

2018 460

2019 396

2020 (up to 31.01.2020) 2

(c) and (d) Yes, Sir.

(e) Vide the notification dated 16.01.2014, the provisions of the Lokpal and
Lokayuktas Act, 2013 have been brought into force w.e.f. 16.01.2014. The Chairperson
and eight Members of the Lokpal, have assumed the charge of their offices on
23rd and 27th March, 2019, respectively.
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In terms of Section 48 of the Lokpal and Lokayuktas Act. 2013 the Lokpal is
required to present annually to the President a report on the work done by it, which
is caused to be laid in both the Houses of the Parliament. Since the Lokpal was
operationalized at the fag end of March, 2019, no such report has been submitted
by the Lokpal.

(Hh Does not apply.
Investigation of NGOs by CBI

2989. SHRI MAJEED MEMON:
SHRI NARANBHAI J. RATHWA:

Will the PRIME MINISTER be pleased to state:

(@  whether it is a fact that Central Bureau of Investigation (CBI) have registered
a case of criminal conspiracy and disobeying law to cause injury to police and killing
some innocent people in Thoothukudi in Tamil Nadu in 2018;

(b) whether it is also a fact that CBI is also investigating the active role of
some NGOs for spreading rumours and false information and by spending crores for
organising protests and demonstrations; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Regular Case RC.6(S)/2018-
CBI/SCB/Chennai dated 08.10.2018 u/s. 147, 148, 188, 324, 332, 353, 448, 450, 307, 436,
506(ii) IPC, Sections 3(1) and 4 of TNPPDL Act. Section 3 of Explosive Substances
Act, 1908 and 174 Cr.PC has been registered by CBI against persons belonging to
20 Organisations in and around Thoothukudi for investigation into the incident of
Police firing leading to the death of 13 persons in connection with the protest
conducted by various groups against M/s Sterlite Industries at Tuticorin on 22.05.2018.

Another case, vide RC.8(S)/2018-CBI/SCB/Chennai dated 28.11.201 8 u/s 120-B
riw 166, 167, 392, 395, 506 (ii) IPC and Sec.34 IPC has also been registered on the
orders dated 14.08.2018 of Hon'ble High Court, Chennai (Madurai Bench) against
unknown persons and public servants from Police and Revenue department on the
complaints received against Police/Officials in respect of occurrences at Tuticorin on
22.05.2018.
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(b) and (c) CBI is not investigating any other case against NGOs on the said
allegation.
Promotion in Central Secretariat Service

2990. SHRI AKHILESH PRASAD SINGH: Will the PRIME MINISTER be pleased
to state:

(@ whether it is a fact that number of posts are vacant in Central Secretariat
Services (CSS) in all the grades;

(b) if so, the details thereof, post-wise;

(c) whether the Ministry has stopped promotion in CSS on the plea of order
of the Supreme Court;

(d) whether DoPT is aware that promotion in other services except CSS is being
done despite order of the SC; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Yes, Sir.

(b)
Grade Vacant Posts
Deputy Secretary/Director 110
Under Secretary 128
Section Officer 944
Assistant Section Officer 663

(c) The issue of "Own merit" and "Reservation in Promotion™ is presently under
challenge in SLP(C) N0.30621/2011 titled "Jarnail Singh vs Lachhmi Narain Gupta". Vide
its Order dated 15.4.2019. Hon'ble Supreme Court has directed that "Until further orders,
status quo. as it exists today, shall be maintained.”

The matter is vet to be heard by the Hon'ble Supreme Court and is still sub-judice.

(d) and (e) No such data regarding promotions in various services except in CSS/
CSSS/CSCS is maintained by DoPT.
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Cases investigated by the CBI

2991. SHRI PARTAP SINGH BAJWA: Will the PRIME MINISTER be pleased to
state:

(@  the total number of cases in which the inquiry by the CBI is ongoing since
2015, till present;

(b) the total number of cases investigated by the CBI since 2015, till present;

(c) the total number of cases where chargesheets have been filed by the CBI
since 2015, till present;

(d) the State-wise list of the number of cases in which a CBI inquiry is still
ongoing since 2015, till present; and

(e) the year-wise list of the number of inquiries conducted by the CBI since
2015, till present?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Since 01.01.2015 and upto
29.02.2020, CBI has registered 4985 cases, including 4300 Regular Cases and 685
Preliminary Enquiries, out of which investigation is ongoing in 1268 cases (1166 RCs
and 102 PEs).

(b) During the period from 01.01.2015 to 29.02.2020, CBI investigated 4717 cases
(3987 RCs and 730 PEs).

(c)  Since 01.01.2015 and upto 29.02.2020, CBI has filed chargsheets in 3700 cases.

(d) Being a Central Investigating Agency, the State-wise list of number of cases
is not maintained by the CBI.

(e) CBI has conducted enquiries in following number of cases registered since
1.1.2015 to 29.02.2020 (year-wise):-

Year No. of Cases

2015 971 164
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1 2 3
2016 925 122
2017 939 137
2018 765 134
2019 608 102
2020 (upto 29.2.2020) R %

Efforts to meet Sustainable Development Goals (SDGS)

2992. SHRI MAHESH PODDAR: Will the Minister of PLANNING be pleased to

state:

(@ whether it is a fact that the NITI Aayog has mapped out all the Sustainable
Development Goals (SDGs) on the Central Ministries, Centrally Sponsored Schemes

and major Government initiatives; and

(b) if so, the results of the above and the details of the efforts made by the
Central Government for achieving the targets fixed under 17 points prescribed in the
SDGs?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) and (b) Yes, Sir. NITI Aayog has carried out a detailed mapping of the
17 Goals and associated 169 targets on Central Ministries, Centrally Sponsored Schemes
(CSSs)/Central Sector Schemes and other government initiatives. NITI Aayog circulated
the mapping to the Central Ministries and placed it on the NITI Aayog's website to
facilitate better awareness, common understanding and faster implementation of the SDGs
and related targets. The mapping is available in the public domain and may be found
at https://niti.gov.in/sites/default/files/2019-01/SDGMapping-Document-NITI_0.pdf. The
mapping has enabled focusing of all Centrally Sponsored and Central Sector Schemes
and other relevant initiatives on related SDG targets. It has also paved the way for similar
mapping and focusing of their departments and schemes/programmes by State

Governments and Union Territories.

All key stakeholders, including NITI Aayog, the Ministry of Statistics and

Programme Implementation and other Ministries/Departments of the Central Government
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are committed to achieving the SDG targets through multi-pronged initiatives,
such as, awareness generation, capacity building, implementation of Centrally
Sponsored and Central Sector Schemes, and SDG monitoring through the National
Indicator Framework and SDG India Index. However, it is the States and Union
Territories that are the key drivers for achieving the SDGs within the stipulated time

frame.
Policy for curbing increase in population

2093. SHRI VIJAY PAL SINGH TOMAR:
SHRI HARNATH SINGH YADAV:
LT. GEN. (DR.) D. P. VATS (RETD.):

Will the Minister of PLANNING be pleased to state:

(@ whether any policy has been framed by Government to curtail the increasing
population of the country due to which the alarming situation has been arising in

the country; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) and (b) The National Population Policy, 2000 affirms the commitment of
Government towards voluntary and informed choice and consent of citizens while
availing of reproductive health care services, and continuation of the target free
approach in administering family planning services. The immediate objective of the
NPP 2000 is to address the unmet needs for contraception, health care infrastructure,
and health personnel and to provide integrated service delivery for basic reproductive

and child health care.

The National Health Policy, 2017 also recognizes the importance of population
stabilization and states “that improved access, education and empowerment would be

the basis of successful population stabilization™.

As a result of various initiatives undertaken by Ministry of Health and Family
Welfare, Total Fertility Rate (TFR) has declined from 3.0 (in 2003) to 2.2 (in 2017). A
brief note on the initiatives undertaken by Ministry of Health and Family Welfare is

given in the Statement.
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Statement

Information regarding Family Planning initiatives of Ministry of Health and Family
Welfare:

The Government of India adopted the National Population Policy in the year 2000
(NPP-2000), and the National Health Policy (NHP) in the year 2017. The NPP 2000
aimed to achieve the immediate objective of addressing the unmet need for family
planning, mid-term objective of attaining TFR 2.1 by 2010, and long term objective
of population stabilization by 2045.

The NHP 2017 aims to reduce the Total Fertility Rate (TFR) to 2.1 at national
and sub-national level by 2025. The National Family Planning Programme of the
Ministry of Health and Family Welfare is guided by the tenets of the National Policies.

Schemes under the National Family Planning programme:

1 Mission Parivar Vikas — The Government has launched Mission Parivar Vikas
on 10th November, 2016 for substantially increasing access to contraceptives
and family planning services in 146 high fertility districts with Total Fertility Rate
(TFR) of 3 and above in seven high focus states. These districts are from the
states of Uttar Pradesh (57), Bihar (37), Rajasthan (14), Madhya Pradesh (25),
Chhattisgarh (2), Jharkhand (9) and Assam (2) that itself constitutes 44% of the
country's population.

2. Compensation scheme for sterilization acceptors — Under the scheme MoHFW
provides compensation for loss of wages to the beneficiary and also to the service
provider (and team) for conducting sterilizations. The package was enhanced in
November, 2014 for 11 high focus high TFR states (8 EAG, Assam, Gujarat,
Haryana), and further increased in November 2016 under Mission Parivar Vikas.

3. Clinical Outreach Teams (COT) Scheme — The scheme has been launched in
146 Mission Parivar Vikas districts w.e.f. December 2017 for providing family
planning services through mobile teams from accredited organizations in far-flung,
underserved and geographically difficult areas.

4. New Contraceptive Choices — New contraceptives viz. Injectable contraceptive
(Antara program) and Centchroman (Chhaya) have been added to the existing
basket of choices in 2015-16.
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10.

11.

12,

13.

14.

Redesigned Contraceptive Packaging — The packaging for Condoms, OCPs and
ECPs has been improved and redesigned since 2015 in order to increase the
demand for these commodities.

Scheme for Home delivery of contraceptives by ASHAs at doorstep of
beneficiaries launched in August 2011.

A new method of IUCD insertion immediately after delivery i.e. post-partum IUCD
(PPIUCD) has been introduced in 2010. PPIUCD incentive scheme has been
operational w.e.f. 01.01.2014.

Scheme for ASHAs to Ensure spacing in births launched on 16th May,
2012 - The scheme is being implemented in 18 states of the country (8 EAG,
8 North East, Gujarat and Haryana). Additionally the spacing component has
been approved in West Bengal, Karnataka, Andhra Pradesh, Telangana, Punjab,
Maharashtra, Daman, Diu and Dadra and Nagar Haveli.

Scheme for provision of Pregnancy Testing Kits in the drug kits of ASHAS
for use in communities. The Scheme was introduced in 2013.

National Family Planning Indemnity Scheme (NFPIS) under which clients are
insured in the eventualities of death, complication and failure following
sterilization. The scheme was introduced in 2005 and implemented through an
insurance company. It was revised in 2013 and is now being operated by the
State Governments directly with NHM funding.

Ensuring quality of care in Family Planning services by establishing Quality
Assurance Committees in all states and districts.

Family Planning Logistic Management and Information System (FP-LM1S) —
A dedicated software launched in 2017, to ensure smooth forecasting,
procurement and distribution of family planning commaodities across all the levels
of health facilities.

Appointment of dedicated RMNCH+A counselors at high case load facilities
since 2013.

Improved Demand generation activities through a holistic media campaign — 1st
phase launched in 2015, and the present 2nd phase in 2016.
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Per capita income of States

2994. SHRI LAL SINH VADODIA: Will the Minister of PLANNING be pleased
to state:

(@ the names of the States where the per capita income has increased during
the last five years;

(b) the names of the States where the per capita income has decreased;
(c) the names of the States where the annual income has increased; and
(d) the names of the States where annual income has decreased?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) All the States have reported increase in per capita income over last five
years.

(b) None of the States have reported decrease in per capita income over last
five years.

(c) All the States have reported increase in annual income over last five years.

(d) None of the States have reported decrease in annual income over last five
years.
Atal Innovation Mission

2995. SHRIMATI SHANTA CHHETRI: Will the Minister of PLANNING be pleased
to state:

(@ the details of Atal Innovation Mission;

(b) the aims and objectives of Atal Innovation Mission;

() the details of benefits it will bring to the State of West Bengal; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) Atal Innovation Mission ("AIM") is Government of India's endeavour to
promote a culture of innovation and entrepreneurship. Its objective is to serve as a
platform for promotion of world-class Innovation Hubs, Grand Challenges, Start-up
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businesses and other self-employment activities, particularly in technology driven
areas. AIM has been launched to create an innovation and entrepreneurial ecosystem
in India by establishing new incubation centres, scaling up established incubation
centres and setting up new tinkering labs in schools. The details of Atal Innovation
Mission are attached in the Statement (See below).

(b) The objectives of Atal Innovation Mission are:-

. To support and mentor the innovators to become successful entrepreneurs
at Atal Incubation Centres.

. To provide a platform where innovative ideas are generated in schools across
the country through Atal Tinkering Labs.

. Help create products from existing technologies relevant for national and
social causes (productization) and to find markets and early customers
(commercialization) for search deep-tech products in the context of India.

. To support community innovation drive through solution driven design
thinking on undeserved/unserved/regions of Tier 1/metro cities, Tier 2 and
Tier 3 cities, smart Cities, Aspirational districts, North-East, J&K and Rural
and Tribal regions of India.

(c) and (d) Atal Innovation Mission has facilitated setting up of a number of Atal
Tinkering Labs in West Bengal. The vision of Atal Tinkering Lab initiative is to
‘Cultivate 1 Million children in India as Neoteric Innovators'. The objective of this
scheme is to foster curiosity, creativity and imagination in young minds and inculcate
skills such as design mind-set, computational thinking, adaptive learning, physical
computing, rapid calculations, measurements etc. Till date, a total of 325 schools in
West Bengal are selected for ATLs and out of which, 107 schools have established
ATLs in their schools.

Statement

Details of Atal Innovation Mission, NITI Aayog
L Atal Incubation Centres (AIC) and Established Incubation Centres (EIC)

In order to rev up the entrepreneurial spirit in India, the Atal Innovation Mission
(AIM) is supporting the establishment of new incubation centres in universities,
Institutions, corporate, etc. under the Atal Incubation Centres (AICs) scheme
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that would nurture innovative start-up businesses in their pursuit to become
scalable and sustainable enterprises. Along with AICs, AIM is also providing
scale-up support to a few distinguished incubation centres of the country. These
incubation centres, referred to as Established Incubation Centers (EICs), have
already been in existence but AIM intends to further augment their performance
by providing them scale-up support.

To date, AIM has selected 102 universities/institutions/private players to
establish world class incubators each of which will foster creation and nurturing
of 40-50 world class Startups every four years. 50+ of them are already
operational with 1200+ operational Startups and the remaining will be
operationalised during this year.

Atal Tinkering Labs — at school level

AIM has launched the establishment of thousands of Atal Tinkering Labs enabling
students from grade 6 to grade 12 to have access to and tinker with innovative
tools and technologies like 3D printers, robotics, miniaturized electronics do it
yourself kits thus stimulating a problem solving innovative mindset to solve
problems in around the community they are in. Till date, Atal Tinkering Labs are
being established in schools nationwide with more than 4880 ATLs operational
in 650+ districts and over 2 million students having access to ATLs.

Atal Community Innovation Centres — serving unserved and under-Served
regions of India

To promote the benefits of technology led innovation to the unserved/
underserved regions of India including Tier 2, Tier 3 cities, aspirational districts,
tribal, hilly and coastal areas, AIM is setting up Atal Community Innovation
Centres with a unique partnership driven model wherein AIM would grant upto
X 2.5 crores to an ACIC subject to a partner providing equal or greater matching
funding. Over 300+ Applications have been received across the country and 50+
ACICs will be established during the next two years.

Atal New India Challenges — Product and Service Innovations with National Impact

To create product and service innovations having national socio-economic
impact, AIM has launched over 24 Atal New India Challenges in partnership
with five different ministries and departments of central government. 52 winners
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have been selected for grant aid and hand holding by incubators/mentors of
AIM out of 950+ applications received for the same.

V. Applied Research and Innovation for Small Enterprises (ARISE) — to stimulate
MSME industry innovation

To promote innovation in a phased manner in the MSME/Startup sector AIM
will be launching ARISE (Applied Research and Innovation for Small Enterprises)
along with partner Ministries so that great research ideas are converted to viable
innovative prototypes followed by product development and commercial
deployment.

AIM, NITI Aayog is in discussion with multiple ministries regarding their
participation in the upcoming ARISE program. Implementation is likely to start
in the next financial year, in partnership with 4-5 ministries/departments.

Launching of manned satellite to moon

2996. SHRI T.G. VENKATESH:
DR. SASMIT PATRA:

Will the PRIME MINISTER be pleased to state:

(@ the details of Government”s intention to launch India’s first manned satellite
to the moon as part of ISROs Gaganyaan Mission;

(b) the status of the project as on date; and

(c) the details of the steps being taken by Government for an early launch of
the satellite?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) and (b) No Sir, the Government does not intend to launch first manned
satellite to the moon as part of Gaganyaan mission. The objective of Gaganyaan
programme is to demonstrate the capability to send humans to Low Earth Orbit (LEO)
onboard an Indian Launch vehicle and bring them back to earth safely.

The status of ongoing Gaganyaan programme is as follows:-

1. Engineering systems: Requirements and design finalized for Launch vehicle,
Orbital module, Crew escape system and ground infrastructure. Hardware
realization has commenced for ground test and first unmanned mission.
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2. Crew Management: Space flight training of 4 astronaut candidates
commenced. Requirements of crew recovery from sea post touchdown is
finalised including roles and responsibility of supporting agencies.

3. National collaboration: MoUs with DRDO labs have been signed for design,
development and delivery of human centric products such as Crew medical
kit, Crew health monitoring system, Emergency survival kit, Dosimeters,
Earmuffs and Eire suppression system.

4, International collaboration:

(@ Contracts signed with M/s JSC Glavkosmos, Russia for (1) Selection
support, Medical Examination and training of Indian Astronauts.
(2) Wind tunnel testing for Crew Module and Crew escape system.
(3) Feasibility studies for usage of Soyuz ECLSS components in
Gaganyaan. (4) Delivery of view port for Gaganyaan crew module.

(b) A 3-week training programme for Flight surgeon was completed at ISRO
with participation of CNES, France.

5. Space Science: 4 Biological and 2 physical science related microgravity
experiments from academic institutions are shortlisted for unmanned mission
of Gaganyaan programme.

(c) Launch of Gaganyaan is planned by the end of 2022.
Earth observation satellites
2997. SHRI A. MOHAMMEDJAN: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that the Indian Space Research Organisation (ISRO) will
send up an unusually large number of 10 earth observation satellites during 2020-21;

(b)  whether it is also a fact that ISRO has planned 36 missions for next fiscal,

(c) whether during the current fiscal, six out of 17 missions will be completed
before 31 March, 2020; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes Sir, the target for the fiscal year 2020-21 is 10 earth observation
satellites.
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(b)  Yes Sir, the target for the fiscal year 2020-21 is 36 missions including
satellites and launch vehicles. Details of the missions are as follow:-

. Earth observation satellite 10
. Communication satellite 3
. Navigation satellite 2
. Space Science satellite 3
. Technology Demonstration 1
. PSLV 10
e GSLV MK 1l 3
i GSLV MK 1l 1
. Small Satellite Launch Vehicle 2
. Gaganyaan (Unmanned) 1

(c) and (d) During the current fiscal year of 2019-20, till date 11 out of the total
targeted missions have been completed. Details of which are as follows:-

. Earth observation satellite 4
. Communication satellite 1
. Space science satellite 1
. PSLV 4
i GSLV MK 1l 1

Prime Minister’s vision for Indian space programme

2998. DR. SASMIT PATRA: Will the PRIME MINISTER be pleased to state the
details of his vision for Indian space programme?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): Indian Space Programme is focused on peaceful uses of Outer Space. Towards
this, Space Technology should be used for benefit of the country and society, provide
solutions for developmental activities and address problems of the society at large.
It should be used as tool for planning, monitoring and evaluation of national level
projects and thereby managing natural resources.

Space Technology should also be used for enhancing the scientific temper in the
country, provide means to explore space for better understanding of our universe.
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Web portal for monitoring of Government projects
2999. SHRI SANJAY SETH: Will the PRIME MINISTER be pleased to state:

(@ whether Government has launched a web portal to promote better planning
and monitoring of Government projects recently;

(b) if so, the details thereof along with its aims and objectives;

(c) the amount of funds being allocated by Government for the said purpose;
(d) the details of challenges faced by Government during the said initiatives; and
(e) the other steps taken by Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes Sir, a web based software has been developed in-house for monitoring
of Launch Vehicle and Spacecraft related projects.

(b)  The software provides status information of projects upto sub-system level.
Aim is to monitor the projects and ensure that the projects are completed within
stipulated schedule. The objective is to identify the criticalities, and take proactive
action to mitigate any unexpected delay in the project.

(c) No separate amount was allocated for the web based software development.
It was developed using available expertise within ISRO.

(d) Initial challenges were to identify activities, mapping the dependencies on
external agencies (like fabricators etc.), integrating the schedule of sub-systems delivery
from other ISRO Centres, on-boarding the users and change in the way of working.
Now, it has stabilized to a large extent.

(e) A Dashboard prototype has been developed for high level monitoring.
Space programme of India vis-a-vis China

3000. SHRI P.L. PUNIA: Will the PRIME MINISTER be pleased to state:

(@ whether India is lagging behind China in space research/programmes;

(b) if so, the details of the achievements made by China vis-a-vis India in space

programmes; and

() the action plan proposed to further India”s achievements in space research?
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THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) and (b) Space activities for any country are governed by its own needs
and priorities. These needs originate from various parameters, i.e. technical capability,
scientific interest, economic status, geographical and climatic conditions etc. Therefore
in absence of proper common platform for comparison, it is difficult to comment on
leading and lagging country. While China has better achievements in certain areas,
at the same time India too has performed far better in some other fields in line with
its national priorities.

(c) India is working on many futuristic projects in the field of Earth observation,
Communications, Navigation, Space Science and Propulsion Systems to further its
achievements in space research.

Innovative measures by Ministry

3001. DR. VINAY P. SAHASRABUDDHE: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(@ whether any kind of new and innovative measures have been undertaken
by the Ministry in general and/or its various departments or PSUs and autonomous
bodies associated with it to improve work culture, bring more transparency and
accountability and also enhance result orientation, during the last five years;

(b) if so, the details thereof; and
(c) what has been the impact of these efforts?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICES AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) to (c) Ministry of
Statistics and Programme Implementation (MoSPI) has taken a number of steps to
improve its efficiency and enhance reliability, transparency and accountability. Major
initiatives in this regard include the following:

() Leveraging IT tools for data collection processes and dissemination of data.

(i) Electronic dissemination of shareable data, reports, publications etc., free
of charge.

(iiiy Launch of the Seventh Economic Census and new surveys using technology.

(iv) Improving the monitoring of the Members of Parliament Local Area
Development Scheme (MPLADS) through a revamped portal.

The activities of the Ministry are continuously reviewed for improvement in its
processes and products and its impact, spread over time, includes increased access
to cost-free digital data to various users, reduction in time in data collection,
transmission and processing.
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Works/projects under MPLADS

3002. DR. L. HANUMANTHAIAH: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(@ the State-wise and year-wise details of the works/projects under Members
of Parliament Local Area Development Scheme (MPLADS) and their financial
performance during the last three years and the current year including Karnataka;

(b) whether several projects/schemes are lying pending;
(c) if so, the reasons for delay in completion of those projects/schemes; and
(d) the steps proposed to be taken to expedite the delayed works/projects?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICES AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) and (b) The
state-wise and year-wise details of the works/projects under Members of Parliament
Local Area Development Scheme (MPLADS) and their financial performance during
the last three years and the current year up to 29.02.2020 including Karnataka is given
in the Statement (See below).

(c) and (d) As per the MPLAD Scheme Guidelines, works are recommended by
the Members of Parliament (MPs) directly to the selected Nodal District Authorities
and implemented by the respective State Government Authorities at the field level.

Since inception of the scheme, as per the data provided by District Authority
through MPLADS portal (as on 29.02.2020), out of the 21.23 lakh works sanctioned,
19.07 lakh works have been completed and the remaining 2.16 lakh works are in pipeline
for completion.

In case any representation regarding violation or undue delay in completion of
project is received, the Ministry forwards the same to the concerned State/UT
Government for taking appropriate action as per the Financial, Technical and
Administrative Rules of concerned State/UT Government.

The Ministry also conducts Annual Review Meeting with the Nodal Departments
of all the State/UT Governments to discuss the implementation of the scheme. The
Ministry also impresses upon the Nodal Departments of the State/UT Governments
to convene Meetings under the Chairmanship of Chief Secretary with the District
Authorities and Members of Parliament at least once in a year. This is besides the
quarterly review meeting by the District Authorities with the implementing agencies

at district level to review the progress of implementation of MPLAD Scheme.



Statement

State-wise and year-wise details of the work/project under MPLADS and their

financial performances during the last three years

Sl. State 2016-17 2017-18 2018-19 2019-20
No. Expenditure Completed  Expenditure  Completed Expenditure  Completed  Expenditure Completed
incurred works incurred works incurred works incurred works
with with with with
(X crore) (X crore) (X crore) (X crore)
1 2 3 4 5 6 7 8 9 10
1. Andaman and 4.74 u 477 19 1356 27 129 0
Nicobar Islands
2. Andhra Pradesh 172.80 5206 184.04 4780 202.26 3888 116.04 3542
3. Arunachal Pradesh 1547 314 14.31 215 18.14 377 3.33 63
4. Assam 102.10 3108 111.06 2784 97.36 2121 3290 748
5. Bihar 345.20 5391 42223 7670 41145 5142 17224 3955
6. Chandigarh 451 2 859 37 10.71 97 1.16 9
7. Chhattisgarh 107.05 3099 109.83 2091 101.23 2123 3931 1168
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Dadra and Nagar
Haveli

Daman and Diu
Delhi

Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur

Meghalaya

4388

0.00

3232

14.40

196.07

66.09

3512

4122

102.89

180.29

159.59

5.35

204.36

304.37

10.62

12.67

143

8205

1295

1224

2777

3322

2352

6032

6075

87

317

451

0.00

56.69

1081

169.87

90.20

33.08

46.38

84.66

207.73

137.71

7.59

21552

302.47

15.63

13.15

171

62

6281

1709

1135

1526

2262

2064

6353

5787

58

234

6.34

13.95

94.64

2159

282.719

90.61

37.26

60.84

108.61

219.29

205.07

381

239.56

393.02

16.01

13.38

24

417

11351

1833

1767

1324

2766

3307

2477

7587

5962

176

101

194

151

43.39

8.19

13547

46.18

9.36

2853

4914

107.57

110.79

0.00

120.02

247.67

12.60

9.86

331

97

1198

134

1179

1719

1991

228

315
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1 2 3 4 5 6 7 8 9 10
24.  Mizoram 9.36 113 11.33 221 737 194 8.70 154
25. Nagaland 1104 32 12.68 75 7.50 K3 489 2
26.  Nominated 47.30 523 60.48 373 61.70 353 32.36 157
27. Odisha 17251 7669 143.98 4897 164.76 7917 63.86 3138
28. Puducherry 12.23 % 7.84 % 18.34 42 6.02 61
29. Punjab 111.48 3575 88.12 5838 109.32 4158 3367 1722
30. Rajasthan 161.14 2060 177.23 2786 188.24 2997 100.53 1983
31, Sikkim 1051 27 12.33 196 941 60 6.03 137
32.  Tamil Nadu 289.02 4961 317.54 3300 35391 4916 22021 2414
33. Telangana 102.38 3455 124.28 3839 104.59 3331 68.12 2195
34. Tripura 10.15 72 15.88 179 1955 170 252 21
35. Uttar Pradesh 50359 13244 483.89 17216 920.88 21703 236.70 8304
36. Uttarakhand 3921 1741 3588 1381 37.26 1151 31.08 1460
37. West Bengal 304.34 4704 338.39 4752 347.82 5151 123.10 2613
ToTaL 3906.37 92290 4080.68 94373 5012.13 105167 2236.28 56946

Note:- Expenditure incurred also includes Administrative Expenditure.
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Provision for medical treatment out of MPLAD fund

3003. SHRIMATI SAMPATIYA UIKEY:
CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION be

pleased to state:

(@ whether any study has been conducted by Government to ascertain if there
is any provision that Members of Legislative Assembly of many States can recommend
the funds from their MLA funds for the treatment of a person suffering from a chronic

disease; and

(b) if so, whether Government would consider to make a provision in the
guidelines stipulated in the MPLAD fund about providing funds for the treatment of
a person suffering from chronic disease so that it would be convenient for patient
to get treatment?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICES AND
PROGRAMME IMPLEMENTATION (RAO INDERJIT SINGH): (a) The Member of
Legislative Assembly Local Area Development funds are being monitored by the
respective State Governments. The Government of India has not conducted any such
study.

(b)  As per the Member of Parliament Local Area Development Scheme, utilization
of funds is prohibited in case of individual/family benefits except in case of deserving
differently abled persons, as a special case.

Financial outlay for setting up of National Technical Textile Mission

3004. SHRIMATI SAROJINI HEMBRAM:
SHRI D. KUPENDRA REDDY:

Will the Minister of TEXTILES be pleased to state:

(@ whether Government has approved the proposal of setting up of a National

Technical Textile Mission;



314 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, what is the financial outlay for setting up of this Mission and by
when it is going to be implemented; and

(c) whether it will boost the country in technical textile sector and increase the
use of technical textiles in the domestic market?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) Yes,
Sir. The Government has approved the proposal for creation of National Technical Textiles
Mission for a period of 4 years (2020-21 to 2023-24) with an outlay of I 1480 crores.

The focus of the Mission is for developing on usage of technical textiles in
various flagship missions, programmes of the country including strategic sectors. The
use of technical textiles in agriculture, aquaculture, dairy, poultry, etc. Jal Jivan Mission;
Swachch Bharat Mission; Ayushman Bharat will bring an overall improvement in cost
economy, water and soil conservation, better agricultural productivity and higher income
to farmers per acre of land holding in addition to promotion of manufacturing and
exports activities in India. The use of geo-textiles in highways, railways and ports
will result in robust infrastructure, reduced maintenance cost and higher life cycle of
the infrastructure assets.

Promotion of innovation amongst young engineering/technology/science standards
and graduates is proposed to be taken up by the Mission; alongwith creation of
innovation and incubation centres and promotion of 'start-up' and Ventures'. The
research output will be reposted with a 'Trust with the Government for easy and
assessable proliferation of the knowledge thus gained through research innovation
and development activities.

A sub-component of the research will focus on development of bio degradable
technical textiles materials, particularly for agro-textiles, geo-textiles and medical textiles.
It will also develop suitable equipment for environmentally sustainable disposal of
used technical textiles, with emphasis on safe disposal of medical and hygiene wastes.

There is another important sub-component in the research activity aiming at
development of indigenous machineries and process equipment for technical textiles,
in order to promote 'Make In India' and enable competitiveness of the industry by
way of reduced capital costs.

The mission shall work for holistic development of entire technical textile sector
on pan-India basis.
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Revival of handloom sector

3005. SHRI PARIMAL NATHWANI: Will the Minister of TEXTILES be pleased
to state:

(@ whether a large number of closed handloom units have been made functional
during the last three years;

(b) if so, the details thereof;

(c) whether Government has provided any package to revive the handloom
sector in the country during the last three years;

(d) if so, the details thereof; and
(e) the funds allocated to Jharkhand and Gujarat for this purpose?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (d)
It is the policy of the Government of India, Ministry of Textiles to provide financial
and technical support to the handloom agencies so that they operate profitably. The
Office of the Development Commissioner for Handlooms is implementing following
schemes for development, revival and welfare of handloom weavers across the

country:-

(1) National Handloom Development Programme (NHDP)

(20 Comprehensive Handloom Cluster Development Scheme (CHCDS)

(3) Handloom Weavers' Comprehensive Welfare Scheme (HWCWS)

(4)  Yarn Supply Scheme (YSS)

Under the above schemes, financial assistance is provided for raw materials,
purchase of looms and accessories, design innovation, product diversification,

infrastructure development, skill upgradation, lighting units, marketing of handloom
products and loan at concessional rates.

1. National Handloom Development Programme (NHDP)

(i) Block Level Cluster: Introduced in 2015-16 as one of the components
of National Handloom Development Programme (NHDP). Financial
assistance upto ¥ 2.00 crore per BLC for various interventions such
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(i)

(iii)

(iv)

)

as skill upgradation. Hathkargha Samvardhan Sahayata, product
development, construction of workshed, project management cost,
design development, setting up of common facility centre (CFC) etc.
is provided. Besides, financial assistance upto ¥ 50.00 lakh is also
available for setting up of one dye house at district level. The

proposals are recommended by the State Government.

Handloom Marketing Assistance is one of the components of National
Handloom Development Programme. In order to provide marketing
platform to the handloom agencies/weavers to sell their products
directly to the consumers, financial assistance is provided to the
States/eligible handloom agencies for organizing marketing events in

domestic as well as overseas markets.

Weaver Mudra Scheme: Under the Weaver MUDRA Scheme, credit
at concessional interest rate of 6% is provided to the handloom
weavers. Margin money assistance to a maximum of ¥ 10,000 per
weaver and credit guarantee for a period of 3 years is also provided.
MUDRA Portal has been developed in association with Punjab
National Bank to cut down delay in disbursement of funds for margin

money and interest subvention.
Hathkargha Samvardhan Sahayata (HSS):

Hathkargha Samvardhan Sahayata (HSS) was introduced on
1st December 2016 with an objective to provide looms/accessories to
the weavers to enhance their earnings through improved productivity
and quality of the handloom products. Under the scheme, 90% of the
cost of loom/accessory is borne by the Government of India while
remaining 10% is borne by the beneficiary. The Government of India's

share is released to the supplier through Weavers' Service Centre.
Education of Handloom Weavers and their Children:

Ministry of Textiles has signed Memorandums of Understanding with
Indira Gandhi National Open University (IGNOU) and National Institute
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(vi)

(vii)

(vii)

of Open Schooling (NIOS) to secure educational facilities for the
weavers and their families. NIOS offers Secondary and Senior
Secondary level education with specialized subjects on design,
marketing, business development, etc. through distance learning mode
for handloom weavers, whereas IGNOU offers continuing education
programs through accessible and flexible learning opportunities
relevant to the aspirations of handloom weavers and their children for

career progression.

The programme envisages reimbursement of 75% of the fee towards
admission to NIOS/IGNOU courses in case of SC, ST, BPL, and Women

learners belonging to handloom weavers' families.

"India Handloom™ Brand: During the celebration of 7th August 2015
as National Handloom Day, 'India Handloom' Brand was launched by
Hon'ble Prime Minister for branding of high quality handloom products.
It promotes production of niche handloom products with high quality,
authentic traditional designs with zero defect and zero effect on
environment. Since its launch, 1333 registrations have been issued
under 184 product categories and sale of ¥ 861.93 crore has been

generated.

Initiatives with various leading brands has been undertaken to bring

out a separate range of handloom garments in their brand.

E-Commerce: In order to promote e-marketing of handloom products,
a policy frame work was designed and under which any willing
e-commerce platform with good track record can participate in online
marketing of handloom products. Accordingly, 23 e-commerce entities
have been engaged for on-line marketing of handloom products. A total

sales of ¥ 80.76 crore has been reported through the online portal.

Urban Haats are set up in the big towns/metropolitan cities to provide
adequate direct marketing facilities to the craft persons/weavers and
eliminate middle agencies. 38 such Urban Haats have been sanctioned

across the country so far.
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2. Comprehensive Handloom Cluster Development Scheme:

The Comprehensive Handloom Cluster Development Scheme (CHCDS) is
targeted at development of Mega Handloom Clusters in clearly identifiable
geographical locations covering atleast 15000 handlooms with the
Government of India (Gol) contribution upto X 40 crore per cluster over a
period of 5 years. Components such as conducting diagnostic study, corpus
for raw material, etc., are fully funded by the Government of India (Gol)
whereas components like lighting units, technological upgradation of looms
and accessories are 90% funded by the Gol. Other components such as
creation of infrastructure for design studio/marketing complex/garmenting
unit, marketing development, assistance for exports and publicity are 80%
funded by the Gol. 08 Mega Handloom Clusters viz. Varanasi (Uttar Pradesh),
Sivasagar (Assam), Virudhunagar (Tamil Nadu), Murshidabad (West Bengal),
Prakasam and Guntur districts (Andhra Pradesh), Godda and neighbouring
districts (Jharkhand), Bhagalpur (Bihar) and Trichy (Tamil Nadu) have been
taken up for development.

3. Handloom Weavers' Comprehensive Welfare Scheme:

Weavers Comprehensive Welfare Scheme (HWCWS) is providing life,
accidental and disability insurance coverage under the components Pradhan
Mantri Jivan Jyoti Bima Yojana (PMJJBY), Pradhan Mantri Suraksha Bima
Yojana (PMSBY) and Converged Mahatma Gandhi Bunkar Bima Yojana
(MGBBY).

4. Yarn Supply Scheme:

Yarn Supply Scheme is being implemented throughout the country to make
available all types of yarn at Mill Gate Price. The scheme is being
implemented through National Handloom Development Corporation. Under
the Scheme freight is reimbursed and depot operating charges @2% is given
to depot operating agencies. A component of 10% price subsidy also exists
on hank yarn, which is applicable on cotton, domestic silk, wool and linen
yarn with quantity caps.

(e) Budgetary allocation of funds is not made State-wise. Funds are released
to the eligible handloom agencies based on viable proposals received and utilization
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of previous released funds. The details of scheme-wise funds allocated and released

under various Handloom schemes in the last three years are as under:-

SI.  Name of Scheme 2016-17 2017-18 2018-19
No. (X in crore) (X in crore) (X in crore)
Funds Funds Funds Funds Funds Funds
allocated released allocated released allocated released
(RE) (RE) (RE)
1. National Handloom 167.53 15356 140.24 135.05 138.53 118.72
Development Programme
(NHDP)
2. Comprehensive Handloom 50.00 40.11 32.50 31.82 21.50 16,38
Cluster Development
Scheme (CHCDS)
3. Handloom Weavers 26.56 26.56 25.00 24.98 10.05 2.06
Comprehensive Welfare
Scheme (HWCWS)
4. Yarn Supply Scheme 261.50 261.35 200.00 199.84 155.41 126.84
(YSS)
ToTAL 505.59 48158 397.74  391.69 325.49 264.00

Under the above schemes, following activities have been undertaken in the last

five years and the current year in the State of Jharkhand and Gujarat:-

Jharkhand

() As per 4th All India Handloom Census 2019-20, there are 8607 handlooms
and 22497 workers (12364 weavers and 10133 allied workers) in the state

of Jharkhand.

(i) 30 Block Level Clusters have been sanctioned and a sum of ¥ 8.03 crore

has been released involving 24143 beneficiaries.

(iii) 239 beneficiaries have been provided loan worth ¥ 0.62 crore under Weavers'

MUDRA Scheme.
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(iv)

V)

(vi)

1975 beneficiaries have been enrolled under Mahatma Gandhi Bunkar Bima
Yojana/Converged Mahatma Gandhi Bunkar Bima Yojana, Pradhan Mantri
Jivan Jyoti Bima Yojana/Pradhan Mantri Suraksha Bima Yojana.

15.486 lakh kg. of yarn worth I 18.96 crore has been supplied at mill gate
price and 9.276 lakh kg. of yarn worth ¥ 15.28 crore has been supplied to
the weavers under 10% subsidy scheme under Yarn Supply Scheme (YSS).

453 weavers have been provided improved looms and accessories under
HSS, skill upgradation training has been imparted to 1120 beneficiary
weavers, worksheds have been sanctioned to 252 weavers and lighting units
have been provided to 20 weavers.

Gujarat

0]

(ii)

(i)

(iv)

V)

(vi)

(vii)

As per 4th All India Handloom Census 2019-20, (here are 9903 handlooms
and 10601 handloom workers (10179 weavers and 422 allied workers) in the
State of Gujarat.

03 Block Level Clusters have been sanctioned and a sum of ¥ 0.56 crore
has been released involving 357 beneficiaries.

03 marketing events have been sanctioned and sum of ¥ 57.00 lakh has been
released involving 8000 beneficiaries.

540 beneficiaries have been provided loan worth ¥ 1.85 crore under \Weavers'
MUDRA Scheme.

22853 beneficiaries have been enrolled under Mahatma Gandhi Bunkar Bima
Yojana/Converged Mahatma Gandhi Bunkar Bima Yojana, Pradhan Mantri
Jivan Jyoti Bima Yojana/Pradhan Mantri Suraksha Bima Yojana.

1.480 lakh kg. of yarn worth ¥ 57.94 crore has been supplied at mill gate
price and 0.507 lakh kg. of yarn worth ¥ 13.37 crore has been supplied to
the weavers under 10% subsidy scheme under Yarn Supply Scheme (YSS).

In order to prevent production of items reserved for exclusive production
on handloom, powerloom inspections are carried out on regular basis. During
the above period, 237610 powerloom inspections were carried out. A sum
of ¥ 108.82 lakh has been provided lo the State Government for setting up
of Enforcement Machinery.
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(viii) 37 weavers have been provided improved looms and accessories under HSS,
skill upgradation training has been imparted to 260 beneficiary weavers.

Allocation and expenditure on handloom and handicraft sector

3006. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRIMATI SAMPATIYA UIKEY:

Will the Minister of TEXTILES be pleased to state:

(@ the total allocation and expenditure made for the handloom and handicraft

sectors in the last five years;

(b) total allocation and expenditure under the Budget Heads-Scheduled Castes
Sub Plan/Tribal Sub Plan (Budget Minor Head 789/796); and

(c) physical and financial status in last five years in handloom and handicraft

sectors with the details of social status of workers/artisans namely SC/ST/OBC/Others?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) The
total allocation/expenditure and financial status of SC/ST in the Handloom/Handicraft

sector during the last five years are as below:-

(X in crore)
Handlooms
Financial Budget  Expenditure  Scheduled Cast Sub- Scheduled Tribe Sub-
Year Allocation Plan Plan

Allocation  Expenditure  Allocation Expenditure

2014-15 497.50 411.90 38.00 26.28 32.99 29.12
2015-16 594.91 591.75 16.38 16.38 27.44 27.44
2016-17 682.59 658.42 40.00 36.61 31.70 31.64
2017-18 477.50 468.89 39.74 39.07 31.82 31.81

2018-19 400.59 332.30 56.01 27.06 45.00 32.84
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Handicrafts
Financial Budget  Expenditure  Scheduled Cast Sub- Scheduled Tribe Sub-
Year Allocation Plan Plan

Allocation Expenditure Allocation Expenditure

2014-15 441.30 228.65 13.20 8.73 2.85 159
2015-16 455.59 357.31 24.60 2345 2.05 159
2016-17 375.00 289.96 43.00 25.04 0.00 0.00
2017-18 289.70 217.39 35.00 2611 0.00 0.00
2018-19 198.42 19554 3550 31.65 14.00 1041

Innovative measures by the Ministry

3007. DR. VINAY P. SAHASRABUDDHE: Will the Minister of TEXTILES be
pleased to state:

(@ whether any kind of new and innovative measures have been undertaken
by the Ministry in general and/or its various departments or PSUs and autonomous
bodies associated with it to improve work culture, bring more transparency and
accountability and also enhance result orientation, during the last five years;

(b) if so, the details thereof; and
(c) what has been the impact of these efforts?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) The
Ministry has taken some new and innovative measures like implementation of biometric
Attendance in Aadhaar Enabled Biometric Attendance System (AEBAS) for punctuality,
implementation of e-office and e-hrms for transparency and accountability in various
departments or PSUs and autonomous bodies. Also, in pursuance of Department of
Personnel and Training (DoPT's) guidelines, many activities like Sparrow, Rotational
transfers and Review of employees who have attained 50/55 years of age/30 years
of qualifying service under FR 56(j) and Rule 48 of CCS (Pension) are being undertaken
by this Ministry, which has helped in improving productivity, quality, resource
management, transparency and accountability, e-hrms allows government employees
to track and verify their official and personal details instantly. The procurement from
Government e Marketplace (GEM) portal and release of various Tenders on Government
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e-Portal and Newspapers etc. as per GFR rules are other measures being implemented
in the Ministry.

The Government of India, Ministry of Textiles has launched Digital Dashboard
on its website where progress of various components of schemes being implemented
for the welfare of various sectors such as Handlooms, Handicrafts, Jute, Silk, Sericulture
etc. is being uploaded from time to time in public domain. Various departments under
the Ministry of Textiles have developed their own website where important data,
scheme guidelines, vacancy positions are uploaded in public domain.

In order to provide e-marketing of handloom products, a policy framework has
been designed under which any wiling e-Commerce platform with good track record
can participate in online marketing of handloom products. 23 e-Commerce entities have
been engaged for online marketing of handloom products. MUDRA portal has been
developed in association with Punjab National Bank to cut down delay in disbursement
of funds for margin money and interest subvention. To receive and address varied
professional queries of handloom weavers to single point of contact, Bunkar Mitra
Helpline for handloom weavers has been started with effect from 04.01.2017. This
helpline can be accessed by dialing toll free No. 18002089988 keeping in view, the
Digital India Initiative by Government of India, National Handloom Development
Corporation Ltd. (NHDC) has implemented Enterprise Resource Planning (ERP) system
and e-Dhaga Mobile App for its commercial activities for the benefit of handloom
weavers. These initiatives are helping the handloom weavers in managing their
handloom business.

The Cotton Corporation of India (CCI) has adopted Enterprise Resource Planning
(ERP) system (named 'PRAGATI") at its corporate office and branch offices by linking
the same with its all cord activities like purchase, sale, finance, HR/Payroll, CRM etc.
which has enabled the CCl management with fast access of all the important
information of its branches and corporate office for quick decision making, thereby
saving of time and money. CCI has also implemented instrument based quality
evaluation system for assessing of quality of kapas and lint realization by using
Digitalized moisture meters, micronaire testers and hand-held ginning machines that
has helped farmers in receiving quality based remunerative prices of their produce
"Cott-Ally" a Mobile app provides information about the nearest procurement centres
of CCI, variety-wise MSP rates of cotton, tracking of payment status of farmers, live
chat with CCI for their doubts and grievances.
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Further, the CCTV cameras are installed in the unit mills and various on line
applications like Customer portal, Marketing Management System, Compliance
Management, OPAS and HRMS etc. have also been implemented. In order to improve
work culture, regular trainings are imparted to workers through outside trainers/courses
on fire and safety and also health and hygiene etc. Regular participation of trade
unions functioning in the unit mills with management meeting helping in effective work
culture in line with company policies and rules. System has become more transparent
and peoples are now more accountable for their respective jobs and hence improved

the work culture of the company.
Contribution of women in handloom/handicraft sector
3008. MS. SAROJ PANDEY: Will the Minister of TEXTILES be pleased to state:

(@ the percentage-wise contribution of women in handloom and handicraft

sector, at present; and

(b) the percentage of women in the State of Chhattisgarh, Jharkhand and Odisha

who are earning their livelihood from this sector and the details thereof?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) According
to Fourth All India Handloom Census 2019-20, there are 72% woman handloom workers
out of total 35,22,512 Handloom workers. The woman percentage in Handicraft Sector
is 67.06%0 against the total 22,96,283 number of artisans registered under PAHCHAN
initiative.

(b) Details of the number of Women Handloom and Handicrafts Workers in the
Stales of Chhattisgarh, Jharkhand and Odisha are:-

Handloom Sector

Name of State Total Number Number of Percentage of
of Worker Woman worker Woman Worker

Chhattisgarh 21503 9730 45%

Jharkhand 22497 11614 52%

Odisha 117836 57640 49%
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Handicraft Sector

Name of State Total Registered Registered Percentage of
Artisans woman Artisans Woman artisans
Chhattisgarh 11.086 7,709 69.54%
Jharkhand 77,170 44,944 58.24%
Odisha 1,33,690 67,335 50.37%

Objective of Central Cottage Industries
Corporation of India (CCIC)

3009. SHRI K.J. ALPHONS: Will the Minister of TEXTILES be pleased to state:

(@ what is the main objective of the Central Cottage Industries Corporation
of India Ltd.;

(b) what has been the profit of CCIC before tax during the past three years; and
(c) what is the reason for the poor performance of CCIC?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) The main
objectives of Central Cottage Industries Corporation of India (CCIC) are to produce,
procure and sell quality handicrafts and handloom products and to develop markets
for these products in India and abroad and to continue to improve the quality of Indian
Handicrafts and to upgrade and produce new designs. Also, to strengthen and expand
the marketing network of the organization and to generate adequate returns on net
worth and to manage trading activities so as to optimize sales and earnings and reduce

expenditure.

(b)  Profit before Tax of CCIC during the last three years are as below:-

sl. Year Proftt(+)/Loss(-)
No. (X in Lakhs)
1 201617 (+)1387

2. 201718 (-)949.14

3. 201819 (-)545.38
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(¢) Reduced sales, closure of three showrooms of the company in Mumbai due
to steep increase in showroom rentals on account of implementation of The
Maharashtra Rent Control Act, 1999 and resulting excess manpower were the primary

reasons for incurring losses in the company during 2017-18 and 2018-19.
Intervention in cotton trading policies
3010. SHRI SANJAY SINGH: Will the Minister of TEXTILES be pleased to state:

(@ whether it is a fact that South Indian Mills Association (SIMA) has urged
the Ministry of Textiles to intervene in cotton trading policies of the Cotton Corporation
of India (CCI);

(b) if so, in what manner Government is planning to intervene; and

(c) whether Government plans to regulate the price to make the market

competitive?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
Yes, Sir. A representation was received from Chairman, South Indian Mills Association
(SIMA) requesting to direct Cotton Corporation of India (CCI) Limited to offer cotton
at the prevailing market prices through e-auction on a regular basis and avoid hoarding
huge volume of cotton. In this regard, it is stated that CCI is undertaking Minimum
Support Price (MSP) operations when prices of Fair Average Quality (FAQ) grade kapas
fall below the MSP level and procures entire quantity of FAQ grade kapas offered
by the cotton farmers in various Agricultural Produce Market Committee (APMC) yards
at MSP rate. The FAQ grade cotton procured under MSP operations is superior quality
which is of higher value. The cotton procured by CCI under MSP operations is made
available to the industry on daily basis through e-auction. The system is transparent

and CCl's pricing policy is value based.

It has always been the endeavour of CCI to ensure availability of good quality
cotton at competitive rates to domestic textile industry including MSME units,
Co-operatives and Institutional buyers. In order to enable the mills to procure cotton
at competitive prices, CCI has introduced bulk discount scheme for 2018-19 stock which
is applicable on purchase of minimum quantity of 500 bales. Micro, Small and Medium

Enterprises (MSME), KVIC and Co-operative mills are entitled to avail discount on
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buying a minimum quantity of even 100 bales. Under this scheme, the mills can avail

discount of ¥ 3200 per candy to ¥ 5000 per candy depending upon quantity purchased.
(c) Does not arise in view of above.
Shopping Festival for uplifting consumer sentiments

3011. SHRI DHARMAPURI SRINIVAS:
SHRI T.G. VENKATESH:

Will the Minister of TEXTILES be pleased to state:

(@ whether Government is contemplating on introducing Shopping Festival
System in the country for uplifting consumer sentiments to tide over the economic
slump in the textile sector;

(b) if so, the details thereof; and
() the details of the suggestions made by the textile traders in this regard?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
Yes Sir, Pilot shopping festival at Bengaluru is proposed to be organized in FY
2020-21, which will subsequently be organized in other cities focusing on following
sectors:-

N Gems and Jewellery

. Textiles

. Handicrafts

N Leather and Non Leather

. Carpets and

. Yoga and Ayurvedic products

In addition to above focus sectors, the products to be showcased will include:

N Tribal products/handicrafts

° Products from Jammu and Kashmir, North East States and other Hill States.

()  Export Promotion Councils (EPCs) will play a lead role in the mega shopping
festival. All EPCs will promote sector-wise activities.
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Promotion of organic cotton farming in India

3012. SHRI V. VIUAYASAI REDDY: Will the Minister of TEXTILES be pleased to
state:

(@ whether it is a fact that many international fashion brands are showing keen

interest in India for organic cotton;

(b) if so, in what manner the Ministry and APEDA is helping organic cotton
farmers and functioning as linkage for supply of cotton to these brands from organic

cotton farmers in India;

(c) whether the input costs in organic cotton farming is far less when compared
to conventional and Bt.cotton production; and

(d) if so, what efforts the Ministry is making to push organic cotton from 5.5
lakh acres to 7 lakh acres by 2025?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) There is
no such report/information in this regard.

(b) National Accreditation Body (NAB) under Ministry of Commerce and
Industry manages and runs a National Program for Organic Production (NPOP). On
behalf of the NAB, Agricultural and Processed Food Products Export Development
Authority (APEDA) is functioning as Secretariat for carrying out accreditation activities
as well as implementation of NPOP. APEDA has taken up the matter of traceability
system on voluntary basis for organic textiles for six months w.e.f. 01/03/2020. The
Ministry of Textiles has authorized to initiate the process on voluntary basis for six
months. A notification has already been issued by APEDA in this regard to all
concerned for ensuring traceability of certified organic textile across the value chain
to ensure end-to-end traceability and chain of custody of organic fiber.

(c) and (d) The average cost of production of organic cotton farming is less than
conventional and Bt. cotton production, which is mainly due to less cost towards
desi cotton seed and use of organic fertilizer. Ministry of Agriculture has been
promoting organic farming through dedicated schemes namely Mission Organic Value
Chain Development for North Eastern Region (MOVCDNER) and Paramparagat Krishi
Vikas Yojana (PKVY) since 2015-16. The MOVCDNER scheme aims at development

of certified organic production in a value chain mode to link growers with consumers
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and to support the development of entire value chain starting from inputs, seeds,
certification, to the creation of facilities for collection, aggregation, processing marketing
and brand building initiative. The main focus is on export of produce. Under the
scheme the farmers are given assistance of I 25000/ha/3 years for both on-farm and
off-farm organic inputs, and seeds/planting material. I 495 crores have been allocated
to 100 Farmers Producer Companies (FPCs) covering 2500 Farmers Interest Groups
(FIGs), 50,000 ha area and 50,000 farmers for the 3 year period from 2018-19 to
2020-21.

In the PKVY scheme, assistance of ¥ 50,000 per hectare/3 years is provided,
out of which ¥ 31,000 (62%) is given to the farmers directly through DBT, ¥ 1185
crore have been allocated for a period from 2018-19 to 2020-21 to target an area of
around 4.10 lakh ha. Further, Ministry of Agriculture has been focusing on creating
awareness and educating the farmers about organic farming practices in the areas
where clusters are formed. Indian Council of Agricultural Research (ICAR)-Indian
Institute of Farming Systems Research, Modipuram under the research scheme on All
India Network Program on Organic Farming (Al-NPOF) has developed 51 cropping
systems and conducted workshops in Rajasthan.

Gratuity schemes for handloom weavers under ESI Act

3013. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRIMATI SAMPATIYA UIKEY:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of TEXTILES be pleased to state:

(@ whether Government has formulated any scheme for bringing ESI and
maternity benefits and payment of gratuity schemes for handloom weavers and
handicrafts persons under the ESI Act, 1948, the Maternity Benefits Act, 1961 and
the Payment of Gratuity Act, 1972;

(b) if so, the details of the scheme; and
(c) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c)
Provisions of Employees' State Insurance Act, 1948, Maternity Benefits Act, 1961 and
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Payment of Gratuity Act, 1972 are applicable to formal sector where employer-employee
relationship exists. Handloom and Handicraft Sectors are mostly unorganized and
decentralized, with characteristics of Cottage Industry. These enterprises are often
operated out of home rather than from a purpose-built facility, with very little

investment in Plant and Machinery.
Bringing various schemes under PMRPY for textile sector

3014. SHRIMATI CHHAYA VERMA:
SHRIMATI SAMPATIYA UIKEY:
CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of TEXTILES be pleased to state:

(@ whether Government has taken any steps to implement Employees” Provident
Fund and Employee”s Pension Scheme under Pradhan Mantri Rojgar Protsahan Yojana
(PMRPY) scheme providing entire 12 per cent employer 3 contribution by the Central
Government to handloom weavers and handicraft persons at par with employees of

garment and other textile units;
(b) if so, the details of the scheme thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c)
Provisions of Employees' Provident Funds and Miscellaneous Provisions Act, 1952
and Pradhan Mantri Rojgar Protsahan Yojana (PMRPY) are applicable to formal sector
where employer-employee relationship exists. Handloom and Handicraft Sectors are
mostly unorganised and decentralized, with characteristics of Cottage Industry. These
enterprises are often operated out of home rather than from a purpose-built facility,

with very little investment in Plant and Machinery.
National Mission for Technical Textiles
3015. SHRI M. SHANMUGAM: Will the Minister of TEXTILES be pleased to state:

(@ whether Govemment has approved launch of National Mission for Technical

Textiles to integrate technology and manufacturing;
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(b) if so, the details thereof and the total allocated amount;

(c) whether the Mission is likely to increase the size of domestic market in the

course of next five years;
(d) the number of employment to persons it is likely to generate; and

(e) the places where these technical textile units are to be established in the

country, especially in Tamil Nadu?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (c) Yes,
Sir. The government has approved the proposal for creation of National Technical
Textiles Mission for a period of 4 years (2020-21 to 2023-24) with an outlay of

% 1480 crores. Following are the salient features of this Mission:-

1 Component-l (Research, Innovation and Development) with outlay of ¥ 1000
Crore. This component is for promotion of both (i) fundamental research
at fibre level aiming at path breaking technological products in Carbon Fibre,
Aramid Fibre, Nylon Fibre, and Composites and (ii) application based research
in geo-textiles, agro-textiles, medical textiles, mobile textiles and sports

textiles and development of bio-degradable technical textiles.

The fundamental research activities are proposed to be conducted in various
Centre for Scientific and Industrial Research (CSIR) laboratories, Indian
Institute of Technology (I1T) and other scientific/industrial/academic
laboratories of repute. Application based research is proposed to be
conducted in CSIR, IIT, Research Design and Standards Organisation
(RDSO) of Indian Railways, Indian Council of Agricultural Research (ICAR),
Defence Research and Development Organisation (DRDO), National
Aeronautical Laboratory (NAL), Indian Road Research Institute (IRRI) and

other such reputed laboratories.
2. Component-ll (Promotion and Market Development)

This component to aim at market development, market promotion, international
technical collaborations, investment promotions and 'Make in India'

initiatives.
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3. Component-111 (Export Promotion)

The component aims at export promotion of technical textiles enhancing from
the current annual value of approximately ¥ 14000 crore and ensuring
10% average growth in exports per year upto 2023-24. An Export Promotion
Council for Technical Textiles is proposed to be set up for effective

coordination and promotion activities in the segment.
4. Component-1V (Education, Training, Skill Development)

The Mission is aimed at promoting technical education at higher
engineering and technology levels related to technical textiles and its
application areas covering engineering, medical, agriculture, aquaculture and
dairy segments. Skill development will be promoted and adequate pool of
highly skilled manpower resources will be created for meeting the need of

relatively sophisticated technical textiles manufacturing units.

* The focus of the Mission is also for developing on usage of technical
textiles in various flagship missions, programmes of the country
including strategic sectors. The use of technical textiles in agriculture,
aquaculture, dairy, poultry, etc. Jal Jivan Mission; Swachch Bharat
Mission; Ayushman Bharat will bring an overall improvement in cost
economy, water and soil conservation, better agricultural productivity
and higher income to farmers per acre of land holding in addition to
promotion of manufacturing and exports activities in India. The use of
geo-textiles in highways, railways and ports will result in robust
infrastructure, reduced maintenance cost and higher life cycle of the

infrastructure assets.

* Promotion of innovation amongst young engineering/technology/science
standards and graduates is proposed to be taken up by the Mission;
alongwith creation of innovation and incubation centres and promotion
of 'start-up' and ventures'. The research output will be re-posited with
a "Trust with the Government for easy and assessable proliferation of
the knowledge thus gained through research innovation and

development activities.
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* A sub-component of the research will focus on development of bio
degradable technical textiles materials, particularly for agro-textiles,
geo-textiles and medical textiles. It will also develop suitable equipment
for environmentally sustainable disposal of used technical textiles, with

emphasis on safe disposal of medical and hygiene wastes.

* There is another important sub-component in the research activity
aiming at development of indigenous machineries and process equipment
for technical textiles, in order to promote 'Make In India' and enable

competitiveness of the industry by way of reduced capital costs.

(d) The Mission aims to generate 2 lakhs jobs in organized/unorganized sector

in the country.

(e) The mission shall work for holistic development of entire technical textile
sector on pan-India basis and is not any state specific. No technical textiles units

are proposed to be established under the Mission.
Geographical Indication (Gl) tag to handloom varieties

3016. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
TEXTILES be pleased to state:

(@ whether Government is aware about the violation of Gl tag of productions

of the handloom varieties;

(b) if so, the details of the action taken by Government under the Gl and Patent
Right Act;

(c) whether Government has given any financial assistance/support to the

artisans, for filing a case against the violation of the GI tagged goods; and
(d) if so, the details of support from Government?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) to (d)
Under the provisions of Geographical Indication of Goods (Registration and Protection)
Act, 1999, the cases of violation of Gl tagged goods in any State fall under the

jurisdiction of the concerned State Police.
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This Ministry has been providing X 1.5 lakh for meeting the expenses in registering
the designs/products under Gl Act and ¥ 1.50 lakh to impart training to personnel
of implementing agency and for effective enforcement for Gl registration. This is done
through State Government directly or their Agencies, as well as Textiles Committee,
Mumbai.

To promote Handloom Products under GI, Help Desks have been set up in 28
Weavers Service Centres. To create awareness about the Gl Handloom products,
awareness workshops and exhibitions of exclusive Gl registered handloom products

are organized from time to time.
Financial assistance to NextGen Textile Park Pvt. Ltd.

3017. SHRI OM PRAKASH MATHUR: Will the Minister of TEXTILES be pleased
to state:

(@ whether Government proposes to give final grant amount to NextGen Textile
Park Private Limited under the scheme for Integrated Textile Parks; and

(b) if so, by when?

THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): (a) and (b)
The Government is implementing Scheme for Integrated Textile Park (SITP) which
provides support for creation of world-class infrastructure facilities for setting up of
textile units, with a Government of India grant upto 40% of the project cost and
Government of India grant upto 90% of the project cost for first two projects (each)
in the States of Arunachal Pradesh, Assam, Manipur, Meghalaya, Mizoram, Nagaland,
Tripura, Sikkim, Himachal Pradesh, Uttarakhand and Union Territory of Jammu and
Kashmir and Union Territory of Ladakh; with ceiling limit of I 40.00 crores for each
textile park. Under SITP, final grant amount of ¥ 4.00 crore has been released to NextGen
Textile Park Private Limited on 19.2.2020. The other details of the NextGen Textile Park
Private Limited is given in the Statement.

Statement
The details of the NextGen Textile Park Private Limited

1. NextGen Textile Park was approved in the PAC meeting held on 21.03.2007 with
project cost of ¥ 101.40 Crores.
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2. So far, ¥ 40.00 Crore has been released to the SPV of the textile park. Details
of release are as follows:-

Installment Cumulative Amount Month
%age
1st part of I Installment 10% % 4.00 crores June, 2007
2nd part of | Installment 30% ¥ 8.00 crores Nov., 2009
Second Installment 60% % 12.00 crores March, 2011
Third Installment 90% % 12.00 crores January, 2014
Final Installment 100% % 4.00 crores 19.02.2020
ToTAL 100% % 40.00 crores -

3. The progress of the park noted through Visit Report dated 03.02.2020 of the
Olo Textile Commissioner is as under:-

Sl Particulars Revised Progress as per Remarks/Achievement
No proposal visit report

1 Units 26 15 operational 57% units operational
2. Investment % 508 crore % 409 crore 80% has been achieved
3. Employment 6100 4910 80% has been achieved
4. Turnover % 1495 crore ¥ 1211 crore 81% has been achieved

Setting up of modern spinning mills in Odisha

3018. SHRIMATI SAROJINI HEMBRAM: Will the Minister of TEXTILES be
pleased to state:

(@ what are the steps taken by the Union Government to provide required
financial and other support to establish modern spinning mills for the larger interest
of cotton farmers in the State of Odisha;

(b)  whether there is any plan to open any Cotton Corporation of India (CCI)
branch in Odisha in order to boost and for MSP support for the benefit of cotton

farmers; and

() if so, the details thereof?
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THE MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI):
(a) Government does not allocate funds to set-up any textile industry including
spinning factory in any part of the country. However, Government has extended
financial assistance for upgradation of technology to spinning factories under
Technology Upgradation Fund Scheme. Further, to safeguard the interest of cotton
farmers and to give them remunerative prices of their produce, Government nominated
Cotton Corporation of India (CCI) Ltd., as nodal agency to undertake Minimum Support
Price (MSP) operations of seed cotton (kapas) in all cotton growing States, in the
event when price touches the MSP level.

(b) and (c) Cotton Corporation of India (CCI) Ltd. is already operating in the state
of Odisha with one branch office in Rayagada along with 13 procurement centres. As
on 8.03.2020, CCI has procured around 7.83 lakh quintals (i.e. 1.47 lakh bales) of seed
cotton (kapas) under MSP Operations in the state of Odisha, as per details given below:-

Sl.  Districts Purchase Purchase under MSP as on 08.03.20
No. Center Qty in Quintals Qty. in Bales
1. Subarnapur Biramahara 2703 507
2. Rayagada Rayagada 53767 10194
3 Gunupur 185168 35395
4. Ganjam Digapahand 3659 701
5. Bolangir Bolangir 44167 8315
6 Jogimunda 211199 39847
7. Kantabanji 91933 17214
8. Kalahandi Karlapadu 59941 11148
9. Kesinga 26561 4893
10.  Uchhala Uchhala 60336 11361
11.  Nuapada Khariar Rd 8682 1629
12, Bargarh Padampur 801 151
13.  Gajapati Parlkmundi 34591 6502

ToTAL 783508 147857
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Migration from tribal areas of Jharkhand

13019. SHRI SAMIR ORAON: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(@ whether a survey about the migration for livelihood from tribal areas of
Jharkhand has been conducted during the last three years, if so, the details thereof

and the places where these people have migrated to for getting employment; and

(b) the number of human-trafficking cases identified, if the survey for migration

from tribal areas has been carried out and the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) Ministry had got a study
conducted on 'Tribal Livelihood Migration in India' through a third-party organization.
The study was conducted in 12 States including Jharkhand. The key findings of the

study report with respect to Jharkhand State regarding migration pattern are as under:-

Source Destination Destination Sector Push-Factors
Districts States Districts
Ranchi, New Delhi-  Gurgaon, Construction (a) Lack of employment
Dhanbad, NCR Delhi, Patiala Industry, opportunities in rural
Lohardaga, Punjab Hoshiarpur Masons or areas
Gumla, Goa Panjim, Nasik  Rickshaw (b) Lower literacy rate
Hazaribagh Maharashtra ~ Mumbai, Surat pullers, among youth and
Gujarat Ahmedabad, Brick Kilns, corruption, urban
Odisha Bhubaneswar Gardening, market more lucrative
Textile, and attractive urban
Agriculture lifestyles
and (c) Failure of agricultural
Domestic crop, inducing seasonal
Help migration

(d) Wage difference in
source and destination

States

tOriginal notice of the question was received in Hindi.
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Van Dhan Kendras in Andhra Pradesh

3020. SHRI V. VIJAYASAI REDDY: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(@ whether the Ministry has targeted for setting up of 211 Van Dhan Kendras
in the State of Andhra Pradesh in 2019-20;

(b) if so, the number of VDKs so far set up, district-wise and the amount
sanctioned, released and utilised; and

(c) to what extent setting up of VDKs help tribals to improve their economic
status?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) As informed by Tribal
Co-operative Marketing Development Federation of India Ltd. (TRIFED), it is envisaged
to establish 211 Vana Dhan Vikas Kendra (VDVK) in Andhra Pradesh with District-
wise breakup is given in the Statement (See below). An amount of ¥ 1064.00 lakh has
so far been released to Andhra Pradesh State for the purpose.

(c) Van Dhan Vikas Kendra envisages to provide training to Scheduled Tribe
(ST) beneficiaries for Minor Forest Produce (MFP) collection, value addition, brand
building and marketing of value-added products to fetch higher returns for their

products.
Statement
No. of Vana Dhan Vikas Kendra (VDVK) envisaged to be
established in Andhra Pradesh State
Sl District No. of VDVK
No.
1 2 3

1. Visakhapatham

2. Vizianagaram

8 &8 &

3. East Godavari
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1 2 3
4. Guntur 20
5. Sri Potti Sriramulu Nellore 20
6.  Srikakulam 20
7. Anantapur 10
8.  Chittoor 10
9. Prakasam 10
10.  Krishna 8
11.  West Godavari 8

TotaL 211

ST status to communities from Assam

3021. SHRI RIPUN BORA: Will the Minister of TRIBAL AFFAIRS be pleased to

state:

(@ whether Government proposes to introduce a bill for conferring ST status
to six communities of Assam namely, Koch Rajbongshi, Tai-Ahom, Moran, Motak,

Chutiya and Tea Tribes;
(b) if so, what is the present status of the said Bill therefor; and

(c) if not, the reasons therefor and the proposal of Government in conferring

ST status to such communities thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) A Bill namely, the Constitution (Scheduled
Tribes) Order (Amendment) Bill - 2019, with respect to the State of Assam was
introduced in Rajya Sabha on 9th January, 2019. It proposed to include 41 communities
i.e. Moran, Matak, Chutia, Koch Rajbongshi, Tai Ahom and 36 Tea Tribes, at
SI.No. 15 to 55, in the list of the Scheduled Tribes of Assam.

(b) and (c) The Government of India on 15.6.1999 (further amended on 25.6.2002),



340 Written Answers to [RAJYA SABHA] Unstarred Questions

has laid down the modalities for determining the claims for inclusion in, exclusion from
and other modifications in the Orders specifying list of Scheduled Tribes. According
to these modalities, only those proposals which have been recommended and justified
by the concerned State Government/Union Territory Administration and concurred with
by the Registrar General of India (RGI) and the National Commission for Scheduled
Tribes are to be considered for amendment of legislation. All actions are taken as per

these modalities.

Eklavya Model Residential School (EMRS) at

Warangal in Telangana

3022. DR. BANDA PRAKASH: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(@ the details of financial assistance given to the Eklavya Model Residential

School (EMRS) in the country during the last three years, district-wise;

(b) whether Government has received any proposal for setting up EMRS at
Warangal district in Telangana State having huge population of the tribals and if not,

whether Government has any proposal in this regard;

(c) whether the EMRS at Telangana has not got any assistance from the Central
Government and even the money for the food meant for the children is not reaching

there; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) Financial assistance for construction and
running of Eklavya Model Residential Schools (EMRSS) is not released directly to
any district by the Ministry. Funds are released to States and State-wise details of
financial assistance given to the EMRSs in the country during the last three years

is given in the Statement (See below).
(b) and (c) No, Sir.

(d) Does not arise.
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Statement

Funds are released to States and State-wise details of financial assistance
given to the EMRSs in the country during the last three years

Sl States 2016-17 2017-18 2018-19
No. Total release Total release Total release
EMRS EMRS EMRS
1 2 3 4 5
1. Andhra Pradesh 680.40 3791.11 1994.00
2. Arunachal Pradesh 698.93 4550.80 683.60
3. Assam 200.00 0.00 736.00
4. Bihar 1000.00 900.00 0.00
5. Chhattisgarh 643147 5999.00 6886.25
7. Gujarat 4552.26 6580.78 7963.78
8. Himachal Pradesh 88.20 688.02 1275.15
9. Jammu and Kashmir 1955.19 800.00 2634.68
10. Jharkhand 533261 4026.00 5668.08
11. Karnataka 999.60 896.38 1780.59
12. Kerala 221.76 644.02 769.00
13. Madhya Pradesh 5770.92 7007.28 7087.06
14.  Mabharashtra 5112.00 5938.40 4331.35
15.  Manipur 1619.40 1141.40 1841.55
16. Meghalaya 200.00 0.00 2105.15
17.  Mizoram 168.00 1554.78 2629.16
18. Nagaland 583.96 1897.60 117454
19. Odisha 4942.80 7242.80 4314.80
20. Rajasthan 2433.80 2970.00 4162.25

21.  Sikkim 905.00 416.50 662.12
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1 2 3 4 5
22.  Tamil Nadu 798.00 1420.80 121840
23. Telangana 1344.00 4394.57 3541.83
24. Tripura 1165.80 1969.50 1555.20
25. Uttar Pradesh 689.00 952.00 114545
26. Uttarakhand 0.00 1687.06 902.80
27. West Bengal 1049.16 1049.16 3767.13
TotaL 48942.26 68517.96 70829.92

Performance evaluation of TRIFED

3023. SHRI K. SOMAPRASAD: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ whether Government has evaluated the performance of Tribal Cooperative
Marketing Development Federation of India (TRIFED); and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) and (b) Ministry of Tribal Affairs has
not undertaken any study to evaluate the performance of Tribal Cooperative Marketing
Development Federation of India (TRIFED), which is responsible of marketing tribal
products through the network of its own outlets, using e-commerce and by organizing
tribal festivals/artisan melas. However, the Ministry reviews the performance of Tribal
Cooperative Marketing Development Federation of India (TRIFED) through regular
meetings, MoU evaluation, Monthly Progress Report etc. On evaluation of Progress
Report submitted by TRIFED in January, 2020, following are observed:-

(i) TRIFED has a network of 120 Outlets i.e. 72 own Sales outlets, 33 outlets
on consignment sale and 15 franchisee outlets located across the country.

(i) Cumulative procurement of ¥ 3620 lakhs was made by TRIFED during the
current financial year 2019-20, which is 38% more in comparison to the
corresponding period of the last financial year.
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(i) Cumulative sale of ¥ 3486.93 lakhs was achieved during the current financial
year 2019-20, which is 28% more in comparison to the corresponding period
of the last financial year.

Students enrolled in EMRS

3024. SHRI K. SOMAPRASAD: Will the Minister of TRIBAL AFFAIRS be pleased
to state:

(@ the number and details of Eklavya Model Residential Schools (EMRS) in
the tribal areas across the country;

(b)  the number and details of boys and girls students enrolled in EMRS during
2014 to 2019; and

(c) the State-wise achievements of EMRS so far?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRIMATI RENUKA SINGH SARUTA): (a) The State-wise number and details of
Eklavya Model Residential Schools (EMRSs) in the tribal areas across the country
is given in the Statement (See below).

(b)  As per scheme guidelines, the number of seats for boys and girls are equal
in all EMRSs. The number of students enrolled in EMRS during 2014 to 2019 is as
under:-

Year 201415 201516  2016-17  2017-18  2018-19 2019-20

Enrollment Students 40100 46210 52029 56478 65746 73391

() The EMRSs have become an island of excellence in the remote tribal
hinterlands attracting large number of tribal children. The focus under the scheme is
to ensure holistic development of the students in both academic and extracurricular
sphere. Through extra classes, special coaching, educational tours, exposure visits,
special camps, sports camps students have been encouraged to dream high and
motivated to achieve as well. Students have done exceptionally well in academics.
Nearly 90% pass percentage of which 53% have secured 1st division in 10th and
similarly 81% pass percentage of which 61% have secured 1st Division in 12th during
the examinations of 2017-18. A number of students from our EMRSs have successfully
cleared competitive exams like NEET, IIT-JEE, National Law School etc. In the year
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2017-18, 146 students have cleared NEET, 253 students have cleared JEE Main Exams,
8 have cleared CLAT. Schools have also produced several toppers in the 10th and
12th examinations. Neha Murmu, Student of EMRS Kathjoria, Dumka has been selected
for 27th National Children's Science Congress, 2019; Student of EMRS Gamnom
Sapermeina, Manipur visited Japan as part of an Exchange Visit. In the sports and
extra-curricular sphere, our students have brought several laurels. Students of EMRS
have found a place in national teams of sports like kabaddi etc, won many national
and state level championships. For e.g. the Girls of Gangyap, the famous girls'
basketball team of EMRS Gangyap in Sikkim were the Sikkim State Champions since
2008, Darjeeling Hill Basketball Champions since 2011, North East Basketball
Champions CBSE Cluster 1 since 2010, CBSE Nationals Winner in 2011, 2013, Silver
in 2012, Bronze in 2016 and 17; Silver in Nepal Invitational Basketball Championship
in 2014, Nima Doma Bhutia selected Best Player in CBSE Nationals in 2011, 2012, 2013
- won the Chacha Nehru Sport's Award for these years. Ms. Rinky Chakma of EMRS
BC Nagar, Tripura was declared Femina Miss India Tripura 2017.

In order to give a national platform to exhibit their talents, the Ministry for the
first time in the year 2018-19 organized the National Level Music Competition and the
National Level Sports Meet. The wining team of the Music Competition was invited
to perform at Rashtrapati Bhawan on 9th August, 2019 at an event in honour of freedom
fighters. With the impressive outcome of the maiden events, the Ministry has decided
to make it an annual feature and this year the National EMRS Cultural Fest was held
at Udaipur, Rajasthan during November, 2019 and the National Level Sports Meet was
held at Bhopal, Madhya Pradesh during December, 2019.

Statement

The State-wise number and details of Eklavya Model Residential
Schools in the tribal areas across the country

SI. Name of the State/ Total EMRS Functional Non-Functional
No uT Sanctioned EMRS EMRS

1 2 3 4 5

1. Andhra Pradesh 19 19 0

2. Arunachal Pradesh 8 2 6
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1 2 3 4 5
3. Assam 5 1 4
4. Bihar 2 0 2
5. Chhattisgarh v} vl 0
6. Gujarat K3 K3 0
7. Himachal Pradesh 4 4 0
8. Jammu and Kashmir 6 0 6
9. Jharkhand 46 13 K¢
10. Karnataka 2 10 2
11. Kerala 4 2 2
12. Ladakh 2 0 2
13. Madhya Pradesh 45 45 0
14. Maharashtra 5 24 1
15. Manipur 10 3 7
16. Meghalaya 15 0 15
17. Mizoram n 2 9
18. Nagaland 12 3 9
19. Odisha 57 19 3
20. Rajasthan 2 18 4
21. Sikkim 4 4 0
22. Tamil Nadu 8 8 0
23. Telangana 16 16 0
24. Tripura 13 5 8
25. Uttar Pradesh 4 2 2
26. Uttarakhand 3 1 2
27. West Bengal 8 7 1

GRrAND ToTAL 438 285 153
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Homeless children

3025. PROF. M.V. RAJEEV GOWDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has data regarding the total number of homeless
children/children living in streets in the country;

(b) if so, the details thereof, State-wise;
(c) if not, the reasons therefor;

(d) whether Government has formulated or has plans to formulate a national
scheme to address specific issues related to the development, protection and welfare
of children in street situations; and

(e) if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to () The Ministry of Women and Child Development does not
maintain data of homeless children in the country. However, the Juvenile Justice (Care
and Protection of Children) Act, 2015 (JJ Act) is the primary law for children in the
country. As per Section 2 (14) (vi) of the JJ Act, a child who does not have parents
and no one is willing to take care of, or whose parents have abandoned or surrendered
him is included as a "child in need of care and protection.” The Act provides a security
net of service delivery structures including measures for institutional and non-
institutional care to ensure comprehensive well being of children in distress situations.
The primary responsibility of execution of the Act lies with the States/UTs. The
Ministry is implementing a centrally sponsored Child Protection Services (CPS) Scheme
(erstwhile Integrated Child Protection Scheme) under the umbrella Integrated Child
Development Services scheme for supporting the children in difficult circumstances.
The primary responsibility of implementation of the scheme lies with the State
Governments/UT Administrations. Under the scheme institutional care is provided
through Child Care Institutes (CClIs), as a rehabilitative measure. The programmes and
activities in Homes inter alia include age-appropriate education, access to vocational
training, recreation, health care, counselling etc. Under the non-institutional care
component, support is extended for adoption, foster care and sponsorship. Further
CPS also provides for "After care" services after the age of 18 years to help sustain
them during the transition from institutional to independent life. The details of CCls
supported under CPS alongwith the number of children residing in them as informed
by the States/UTs is given in the Statement.



The details of CCls alongwith the children residing in them under CPS

Statement

scheme as informed by the States/UTs (As on February, 2020)

Sl State/UT Children Beneficiaries Specialized Beneficiaries Open Shelter Beneficiaries
No. Home Adoption

Agencies

(SAAS)
1 2 3 4 5 6 7 8
1.  Andhra Pradesh 50 2667 14 140 9 262
2. Arunachal Pradesh 4 155 1 10 0 0
3. Assam 45 1470 2 72 7 104
4. Bihar 13 599 13 132 0 0
5. Chhattisgarh 43 1687 12 % 10 127
6. Goa 16 555 2 16 2 225
7.  Gujarat 46 1521 13 132 3 60
8. Haryana 20 1027 7 52 14 425
9. Himachal Pradesh K1) 1236 1 15 4 9
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1 2 3 4 5 6 7 8
10.  Jammu and Kashmir 10 542 2 0 0 0
11.  Jharkhand 28 910 12 92 5 125
12.  Karnataka 62 2949 P 319 3 1084
13. Kerala 18 680 n 222 4 100
14. Madhya Pradesh 46 2301 26 243 8 348
15.  Mabharashtra 19 572 17 170 2 50
16.  Manipur 37 1080 7 5 14 29%6
17.  Meghalaya 37 802 4 5 4 150
18.  Mizoram K3 1041 7 26 0 0
19.  Nagaland 25 506 4 5 3 60
20. Odisha & 6767 5 250 © 300
21.  Punjab 13 439 6 77 0 0
22.  Rajasthan 61 3005 21 211 20 331
23.  Sikkim 14 476 4 20 4 &4
24.  Tamil Nadu 187 12450 2 200 n 275
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25.  Tripura 19 710 6 49 2 58

26. Uttar Pradesh 1754 5 247 20 517

27.  Uttarakhand 7 317 2 15 2 50

28.  West Bengal 59 3486 23 326 49 1226

29. Telangana 3l 1017 u 320 0 0

30. Andaman and Nicobar 10 401 2 10 0 0
Islands

31l. Chandigarh 5 230 2 17 0 0

32. Dadra and Nagar 0 0 1 10 1 25
Haveli

33. Daman and Diu 1 5 0 0 0 0

34. Lakshadweep 0 0 0 0 0 0

35.  National Capital 23 1290 3 59 9 313
Territory of Delhi

36. Puducherry 25 1040 2. 16 2 Viv)
ToTAL 1173 55707 352 3628 259 6708
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Marriage of girls before attaining legal age

3026. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ whether it is a fact that the country is still unable to contain teenage girl

marriages (marriage between 15 and 19 years of age);

(b) whether it is also a fact that 20 per cent of total girl population are married
in the above age group and Bihar, West Bengal, Jharkhand and Rajasthan are some

of the worst affected States; and

(c) if so, what special emphasis is made on such and similar other States to

stop marriage of girls before they attain legal age for marriage?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) According to the Office of Registrar General and Census
Commissioner, India, as per the latest Sample Registration System (SRS) data for the
year 2017, 0.5% female population between 15 and 19 years of age was married with
respect to total female population. The percentage of married females (out of total
female population) between the age group of 15-19 years is 0.4% each in the State
of Bihar and Jharkhand, 1.0% in West Bengal and 0.7% in Rajasthan.

(c) The Government of India has enacted the Prohibition of Child Marriage Act,
2006 in order to prohibit child marriages. The Ministry of Women and Child
Development regularly sends letters and pursues with States/UTs and District
Collectors (including in the States of Bihar, Jharkhand, West Bengal and Rajasthan)
from time to time for effective implementation of the Prohibition of Child Marriage Act,
2006 and to increase alertness to prevent underage marriages, especially during festivals
such as Akshaya Tritiya/Akha Teej etc.

The practice of Child Marriages is largely due to the prevailing social customs,
traditions, illiteracy, poverty, low status of women in society and lack of awareness.
In addition to legislative interventions, the Beti Bachao Beti Padhao (BBBP) scheme
of the Ministry of Women and Child Development envisages to save and educate

girls and reduce school dropouts, thus delaying their marriage. A significant part of
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the BBBP advocacy campaign is focused on creating awareness on and discouraging
the practice of child marriage. This is a continuous process and Government undertakes

media campaigns and outreach programmes to address this.
Features/objectives of Sakhi Centres

3027. SHRI PARIMAL NATHWANI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has proposed to implement any scheme for setting up
of One Stop Centres (OSCs), popularly known as Sakhi Centres to support women
affected by violence, if so, the details thereof along with the salient features/objectives

of the scheme;

(b)  whether the scheme is being financed through Nirbhaya Fund and if so,
the details thereof along with the expenditure incurred by Government for setting up

such centres, State/UT-wise; and

(c) the details of OSC approved, established and functional along with the
number of women registered/enrolled thereunder till date, State/UT-wise including
Jharkhand and Gujarat?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The One Stop Centre (OSC) Scheme is being implemented
under the Nirbhaya Fund since 1st April 2015. As on date 728 OSCs have been
approved by Government of India in 724 districts across the country and 680 OSCs
out of them have become operational so far. The expenditure incurred by Government

for setting up such centres, State/UT-wise is given in the Statement-1 (See below).

These OSCs provide an integrated range of services under one roof including
medical help, police facilitation, psychological counselling, legal counselling and
temporary shelter to women affected by violence. OSCs are to be set up either in
newly constructed buildings or in pre-existing buildings within the premises of or
within 2 kms. radius of hospitals or medical facilities. The State/UT-wise details of
the OSCs approved and functional along with number of cases of women registered

there till date, including Jharkhand and Gujarat is given in the Statement-I1I.



Statement-|

THE details of funds sanctioned to the States/UTs under One Stop Centre Scheme during the
financial year 2015-16, 2016-17, 2017-18, 2018-19 and 2019-20 (as on 16.03.2020)

(X in lakh)
Sl State 2015-16 2016-17 2017-18 2018-19 2019-20 Total release
No. (as on

16.03.2020)
1 2 3 4 5 6 7 8
1 Andaman and Nicobar 13,19,120 0 31,20,663 36,837,641 41,59,792 1,22,87,216
Islands

2. Andhra Pradesh 13,19,120 2,68,97,400 3,30,13,744 3,90,63,148 2,15,90,245 12,18,83,657
3. Arunachal Pradesh 13,19,120 28,41,450 53,19,517 7,82,02,084 1,27,27,076 10,04,09,247
4. Assam 38,84,120 75,65,800 0 7,86,95,087 5,84,96,346 14,86,41,353
5. Bihar 13,19,120 1,98,90,150 0 3,08,32,455 7,75,99,422 12,96,41,147
6.  Chandigarh 13,19,120 0 0 9,30,799 15,00,450 37,50,369
7. Chhattisgarh 48,30,596 7,34,27,815 1,67,04,440 6,62,44,372 6,77,38,483 22,89,45,706
8. Dadra and Nagar Haveli 43,41,482 0 43,41,482 50,000 15,14,704 1,02,47,668
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

Daman and Diu
Delhi

Goa

Gujarat

Haryana

Himachal Pradesh

Jammu and Kashmir

Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya

Mizoram

45,88,047
0
45,88,047.
45,88,047
36,40,870
37,68,927
45,88,047
10,26,800
45,88,047
45,08,047
0
45,88,047
45,88,047
12,89,120
13,19,120

37,68,927

0

0

19,41,450
38,82,900
1,16,48,700
0

95,65,800
56,82,900
85,24,350
1,13,65,800
0
7,73,47,650
2,13,55,950
0

28,41,450

0

0

0

10,84,917
1,27,15,269
38,30,247
15,00,450
87,52,272
18,47,152
62,73,675
11,80,007

0
1,31,27,264
4,37,69,662
0

7,75,391

61,40,951

0

0

4,92,000
5,62,69,778
4,79,60,546
1,01,18,850
1,50,20,425
7,04,36,941
5,94,44,419
2,83,31,849
0
11,23,91,390
3,89,29,425
3,57,22,445
1,86,39,947

2,72,64,535

58,30,799
3,62,55,258
15,00,450
6,79,51,666
4,01,92,416
2,19,91,050
72,04,787
4,08,53,107
4,35,95,464
1,40,90,453
20,91,225
13,78,76,213
4,99,55,699
2,48,84,407
3,00,37,872

98,40,736

1,04,18,846
3,62,55,258
96,06,864
14,54,07,660
10,72,72,779
3,73,79,277
451,31,331
11,98,46,900
12,24,25,955
5,94,76,156
20,91,225
34,53,30,564
15,85,98,783
6,18,95,972
5,36,13,780

4,70,15,149

0] SIaMSUY USNILIM

[0z02 ‘yore 6T]

suonsand patielisun

€5¢E



1 2 3 4 5 6 7 8

25.  Nagaland 45,88,047 55,41,679 80,41,940 4,54,87,024 191,73411 8,28,32,101
26. Odisha 10,28,060 15,00,450 1,20,32,854 7,74,59,998 1,84,99,961 11,05,21,323
27. Puducherry 37,00,000 0 19,41,450 47,66,836 43,76,136 147,84,422
28.  Punjab 43,82,120 97,07,250 3,35,87,668 5,26,33,488 2,86,44,739 12,89,55,265
29. Rajasthan 12,13,120 3,41,23,174 28,95,721 3,08,60,275 6,77,11,508 13,68,03,798
30.  Sikkim 45,88,047 0 30,71,148 39,23,225 68,09,569 1,83,91,989
31.  Tamil Nadu 45,88,047 0 38,82,900 11,39,95,447 6,64,90,319 18,89,56,713
32.  Telangana 45,88,047 1,55,31,600 3,01,72,230 5,89,48,915 6,08,55,752 17,00,96,544
33.  Tripura 45,88,047 0 0 2,69,01,349 60,01,800 3,74,91,196
34.  Uttar Pradesh 45,88,047 4,54,63,200 2,66,22,936 22,28,30,497 11,58,89,931 41,5394,611
35.  Uttarakhand 13,19,120 58,24,350 1,38,86,307 2,72,25,409 2,29,07,445 7,11,62,631
36. West Bengal 0 0 0 0 0 0
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Statement-11
States/UTs-wise details along with the OSCs approved, established and
functional along with number of cases of women registered at
OSCs till date, including Jharkhand and Gujarat
Sl. States/UTs Total Number of ~ Number of Total
No. number of approved operational  number of
Districts OSCs OSCs cases

1 2 3 4 5 6
1. Andaman and 3 3 3 1314

Nicobar Islands
2. Andhra Pradesh 13 14 13 22377
3. Arunachal Pradesh 5 25 24 545
4. Assam 3 3 3l 1885
5. Bihar K3 K3 3 5990
6. Chandigarh 1 1 1 541
7. Chhattisgarh 27 27 27 17465
8. Dadra and Nagar

Haveli 1 1 1 230
9. Daman and Diu 2 2 2 109
10. Goa 2 2 2 1210
11. Gujarat K¢ K¢ K¢ 6133
12. Haryana 2 2 2 5622
13.  Himachal Pradesh 2 2 2 193
14.  Jammu and Kashmir 20 20 7 1752
15.  Jharkhand 24 24 24 403
16. Karnataka 0 0 0 2539
17 Kerala 14 14 14 2494
18. Ladakh 2 2 1 2
19. Lakshadweep 1 1 0 0
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1 2 3 4 5 6
20. Madhya Pradesh 51 51 51 15024
21. Maharashtra 36 37 37 5682
22.  Manipur 16 16 16 76
23. Meghalaya n n n 158
24.  Mizoram 8 8 8 254
25. Nagaland n n n 338
26. NCT of Delhi n n n 74
27. Odisha kY Ry Ry 2937
28. Puducherry 4 4 4 190
29. Punjab 2 2 2 2826
30. Rajasthan 33 33 33 7946
3L Sikkim 4 4 1 565
32. Tamil Nadu 2 A 2 3984
33, Telangana 33 33 32 8856
34. Tripura 8 8 8 A
35. Uttar Pradesh 75 75 75 133801
36. Uttarakhand 13 13 13 2216
37. West Bengal 23 23 0 0
ToTAL 724 728 680 255852

Salary-honorarium of Anganwadi workers

3028. DR. SATYANARAYAN JATIYA: Will the Minister of WOMEN AND CHILD

DEVELOPMENT be pleased to state the details of monitoring system of Anganwadi
programme along with facilities and salary-honorarium provided by the Central

Government to workers, supervisors and officers working in this programme, State-

wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI

ZUBIN IRANI): In order to strengthen the performance of Anganwadi Services Scheme,

Government has introduced 5-tier monitoring and review mechanism at different levels
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(National/State/District/Block and Anganwadi level) by involving public representatives
for monitoring the status of Anganwadi Centres. Government has issued guidelines
on 31.03.2011 for Constitution of Monitoring and Review Committees at different levels
to review progress in implementation of the Scheme. Composition and key roles of
such committees at different levels have been defined and with a view to strengthen
and make Anganwadi Services more participatory, PRIs and MPs and MLAs have been
assigned representation on various committees at State, District and Block level
Monitoring Committees.

The Ministry of Women and Child Development (MWCD) is continuously
monitoring the implementation of Anganwadi Services Scheme. Government has issued
guidelines on 22.10.2010 for strengthening the existing monitoring and supervision visits
to Anganwadi Services projects and Anganwadi Centres (AWCS).

The guidelines include a schedule of visits of different officials at the state level
to AWCs/mini-AWCs in improving the quality of service delivery of the AWCs by
addressing various problems/bottlenecks and also to elicit views and perspectives from
the community.

With effect from 01.10.2018, the Government has enhanced the honorarium of
Anganwadi Workers (AWWs) from X 3,000/- to ¥ 4,500/- per month; AWWs at
mini- AWCs from ¥ 2,250/- to ¥ 3,500/- per month; Anganwadi Helpers (AWHSs) from
¥ 1,500/- to ¥ 2,250/- per month. The Government has also introduced performance
linked incentive of X 250/- per month to AWHs effective from 1st October, 2018. AWWSs
are paid ¥ 500/- per month under POSHAN Abhiyaan for using ICDS-CAS (Common
Application Software). Besides, many States/UTs are giving additional honorarium
AWWS/AWHSs out of their own resources. Statement indicating additional honorarium
being paid by States/UTs to AWWs and AWHSs is given in the Statement.

In addition to the honorarium paid by the Government of India, the AWWSs/AWHSs
are also provided benefits as given below:-

() Paid absence of 180 days of maternity leave.
(i) A set of two Uniform (Saree/Suit @ ¥ 400/- per saree per annum).

(iii) Coverage under Pradhan Mantri Jeevan Jyoti Bima Yojana (PMJJBY) for
AWWSs/AWHSs in the age group of 18-50 years;

(iv) Coverage under Pradhan Mantri Suraksha Bima Yojana (PMSBY) for AWWs/
AWHs in the age group of 18-59 years.
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(v) Modified Anganwadi Karyakarti Bima Yojana (AKBY) for AWWs/AWHS in
the age group of 51-59 years (closed group as on 01.06.2017).

ITI courses).

Female Critical Illness benefits of ¥ 20,000/- on diagnosis of identified illness.

Scholarships to their children studying in 9th to 12th Standard (including

The salary of Supervisors and other officers working in the States/UTs is paid by

the State Government/UT Administration itself as they are State Government Employees.
Only the salary of select staff is shared between the Centre and the States/UTs (viz.
DPOs and 1 Statistical Assistant each at District level, CDPOs, 1 Statistical Assistant
each at Project Level and Supervisors in the prescribed cost-sharing ratio). Further, the

salary of the Anganwadi Services staff working in States/UTs is variable from State to

State and depends upon the pay structure prescribed by the States/UTs itself.

Statement

Details of additional honorarium given by the States/UTs to AWWSs/
AWHSs from their own resources (as on 29.02.2020)

Sl. States/UTs Additional honorarium given by States/UTs (in )
No. Anganwadi Workers Anganwadi Helper
(AWW) (AWH)

1 2 3 4

1. Andaman and Nicobar 3000 2500
Islands

2. Andhra Pradesh 1200 700

3. Arunachal Pradesh Nil Nil

4. Assam 2000 1000

5. Bihar 750 375

6. Chandigarh 2000 1000

7. Chhattisgarh 2000 1000

8. Dadra Nagar Haveli 1000 600

9. Daman and Diu 1000 600

10.  Delhi 6678 3339




Written Answers to [19 March, 2020] Unstarred Questions 359

1 2 3 4

11. Goa 3062-11937* 3000-6000*

12, Gujarat 3300 1700

13.  Haryana 7286-8429* 4215

14.  Himachal Pradesh 1750 900

15, Jammu and Kashmir 600 340

16.  Jharkhand 1400 700

17.  Karnataka 5000 2500

18. Kerala 2000 2000

19.  Lakshadweep 5500 4750

20. Madhya Pradesh 7000 3500

21.  Mabharashtra 2000 1000

22.  Manipur 100 0

23.  Meghalaya Nil Nil

24.  Odisha 1000 500

25.  Puducherry 600 300

26.  Punjab 2600 1300

27.  Rajasthan 1724-1736* 1065

28.  Sikkim 2225 1500

29. Uttarakhand 3000 1500

30.  West Bengal 1300 1300

31. Uttar Pradesh 1000 500

32.  Nagaland Nil Nil

33, Mizoram 294-306* 150

34.  Tamil Nadu 6750 (that includes 4275 (that includes
pay-2500, GP-500, pay-1500, GP-400,

and DA-3750) and DA-2375)
35.  Telangana 6000 3750
36. Tripura 549-4590* 393-3030*

*Depending on the qualification and/or number of years of service.
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Formation of panel of child rights activists

3029. SHRI JOSE K. MANI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@  whether the Central Adoption Resource Authority (CARA) has recorded 264
instances of disruption over a period of five years ending 2018-19 which translates
into six in 100 children being returned at an advanced stage of adoption;

(b)  whether such children returning to the institution after being placed with
a family, face rejection and are scarred for long time; and

(c) whether CARA has formed a panel of child rights activists, Members of
Supreme Court appointed Child Welfare Committees and adoptive parents, to sort out
the problem?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) As per the Child Adoption Resource Information and
Guidance System (CARINGS), an Online Portal of Central Adoption Resource Authority
(CARA), 246 cases of disruption have been reported as compared to a total of
16859 In-country Adoptions during the last five years. However, these children
returned after disruption are counselled and prepared for placement with another
adoptive family. Out of the 246 children returned back due to disruption, 165 children
have been rehabilitated through adoption and placed with an adoptive family.

() CARA has formed a Sub-Committee of Experts who have been travelling
to the States and UTs for capacity building of social workers and child protection
staff on adoption counselling at the District level. Emphasis is being given for
preparation of parents adopting older children as well as the older children being placed
in adoption. Advisories and instructions are being issued to all States and UTs for
addressing the disruptions cases.

Setting up of hospitals for child patients

3030. SHRI SUSHIL KUMAR GUPTA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether the Ministry has sent any proposal to the Ministry of Health and
Family Welfare for setting up hospitals exclusively for child patients;

(b) if so, the details thereof;
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() if not, the reasons therefor;
(d) whether there are sufficient hospitals for children in the country; and
(e) the details of number of such hospitals started in the last five years?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) No, Sir.

(d) and (e) As informed by the Ministry of Health and Family Welfare, the
Government of India is implementing Reproductive, Maternal, Newborn, Child,
Adolescent health and Nutrition (RMNCHA+N) strategy under National Health Mission
(NHM), and support is provided to the States/UTs to strengthen their health care
systems including strengthening of infrastructure and adequate manpower based on
the proposals received from the States in their Programme Implementation Plans (PIPs).
The support is also provided for establishment of Special Newborn Care Units (SNCUs)
and strengthening of paediatric health services. The Special Newborn Care Units
(SNCUs) are established at district and sub-district level as per Facility Based Newborn
Care (FBNC) guideline. As per report received from the States/UTs, there are 887
Special Newborn Care Units across the States/UTs. The State/UT-wise detail is given
in the Statement.

Statement

The State/UT-wise details of special newborn care units in the country

Sl. States/UT Total Number of SNCU
No. (upto January, 2020)
1 2 3

1 Andaman and Nicobar Islands 1

2. Andhra Pradesh 47

3 Arunachal Pradesh 5

4, Assam 28

5. Bihar 43

6. Chandigarh 3

7. Chhattisgarh 23
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1 2 3
8. Dadra and Nagar Haveli 1
9. Daman and Diu 1
10.  Delhi 19
11. Goa 3
12, Guijarat 46
13. Haryana 2
14, Himachal Pradesh 15
15, Jammu and Kashmir 27
16.  Jharkhand 19
17.  Karnataka 2
18.  Kerala 17
19.  Lakshadweep 2
20. Madhya Pradesh 54
21.  Maharashtra 51
22.  Manipur 5
23.  Meghalaya 5
24.  Mizoram 5
25.  Nagaland 3
26.  Odisha 40
27.  Pondicherry 4
28.  Punjab 24
29.  Rajasthan 60
30.  Sikkim 2
31 Tamil Nadu 73
32.  Telangana 27
33.  Tripura 6
34.  Uttar Pradesh 81
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1 2 3
35.  Uttarakhand 5
36.  West Bengal 69
37. Ladakh 2

ToTaL 887

Orphanages and orphan children in Gujarat

13031. SHRI NARANBHAI J. RATHWA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the location-wise present number of orphanages in Gujarat;
(b) the orphanage-wise present number of orphan children;

(c) the details of amount allocated/released and utilised for said orphanages
during the last three years; and

(d) whether any suggestions have been received by Gujarat Government
regarding orphanages and orphan children living there, if so, the details thereof and
the action taken in this regard so far?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SRIMATI SMRITI
ZUBIN IRANI): (a)and (b) As per the information provided by the State Government
of Gujarat, location-wise total number of Child Care Institutions (CCIs) including
Specialised Adoptions Agencies (SAAs) alongwith the number of children supported
under Child Protection Services (CPS) Scheme, is given in the Statement (See below).

(c) The details of fund allocated/released and utilized by the State Government
of Gujarat under the CPS Scheme during the last three years is as follows:-

2016-17 2017-18 2018-19
Amount Amount Amount Amount Amount Amount
released Utilized released Utilized released Utilized

769.95 1526.53 590.11 1767.24 225155 1790.09

(d) Yes, Sir. However, presently financial support for remuneration to staff is
being provided as per scheme guidelines.

tOriginal notice of the question was received in Hindi.



Statement

The total number of CCls including SAAs, location-wise presently functioning alongwith the children

residing in them supported under CPS during the year 2019-20 (as on February, 2020)

A. List of Government run Homes

Sl. Name and address of the Homes Districts Type of Home No. of
No. Children
1 2 3 4 5

1. Children Home, Nr. Pavdi Vasahat, Ahwa, Dang Dang Children home 37
2. Children Home, Pratap Pura, Nana Ankadia Road, Amreli Amreli Children home 9
3. Children Home, Lal Banglow, Near Nagrik Society, Bhuj Kutch Children home 21
4. Children Home, Subhashnagar, New Aerodram Road, Bhavnagar Bhavnagar Children home 4
5. Children Home, Swastik Primary School, Hanuman Tekari, Palanpur Banaskantha Children home 17
6. Children Home for Boys, 4-Sardarnagar Society, Chhotaudepur, Vadodara Vadodara Children home 18
7. Children Home, Gandhinagar, Plot No. 331/D, Opp. Inquiry Office, Gandhinagar Children home 9

Sector-13
8. Children Home, Godhara Pathhar Talawadi, Near Law College Godhara Children home 15
Panchmahal
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21

22.

Children Home, Mehtapura, Himmatnagar

Children Home, Ranjit Sagar Road

Children Home, Hathikhana, M.G. Road, Junagadh
Children Home, Khundh, Navsari

Children Home, Near District Panchayat, Surendranagar

Children Home, Magdum Road, Near Divyanagar Society, Tadkuva Road,
Tapi

Children Home for girls, Near GIDC Water Tank, Odhav
Children Home for boys, Alembic Road, Near Shashtri Bridge, Vadodara

Children Home for Boys, Kukarwada Road, Vejalpur, Jambusar Road,
Bharuch

Children Home for Girls, Near Nandervar Road, Near Railway - Station,
Bharuch

Children Home (Boys), Katargam Road, Surat
Children Home for Girls, Rander Behind Beggars Home, Surat
Special Home for Boys, Near Jam Towar, Jamnagar Road

Special Home for Girls, Bhaktinagar,

Sabarkantha
Jamnagar
Junagadh
Navsari
Surendranagar

Tapi

Ahmedabad
Vadodara

Bharuch

Bharuch

Surat
Surat
Rajkot

Rajkot

Children home
Children home
Children home
Children home
Children home

Children home

Children home
Children home

Children home

Children home

Children home
Children home
Children home

Children home

17

17

10

3l

61
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1 2 3 4 5
23.  Children Home for Boys Anand Anand Children home 16
24. Children Home for Boys, Second Floor, Jivan Jyot Hospital, Kansada Patan Children home 13
Darwaja, Patan
B. List of NGO run Homes
Sl Address of Homes Districts Type of Home No. of
No. Children
1. Children Home, Jayshri Marutinandan Kisan Vikas Trust, Dahod Dahod Children Home 9
2. Pradeshik Bal Sanrakshan Mandal Sanchalit Rajpipla, Narmada Narmada Children Home 5
3. Regional Probations and After Care Association, Vejalpur Road, Bharuch Children Home 14
Jambusar, Bharuch
4. Pradeshik Bal Sanrakshan Mandal Sanchalit Nadiyad Kheda Children Home 1
5. Boys Children Home, Agriculture and Rural Development Valsad Valsad Children Home 45
6. Girls Children Home, Agriculture and Rural Development Valsad Valsad Children Home 2
7. Vikas Gruh, Station Road, Behind Bhraman Boarding, Amreli Amreli Children Home 71
8. Kathiyavad Nirashrit Balashram Lodhavad Chowk, Malavia Road, Rajkot Rajkot Children Home 124
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21

22.

Mahipatram Rupram Ashram Out side Raipur Darwaja
Nandkuvarba Anath Ashram, Opp. Kumudvadi, Near Laltanki, Bhavnagar
V.G. Near Shobeshvar Mahadev Mandir, Morbi

Tapibai Ranchhoddas Gandhi Vikas Gruh, Vidhyanagar, New Filteer Tank,
Bhavnagar.

Shisumangal, Opp. Collector Banglow, Gandhigram, Junagadh
Kasturba Shtri Vikas Gruh, Jamnagar

Children Home for HIV Positive/AIDS, Surat

Shri L.M. Dhruv Balashram Surendranagar

District Probation and After care Association, Kali Talavadi, Civil Lines
Road, Bharuch

Vikas Gruh, Dhumkatu Marg, Paldi, Ahmedabad
Kachchh Mabhila Kalyan Kendra, Airodram Road, Outside Sarpat Gate

Bal Gokulam, Vadodra Probation and After care Association, Children
Home for Boys

Pramukh Shri Rajya Shramik Parishad, Ahmedabad™

ShishuMangal Girls, Junagadh*

Ahmedabad
Bhavnagar
Morbi

Bhavanagar

Junaghad
Jamnagar
Surat
Surendranagar

Bharuch

Amreli
Bhuj-Kutch

Vadodra

Ahmedabad

Junagarh

Children Home
Children Home
Children Home

Children Home

Children Home
Children Home
Children Home
Children Home

Children Home

Children Home
Children Home

Children Home

Children Home

Children Home

137

16

16

49
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C. List of Government run SAAs

Sl. Name and Address of SAAs Districts No. of Children

No.

1 Shishugruh - Odhav, Near GIDC Water Tank, Odhav, Ahmedabad, Pin-382415 Ahmedabad 1

2 C/o Children home for boys, Opp. Swastik Primary School, Abu Highway, Banasktha 14
Hanuman Takeri, Palanpur, Banasktha, Pin-385001

3. Bharuch, C/o Narisanrakhankendra Campus, Nadelav Road, Pin-392001 Bharuch 8

4, Khundh, B/h. Sat Pipla ITI, Chikhli-Rankuva-Vasda Road, Tal. Chikhli, Dist. Navsari 6
Navsari Pin-396621

5. Children Home for boys, Near Children for Girls (Nari Kendra), Patthar Talavdi Godhra 15
Road, Aankleshwar Mahadev Road, Godhra, Pin-389001

6. VR Popawala, Children Home for Boys, Opp. Nilam Petrol Pump, Katargam, Surat 21
Surat, Pin-395004

7. Children Home for boys, B/h Jilla Panchayat Kacheri, Surendranagar Surendranagar 10

8. Near Bhathuji Temple, Nizampura Vadodara Vadodara 13
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D. List of NGO run SAAs

Sl Name and Address of SAAs Name and Address No. of Children
No. of NGO
1. Shishumangal Trust.Opp. Collectore Bangalow, Gandhigram, Junagadh-362001 Shishumangar, Junagadh 7
2. Shree Tapibai R.Gandhi Vikashgruh, Chitranjan Chowk, Vidhyanagar, Shree Tapibai R. Gandhi
Bhavnagar, Pin-364002 Vikasgruh, Bhavnagar 3
3. Kasturba Stree Vikasgruh, Patel Colony, Pandit Nehru Marg, Jamnagar, Kanta Stree Vikas Gruh, 7
Pin-361008 Jamnagar
4. Ahmedabad Probation and After care Association, Indian Council of Social Ahmedabad Probation and 18
Welfare, Muni, Balbhavan, Paldi Cross Road After care Association,
Indian Council of Social
Welfare, Muni, Balbhavan,
Paldi Cross Road
5. Kutch Mahila Kalyan Kendra, Old-Arodram, Bhuj Kutch Mahila Kalyan 5
Kendra, Old-Arodram,
Bhuj
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Mahila bazaar

3032. SHRI RAKESH SINHA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@  whether Government is aware of Asia”s biggest market owned by Government
known as Mahila bazaar;

(b)  whether Government would extend help to make it more organised,

(c) whether Government would make it a model to encourage women

entrepreneurs; and

(d) whether Government would approach UNESCO to get it recognized by
it, being one of the oldest and biggest market where buyers and sellers are

women?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) No, Sir.

(b) to (d) Do not arise.
National Children Protection Policy

3033. SHRI D. KUPENDRA REDDY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether a National Children Protection Policy has been drafted;
(b) if so, the details thereof; and
(c) the time by when the said policy would come into effect?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) In pursuance with the direction of the Hon'ble Supreme Court
of India in the matter of Sampoorna Behura vs. UOI & Ors (M.A. N0.-2069/2018 in
W.P.(C) No. 473/2005 regarding drafting of the National Child Protection Policy, the
first draft of the National Child Protection Policy was prepared by the Ministry of
Women and Child Development. The draft was widely circulated in the public domain
to gather the comments/suggestions of all the stakeholders. Numerous comments have
been received, which are presently being reviewed.
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Observation of International Women’s Day

3034. DR. SANTANU SEN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ what steps were taken to observe International Women”s Day across the

country;

(b) the manner in which the day was used to generate awareness about gender

friendly work place; and

(c) the amount of money that was allocated for observance of Women~’s
Day?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) This year, the Government of India celebrated the International
Women's Day with high level of enthusiasm, participation and outreach. The events
this year saw convergence of activities between various Ministries, Departments and
organisations. Several events and activities were organised across the country on 8th
March, 2020 and also in the run up to the International Women's Day including by
the States and UTs as well as the autonomous bodies and associated organisations
of Ministries on various themes touching upon the lives of women. The Ministry of
Women and Child Development requested all Ministries/Departments to celebrate
International Women's Day as well as the week in the run-up to it to generate
awareness and to highlight the initiatives and achievements of the Government in
relation to empowerment and other themes and areas pertaining to women. Similar
requests were made to all States and UTs as well. They were also requested to
undertake and highlight initiatives for eliminating gender based discrimination and
violence for bringing about a perceptible and positive shift towards greater
empowerment of women in all domains. Beginning 1st March, 2020, a seven days
campaign on seven verticals namely Education; Urban Women; Empowerment of
Women; Skills and Entrepreneurship; Women in special circumstances viz Divyang,
women from North-East and Islands, Tribal Women; Rural Women and Agriculture and
Health and Nutrition was launched by the Ministry of Women and Child Development.
The events under these verticals were organised by the relevant Ministries/

Departments/Organisations.
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Many Ministries/Departments/States/UTs have reported celebrating the day and
the week in the run up to it, with high level of enthusiasm by organising workshops,
seminars, rallies, round table discussions, inspirational talks, cultural activities, yoga
and wellness sessions, exhibitions, debates, slogan/essay writing, drawing competitions
etc.

The Ministry of Women and Child Development and its associated organisations
had organised various activities either on their own or in collaboration with other
Ministries/Departments/organisations in the run-up to International women's day
including Launch of University Grant Commission (UGC) Chairs in the name of eminent
women personalities, Nari Shakti Quiz and International Women's Day Pledge on My
Gov platform, Women Organic Festival in collaboration with Ministry of Food
Processing Industries (MoFPI), Seminar on Women's Economic Empowerment in
collaboration with the World Bank, Exhibition on Incredible Journey of Women Artisans
and Weavers at Delhi Haat in collaboration with Ministry of Textiles, Book launch
on verified success stories under Beti Bachao Beti Padhao (BBBP) on the theme of
Chronicles of Change Champions etc. An interactive session with the Foreign Diplomats
was organised in which Minister of Women and Child Development and Minister of
External Affairs jointly addressed diplomats from various countries and informed them
about India's initiatives and achievements in the field of women empowerment.

‘Nari Shakti Puraskars' were conferred upon selected women by the Hon'ble President
of India on 8th March, 2020, recognizing the exceptional work done by them towards
empowerment of women. The Ministry has also run an active awareness campaign
through print, electronic and social media. No separate budget has been allocated
exclusively for observing International Women's Day. However, a budget of ¥ 1.35 Crores
has been kept for Nari Shakti Puraskar. The Ministry has also earmarked ¥ 75 Crore
approx on media campaign and other associated activities for raising public awareness.

Empowerment of adolescent girls

3035. SHRI SANJAY SETH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government is implementing the Rajiv Gandhi Scheme for
empowerment of adolescent girls and if so, the achievement made so far thereunder;

(b) the criteria fixed by Government to get the benefit of this scheme along
with the number of adolescent girls who have benefited out of this scheme since its
inception;
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(c) whether Government has created awareness among adolescent girls about
this scheme and if so, the success achieved; and

(d) the other steps taken by Government to extend the scheme in all districts
of the country?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): (a) to (d) Scheme for Adolescent Girls (SAG), a sub-scheme
under Umbrella Integrated Child Development Services (ICDS) Scheme, has been
universalized from 01.4.2018 for the out of school girls age group of 11-14 years for
their self-development and empowerment to improve their nutrition and health status,
promoting awareness about health, hygiene, nutrition, Adolescent Reproductive and
Sexual Health (ARSH).

The Anganwadi Worker undertakes home visits in her area, with the help of PRIs,
school teachers and other stakeholders to identify out of school girls in the age group
of 11+ to 14 years and advises the girls to register themselves under the scheme for
availing the services. Nutrition beneficiaries under Scheme for Adolescent Girls during
last three years is given in the Statement (See below)

Intensive IEC campaign and Community mobilization is envisaged in the Scheme
to raise awareness through activities such as mid-media activities, kala jathas, street
plays etc. Periodical review is conducted from time to time through video conferences,
review meetings etc.

Statement

State-wise and year-wise number of Supplementary Nutrition
Beneficiaries under SAG for the last three years

Sl. States/UTs Nutrition Beneficiaries under SAG

No. 2016-17 2017-18 2018-19 2019-20
1 2 3 4 5 6

1. Andhra Pradesh 291018 14763 39181 4496
2. Arunachal Pradesh 11558 266 482 482
3. Assam 469521 NR 54352 68545

4. Bihar 1999642 396805 130222 17824
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1 2 3 4 5 6

5. Chhattisgarh 381560 13673 16093 17529
6. Goa 34806 45 21 7
7. Gujarat 529521 NR 174620 109743
8. Haryana 168967 667 5066 3581
9. Himachal Pradesh 102496 825 630 570
10. Jammu and Kashmir 87656 NR 16963 6391
11.  Jharkhand 333234 63515 NR 18652
12. Karnataka 350269 28022 58670 17106
13. Kerala 238372 712 241 158
14. Madhya Pradesh 995000 125452 305000 180000
15. Mabharashtra 848673 45898 24478 36997
16.  Manipur 42247 5061 4056 4267
17. Meghalaya 59429 1852 1655 1122
18.  Mizoram 28148 897 715 1131
19. Nagaland 19456 6455 7320 7320
20. Odisha 590168 56893 NR 25000
21. Punjab 188723 2143 4339 4781
22. Rajasthan 0 NR 173591 49631
23.  Sikkim 10473 6 NR pal
24.  Tamil Nadu 410247 2337 NR 1033
25. Telangana 155861 NR 19410 25000
26. Tripura 54208 971 2031 601
27. Uttar Pradesh 2082000 NR 277000 341518
28. Uttaranchal 0 NR NR 26950
29. West Bengal 100106 2842 2055 58123
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30. Andaman and 10649 o) 21 3
Nicobar Islands

31. Chandigarh 1741 186 53] 53]

32. Daman and Diu* 1458 0 20 0

33. Dadra and Nagar 6228 NR NR K¢
Haveli

34. Delhi 92158 3383 2280 2268

35.  Lakshadweep 2553 10 7 3

36. Puducherry 4221 18 2 14
ToTAL 1,07,02,367 7,73722 13,20,596 10,30,955

Vacant posts of Anganwadi Workers

3036. DR. ASHOK BAJPAI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that some posts of Anganwadi Workers are laying vacant

in various States;
(b) if so, the list of vacant posts of Anganwadi Workers, State-wise;
(c) whether Government has any plan to recruit Anganwadi Workers; and
(d) if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (d) As on 31st December, 2019, against 13,99,697 sanctioned
positions of Anganwadi Workers (AWWSs) 70,559 positions are vacant. State/UT-wise
details of vacant positions of AWWSs is given in the Statement (See below). Filling
up/appointment of Anganwadi Workers and implementation of the Scheme rests with
the State Governments/UT Administrations. Ministry is continuously taking up the
matter with States/UTs through various modes i.e. letters/reminders/conferences/video

conferences, officers' visits to States/UTs etc.to fill up the vacant positions.
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Sl. State/UT No. of AWWSs

No. Sanctioned In-position Vacant
1 2 3 4 5
1. Andhra Pradesh* 55607 53942 1665
2. Telangana 35700 34117 1583
3. Arunachal Pradesh 6225 6225 0
4. Assam* 62153 60942 1211
5. Bihar 115009 106953 8056
6. Chhattisgarh 52474 50030 2444
7. Goa 1262 1185 7
8. Gujarat# 53029 51524 1505
9. Haryana 25962 25042 920
10.  Himachal Pradesh* 18925 18759 166
11.  Jammu and Kashmir 30765 28697 2068
12. Jharkhand 38432 37821 611
13, Karnataka 65911 64519 1392
14.  Kerala 33318 33115 203
15.  Madhya Pradesh 97135 96236 899
16. Maharashtra 110486 105592 4894
17.  Manipur 11510 11302 208
18.  Meghalaya 5896 5883 13
19.  Mizoram 2244 2244 0
20. Nagaland 3980 3980 0
21.  Odisha 74154 71393 2761
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1 2 3 4 5
22. Punjab 27314 27285 2
23.  Rajasthan 62010 59550 2460
24.  Sikkim 1308 1296 12
25.  Tamil Nadu* 54439 49182 5257
26.  Tripura 10145 9911 234
27.  Uttar Pradesh* 190145 171245 18900
28.  Uttarakhand 20067 19526 541
29.  West Bengal 119481 108059 11422
30. Andaman and Nicobar 720 719 1
Islands
31.  Chandigarh 450 450 0
32.  Delhi 10897 9990 907
33. Dadra and Nagar Haveli 302 302 0
34.  Daman and Diu 107 102 5
35.  Ladakh 1173 1133 40
36. Lakshadweep 107 107 0
37. Puducherry* 855 780 I6)
ToTAL 13,99,697 13,29,138 70,559

*Information up to September, 2019
#Data taken from ICDS-RRS.

Women affected in Delhi clashes

3037. SHRI ABDUL WAHAB: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has set up any special relief or assistance to take care
of the women and children who are affected in the recent Delhi clashes;

(b) if so, the details thereof;

(c) if not, the reasons therefor;
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(d) in what manner Government is planning to rehabilitate and help the women
who are affected by the recent clashes in North East Delhi; and

(e) the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (e) As informed by the Government of NCT of Delhi, the relief
and rehabilitation efforts taken by them for victims including women and children who
are affected in recent Delhi clashes in the affected areas of North East and Shahadara

Districts, inter alia, include:-
(i) Grant of ex-gratia relief in various eventualities;
(i) Compensation for damage to residential units during the riots;

(iii) Ensuring the availability of basic amenities including bedding, blankets,
medicines, food, sanitation and clean drinking water in association with the
CDMOs, BDOs and civic agencies like DJB, Police, EDMC etc. of the

districts;

(iv) Nominated Medical Superintendents of GTB Hospital, LNJP Hospital and
Jag Pravesh Chandra Hospital as Nodal Officers for preparation of medico-

legal certificates and post-mortem reports;

(v) Help Desks, relief camps and 24x7 control rooms were set up to assist victims
including women and children who were affected in recent Delhi

clashes.

(vi) Ambulances were provided by Centralised Accident And Trauma Services
(CATS), and

(vii) Issued direction to Fire Department to take quick action on all the

calls.

(viii) Deputation of six Secretary level officers of Delhi Government in the Districts
to coordinate and facilitate the relief, rehabilitation, support and any other
activities undertaken in the wake of the recent violent incidents in the

districts.
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(iX) Sub-Divisional Magistrates have been directed to ensure the availability of
basic amenities including bedding, blankets, medicines, food, sanitation and
clean drinking water, etc and oversee the relief, rehabilitation and support

activities.

(®) Delhi Police has also played a vital role in providing assistance to people
including women and children affected by violence in accessing medical
attention.

East Delhi Municipal Corporation (EDMC) also took prompt action to restore
normalcy in the riot affected area including restoration of sanitation services; clearing

debris and fire remains; and special water sprinkling on the damaged roads.
Violence in shelter homes

3038. SHRIMATI VANDANA CHAVAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ number of Swadhar Greh currently operational in the country, State/ UT-

Wise;

(b)  funds sanctioned and utilised under Swadhar Greh Scheme in the past year
and current year, State/ UT-wise;

(¢) number of women and children who have benefitted by shelter homes run/
funded by Government in the past year and current year, State/UT-wise;

(d) number of complaints of sexual abuse and violence against women and
children in shelter homes run/funded by Government during the past year and current
year, State/UT-wise; and

(e) details of steps taken/proposed to eliminate violence against women and
children in shelter homes run/funded by Government?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The number of Swadhar Greh currently operational in the country
State/UT-wise is given in the Statement-l (See below).

(b)  Funds sanctioned and utilized under Swadhar Greh Scheme in the past year

and current year, State/UT-wise is given in the Statement-1l (See below).
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(c) to (e) The number of women and children who have benefitted by Shelter
homes run/funded by the Government in the past year and current year, State/UT-
wise under Swadhar Greh and Child Protection Services schemes are is given in the
Statement-111 and 1V respectively (See below).

With the objective of safety and welfare of women, the Ministry is implementing
a centrally sponsored Swadhar Greh Scheme which targets women living in difficult
circumstances without social and economic support. As per scheme guidelines, in case
of unlawful activities including sexual, mental and physical harassment of inmate by
the members of management and staff, the grant will be stopped and blacklisting of
the implementing agency will be done without prejudice to criminal action. For
protection of children, the Ministry is implementing a centrally sponsored Child
Protection Services (CPS) Scheme for supporting the children in difficult circumstances.
Institutional care is provided through Child Care Institutes (CCls), as a rehabilitative
measure. Under Section 41 of the Juvenile Justice (Care and Protection of Children)
Act, 2015 (JJ Act), registration of institutions including Homes for children has been
made mandatory with penalty in case of non-compliance. The State Governments/UT
Administrations are required to conduct regular inspections and monitor these shelter
homes to ensure that the institutions are run as per the provisions of the schemes
guidelines.

Statement-1

Swadhar Greh currently operational in the country State/UT-wise

Sl. Name Number of Homes
No.

1 2 3

1 Andhra Pradesh 2

2. Arunachal Pradesh 1

3. Assam 16

4. Punjab 2

5. Chandigarh 1

6. Chhattisgarh 3
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1 2 3
7.  Delhi 2
8.  Gujarat 4
9.  Himachal Pradesh 1
10.  Jammu and Kashmir 3
11.  Jharkhand 6
12.  Karnataka 33
13.  Kerala 7
14.  Madhya Pradesh 17
15.  Mabharashtra 0
16.  Manipur 23
17.  Mizoram n
18.  Meghalaya 2
19.  Nagaland 2
20.  Odisha %
21.  Puducherry 1
22.  Rajasthan 17
23.  Sikkim 1
24.  Tamil Nadu 35
25.  Telangana 2
26.  Tripura 4
27.  Uttar Pradesh 13
28.  Uttarakhand 2
29.  West Bengal A
30.  Union Territory of Andaman and 1

Nicobar Islands
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Funds sanctioned and utilized under Swadhar Greh Scheme in the
past year and current year, State/UT-wise

( in lakhs)

Sl State/UTs Amount Amount Amount Amount

No. released utilized by released utilized by

during the State during the State

2018-19 Govt. 2019-20 Government

during during

2018-19 2019-20
1 2 3 4 5 6
1. Andhra Pradesh - - 190.93 -
2. Assam 152.60 - 104.69 -
3. Andaman and Nicobar 7.27 - 727 -

Islands
4. Arunachal Pradesh 18.05 18.05 9.69 -
5. Bihar 0 - 0 -
6. Chandigarh 6.64 - 7.99 -
7. Chhattisgarh 30.25 30.25 22.95 -
8. Dadra and Nagar 0 - - -
Haveli

9. Daman and Diu 0 - - -
10. Delhi 16.10 - 18.38 -
11. Gujarat 0 - 18.31 -
12. Goa 0 - - -
13. Haryana 3.39 - - -
14. Himachal Pradesh 0 - 5.45 -
15.  Jharkhand 0 - 18.17 -
16. Jammu and Kashmir 36.20 36.20 38.87 -
17. Karnataka 274.35 - 221.67 -
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1 2 3 4 5 6
18. Kerala 69.59 - 3226 -
19. Lakshadweep 0 - - -
20. Madhya Pradesh 46.09 - 162.05 -
21. Mabharashtra 0 - - -
22.  Mizoram 81.09 - 7197 -
23.  Manipur 424.30 - 267.08 -
24. Meghalaya 0 - - -
25. Nagaland 25.69 - 13.08 -
26. Odisha 456.79 - 286.73 -
27. Punjab 8.00 - 958 -
28. Puducherry 20.06 - 7.99 -
29. Rajasthan 0 - 87.19 -
30. Sikkim 6.72 6.72 10.64 -
31 Tamil Nadu 409.75 - 160.12 -
32. Telangana 116.09 116.09 268.63 -
33. Tripura 46.23 - 26.17 -
34. Uttar Pradesh 0 - 0 -
35.  Uttarakhand 0 - - -
36. West Bengal 0 - 378.30 -
Statement-111

The number of women who have benefitted by shelter homes run/funded, by
Government in the past year and current year, State/UT-wise as informed by

the States/UTs during the year 2018-19 and 2019-20 (As on February, 2020)

SI.No.  State Name 2018-19 2019-20
1 2 3 4
1 Andhra Pradesh 780 901
2. Arunachal Pradesh 0 16
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1 2 3 4
3. .Assam 510 510
4. Bihar 0 -
5. Punjab 60 30
6. Chandigarh 0 17
7. Chhattisgarh ] 84
8. Delhi 60 K¢
9. Goa 0 -
10.  Guijarat 120 120
11. Haryana 30 -
12, Jammu and Kashmir Q0 160
13.  Jharkhand Q0 14
14, Karnataka 1380 1383
15.  Kerala 210 473
16. Madhya Pradesh 240 240
17.  Maharashtra 1500 1500
18.  Manipur 690 664
19.  Mizoram 330 112
20. Meghalaya 60 60
21.  Nagaland 60 60
22.  Odisha 2340 2340
23. Puducherry 0 30
24.  Rajasthan 180 180
25.  Sikkim 30 2
26.  Tamil Nadu 1050 1050
27. Telangana 570 831
28.  Tripura 120 120
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1 2 3 4
29. Uttar Pradesh 390 390
30. Uttarakhand 120 120
31, West Bengal 1440 1440
32. Union Territory of 8 8
Andaman and Nicobar
Islands
33.  Himachal Pradesh 0 0

Statement-1V

Details of CCls along with the children residing in them under CPS
scheme as informed by the States/UTs during the year 2018-19 and
2019-20 (As on Feb, 2020)

Sl. State 2018-19 2019-20
No. Children  Beneficiaries Children  Beneficiaries
Home and Home and

Open Open

Shelter Shelter
1 2 3 4 5 6
1. Andhra Pradesh 63 2371 59 2929
2. Arunachal Pradesh 3 63 4 155
3. Assam 3 1684 52 1574
4. Bihar 18 821 13 599
5. Chhattisgarh 53 1852 53 1814
6. Goa 26 1566 18 780
7. Gujarat v} 1675 49 1581
8. Haryana 1 1744 A 1452
9. Himachal Pradesh A 1219 A 1327
10. Jammu and Kashmir 10 542 10 542
11.  Jharkhand 0 717 3 1035
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1 2 3 4 5 6

12.  Karnataka 103 4070 100 4033
13. Kerala 2 854 2 780
14. Madhya Pradesh 7l 2649 7 2649
15. Maharashtra 23 986 21 622
16.  Manipur 51 1376 51 1376
17. Meghalaya 44 1071 4 952
18.  Mizoram 26 989 35 1041
19. Nagaland 2 474 2 566
20. Odisha 104 6805 101 7067
21. Punjab 7 274 13 439
22. Rajasthan 73 2356 81 3336
23.  Sikkim 12 360 18 540
24.  Tamil Nadu 191 11915 198 12725
25. Tripura 21 768 21 768
26. Uttar Pradesh 65 1967 65 2271
27. Uttarakhand 9 367 9 367
28. West Bengal 104 5102 108 4712
29. Telangana 3 1013 31 1017
30. Andaman and Nicobar 3 101 10 401

Islands
31. Chandigarh 6 230 5 230
32. Dadra and Nagar Haveli 0 0 1 5
33. Daman and Diu 0 0 1 25
34. Lakshadweep 0 0 0 0
35. National Capital 3H 1517 KJ 1603
Territory of Delhi
36. Puducherry 27 1082 27 1082
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Increase in child marriages

3039. SHRIMATI SAROJINI HEMBRAM: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether it is a fact that the number of cases of child marriages are increasing
in the country and so also the child Brides numbers are increasing;

(b) if so, whether Government has taken a serious note of this and taken any
action to curb child marriages;

(c) if so, the details thereof; and

(d) the number of child marriages reported in the country during the last three

years, State-wise, year-wise?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (d) The percentage of women (in the age group of 20-24 years),
who were married before the age of 18 years, has reduced from 47.4% in 2005-06 as
per National Family Health Survey (NFHS-3) to 26.8% in 2015-16 as per NFHS-4. As
per National Crime Records Bureau (NCRB) Report, State-wise number of child
marriages reported in the country during the years 2016, 2017 and 2018 is given in
the Statement (See below).

The Government of India has enacted the Prohibition of Child Marriage Act, 2006
in order to prohibit child marriages rather than only restraining them. The States/UTs
are being pursued from time to time for effective implementation of the Prohibition
of Child Marriage Act, 2006. Ministry of Women and Child Development, Government
of India regularly sends out letters to States/UTs to increase alertness to prevent
underage marriages during festivals such as Akshaya Tritiya/Akha Teej, etc.

The practice of Child Marriages is largely due to the prevailing social customs,
tradition, illiteracy, poverty, low status of women in society and lack of awareness.
These issues cannot be tackled by legislative interventions alone. The Beti Bachao
Beti Padhao (BBBP) scheme envisages education of girls and reduces dropouts, thus
delaying their marriage. A significant part of the BBBP advocacy campaign is focused
on creating awareness on and discouraging the practice of child marriage. This is a
continuous process and Government undertakes media campaigns and outreach
programmes to address the issue of child marriage.
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State-wise number of child marriages in the country as per National Crime

Records Bureau Report during the years 2016, 2017 and 2018

Sl. States/UTs 2016 2017 2018
No.

1 2 3 4 5
1. Andhra Pradesh 19 15 14
2. Arunachal Pradesh 0 0 0
3. Assam 23 58 88
4. Bihar 0 17 35
5. Chhattisgarh 8 1 2
6. Goa 0 0 0
7. Gujarat 12 6 8
8. Haryana 14 18 21
9. Himachal Pradesh 0 5 9
10.  Jammu and Kashmir 0 0 0
11.  Jharkhand 4 1 7
12, Karnataka 51 65 73
13.  Kerala 8 15 18
14, Madhya Pradesh 9 5 3
15.  Maharashtra 16 20 13
16.  Manipur 0 0 0
17.  Meghalaya 0 0 0
18.  Mizoram 0 0 0
19.  Nagaland 0 0 0
20. Odisha 15 17 2
21.  Punjab 8 8 6
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1 2 3 4 5
22.  Rajasthan 2 6 n
23.  Sikkim 0 0 0
24.  Tamil Nadu 55 % 67
25.  Telangana 19 5 24
26.  Tripura 1 1 1
27.  Uttar Pradesh 3 4 4
28.  Uttarakhand 1 1 2
29.  West Bengal 4 49 70
30. Andaman and Nicobar 1 0 0

Islands
31. Chandigarh 0 2 2
32.  Dadra and Nagar Haveli 0 0 0
33.  Daman and Diu 0 0 0
34.  Delhi UT 1 1 1
35.  Lakshadweep 0 0 0
36. Puducherry 5 0 0

TotaL 326 39%5 501

Lack of trained professionals at One Stop Centres

3040. SHRI SANJAY SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government is aware of the lack of trained professionals at One
Stop Centres and presence of more male staff employed at these Centres which tends

to make the women uncomfortable;
(b) if so, the reasons therefor; and

(c) the steps taken by Government to change the hostile environment of the
Centres and make it more female-friendly?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) As per the One Stop Centre (OSC) Scheme guidelines, the
Centre Administrator, the Case workers, the Para Medical Personnel, Counsellors and
the multi-purpose workers are required to be females to ensure that OSCs are women-
friendly.

To ensure quality at OSCs, training and capacity building initiatives have been
undertaken at the national and State levels across the country and this is an ongoing
process. A total number of 3544 OSC functionaries have been trained through various
trainings and capacity building programmes so far.

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

IuTTeE (STt HEB W) TS Bl $HT G99 FA gl Now Statement
correcting answer to question.

Statement to be made in the Rajya Sabha by the Hon'ble Minister of Law and
Justice, correcting version of the statement/replies of the Hon'ble Minister to
Supplementary to Rajya Sabha starred Question No. 115 during the discussions held
in Rajya Sabha on 28.11.2019.

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): Sir,
| rise to make a statement correcting the answer given in the Rajya Sabha on the
28th November, 2019 to a supplementary question arising out of the answer to Starred
Question No. 115 regarding “India Justice Report 2019”.

SUFHTETET (STl HEHIT URAN): ISH Bl HAAE! Qe 2.00 g9 dd & oy
I & S ¥

The House then adjourned for lunch at one minute past one of the clock.

The House reassembled after lunch at one minute past two of the clock,
[THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN) in the Chair]

DISCUSSION ON THE WORKING OF THE MINISTRY OF MICRO,
SMALL AND MEDIUM ENTERPRISES

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): The Leader of

the House.
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[T & AT (SN ATRTE TEA): AFH SUNHRTE AEedl, H iy iR e
q e oxar =redn g 6 onfl @i JRen fdgae wogEl BRI dR-gE | g
Wf H =rEar § 6 39 W =@l RS PR Bl g Usel MSME IR =4l URe
H & A, dr Sfd BRI L (craEm)...

it S 3rell WM (STR URT): ARIGAT, H MUd #IEH W AFAR HA S A
JE S Aredl g B R/ oo of M woeal T8 gl ok @ wed @1
T 6.00 I91 dH B AT 8.00 IO AG? ...(TALT)...

Lils o o> e ke maole Sl e iz 10l o gl Glint
S5 26,00 iy SO LS ) (Spond o e Yl S S op s

8 2800 L K

it oraRTYE TEld (AT UQR): ARIGTA 6.00 g9 dd Al AGd del | SHG
e ST A 9eRl B R g6, SEe AR B g |

st ST orell @M d1d § #HEledl, d YS! WA argdr ol

At lils Bila o et 25 2 St IO I8 dgla GliaT

DR. T. SUBBARAMI REDDY (Andhra Predesh): At what time are you going to
take the Dam Safety Bill? Please inform us. 30 SAIST 3MY IH oAHR Hd AYI?
We came rushing.

SHRI BHUPENDER YADAV (Rajasthan): It will be decided by the Chair. We
requested the Chair to first take up the discussion on MSME, and after that, whatever
the Chair decide, we will do.

sft SRRT A (GHCH): HEIGA, FAHT SIIGT S W Tdl HIH & -8l gl
...(FTFET). .

M PO A”T: FEEA, W1 e § {6 ugd oMy MSME @ SRi-gEl # o
SN B8R S WX gdl URY PR3y do S 9HT 8 SINY ..(ae)...

JuTeE (STl HEHe URAM): 31 Tdd AT, $HUAT T AUAT HIVOT URH
PITY |

2 SRRTT 9 (Ficdh): HH 189 dIRAT, 84 AlGH © (& $9hT W&l 39
W Tal B BN AET B | ().

tTransliteration in Urdu script.
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AR, a9 IR Searg WA A 3R gHRer W3 R WR SEiT SR did
Fe #3Al (3ft UBTeT TASER): SUHHRTE ARG, W1 deq ® fF 9a ueeH 9w
gl dad MSME @t Taf & oy o9 24 AFAN 9eRT & AW 3MY 9| S99 3
B 14 AR Ael 7 AET o e QiR endt W 10 AEHR dewl & A g4t
PR TG UV T Sk WUl M SR FH Tl BT IR, I QM o™l © | gl

£ STERFT TeT %o, § A1 Ul 9 € B8 V@l § b APl M@l T8 ... (FFEM)...

SuTeTel (Al BEde wRdF): U1 § fr WS S 9 e fear € fF usa
MSME W =&l & ol SY| Sy Ueel 89 g0 =all bl [T bR of, by S0P
9§ 99 W ..(@IuF).. o T dfeid S, $uAl Y Qifelg| . (EEr)...

3 vaq Aferes (dSTE): AT SUGHIEdE WEledl, § bedl dedl § fd micro,
small and medium enterprises ®I i1 Wherdr el & SH$ g § . (=aem)...

JUAHTETET (St HEHT URAM): HUAT 370 96| 7 39 Al ST, 39 37U
YO SR G | .. (AFGET)...

st vaq wfer: AgIGH, oM S MSME &1 Wthardl el 8, S99 forw # &R
gerE H#AlL s R A S iR gER AmE w8 fAftm SeRm st S
B g ST H BT ARl g b IS S @M SUSiY Wa g3 g, H IAudl
ISP goYH H ST ArEdl § SR PeAl dsal § b MSME <91 @1 growth engine
gl fadt +ft Qo @ IFfa @1 T golden gate B, off B W UEA HRN @
Sl T AT I, 9 BIUE B AT d1d FHST | ARl Mg | S IR geRil
B ART A1 e, ofds T gerh @ AR 9@ fear| RIS geR w1 faR
frad 81 917 9 THUEUAS ot AR W BT o1, ofhd TR gerRi @r
IRT % IRT IE T SN TP O] 9T @ TR B ddd die §6 & fov
SR BT BT AR IR AR TR BT I8 A BHIM I8 A1 © [ e
by the people, for the people €t 8, W d& I Wa=wc off, dg by the people,
for Congressmen &t | ST &1 THTAUAS AdeX @ R &9 -al o1, qbifd a8
TaHe by the people, for Congressmen & | ..(&@erm)... 98 folt @i w ot | S
Pel W THUHTHE FdeX I U ToR el s | "l off, e e wW@e forn
2 f& 5 feferm & economy ¥ ¥, @ S=iM Aew 9 Mg @ tE T
URA BT 0T R BT Hheu foram of, a9 W9 o €9d 3, offd 8ol 3y
<Ray 6 A1 S & g H ARA H OSE-EE AT &S 32 BRIS @i
G Y T, IS AGl S & Igd H 18 BAR WAl A ISl ugw g g, MM




Discussion on the... [19 March, 2020] ...Medium Enterprises 393

Al St & g H ER-ER W M B Ju goe Ugd Y £ I Ydb Adbed Bl
g & oo St diErery @ €, SAer Tdien ¥' gem ¥ f% ¥w S T sfew
g1 g, R S P gg dls Wo el € iR Ud dR R AE S @
S YUl ggAd o WY WA AT 8, [Pl WAR Pl qWUDI b GG Usd o A
Afed ggAd el 8, I8 P Sad 3 BRI B &b PR o7 B W Pl gl
IR WRPHR el | I8 W b WHR Al

HEIedl, AUHeHs, e fofw #9 ugel €1 ®el ¢ f& Ig growth engine &,
I S projection of jobs &, SHd ITAR PRIG 15 IR Sifed TAUATHAS & ATETH
| e, R®ifs S maximum employment generation 81dT &, 98 UHUHUAS &AM
d BT Bl ¥ AYg SN aeR §

HEed], 50 UR¥e SISl &1 S Ush Uifdcs faoq 8, 8499 S I8 9=l ©
5 g S sva fefie # <ol S § S 50 WY contribution BT,
I8 UATAUHS & 9iegd 9 99d BN

wEIedl, Al S 9 &Y YRAAR Bl AAFTR 99 b1 g fear 1§ ue
SerERul g & W B IS 7 <9, Al g8 R A, dfdA R fedl TRig
BT AAMWR I <, Al 98 AR AN B W AAMWR I AR GE W AR
BN I8 Al St & I &1 UATHUHS & qegq 9 Alel Sff 9 S maN feu
3R S|H ST -4 components introduce f&Y, 9 S¥felT g7 Rifs 98 |El A1
d e B WeR M| H Yol @ed § b BUE Bl oofdl TR T, wfdA
St gfed 9, S fiog 9, o WY 9, 7 B Affher a9t 78 99 e 9 Seufa
R TRl 99 U IR BRU AT AT fF dlc & & BRI @ERd & ALl A
5 7 @M SR 93, W I3IPR SAH W T 8 MR T ff e I W are
I Adh| A S T THTEUAS dde] H A Sl AOMN gdg €, SN Iere-ers
& fog a1 9@ Ao § B R o 9w @1 Sl U@ intellectual g=@ ©, intelligent
gea] €, 98 $aol AAEAEl & RO dw T I 9N, 396 fou g d@& Ao
o AH W 3/ faEr R collateral security % oM ferar €1 S AET dF B
fm 8 fF 1 o8 T dd &1 a9 Udh 8¢ d fHerm| A WRer 7 U sfag™
P T B R ZHH TN P g, o e O, 9 W dee v iR et
g | e fog o "Rea $fear & o off - I8 99 deed 6
ST 9RA I 3G 8Y 70 ¥ I AP 8 MY 8, olfpd oMl d S "Reped
SR&AT component €. 1 # Ugdl Al Wew H Famn of fb sl R H I8 80 W
| Afw g Ad H# 93 uferd onT skilled €, Wifs wRa # eeidl e & @9
g & 91 ot 2.3 per cent skilled @ &1 319 9 <afed skilled € F&1 &0, o
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[ wdq HfeTd)

efficiency @11 f@werfi? #IKl S S Ugell d) Ministry of Skill Development and
Entrepreneurship 918 3R S¥®! a@l-axig &1 doic e, S 98 & o R_i9
g, 9 S9! RIfea &) W, g9 SHaT skilled aX Ad IR T HED 1@ efficiency
freprel Wb | few, # Uh SEERU < VB § b Th BN B bRal 8, d8
product &1 FET0T FRAT €, 3R g8 R AGRI A FE0T &m, ar &7 d g
qIY 99T, Wb 3R g® skilled BFM, modern machinery <, SHd URT

computerized machinery 8Rfl, A1 981 <afdd 50 I¥gU TGN | IE ARG ST BN WoT
21 Skill Development Ministry = #fgeiell & &= # afeal & &= #, W&l & &5
H ggd @M feanl

FsH, A St F e7St SC/ST Hub Arsm &1 fafor fosan| 931 9ga g@ i
T 5 ot s9R sfed W€ € W @ 9 peon e a1 Ra@arel fiel a1 Y& d
el a1 AogR Mol S & HIMF & SRV SAD] ST Tl a9 (A
T H U B b Al W ged aedl g b 3ud 5 od W ¢ dle
Wt oo ¥ S gford o ®, ¥ o e dnr € SeErmfa w®i gl €2 A
St A U g BT SENUd @9 B frg SC/ST Hub IISHT gRe 1| A1 8 S8
g F¥gd fear f& o 9198 SuaT &, ORI Yed 8, Bharat Heavy Electricals
Ltd. (BHEL) ¥, S9! 310+ 4 ufaerd < material €, S product ¥, @& S gferd
T BT ISR B, SHH TRIGAT US| 3 TRE S8 marketing BT SaoTd
a1 ey el

¥eH, s9d 91g 'Make in India’ ISHT ©1 g IS ddb @l B T8l AT gHE
industry g1, 89 T3 TRe ¥ faeRill & I MR 2 ofR fobae <= doft facw
q Felt g i d@ fao=ht q51 @ ad g, e oo Ufeifie WX oW faceEh
qeT BT WSR Sdhgl 83N ©, i 89 U9 & o H faeel 91 & farferius
F FIR db AT ¢ A, Rifs ARI &1 o AT B H qeX dell o ot
A St A 'Make in India’ IS gw @ fF aw S ogferdier § A S oguns g,
I S A E (W @ Ed).. g9 SaeT g e 2

SuvuTeme (A BEHIN URAN): MUB!T U & &l HEW SR ¥, 3MUdl
10 e 99 fien ©I

sit waq Afed: g3 UAIRAT S 9 HET § B U w|r 9wy g |
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SuTHTETET (STRTRl BEBe URAA): SMUSG! Ul | MUd! ffelr dx 9 o €|

AP 10 e 99 fien 2

st w3 Afere: daRar St 9 g9 ofe www fear €1 denlRar St emue! &t
< fF g oite Wy e g1 g9 Ul @ R% 9 AUe 9Hg e g

HSH, 01 9 WR & SN AWE B9 gl ¢ iR Fafd de1 g1 oo 'Make
in India' €1 3msT fS%A &1 material I-T 99 BT &, 3o Yaid &I material Jgf a7
JET ¥, 3T modern equipments, computers J&f &9 Y2 &1 99 Fo! d1d R4y
fb ugel AIEEA &I Haa al factories off, <ifhd e A1 A 1fde factories & T
WRAY AT P [ g1 mobile manufacturer &1 &1 I8 HIG! ISR I IuAS
g, et & e a3 @feyl | 3 el doee g+ €, 'Make in India’
A1 &, ¥ Startups & T &1 I 99 MSME H §gd g8l JId 3f&T PR 8l © |
|Id Ugd gAD! credit @t facility € TS fF mud M faAr Rl feawd & e
R g1 o9 | Ud @RI€ BUT B ol bl VIS ol Fgl g g1 I8
|Y AGT Sl 7 IUAR PRAIT T A AW SR B qaT d6 b o"emE 9 e
2 TRE Wi A P e ® | Start-ups & AEIH H 3T TR AN B, 9 -
T AU BT SHIAT BT Fue &A1 1§ F&Ifere! dhgld &% 9R H BEl
T P TEH SIRI SfeRd Il S| 39d 91¢ 39 Add] J8aid SIhREdER
fear T, Rife Big W SN FRTFR & G991 B o Fhdl 7 BHR TSN
S, S Wed URded HAl ff €, S A8 ded 9948, U FoAedildy §+dIy,
T RGOS FEY| TR WRBR 7 MG dF Fed, Ma-Md qdb fSoTelt ugam
P 91€ 3F G- ddb T o b AUY off T J8dR SIPRTHAR Bl Fure e
d MSMEs &9 T 9§

Testing facility and quality certification & foTT latest equipment SUciel HRATY
T E, dife 'Y AT @t quality STEEt @9 Wd | $9d 1T & quality control marking
Dl AR |l @ e g, df |t quality control conscious 89 \d 3R 'R fasg
IER & WY URUGT B b, competition FR Fh MR WRT DI ax] I A
Y $d de b AR W Tb GH| 57 G AN B AT Al WhR T B g

YR d 8Y S8 24 T fIorell SUael orals s gl I8 98! Biidg AN
off, e &R 70 guf d& 18,000 Ma a1 fasrelt & 3@ g, ofed fisa ui=w
g8t § A1 WHR & 7 W AR qd [9otell Ugdl ®, Ma-Ta d@ fasten
UEdl ¥ SR AT H gS¥E @ R@l §1 Sl uaR ®, 98 MSMESs iR industries
Pl S B, AT BARY WRBR A IMAHET &3 H 24 hours, 365 days AR SRS
o gl Sude wRaE 2l
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[ wdd HfeTd)

Skill development &1 fawar #9 wgel i forn o, At R o Afeensii, =i,
gferal iR TWial & Riféd o= &1 o™ foar €, 961 da-rar fen, ST e
4 o1 @ B drfe REd gex e W 9w & e # oW 9 e Are
T 9& IR MSMEs & #I&gH ¥ ¥ &I SHSIUl iR 2w 98 Ah |

Research and development & &= # fhas & ITs Wl o1 7 &, foad &
[IMs @ret ST 32 €, foam € AIIMS @il o 32 €, fasaeit €1 Central Universities
g e €, I8 9RT B TR AR F gRI RIS @ ¥ SEN & b
H UE 99 Udh W Bl dRE Al oAfbd M AY WRA 1 0T 8 |1 B ouge
73 A St 7 daew o g @ 99 wEl ¥ R @Er § R § 99 wRa @
T S, S UER o 8N, S Sdddi] Jad &N, Sl gUdhdidie Jad
BRT, S WETSAre Yad BN iR S Wit qad BNl W ¥R & A § MSMESs
S 9gd g8l A B

TAP Sl dHY B, S B HIJ ®, Ol BEAR 8, S9d JThIR & IR H
W foy &9 < R 2 A offe o & AeIH W SEd folv ds Wi
s €1 UECll IR AGGRI P UIE I Il IWBR - A&l WBR &, Ugell R
U3 o9 dlell PR - Al WHR g1 MSME & @R &1 marketing support f&=
T E S SWE 99 W E, ARl AR SADI JE @ FaRql wRedl g1 S
exhibitions T €, T81 §9 AN Pl ARPR & GRT passes AR I8 HI G
# subsidy &1 St & | Cottage industry AR & §S%1 © | Sl coir board industry
T, Suel W o e ¥ (ama @ oEd))...

deH, 3fd § H g8 HeM [ 1 BUF B PIANE I, S mismanagement
T8I, I TRMEl Bl dic B @M, 1 R WM AR 9 WAl BT I MSMEs
P AH ¥ ARI WRGR T fHAT| MU qY e P |9Hy e, s9d fog 9gd
IR g, g=arg |

SHRI P. BHATTACHARYA (West Bengal): Madam, before making my points, |
would like to go back to early 20th Century, that is, 1907. In Bangiya Pradeshik
Sammelan, Rabindranath Tagore was the President of that conference. A historic
statement he delivered at that conference! Rabindranath Tagore was a very
open-hearted person. He never said that we did not want heavy industries. In his
statement he said very clearly that if we revive the country, then we require cottage
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and small-scale industries; without having small-scale industries, India can't prosper.
In his writings, he said very clearly, 'If we depended on the British, they would crush
indigenous industries." So, we shall have to put our full attention for the indigenous
industries. Mahatma Gandhi also said that the rural industries are essential for the

development of economy of the country.

The BJP is speaking on Khadi Gramodyog. It is Mahatma Gandhi who did a lot
on it. It is he who said that without having gramodyog, without having charkha,
Independence can't take place. So, if we want to set up swadeshi bhavana, it requires
Swadeshi industries. But, nowadays, in the name of MSME, the present BJP
Government is trying to destroy it. How are they destroying? Say, one MSME unit
is producing one product. For that production, we don't have the market. Why do
we not have the market? Because big industries are capturing all the markets. If you
feel that you want to make arrangements for the survival of small-scale industries or
MSMEs, then proper marketing arrangements have to be made by the State
Governments and the Government of India. Unfortunately, you are doing nothing. On
the contrary, what are you doing? You said that a bank can lend to the MSME a
loan of ¥ 2 crore. Do you know what is happening? Particularly, your SBI is giving
¥ 50 lakh as a first instalment. After that, it says, "You start the industry, we will further
make investigation and only after that would we release the rest of the amount." But,
I know of so many cases in my State, in Jharkhand, Odisha and other States, where
they have said that they would lend money, but actually they are not lending. As
a result, what has happened? All these MSMEs have closed down. Howrah, near
Kolkata, once upon a time was called Manchester of India. So many smallscale
industries were there. They were manufacturing different types of components. All
these components were used inside and outside the country. But, now, it looks
deserted. The units are closed down because there is no market and nothing of that
sort. You are claiming that you are removing garibi of the people. But, you are bringing
the people into garibi. You are bringing them into garibi every inch and every time.
Indiraji has said "Il BeRA", AfdbT MU AT ®T & X &2 TR B ESH
P QS IR W Bl WE B geM F flg MSME d€ @) w2 £l You tell
me, hon. Minister, you give me a reply. How many workers were unemployed due
to the closing down of MSMEs? How many workers were in starvation situation in
different parts of the country? Large sections of the people have no jobs because
all these things are closed. To run the small scale industry, MSME, it requires supply
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of raw materials. Who will supply the raw materials? Hon. Minister, you know it very
well, unless and until you have a corporation to supply them the raw material, it is
very difficult for them to purchase raw material. They could not get the raw materials.
As a result, they cannot produce anything and they are suffering. | know it very clearly
that large number of MSME industries, who were practically dependent on heavy
industries to supply components, are not supplying the components because heavy
industries are saying that some of the articles are now being manufactured by the
contractors, by outsourcing and not by MSME industries in different parts of the
country. Madam, if you go to Mumbai, you can see it. | visited many MSMEs. They
said, we are not getting components from the heavy industries because they said we
are doing all these things, perhaps outsourcing. All these things are happening.
...(Time-bell-rings)... So, | think, if you are serious about doing something for the
MSME - | am not going into the GST - | can tell you, without having any market
arrangements, banking support etc. in our country, MSME cannot survive under any
circumstances. Micro, small and medium enterprise sector has emerged as a highly
vibrant, dynamic sector of our Indian economy over the last five decades, but now
the declining stage has started coming. The Government is saying, it is going up.
Practically it is not going up. Don't depend on the papers. | know some of the leaders
who will supply us the data saying that it has been increased. Practically, it is not.
If you go to Howrah, you will see the condition there. You go to the suburb of Mumbai
and see. You go to the suburb of Delhi, you will see what is happening there. MSME
is in a very precarious condition. If the Government will not give proper attention
to this, then, very shortly you will see that India will be a place where we don't have
MSMEs. Before summing up, | would like to say a very pertinent thing.

The vibrant and dynamic sector - MSME - of our economy is not only playing
a crucial role over the last five decades in providing a large number of employment
opportunities at comparatively low capital cost than the large industries but also
helping industrialization of rural and backward areas. There are so many districts in
our country which are backward. If we do not give employment to these backward
areas, how can you subsist it, 1 don”t know.

Madam, mechanisation has been introduced in the agriculture sector. The result
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is: A large section of agriculture labour is out of land. They are looking at MSME.
If this sector is not there, how will they survive? | don”t know.

On the basis of this, my humble submission to this Ministry is to kindly come
up with a new Commission, have proper survey and take necessary steps so that

MSME sector survives. Thank you.

JUFITEIE (STl HEhel URaH): gl Sl A9 S| el A9 Sfl, H MU 3FR™
oAl § fb Ul 919 g PR W TSl MU Sl wld S o Gl E, PUAl
S gel <

gt S A (UReEt der): fie|, I8 @l ART ornament

JUHTETE (Sl HEHN WRAH): 81, i, 37 SHHI el o | HuAl S Fad
P TRAT I9C G |

gsft Srer 99 89 Al ornament UET © SR IE ornament ¥

SuvrTemel (3Tl BEde uRA): D! a1 e 7, offdd S W $o fordn
BT T HUAT 3MU WEANM & AR ¥ed &l IR I W |

ol Qe W e, R OSW WA @I ARAT W B G 22 | am not arguing
with you Madam Vice-Chairperson. It is, “No NRC, No CAA.” It is my ornament. If
the Chair says that it is mandatory, then, okay. Thank you.

THE VICE-CHAIRMAN (SHRIMATI KAHKASHAN PERWEEN): Thank you.

MS. DOLA SEN (West Bengal): Madam Vice-Chairperson, today, you have allowed

discussion on the Working of the Ministry of Micro, Small and Medium Enterprises.

A few days ago, you were very kind to allow a discussion on the Working of
the Ministry of Railway as well. The discussion was initiated by the leader of my

party, the All India Trinamool Congress.

We asked seven questions to the hon. Railway Minister. We got a speech, but
no answers! So, today, Madam, | request the hon. Minister, in his reply, to please

answer the questions which Members are asking.

And, from last July, 2019, Session till date, several times, almost in every Session,

our party has been asking different definite questions regarding disinvestment of public
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sector undertakings, public enterprises, corporatization of Defence sector, 100 per cent
FDI in coal sector and non-payment of wages and salaries for the last ten months
to the contract employees of BSNL and permanent employees of the Hindustan Paper
Corporation. In these cases also, we have not got any answer. Today, again, Madam,
I request the hon. Minister and the policy-makers of the Central Government to please

answer our questions, so that the people of India may get their answers.

To understand the working of the Ministry of MSME, we have to understand
what action hurt the MSME sector so much, who is responsible and why is it so?
It is the hon. Prime Minister himself who is responsible. Sorry to say; but, it is the
truth, because it was he who announced demonetization in November, 2016, which

was a big blunder.

Now;, | come to the second blunder which hurt the MSMEs. Madam, in July, 2017,
the Goods and Services Tax was introduced in the country. We had supported the
move, but strongly opposed on how it was implemented. The faulty implementation
of the GST and faulty policy of demonetization resulted in a loss of ¥ 4.75 lakh crore
to the country”s economy. But, you don”t want to take advice. You think you can
do it all yourself. You don”t need anybody”s advice. And, you are insulting Parliament.
Sorry, Madam. The Lok Sabha and the Rajya Sabha are in Session and, instead of
addressing Parliament and the nation, you are avoiding Parliament and addressing the

country through TV!

Now, let me not give a theoretical lecture on how progress has been made and
come to the practical scenario. Madam, the MSME sector in Bengal is flourishing.
West Bengal is a leading State in the MSME sector. As per the NSS Report of the
Central Government, the State has 89 lakh MSME establishments. During the last eight
years, the number of MSME clusters, in operation in Bengal, has grown. How has
it grown? It has grown from 49 to 539! That”s why we say ‘Banglar Gorbo Mamata’,
which means “Bengal ”s Pride is Mamata””. Bengals pride is also MSME; Bengal s pride
is also the agriculture; Bengal”s pride is also the organic farming; Bengal”s pride is
also the social security for the Kisan Khet Mazdoor Vargdaar; Bengal”s pride is also
Samajik Mukti Prakalp for the unorganized workers; Bengal”s pride is also Joy Bangla

for the SCs, ST and the senior citizens; Bengal”s pride is also Konya Shree; Bengal”s
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pride is also Utkarsh Bangla. And, obviously, Bengal”s pride is Mamata, Banglar

Gorbo Mamata.

Rupees 2.4 lakh crore have been invested in SMEs through cooperative and

commercial banks in my State.

The infrastructure for small industries has also seen tremendous growth. At
present, fifty-two MSME Parks are operating; thirty-nine more such MSME Parks are
under construction in my State. For further attracting MSME investment in the State,

one hundred new MSME Parks are being established in the next three years.

The quantum of bank credit is a good parameter to judge how a State is doing
in the MSME sector. The more the banks give to MSMEs, the better the State is
doing. In the last two years, the growth of bank credit has been unprecedented. In
2018-19, it was X 57,000 crores. This is almost 30 per cent higher than the credit in
2017-18.

Yes, West Bengal is India”s number one State in MSME. | am proud to tell you
that in 2019-20, the credit flow to this sector already reached ¥ 35,000 crores, during
the first two quarters of 2019. This meant a huge jump of 75 per cent on a year-on-
year basis for the same period, last year. We are proud of this achievement. The Bengal
Government has also introduced a new incentive scheme for the MSME sector, named

‘Banglashree’, which starts next month.

The State is taking all these initiatives even though the Centre owes the State
of West Bengal about ¥ 50,000 crore. The Centre also owes the State thousands
of crores on account of GST. The Centre also owes the State of West Bengal thousand

and thousand crores on every other public and Government scheme.

This Government has got MSMEs into trouble. Please allow me one minute to
tell you about this Government”s ‘Becho India’ programme. They are selling everything,
including the LIC, the BPCL, the Shipping Corporation of India, the Container
Corporation of India, the Indian Railways, the Air India, the ECL, the Bridge and Roof,
the Bengal Chemicals, the Indian Oil Corporation, the Chitharanjan Locomotive Works,
the Alloy Steel Plants, etc., etc. At least, after this COVID-19, and the great job done
by the Air India, | appeal to them not to sell the pride of the nation, the Air India.

The Air India has stood by the nation in this crisis. We salute the Air India family
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and we must not sell this national treasure as well as the other public sectors also,

which are also the national treasures. And we must not sell them.

Now, | come to the issue of financial crisis in the MSME sector. Only 15 per
cent of the MSMEs in India receive formal credit. More than eighty per cent of them
are under-financed or financed through informal sources. The World Bank estimates
the credit gap of India’s MSMEs to be at around 25 lakh crore rupees. If the sector
is not financed effectively, how will it empower the industry to grow? We need to
bridge the credit gap urgently to ensure that the MSMEs are well-funded and their

operations are not at stake due to lack of funds.

My next point is with regard to delay in repayments. A low demand, non-payment
by customers, and banks not restructuring loans of MSMEs is affecting the sector.
It is to be noted that repayments have been delayed by more than a month, sometimes
up to four months. Banks are tagging such loans as Non-Performing Assets, as
mandated. If this happens, then, it becomes difficult for the MSMEs to access further
funds. The Government has to consider this and ensure that proper checks are in

place which empowers the MSMEs to grow and not remain in the red.

Again, financials are the key fuel which allows the nourishment of the MSMEs.
There has to be no impediments to access finance, as also policy intervention is
required to make sure that the MSMEs are paid by their customers on time for them
to service their loans as well. Also, leeway provisions have to be strengthened for

MSMEs so that they do not suffer should they fail to pay their loans back in time.

My fourth point is about the negative credit growth. The credit growth for the
MSME sector is muted. According to data from the Reserve Bank of India, for the
micro and small segment, the credit growth has been negative, at -3.4 per cent, between
April-November, 2019. For medium enterprises, it was negative, at -3.6 per cent. On
a year-on-year basis too, credit growth till November 2019, in both micro and small
as well as medium enterprises, has been negative, at -0.1 per cent and -2.4 per cent

respectively.

My fifth point is about huge quantity of loans being restructured. In January,

2019, the RBI had allowed a one-time restructuring of existing MSME loans that have
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defaulted but were not non-performing as on January 1. The original deadline of 31st
March, 2020, was extended by a year, to 31st March, 2021, in the recent Union Budget.
According to banks, MSME loans of about two trillion rupees were identified to be
restructured by 31st March, 2020. Banks hope to meet, at least, 70 per cent of this
target. Why is the MSME sector suffering when a majority of the loans have to be
restructured? The Government has to find the root cause of this and ensure that such
organisations do not grapple with the issues that are making it difficult for them to

run.

My sixth point is that the budgetary allocation is not enough. The budgetary
allocation for the MSME sector increased from ¥ 7,011 crores in 2019-20 to X 7,572.20
crores in 2020-21. Only by around ¥ 500 crores! The Ministry had reportedly sought
% 12,000 crores. In such a scenario, has the Government assessed the lag in funding
for the sector as a whole? Is the budgetary allocation of the sector enough or is the
Government going bankrupt to be not able to provide the needed funds for the sector?

My seventh point is that there is a policy gap regarding agro-based industries
in the MSME sector on behalf of the Central Government. India is an agrarian country.
So, India has an ample scope in agro-based industries, and agro-based industries are
obviously in MSME sector. We have a lot to produce like potato chips, food and
fruit processing, jute, cotton, tea, etc., and can flourish MSME sector by developing
such agro-based industries. But, unfortunately, the Central Government has no definite
and constructive positive policy for the development of agro-based industries in our
country as well as the MSME sector.

I am coming to the end, Madam Vice-Chairperson. Now, let me come to the
importance of the MSME sector for the country, which is already flourishing in Bengal.
The MSME sector in India is key to the growth of the country”s economy. Around
75 million MSMEs contribute to about a third of the GDP and 45 per cent of the
manufacturing output of the country. These companies also provide employment to
more than 110 million people in our country. But the sector has been facing issues
that need correction and holistic policy intervention. Let us follow, at least, a bit the
Bengal model of MSME and let us work together for India. Now, with the outbreak
of Coronavirus, the industry is set to make further losses and see job losses as well.
Considering the impact of the virus on the economy of the country, consumption and
demand will decrease, hampering the economy as a whole.
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Overall, I would urge the Government to pay heed to the demands of the MSME
sector and ensure that it is well funded, its operations are streamlined, it has proper
access to finance, its payments are made on time, and it functions in an environment

of economic progress and not lag.

Bengal is number one in the nation as far as MSMEs are concerned. Why we
do not follow Bengal model in this respect? Let us work together to make India the
number one MSME country in the world.

At the end, hon. Mr. Prime Minister, you are going to address the nation at
8.00 p.m. tonight on coronavirus. Good. We are looking forward to that. But, please,
do come to the Parliament and address the Parliament regarding everything,
coronavirus, MSME and development of the country. Do come to our House also,
do come to Parliament, do come to Rajya Sabha. Thank you.

DR. BANDA PRAKASH (Telangana): Thank you, Madam Vice-Chairman, for giving
me the opportunity to speak on MSME.

st SER™ W Teicyr, bfede = 8 ¥ HsH, THUHTHS & bfddc HIAY
S el HISE B AMRY|

Th AT 9exd: 4 3 a3 W8 o

DR. BANDA PRAKASH (Telangana): The MSME sector is a vital and emerging
sector in the Indian economy and amounts to a major proportion of the manufacturing
sector particularly. With India being a labour-intensive economy with a huge
demographic dividend on top, the contribution of MSME sector in employment
generation is of primary importance. It also paves the way for innovation, exports and
inclusive growth of the economy. This sector is in excess of 28 per cent of the GDP
and 45 per cent of manufacturing sector output. Apart from the short interval between
2009 and 2012, the contribution of the MSME sector has been constantly higher than
the overall industrial growth rate. For instance, the industrial growth rate was 6.6 per
cent in 2015-16 as compared to 7.62 per cent for the MSME. This sector provides
employment to an estimation of 12 crore people through around 6.3 crore enterprises.
As per the Boston Consulting Group Report, this sector required almost ¥ 37 lakh
crore of investments. But only X 17.4 crore is available for this sector by 2019. They
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are getting forty per cent loan from the private enterprises, relatives, friends and other
private people and only sixty per cent from bank and banking institutions, financial
institutions. This is a very big gap. The investment that is required by the sector
is not provided by the Government. The RBI constituted a Committee, U.K. Sinha
Committee. The Committee also gave thirty-five suggestions. As on today, they are
not getting implemented. Last year, that report came. They suggested that ¥ 5,000
'distressed funds' and ¥ 10,000 ‘fund-to-fund" should be there to support the new
venture capital and other organizations. As on today, nothing is there from the
Government side. The Ministry requested for ¥ 12,000 crore from the Finance Ministry.
But they allotted only ¥ 7,500 crores. That shows what importance this Government

is giving to the MSME sector.

Madam, MSME sector plays a very key role. The newly-formed Telangana
Government is also taking very good steps to promote this sector. One of the major
barriers to the growth of the small business sector in the country relates to the Ease
of Doing Business. Earlier, our rank was around 100. Recently, our rank has reached
around 70 after removing so many limitations; that is coming down. Telangana has
been one of the successful models for this in easy clearances and certification
highlighted in the innovation policy of the Government of Telangana. The Government
Innovation Policy is centred around five pillars, namely, support for building physical
infrastructure; creation of sustainable funding channels; facilitating the right
environment for developing human capital; engaging with industry to actively promote
innovation; and additional incentives to start-ups in the rural and social enterprise

space.

The Government of Telangana seeks to promote start-ups with three types of
incentives. One is 'Incentives for Incubators'; second is 'Incentives for Startups'; and
the third is 'Non-fiscal Incentives'. In the first incentive, they reimburse the paid stamp
duty and registration fee. In the 'incentives of Startups', they will reimburse the State
GST up to maximum turnover of ¥ 1 crore per annum for first three years;
reimbursement of fixed per cent of marketing cost; financial support for the patent
filing; recruitment assistance to support growth; and grants for higher growth rate
startups. In the final 'Non-fiscal Incentives', they are supporting self-certifications.

There is no need of any inspection. 'Inspector Raj' is closed in Telangana.
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Madam, | want to bring to the kind notice of the hon. Minister that MSME is
a very, very important area for the Indian economic growth. This sector is facing
challenges and does not get the required support from the concerned Government
Departments and banks. ...(Time-bellrings)... Madam, there are so many limitations such
as absence of adequate and timely banking finance, limited capital and knowledge,
non-availability of suitable technology, low production capacity, ineffective marketing
strategies, constraints of modernization and expansion and non-availability of skilled
labour at affordable cost. The amount under Mudra allowance that they are giving
now is just ¥ 10 lakhs, without any security. Even the Committee had recommended
for it to be increased up to ¥ 20 lakhs. The need of the hour for us is to learn from
each other, drawing upon the experiences, and identify best practices and policies.
These in turn have to meet local conditions and circumstances. There is no second
opinion that SME policies need to be strengthened for achieving the socioeconomic
goal of employment growth and social justice along with individual aspirations.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Madam Vice-Chairperson, MSME
sector in India is key to the growth of Indian economy. There are about 75 million
MSMEs which contribute to one-third of the GDP of the country and 45 per cent
of the manufacturing output of the country. These MSME companies provide
employment to more than 110 million Indians. Therefore, the sustained growth of
MSME and good health of MSME are very important factors in achieving India's GDP
growth targets.

Madam, | would like to bring to the attention of the hon. Minister two main
concerns which | have, and | hope the hon. Minister would address them. The first
concern is GST payments. Madam, MSMEs find it difficult to make GST payments
within 20 days of raising an invoice when they get payments from the buyers for
almost 90 days. GST payment obligations have made it a perennial working capital
problem for the MSME sector throughout the country. Therefore, it is imperative on
the part of the Government to address this problem instantaneously. My suggestion
in this regard would be there should be a long window for the payment of GST and
for the filing of returns for MSME filers. There should also be a reduction in the penal
interest rate on late payments for MSME in order to encourage the MSME sector

under a certain threshold of revenue.
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The next point that |1 would like to bring to the notice of the hon. Minister is
financial problems. This is the second concern that | would like to bring forth to the
hon. Minister. Credit plays a vital role in the development of MSME as cheap funds
can increase their competitiveness. So, increasing the competitiveness is very important
for the MSME sector because it contributes almost one-third of the GDP and provides
maximum employment. Due to their small scale, MSMEs are not able to raise the risk
capital or give substantial collaterals to get bank loans. Therefore, the Government
should ensure timely credit to the MSMEs to the extent that they are not starved of
the finances. Andhra Pradesh is leading by example here, which is promoting lending
to the MSMEs, on the basis of their size, from X 25 lakh in the form of bank loans and
up to one crore rupees for a medium scale industry. This has led to the establishment
of 6,572 MSME units in Andhra Pradesh in the last nine months or so.

In conclusion, | acknowledge Gadkariji's role in empowering women by helping
them become entrepreneurs. He has recently mentioned that there are now 80 lakh
women entrepreneurs in MSME sector in the country, a commendable jump of 38 per
cent. Therefore, there should be some reserved products mandatorily to be produced
by MSMEs and they should be assured of purchases by the Government. A major
share shall come from MSMEs, if India wants to achieve 5 trillion dollar economy
as desired by the hon. Prime Minister. So, | request the hon. Minister to address both
the concerns, namely, the finance problem and the GST problem which are being faced
by the MSMEs.

2 ICIRF (IR Y<¥)): gyaie SUHHIEIE Feiedl, § Jed, oY 3R 7eg9 Ied

HAT & PRIGRU B TGl U GO FANS UE] B IRW A Al P ST gl
g WUR & aadM URgw ¥ JeH, oY 3R HgH Sl Bl <% $ e b
I9F B WY H <@ Odl © K I [AerT F AR AR Bl ISR b FH
IR W UEM PR & SR AR SRfeyaval B HAUgd B Bl BM bR o |
HEIGwl, <9 # 60 fAfes @ affe B &k wew wgwy € W 100 fAferm @
3w AR B ASMR UG $RA BT BM IRd & IRd H 8F dd Fa fafa
d oY Ud 999 FAErEl B HT 45 GGl R 7, dfdd gaa g1 B
M & dave W B Faarl ol d@ fSficd dadie 9§ dfud €1 # WeR
A A P g8 59 I B AHH o AR AUIRAN BT T dHb IuAH PRI,
o <o 4 foft Wi WM W oY d HiEsd I 3T AMUR Bl Gdlfeld &Y
b |
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FEIedl, MSME &3 &1 |dha §vq Sclg 29 BRRIEl § 3R I8 11 IRIs A
SATET @M @ ISR TS HRal ®1 <9 # manufacturing, ST ST, Ul BT,
YT 3R aTed oMY IR-UME &7 &, RFH wed Sl A9R U9 B ® el
H TR HE gARN BT AV g9 g w1 R IR IIEl Bl IR A8l el @
T R WX MU 3R §ead %YM & A URERE SENT AT IiRdw@ @il
ST el Bl U W AIpe AElA 3R WRGRI #eg P Swxd | MSME SEIRT &l
P9 oA BRI dBi B wAfear § T8 gl 8, S 39 91 9 Udl dGoldl ©
fb 3@ 9P T 69 UR¥C ¥ HCIHY 46 UM H9l ¢ g ol U9 UAl dadl
g & Jo & 396 ufd 59 UeR & STRIAA &1 Hledl, § Ieie | 3T
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IR T WRB el IR Tl e B asE 4 d P9 b el dol q9d dod
ST B 89 W B9l BT 9 39T e B ST ® fb 9 " § 9ol 9 ©
gRomd g & f& S SE & ISR o9 &1 B SR A, A IS ISHR
g Bl AT €, IP PREM §& B MY & ’R 9 AN [Qoell, gEE AT Pel AR
SR BT @iol Yg § - I8 Ry omer & WY g1 wElgan, § AmEg w6 S
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2l
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Rede oo fb MU PR s SO & deM1 a8d 8, df 3T IWHRI bl
W 9 N 3R [T AW AT A B AN W Odel A1 FO e iR S e fag
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AT I AT TR ¥, R S Uh dRI§ A HUX Ol Tedl o, al ST
o T8 fiorar ol o @ dRE H S8 59 BRIs I deld} &l |el, o
TEl, dfe qX UM dRIe PUY PR QAT B H A HAl S BT gdE bRl
g 39F A H g' Al FEA amEdal g B uHuEuEy @@ O9RA B Je @ gl
Tl BART S onfdd &, SUH 20 WR¥C @I Sl Siend MY g, S9d fex S AN
P BRI B, Ol SABI SSWI TAW &, d BANR HRT ®f g B gLl T AW
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g X A, T Hig & IAN B 9 X T I, HE F IdT DI 9d R [
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Te-ford B €1 9 s Uieded §9K §, olfdd SPl SHadT Ssfedr & \El TEdl
g & Ardhe d TR HA IT? IR Ud B @ Bl © f6 ool &1 $hd
ST &A1 dMRY, d T Tolcioll BT sl aRE ¥ SUAN &Y el U @
g1 § A W S A orgRg % fF U S ged SR g SEn §, Shd
fIT o1 9 TS devdige BT ARyl 9 o S Wi Ulede 9910 8, SHdl b
3T J9¥gT B! @1fRY| SF&! 31U WSaed & da1 & foy & e W) I
frerT @1feq| 9N QU 4 S oY SER gar dlel dRT §, Iadl ST 11 BRIS
dq e 7

SUQHIETE HElGdl, § IE el AR fb W P EX 51 WA A Sl
TART WA Whdl I SS¥¢! I & 3R 45 WIS I SIIGT Nl $9d 3fey &
PRA B TH ORE W REF TRAT & e 49 RS TSI §, S9d dex it
55 W 56 URWC AN &M PR ol A ke A ST & R BE 36 URWC
TIUHTHAE & 3ER AN BH B ©, HYhdaiRy & 3f&R 31 WRHC AN $HF Hd
g, Ofdd Wdex & e} 33 WA ol Urede XA © R H™ W BRd 1 g
TRE U S-S Sl BHKRI IMicd €, IP 3faR Sl AN BH BIA 8, SAb!
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d 9ed W TE € dfed § @ @) & g Sl el g ®, oW ar A
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STH BCRT &1 ORI a1 I8 € 6 I8l W By AMAE W™ W 9 @ 9,
IR d I8 W I3 B, @1 § 91 garar, § S9a1 I farar! anft v e
F WeR 9 I® Al (GEE)...

St ST geEe (SR UQY): d M @ Gewn 9 el o

A STeiE ARRST dEsarer - &, did 8 i § I e fadr Al
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A IORIT F Fell g7 SR 3T ISPl YA Rdl, dl 98 SSe!l ORI P
T8l SN 39d 9R | SMUB! AT TRy .. (SdE). .

Al ST g S BREY B g9 oA11 ST Sl e "a Sifrv|
JUHTETE (SNt HEHE WRA): HuAl 99 H T died |

#ft JTeRTE ARRSN AESadn SUNWEIE Weled], H Sudl I @ &
T AIGI Sl @ WRPHR dgd Wl aRE W bW PR el ol HEEdl, s A=
I St <o & fAg S ®W PR L, SWH 4 W YR Bl A PR FeH
B I B T Bl FARI A AR & 7 P qedr 9, A9at [Ae iR a9l
fasqrer | g e €1, § SeT 9 ded gY, IO d1d Bl FEl qof dRar g o
fews, da #RA SR AR |

SHRI JAIRAM RAMESH (Karnataka): Madam, let me, first of all, join all my
colleagues in acknowledging the dynamism of the Minister of MSME. Mr. Gadkari
is a very experienced administrator. He practices a very non-toxic brand of politics
which makes politics acceptable. He gives everybody a sense of participation and a
feeling of consultation. His appointment as the Minister of MSME has brought a fresh

air of dynamism into a Ministry that is normally not known for dynamism.

Let me begin first by saying that Mr. Gadkari is known to speak his mind. He
is known to say what is on his mind. Today, | would like him to take the House into
confidence and really tell us this. What is the impact of demonetization and the GST
on the MSME sector? | believe the GST was a major reform. It was badly needed.
I congratulate the Government on bringing in the GST. However, the manner in which
the GST was implemented, the hurry with which it was implemented has adversely
affected the MSME sector particularly. I have no problem if you want to formalize
an informal economy. That is a worthwhile objective. However, the fact is that the
double shock of demonetization in November 2016 and the GST in July 2017 has created
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major, major dislocation in the MSME sector. You can go to any cluster to see this.
You can go to Tirupur. You can go to Avadi. You can go to Jalandhar. You can go
to Ludhiana. You can go to Pune. You can go to Aligarh. You can go to Howrah.
You take any of the clusters in India and you will see impact of the GST and
demonetisation. Now demonetisation is a reality. The GST is a reality. Let us look ahead.
What are you doing to enable the MSME sector overcome the shocks of demonetisation
and the GST? Please do not tell us that they were not shocks. They were shocks.
One was a welcome shock. One was an unwelcome shock. But what are we doing
to strengthen the MSMEs to deal with the fallout and implications of demonetisation
and the GST? This is my first question to the hon. Minister.

My second point to the hon. Minister is this. | think it is time we changed the
definition of MSMEs. For many years, | have been arguing that India is the only
country in the world which defines the MSME on the basis of investment and plant
and machinery. | have been arguing that we should define the MSME in terms of
employment, because employment is the biggest challenge that India faces. However,
after the GST, | have changed my mind. | believe that there is merit in defining the
GST on the basis of turnover, not necessarily employment. For this, the MSME Act
of 2006 needs to be amended. | would like the hon. Minister for MSME to enlighten
us whether there is any plan for changing the definition of MSMEs. If you define
the MSME in terms of turnover, compatibility with the GST and the GSTN becomes
easier, because the entire GSTN information backbone is based on turnover. It is not
based on capital employed. We passed the MSME Act in 2006 which defines the
MSME in terms of capital employed. | would request the hon. Minister for the MSME

to educate us on this aspect.

The third point | would like some enlightenment on is this. We have passed the
Insolvency and Bankruptcy Code. But the Insolvency and Bankruptcy Code has little
meaning for MSME sector. It is of relevance for the large organized sector of industry
but for the MSME sector, as | have argued repeatedly on earlier occasions, we need
a completely new mechanism for insolvency and bankruptcy, which is a major issue
as far as MSME is concerned. This too, | think, will require amendments not to the
IBC but amendments to the MSME Act of 2006 and | would like the hon. Minister

to make a few comments on this.
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Then, Madam, delayed payments is the single biggest problem for the MSME
sector. In 1993, Parliament passed the Delayed Payments Act. Under the Delayed
Payments Act, 90 days is the maximum period given for liquidating all payments for
the MSME sector. But, we know and anybody, who has dealt with MSME sector,
knows that payments are not made on time and the biggest culprits are public sector
companies and Government Departments. | would like the hon. Minister to tell us what
he is doing to enforce the Delayed Payments Act in letter and spirit so that one cause
of sickness in the small and medium sector is obliterated and eliminated. Then, | ask
him a question on cluster development. India has over 150 industrial clusters. In fact,
you have clusters in every State. They are specialized clusters and some of them are
generalized clusters but the characteristic of an MSME is a cluster. And your State
of Maharashtra is the best example of a cluster. Thana-Belapur is a cluster; Pimpri-
Chhinchwad is a cluster; Aurangabad is a cluster. Nagpur is now emerging as a cluster.
What are we doing for cluster development? Cluster development requires
infrastructure, cluster development requires technology and cluster development
requires finance. The whole future of the MSME sector depends on cluster development
and instead of having smart cities, in my view, we should have smart clusters. The
first target for smart cities should be MSME clusters and | would like the hon. MSME
Minister to take this idea forward.

Finally, Madam, KVIC and traditional industry is very much part of the mandate
of the MSME Ministry. KVIC is a statutory body, established by an Act of Parliament.
I think the time has come to corporatize KVIC. We need to professionalise KVIC. We
need to bring modern management, modern finance and modern marketing into KVIC.
The old 1956 model of KVIC, in my view, has outlived its utility and we need to think
bold and this Minister is known to think boldly, if not always realistically. | think in
this matter he would be doing the nation a great service if he were to give a new
future and direction to KVIC and traditional industry. We had in 2005 started a scheme
called SFURTI, Scheme of Fund for Regeneration of Traditional Industry. Mr. Alphons
is here. One of the objectives of the scheme was to revive the coir industry in Kerala.
There were many industries - handloom industry, handicraft industry and coir industry
- and this SFURTI scheme was launched in a major way to revive traditional industry
because it is important from the point of view of exports and it is important from the
point of view of employment as well. 1 would like the hon. Minister to enlighten us
and educate us as to what he is doing in this area.
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Finally, Madam, many Members have spoken about the U.K. Sinha Committee
report that was submitted to the RBI in 2019. Could you tell us what you are doing
by way of implementation of the recommendations of the U.K. Sinha Committee? Have
you accepted those recommendations? In my view, it is one of the most comprehensive
reports for the revival and further growth of the MSME sector and | think the country
will benefit if the recommendations of the U.K. Sinha Committee, which go all the way
across the board, are implemented seriously by the Government. With these few words,
I would once again say that the MSME sector is fundamental to economic growth
in India. It requires a constant push. | believe, the Minister is in a position to give
this push but to give the push it has to recover from the two shocks that were given
to it in 2016 and 2017. Unless that recovery takes place, | am afraid, we are not going
to move very far in the MSME sector. Thank you, Madam.

2t IW AR FaR (STIRTE): SUMWIRE HEldl, 3l 59 WewqUl [qUr &
IR # de B S SEwR feur T 7, S9d fay # omMudl, e gd @l QiR
BART Ul & Sl HOdd §, [NelM AT AW S0 dd WA BT, P! Igd-agd
gaE ol g

HEEH], 39 9@ YXI STl T9-SeRde & A H dd &l g, 919 MSME
g # e E § SR BIeBle SN W A €, 99 Akl WReR q 39
ENfs AT IR BRIFH & Fs 4 MSME &I AR Sl U Sifaer FoRr formr
T ok fa% fofa & 81 forn, afes U =12 # 39 M @I Wi §, H e
A1, AR R Teed St @1 A 9gd &1 SfE} o WY o g, s
AT BT B NG BRI AER W T8l fBan, dfcd g3 g1 ke A IgWd €
e 7 9 fQurT & 9vrad €, 987 &M aRd §, d SId! TE}IS dd SldR
SR T SEGET M W UEd SR IEH Ll SNl fHAr S Adar ¥, B
skill & 3R d¢T X & SUH! IAGH AT B 9@ Ihd &, IJg W I@d gl
9 Wi wReaad, amexofg At Tead St & o ¥ fQwmr g @ H s
ERR G G i A B C B G | B e 1 o 1 B e -1
A&l St @ gRi W, N e, WWRE, 9, woigr, dod, ded, g9, qdal
G wd gU I8 dM B H1 Al o 2| FREd @ § s fag ae
UgE HA S @I SR A HAl S Pl dgd-agd 9drs odl gl

HEIGY], Uh R 9 H TP ¢lsdd &F ¥ ol gl gsdd &7 d O ueR
A 2014 & 91 BARI WRABR o 'Make in India' & A9 3 AN &7 skill @7 HR
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q4, 59 a3 # el f[Qeivar 81 Aedl 8, 8 Adal © 6 BN & &F H I
I oma 7, @ I HN # Ss w) HW MSME # Siel WY, 39 W faey
o 3Tl s UBR A S F &F H W IR all By &5 g, dl AR
d o/ H W 98d 9N 0 HM B &l S UPR W BAR IWR b ACH H
g 9gd WRI "E Teld &1 S9H 89 b skill B 981 R WA WENl HIE
& HAIH W ST AMTRI-GEAl Bl Sig HR ITdI Y empower B Hd, 3R HA
SIB! skill BT T@T PR T < Bl W H ITb] FSAN o b, IR IS P
fdll =1 far 2, a1 AFFR A1GT St & WRPR A fFAr g1 I Al aRw $ ad
gl

HeIed], § ¥€ Pl @edl g fP 3 'Make in India' ¥ MSME & 3fTgR I
% ggrr & T8 7, 9fcs 39U 89 ¥ IS 9N SUS UG H M & 9 |
ST @rdl gRaR &F S e gTed o, SEW SR d} 9 e el Rufa #
M T El 39 TN Bl B <@d ® W&l &l H Wed & A Aewl 9 Ig
Fde @1 aredl § b 89 % ardadl B+ B a1 T PR Ml 59wy
W A UPeed TS St @1 980 AHRIAS [9aR M, 39% fog § I=T qerg
o A SR UPR W AERVNT A SRR I S Bl Al B 3BT G
3T, STHT 39 &5 A BB gea Al &1 g1 ol ' o § (6 $v 9ew
dl Hidl AR ®F b e € wRd & R B9 39 99 H g9l Joig 3
AU &2 T @ WA & fIy Il IRSR 38T iR AGRTHG HMH B Bl €,
dql D! IS8 i AL @I S A@IREY SR W WA F AE I S @nEye
ST Y31 TR ST & b 39 TRE U AW BM PR b dAgE O AMA
e AR H S8 8l &) I8, dfcd Mm@ &) I8 &1 81 Make in India
& AT W A S R BRIS Al Bl Sie R BRIGT Ugd B 1 B T
1 TR emerviy w3 St 9 =wem @ ® 6 ufay 75 dRg @l Bl W@RINER
A ST 3R SFTel U@ ATl H Ui dRIe @l Bl WRNETR | Srei | g9 I8
BTl P} ol I & T MSMEs & A ¥ 2025 Od 16 RIS ol Bl TR
A SreT H A%d BN W B9 a9 987 concept oidh] I g B, a Ff¥Ed dr
W 3Ab A7 84 980 WR Hed A SoM €1 H ¥' Py Wbl § b ;B
M & 915 39 &F H SR fHefl 4 9gd orewT &M fear 8, o1 AFH W
A St @ WeR A e g1 S='E MSME ddex & dg/dl o &1 &M fdhar
gl I8 e, b AT H I W e A B HIGl WRBR 4 T entrepreneurs
P UMATET <9 BT b W fBar ® @R local talent @1 gerar ot fear &1 &9
Jg HIRRT @I & & S local talent 8, I RN W 3R I! skills BT AR
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N W fErR [am)
3.30 pP.m.

M1 SIY, A & 39% {7 B9 marketing @7 @raRem W &Y | 39 &9 N IFR
fodt 7 Sty &M foar g, @ 999 R A1 St & AFfeeE § A
ffm e St 3 e 21 gdife § 39 W 9gd «ifte WSl A8l & uRn
g <fdd R A § a8 ®g woar § & N geR A g1 dRe-ae & portals
arq g & /1 weR A marketing @1 @aRel @1 7, R HBR W skills d g@™
B FRAT B ¥, IE TR B T 6 FA S e 9 i ufdera feam
ST Ad, AElGA], ¥ IE GG FHF YU 7 A AR S @A SR e
F AEUR W Y ST I &1 39 Pl B UAHGA <d T [RT Hhoudl & IATER
W Py o7 v§ €1 T BHEl Bl WAMGAT <d BT RT BRI Bl BH (HAT S
BT

IEISdl, BN HFEH HAl St § 39 Bl B BRd b W g oot o SR
G REAT &1 9% 3MUBl A B B B v dMR YR Baesl, S ¥ aRE
d g g oY, S99 PR el B A HIA ST A o 'l H o ofR gt
& Ardl fEEEl & oSiad § ST dF § Awd g, UeRT AN H 9%d gl Sl
fra & § g9 g 9, ST fRAE @ ged e U v fF @R owew A &
TEl, dfe R < H 9 PR Haed IR S Je AN B ASA d WO A
<@l S Rl | $9d WA s 9gd 9”1 = Al @l W Srer gl

eI, € R, BN F & H RN B A1 ARy, aiFal & e #oa
®M B AR, Gales & &9 H &9 JAdbic & gava g aey, MSMEs
F AT W 980 $Hdl Houdl RS geM S99 ol fRe Weu w7, a8 aNiw
& Pifed T S UHR W road transport & e H RN IE Hoddl B §
PY TH BIRA & AH 9 &3 Bl Qoo W SIS Ad |

goiq 9 TeR ¥, N $FoudT & IR W fearl & Jdex dl 89 HY
Sire 9d, fhaml @ SUST & fIv 98d) HTBfeT & FaRd] & B Ad, 3Ih
T S97p U S PINE AT, IEH! A ®U o B AT [HAT T Bl M fHAT
Tl gER " HE, A Teddl Sff 7 fRar € sHe IRI% @i Sl @ Sl
aifeyl & ag 9 e @Ryl

wEedl, § BRE b gRY IfEe WY, FeRMYR el Bl a1 PR BT
g1 JORMYR Tl H H&T 4 AISHT BT @Y odR ol gAR Alfeardl fham &S
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T WSY BIAT PIA U, IS I & H N IR WHE PR dgd ARl g8
ISR SIS @R el € SR IP U 50-50 o BUA Bl UHS! & @l T
3 IE H el de? I8 T8I, H [BAE @I 9 BR @1 ol BAR [BAr snfeardt
URAR 3R AR HOHl URAR Sl A1 H 25 @ I0A @1 Bl ded €,
gargy fb g9 snfeardt oRaRT &I fead o e I8 sl WaR & <9 2
b Silg § Sl UREcd T 8, 39 UPR b Wl URAGTHRI MU gY E, AP
M B AR BT S SHIA-RR A, SHH AHede UREdd T g1 I8 Are
B A T, B9 39 9 DI A9 AP o

O TR ¥ AR TR Rl § Sf sk e 8, 9%} 3¢ & fov g ol
& G Add? BERI BeUdl 8, B8 S ISl HIGfET § Y@ gl SHdl Rapad
P AR B g oAb, IJ§8 b Al 84 X B B

SUh AIRAY § g' W HEA AR b gNAT H USHE BART 9RA Q¥ &
g, S8l BAR UMENT @ $Hoddl & MUR U EF AW o g1 § A
A St @ e SR Aedl § 6 uEEn o1 e [Gafderey wi T i
HY feIm SMU? R BH 39 fasafderery & Uer aRd § O <9 & faftre e
H ST & A Wl BH 3 Wdex Pl S-S STl SRR, Pieiolal g1 IR 3o

f$i 3§ S0 Repa deid, SHB AThicT B FARAT B, P (U 89 R |UC
PR hd ©, Ul 98d WRI 96 B9 PR WHhd o

HBIGAT, $75 Bl YR WHR AR U< &I WRGRI HI FUC P g |qUle
BRI FUIC B Fhd ©, I8 FUC HARA WRPR IRl o] ofbd 980 9
Hifd ok fa a8l & WeRl W W R e ¥ e S e R R
el PSR SEURT & 8F R dxal o7 &1 HRO ¢ fF M a8 & IR FeR
JEN d TS 87 R BRY T, AeiNE b dlel AN 8l 9P I® §? R HRU
g & e TRE @l Afsyl T8 e e €7 | BRU ¢ 6 MOgR, wael
BT Blei[ SEN QLI gFEr § SET e o, g A S|l ufiafg o, 9 e
i e g I €2 39 9 BRUT # SEd gY 'H s9d feM @) feem A emy
M B ST 2

g T T P o ' AMAE AR S $ e & SMUR W, = sfedn
& PRI & YR W 3N 9¢ I8 &1 AaHT A1, G [Ta™ AR daar fasar,
Hapl G 84 ST @Ml BT AN T8I Bl RET ®, Sl A g9l B, Sl ant
T RISFIR &1 4 ol SRISTIR &1 €, 9 I8 981 | oifd 3ol QT 9Ra 30
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N W fErR qam)

MY TRAIad HEGH HR B & [ 3 AFHE s HQl Sl & Aged § §ARI
< I B T AR I B S 81 g, 984 Aol W AW d¢ Vel © SR g
# BRI ST a9 R8T €1 AN g BARI RAfq &1 #eiear, It 78], # oo 3™y

AIETRA, IS IRad § I S AT ST ¥, I AT 8, U ARG, IMTE
T=IAT H dealel PR A1 €1 U oRE A P o H I Sl ARl sHHMl ad
JET 8, 3P B 9HSH @l oRd © el T8 9EsEr ®, "gledn, 9 ol ol
|AST 8l URA, 9 a1 % well €1 991, S9eT iR g 8l 9491 71 H Ig T
& W BE FHdl g [ 9 B & mell < SR d AFEE AR Alel Sff @
WHR Bl T & PRAI, I & s Akl S &I ARBR AR 100 AT 3Hed
ISl [ ST FeM | § el U™ Wi $ 919 BY JEl gl T ™ Wl d S
Refar 8, STH S ome-gat uRadd mdm, Se¥ fauer Sl |- o1 gal ©, We
g8 fe@rl 9 31 g7 @ Rafg g1 38 € Rafg g i <o &1 e 9qa
gHl B, < dol F AW FE gHI g1 < W A F W FgE B 8, IqDI
MR 3MY R &l TgAH, ISPl MU WREA H o 31, df 7eF Uee H oI
BT 3T, FAlcH § oIl BTl N, dral <roal # W aEt Refq €9 areft 21 fae
TAawedl W A9 Syl Uh SEET o1 {5 Ud Ew BT g oAl WEd Sodr ga
o, Wfh IE I, IE A SN HT YT T R FE T B W FHH 50 AT =,
50 ATl AP AM PR GG | ST H PEdl g [ ol W Wy g .. (FEuH)...
il W 99T B, |AERIY| . (FEE).. gER 18T IR AT HIET S BT JONT R
ANY @R WRBR BT I el HeH §, Sl B el 8 & §, SAdl dRp BRY|
(T B} °9S)... ST ABIRA, H AU I ORI BRAT &, AR AT PRaT
g & a9 s A1 St @ WeR q S e R g, R geR 4 MSME
d P B B T, SUH B9 IR AW d¢ Iw ¥, 9gd ol ¥ M d¢ W E
MU | AEINT HRY, FEAN HRd BT PR FEANT &l N, dl ThH-UHh g
S AUHT O el B, 4R-ER U el BA? "IH G b ghS BAR Y, Dy
g8l ART, @5 @8l fRTl

FeIedl, H IE PN AEdl § SR S WEaTel b W H AUl a1 Bl ALl
W fRM @ g Igaagd gaIg |

Sl ST 9T S $feT fh e werad & fo "Pride comes before a fall”,
...(Interruptions)... 4 TS AT HH PN| ..(FGEM)... S U$ Igd AR B Sl
g, d@ g&d e g1 So, just remember that.
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Madam Vice-Chairman, | thank
you for giving me this opportunity and |1 am so happy that our Madam is in the Chair.
I want her to come back again. We always appreciate women leadership. Now, | also
appreciate our vibrant Minister of Road Transport and Highways, Nitin Jairam Gadkariji
for progressing in a right direction. He has called for a green, pollution free travel.
The distance travelled should be very safe with safety and comfort. He has had a
vision for smart infrastructure and transportation in India. He has launched an initial
plantation drive of about 1,500 kilometers of national highways at a cost of ¥ 3,000
crores. It is greenery plantation drive. Now, he managed to increase the highway
construction from 14 kilometer per day to 27 kilometer per day, which is a great
achievement. He has now started installing electric vehicle chargers in all Government
buildings. He has ensured that the public transportation like buses and metros should
run on ethanol and electricity. This is a standing example of his great leadership. Also,
he has mandated that one per cent of the total cost of the NH contract will go to
green corpus fund for plantation purposes. Now, | come to the most important sector,
the MSME sector. It is poised for a mega transformation in the year 2020 with the
launch of trendy yet affordable e-market places like Alibaba. Sir, Khadi products, about
which Jairamji also mentioned, to appeal to the masses and digital data-based credit
ratings to help entrepreneurs avail loans. So, the MSME sector contributes 21 per
cent to the GDP and 48 per cent to the exports about which all of us have mentioned.
There is an urgent need for major reforms. Policy interventions towards ensuring timely
availability of low-cost credit, improving Ease of Doing Business and technology
upgradation to take on the formidable challenge of creating millions of jobs and
achieving a large scale import substitution. Sir, millions of jobs can be created through
this sector. The Centre ambitions a contribution of about 2 trillion from Micro Small
and Medium Enterprises as India eyes to become a 5 trillion dollar economy by 2024.
The Union Minister has also got a target of creating 5 crore additional jobs. India
has more than 50 million small and medium enterprises which face the problem of
liquidity crunch. All of us have explained about it. Out of this, only 15 per cent gets
access to formal credit due to the trust deficit and they lack collateral security. They
find it a risky investment and for the ones who get access to formal credit, they have
to wait for four to six weeks to get the loans processed, that too at a staggering
rate of 14 to 16 per cent. So, | need restructuring of these loans to help the sick

units, restructuring of their collateral security to pump in more financial credit to
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support the sick units. Nowadays, the scenario creates a deep financing gap of 1 trillion
in the market and hence the small and medium entrepreneurs are under-banked and
under-served. ...(Time bell rings)... | need to make one very important point. We sought
a fund of ¥ 10,000 crores to buy equity up to 10 per cent for small business, but,
the textile industry is the most affected. We appeal to the hon. Prime Minister and
to the Minister for Micro, Small and Medium Enterprises to give one year moratorium
for repayment of principal and interest amount to the textile and clothing industry.
I wanted to mention this in front of the hon. Minister of Finance as well, but, through
our Minister of Micro, Small and Medium Enterprises, | want to take it to the Minister
of Finance to give one year moratorium period for repayment of principal and interest
amount to textile and clothing industries in Tiruppur, Coimbatore, Erode, Namakkal and
all other parts of Tamil Nadu. Sir, the textile mills are suffering. They are in a panic
situation due to the Coronavirus. All the employees are migrant employees. They have
come from different States. They come from far off places using public transport. Sir,
constant preventive measures are being taken, but, the migrant workers want to return
to their native homes, because the situation is getting intensified ...(Time bell rings)...
resulting in mass stoppage of production in the industry. There is steep reduction
in demand due to sudden stoppage of exports, imports and also domestic sale due
to the closure of malls and retail showrooms. Sir, all the major showrooms and malls
are being closed. The industry is likely to face unprecedented and severe loss. They
need immediate financial relief to mitigate the crisis. Madam, | am seeking financial
measures, including one year moratorium for these MSME groups, to help these

MSMEs. Thank you for giving me this opportunity.

ST (AR FEHT WAF): AR gRT B =al g8 83| 3G AN
HA S U A URd bR |

As®h URTe AR IFRT 1AL, T e, oY 3R werw sew H@At (st fAfe s
TEHRY): TRAAR SUGHIE Helqdl, a9 Ul H 99 ST 9awi &I dgd-
9gd g=are ol H Y€ bad ded & [y €l Py T g dfed SwH g™
AFeR Bl AOGd PR b U 98d IO g QY AR STHI I8 ARG
g @ AT g9 & I 980 SWART BRMI A Bed W Wl WA Ael
Bl gga-ggd g¥AIE odl §, SAPI AfEed HIAT gl
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AT SUHIETE] Heledl, Wil 8AR social, economic thoughts &, I H&TeHT
T S B TR AR o9 % wU W WIeRd £ W S A 98 dEl o &

we need maximum production, with involvement of maximum number of persons. ¥

SAed W ARy SR IR At TRyl wWrifded wu W, SR Ig HEl of &
ST owAS & efya § difsa € <fera € S socially, economically, educationally
backward €, S MREA e W WS €, ST AN @1 Ugd faOR gF1 91yl
ifed ST SURI St 9 |l 3w WG, fdd faaw § wgl 9id der ot
S 919 B b [Ig AFMGR g SMexvig gud HAl, s Akl St & Aniese
q S N SR T, SEeT AR | R JERi & W JeT ger g HadT Ay,
qEHT faprd, FaP G, JEl 59 QR UifeRTl B wEd g81 dgd Wise § |
ARG, H BIELAl SRV g fh W9 T e BT technology ferl &,
ql SBT BRE] Y B 87 od § U™ 9ld Usd SiUe §3 941, 9d g9R
JET SMeH, IMEHT Bl Wia" BT HTH B dTell Agfhal R AT THh BRI anl
AEHl, MeHl B Wigd & B dd A, Sl & MEd arl w9 #W fd <@
o, 39 WY 3Ny g g agd St A Wl @ H FEl o fF Sl MR
difer St ded 9 f& § g9 Rewnm & & T8 Sl

[SuwHeRe, W, TAdl Iela e fofT 59

ifed dMeaTel SURIR St ®ed O f 9 fe9 g8 genm 49 & g, d9g
9 < @ GAew & 8rm eIk ' fofy fBar, wae &g &R mechanized driven
E-rickshaw @TQ | JMGRUI HEIGY, Tdh HRke AGH, AGHT B digd & &H &
T I 3 AP BT Sfod el BFM, W S 9 70 U™ T Scheduled
Castes, Scheduled Tribes 3R minority community & &1 e 3mg g% # ST,

[ SHE UR S8V, Jg SfSHl, MSH! ®I Wiaw darenl R, mechanized driven
E-rickshaw ¥ Rwi¥ galm €1 U& &xis @nT ¥, [l technology = Sitas faam|
39 BART TAN ¥ 3R omual 9 fdegpa wEl € & #9 omw 9 I8 Fw ¥
& ered R & 'R SuffEl iR SE @ faafa & & fay iR W
UiideaR § ST IRA & oY S1erT ¥ fIaR & BRI BR 30 TR UTgeRM
g R B &3 H gged § 7 S A9MR & fow west A ond g € goforg
TART Ygal emphasis & % sl faR & omaR w® uMivr &3 |, e &= ¥,
oIeded & # 3R S 115 Aspirational Districts g, S9&% fog & &M a¥? 39
fy & aR-®: &9 W Pogs H A < mandatory IR &1 v fHar| s
IR W g vy frar fF IR &R aRIg @ FRE &I dAdsl b B
import 81 & o - § S U Fgd faal example <A1 g1 T AN SSABH
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@ ¥, S MgASH WM BT FHeT AT, 98 W A1S ¥ import 81 &7 o1, a9 #4
qorrs H dEl of fF o TR qw A wE @ W & g 98 ff 'Y 9 oan
REl &1 B9 Sd HUR @ 30 WRUC TSI Mg ' SR SYCT A b BRI
MRS HfSAT 37 I Aol B @el AR THERT & Fqd Wedred fFelm | SRR
Y S A [ope 9 a1 P! © & eI ol @rel mEn o g% 9gd
FE@yUl €1 TP 9 I8 § [ BAR <« § TATAYHS dgd AdQUl &1 BAR o
D SIS WY # 29 TRIC THTHTHS &I contribution &1 BART manufacturing #
33 TR¥C UHATHUHE @1 contribution ¥ 1 BART 48 UR¥C YaHUIC UAUHTHAS H BIdT
21 THTHUAS 9 il dd Bl 11 BRI 9 12 RIS oiied fhue feu g1 oemu
foeper W&t @' € & a8 oxad vy arior oY &1 R e @ Sl e
fooly B0 W BRIR B Sooiw@ fhar, 396 fov § amuel feead & s | § Sy
faarayde g aedr § & sART WAHSd & WA Bl AR Ted, S B IR
Toi | IR gigdel ¥, socially-economically backward &, Ri§ ¥, @nfyd g difsd
2, 9@ W fall Y @fdq & W 98t & A ASH B IR & AT 3@ oo,
TS, PIAGMl AR T=g S @I Siexd Tl gl

EIR M Adl ST Wied Asl 93 &1 H Ul g @medl § & guR

Qe YHEE | 9gd el M fBa1| 3ud IREE el § aiddde | gwIdd
PO IS &F T I8l B AR B T SHA M Bl BM QAT A SHBR
H g f& onfl @8l 2,000 AfAT &M FX @ € SR d HATA a1 @l &l A
I G189, I8 UH TH bad 50 I B 2| I IRIS THIA USH | wiig forg
3R 3@ BH SUSG! HIGICT P V& &1 Y diF Bl $ S 150 I 8, Sl
Atbe H S gies TG B, SHd! A 350 T ¥ SR HUA & BHTA DI HiHEd
250 ¥ ¥l onft a8 2,000 ARAW THIGT @97 <& ¥l onfi d® I g WE T,
W H 5 THIA Bl UGHUIC BRA BT U BR BT & A d@iferel el
2 3R IE THI 50 ¥ B UH ¥l 9 UBR, IE O W Tl 9T &7, S MMddag
U & o1, 98f 2,000 ARANY I8 B FR Bl ol APl UsA U HHIA &l
T B HolgXl et ol 9 80 BN RIS gqml off, a1 Sl 160 X e ol
AR W@dl UMEEN & e |7 wel f "9 e @ §, @1 #9 ®el 5 Q
A g9 BN g, 3MU Al Wifthe #W SINY, WSS dF X ufd wHe g
g I X uld v & B9 W US Afgar bl 240 X A @ T 39 WE
AN B9 ARl B ISR e g
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H aMuel gamEr g 6 TS Wed gl WieW SR Pl 8, A 98 I8 ©§ b
gARI T oMY &, I aN H BAN HRYFBIA H BB B &1 BAR UIeRIFT
F A PN TR AR Aol b IR # AIE Tel g1 S9al dl Bls QIN,
F off A9 ved g d@ W g9 g feed Ae@ 6 Bk g1 g9 o gt fecd
TE TE 2, W Refay ¥ safaw 49 Rudie 9 s 5 ' it A des
AERI P g iR SFB AT EH MUl AN BT presentation F | FHAA
VAT g fear on ofhd il IU®! &9 postpone fwar &1 H ST wah BlerAl
T qdG, I 98 AREgpd ol H9 a3 fear & § o i a9 &
H 50,000 AR @I ISR G0, AT H Ui A A s9b U0 osl gl WX Uy
Tl @ uE fore ® % #9 33280 @ B IGMIR fRATI @ WRT TN AT ¥
fo # ¥g " 50,000 T HHWI s8@d fav #1 @ fagd & vavews ik gads
HI HIET gois 21 TR IJ8f WIS § d9e 96 P GNER ded =l Ugd g
YRIGR HIgl "elcaa Mg fear| 98 #welcad 20 fF gern| SOd $H-9-6H
52,000 @R T W form, 32 W ARINA gY AR 110 Wfeaw d AR o el
g8l 2l AT dgady aiIRE MY 3R 98 U PIbl g8 PRIHH gAT| SHS g,
g8l ARGiaE Werda 8ol R # ®'l f Phad S 3R bridges TM A fIH™
TET BT 319 B S WElcdd Smifvtd fhAr| e SWd! aiNIE SEl He ledd
PBE Thd ©, Afbd 8F N WIS § SHB! "GN SUN H8ITd" b8 g I
MY | AN IE DI, R 980 IR IMsfeaT g1 gART faue a1 daeiR
g, I8 H gamr g1 H g8 I gl sl 8% ©, SHAl <Ised q g & sHdl
JoT @Rl B T, THGI S @&l B g 3R AT FW gaX W Tl TE e
& fay At § R Sed & fauw W 1 g9 o afsal 9%, Ial Arbe |
Tl TS| ...(AFEH)...

2t A1 TSR §F (U @) WR, TR AU YH-UH TSl 8H Ul Usic IR
o, O BH @M WY SS9 UBH U | L(TEE)...

Sl e S S e e 6568 Sl SOl BN G rgall anai ag Gliat
(dalae) S G o o

PB AFAN G 89 A Al IFP TRl o | (FEE). ..
st AR SRR TeH: WX, [ID! free of charge <71 I JRFA &, W HA

U ITe¥E HEIGT B AT JAT Al WHI P WA Bl AT 841 PO TG ARN
B fear &1 # fQuar & A4 $ SRR TS "SI @ ol H U ANl q O HE

tTransliteration in Urdu Script.
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& oM ARl & oy § fSTpde adR 5% Mo & FaRl &R bl gl H8Ied,
# ¥g el AW B A' SN Wel UM B 9 gS, d ANl D] BH bR
g T 89Dl TPl U fIo H SRl HRURE § o gSa, Il BART TaEUIe
eI, Sl SRR St &g Y2 ¥, 98 Jopd Wel g1 H 39 99 & WHR Sl
g1 BURI THRER 31l Al M §WR @RI X ddb Q| fqelsl $S&1 &1 o
A P THBINGR dHIGT 75 BAR BRIS I BT B3N ©, 39 Al B Th oG
PRIs T BN SR BART WO ® f6 uim W A A Rufy U9 e R g
PH-A-BH Ud ARG RIS X b S| HEIGY, Wil 7 U SfH gl g9 Y
THBR AN d A dgd Al S @ de Ued gy fewd € H Wad gedl g
b oy @l SFE g9 F@ el PR 87 I8 S RGBT bul g, faargw Al
I Pl AM T, 98 TART [T W&l S $T FUST WIg B g1 D! FifeT
B & 9 BAR B AN SS9 34 guR T H Wed ¥ 3R vER IEl Ries
89 & 9g 57 A T H fel @ SWal owd qel ferd, wife "ArbfeT & faw
AT BET A1 9gd oresT ®F Bhml i da A feamged @ oft fifcw @ o,
S99 9gd potential T1 # TR Aften ¥R & fay oy U | IT SmEl a1d
AT AR fB ORI A TP BRIS AT Sl Asfhd RN gdd ¥, S96 dR
d qIET 99 B U ek @Rl 8, I8 Aelen mEl Red fawm ) Iee, adl
9 S gl 99 dorrel s ShoEA 9, fiRR St WS 9, 99 # sE e O
SR 319 I8 WioR d¥@l 9gd ISl Saad gl Tl 3nfl Ffa X S iR W
drg d AiféT gg, # S Pl b udl 25 WAS Sl YA @l 8, 98 31
ARk WY ¥ Wiyl SEH I8 Gifme tRie R iR ' ag Ao 9
T f5 ufg Ara # ' 10 ARG ARSH Bl YH-Udh AT B Gl Ao ARG oIl
3R V9 WY ¥ I gd Fperm, # AUBT MRS [ A 81 § b o AN
el 49 €, 91 WEd Sl PUST USAl 83N &, SUW B! F@iicie] bl Gd bUS
¥ fau ggf a9 2|

B9 Sl WPl ASHT SR €, SHH BHT U Alorl H Sl 13 Hlolded HOR
Py, STH Q1 BUR Aok oW Afgeei & fied € 40 wRIe 30 B
2, B9 SEH 10 dRIe IUY incentive T Y2 § IR IHH TS Ui & U AR
b o g9 3y, 9 S & g o (AR € {6 ®um, qa A ddx weaving
aifs w9 ek W BRI AR, <ifEs, FefsRar enfe S 13 Unided g%
W B MY B SERI S BUST BN, SHP! fSOmsf B8R iR SHd 91T S9@T
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4.00 p.m.

TRAUIE BN 8AR <9 H fha™l @ s9al SRRde dfHfhe fierm| Sigf wur
B ¥, 98l I B |ohal g1 v iR fa9y ®U W gEEd 3R 115 Aspirant
Districts &1 & fdvg AFHR &9 3FH ASHN FR—IT T

MU BRR B a1 @I g1 TARI IAMEIMSS] & A HIfST g, IAH 30N
ST HAT O | BHT SIS I=T bl AUEe fham 3R 3T embankment & 3!
g Al BN b ESgMING™, S UM W WA 81 I8 ©, 98 9gd el cardrol
21 IH I fie oar 8, 98 BRIR @I BT &1 I8 PRR B Sl dls AR Bl
P T, UG THIEAY 1,900 RIS T ¥ 3,300 BRI T B 2| I vawule W ¥
T T R SHH onft Wt A o PR B 9gd SIAU HRA DI IMAAGAT T,
afTerTg, HRel, 3y UQE, JdeNTHl Sffe H BR Wahd o

# oMel Fam g & da A e iR Pled HA@R Ud Sibe AR B, Rl

d9 uferade d Uedl, 98 d98d Jax BUSI ©, T IA-37e combinations &
T ¢ 5 mawasdr € & s9al Se USRI HIGET &I WYl N BAR BN
& GNES didd Y2 9, s8iH Ao Bitc I, MU IS B § Sddl 37esl
#od FHIUC a1 7, 9gd W SFE W O gIRA & Ried @l 9 Bk g1 S
i 9|l B ooN & v SEEel Te Ao e 8 W ug A€ ¥ e
ISl U M<S] gwd | s # Rift w45 91 @1 §9 tad 9gd 991 dos WS
P TSI Pl AUTEC fHAT o1 fh MU BAR U BT AIT HRPp BT fdud,
efficiency, T/z9 onfs g™ & forw w51 RUIE ATl S=M 120 Rawssw Ry
3R 120 RepAse™ § H1 oo T80 a1, § IFHI gaaue el or| H o feurcse
B e faan f& s9®! implement HINTY, 31 I8 A1f8Y| USH! drogd 8RN fd
899 103 implementation ASHY O @1 |

IR e BN fh §AR UIC ddeX &1 Uifhe 7 R RIS U gl SRRM
S, @Rl TMEEN F aR W A" SR el w9 Al e feed H SR gea
SIRTY| @&l JMENT 1 THsllay bad dg dIF 89R A1 IR B9R PRIS 3 el
BRI A 25 BOR ®RI$ & $UX of o1 &1 399 Handloom, Handcrafts 3k
Honey &1 a1 # honey & R H U&I g =meal § fb Honey Cluster a1

Re &1 H (Ul gamr Aredr § b Amazon @I site TR SIl SHELHTR H, SRS
# ok feArd # high altitude W honey &, S¥@! @dMd 5000 ¥ fhall & 3R &AR
gl 200 ¥ fdhell W@ g1 A9 honey T cube S9TT, 3™ honey &1 UaT fived aman
21 T Pfeie B WS & a8 R vgE HA B 9 & U aEEa e &R



426 Discussion on the... [RAJYA SABHA] ... Medium Enterprises

[ A\ SRR™ Te@]

IR # honey &1 fiemar! B #9 ST ®ET f& Mg WA @ 9 & gRT S
d B TER BINY f5 MU PR OFE, IR, Pl H honey oNfSTl SN EEd
8Y H3I P8l b 3 MU q3l b8 & © (b honey &l 3R R PR arell &l
JEHes B8R, aF i W U emeiM f R wWifdie &1 'rme H Smuel @e
weal aredl € 5 R, S ok S9d @ 999 important I ¥ fF wR
STl |, BAR CIedd ddex H, S g99 Il 'Y ¥ foryr ¥, YdAoid, HIg, 9T,
$Yol 3R Srell €1 Jatropha oil & BHR petroleum institute = aviation fuel &= |
fUsel 26 SO B AR BolldieX iR TR B & IR BgeX o 100 R¥C
bio aviation fuel I el | b &% Spice Jet BT UF plane JBRIgH W el 25 WRIT
39 W AU 3R 40 BIR PRI B 8H T import & I8 21 BN S |
TAR daRI 3R bio aviation fuel 9T, @ fhas awaradi &1 IR fHerm |
& bio-technology @I STWIRT &<, bio aviation fuel, tribal sector # 115 Aspirational
Districts § &9 1Y, A1 891 I BM DI YA DI & |

W, 9 g9 BN ©, o9 A gae H SRR el g A1 Ud Al Sw@aR @
BT $f$T9 T8l €, |9 imported €1 899 R TR e 98 ) AT gAR ST
H N el | AR TAR ASY MBI A b WR-UR & 40 BOIR PRIS Bl

U0 Uog 37T ¥, 40 BOIR IXIE BT UTR AW T, 2025 EOIR IS B AGS]
ST ¥ BAR I8l I <fs uSl gs 2| # clean environment ®1 WP F TAR
Aed aiRAr S, ST 7ERTg & €, ol TR ;e der Wl 7w g £ S=N
WE ofs W IWN P b Jax RUlE R WWHR Bl & | IqH AER
W 89 PE ¢ & [ UR A H B9 ¥8l UU R | AR Sl de oS
g, d8f Ug Ui % b IR H UYE qWd A fb R Bl BT BRA Bl
wRiFeE e ol #9 ge f&7 Forest Secretary ¥ Y®T & S% Grass & AT Tree © |
qq S FET f& AT Grass 1 H R ITPT I YOI 5 FT Grass dreA @I
RIS B MMALIHAT 82 d dldl el ©l 39 S99 917 fob sad Al 9 A
S5 Hled & AU restrict R HIA B2 T PROT 8, DU BAS W PR BI?
9 gu 98 MYl H guE WAl F UM TR SR BARI WGR Usell AR T AR
A St BN 9w b wHE WA €, A ST 39 dR W 919 @I, 99 ' 99
I grass ATHR Al BI IFAR T | AT H S5 I SHFEM 50 BAR PRIS Bl
gl g A AR I 8, FY A PUST A1 8, T A BRI 8, T R
H SR BT 8, SFRERIl Bl HISAT a9l &, 98 A fba-l do gl & 3R
&4 U clean environment # Uit extreme Refe W =rel Y o5 d%g &1 dre 1l 3@
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1 Al ® del 6 sAR el SR @il @ S5 W Bio-CNG (IR 8 @
21 3T environment & foIg g STHY support Y| I8 I WTell 8, a8 feal
% UM & &9 H o g1 WRTell ¥ Bio-CNG develop @< @t technology 1 T8
21 3@ TP wic JERmET § o e gl HY Ique furcie @l dEl f6 o'W an
g H U BRI Wiie SO, dife gAR A & R B, 98t & grgdd |
B ISR fAel, @ Ugell 19 O I8 € % oy ¥a AWl A S e, 98 Hegpd
¥ & & Il &3 & fog, Y e & forg, afarit & & forg iR 115 Aspirational
Districts & Ty 3feliT W@ BN, 87T techonology @1 &MY, @&T STelT ST
el BT 8N 3R g8l &1 Per-Capita Income GDP 3R Growth Rate 9@ T &I,
d9 & fegwe &1 fae 8 ¥dar ¢ yge #A S A Ugell R $9 Uledd dl
115 Aspirational Districts @ fdlaiar gdd forg priority < &1 fofa foam g1 &m
BT 8, T BA9 AP priority & ¥ AR WA MR & §RT I8 village industry
®T turnover 9EThR IV &5 H Y &F H iR grgad daex # techonology o
SR IR 407 a7 &1 TN 98 R WG ¥ AFHR SUNTeIs Heled,
BAR T ¥ 39 MSME & 6.3 @IS units 8, 6,000 ¥ 8,000 products & 3iR
11 A 12 IRI$ AN B B9 5 IR e g1 F A9ar g fe v €
- Tiera global economy & ®RUT g, Hieer™d demand and supply & &RUT €, Hierwd
business cycle & ®RY &, P& Uferrd Coronavirus & HRU &, Alcdal &N &

g W PO Hier SWReR IR 8, $© GST & aig il off, <fd d wear s

g & I8 TP temporary phase 21| 71 d18R et & fw § amusl aqmr =rean
g & o & R9d 9 A, MSME sector @1 Sl S0l ddell® 9 &, Il restructure
PR b g H RUC <l 3R 6 @@ - § Rl & A1 91 81 § (6 6
@@ MSME units &1 &9 restructure &) a7 €1 $H¢ a8 oSl 019 g7 - §9P
ggol Wl Wrsd ffRey 7 396 aR A Jamn © fe 9% ged 31 W@ dd o,
3T B ZH 31 WG dd H Yed Bl 31 WER T@ F@1 @ § &R |a gl
@ HET T & MU 39 Ay # HW HRYI MU ST 99 P & ¥, 98 98ga
Tafffe & - § U1 9 98 uir - 98 99 © & d@ 9Tl Sofmdrl | AN Tl
< B

fuer & Aar (sh o = oname): oM W WEl, <d & TE £

2 PR SRR TeHdt: 981 # snuel fECa H gar e g SR Sl H AU
7eg AR A iR ffen fiaree St A emie Bled ¥ W @ & g
P [y AT B OHT goisT PR S QAT O Ul g9l Al & (g PEl
T A H HET B eud d% @1 ga TRAC § - W U WiUeddR Sddd gall
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g - @ b dF 7 FEl P g eRie qR1 fRA g1 A ST gel fF emue
eRAlC e gamr? 31T target & WS 'minimum’ I o ST 1R 'minimum target'
PR Y| g1 I 9 Y G Bl B, W UK SHBI URT data & - 3T
W e H emzy, A 9 T & oicx, omud RRgae # @9 & d& A fha
UATHR receive 8g, b &1 @M H9R 8T AR [hAPT R T8l AT, sHDI
SFGRI STl G| 22 THI AN Bl AN B A8l (&A1 T AT S@ H depi
& TIRAA A YT b o o wl el fedr ar Sweie ®el, "There are problems;
they are out of area." dI #9 %8 f& 3R T out of area & @ a& application {51
TRar & I B ¥, SADI transfer HIAY, MU transfer R & P12 99 S=_MH
%el f& application is incomplete. #9 w81 f& R 94 HIs Aflfhae & faa
dl S99 gArsy, 99 AiEfhde Wiy 3R S YRT BINY| 3@ dF ardl $ I8
Udl e AT ¥E I data W UK B fh R ¥ H URA WReR &l o off
IS €, Pradhan Mantri Employment Generation Programme 3 @idx 31 ARY Aroiisil
@1 software AY A # M1 &1 a9 a7 & 3f&x @@l HIMERT g & 3R
wied fafex T W 984 strictly w1 € 5 7w B9 & =Ryl nft W UM SMaR!
g f& 22 B9R AN B I'M GRA AN AR IR AT Tl TH UBR 3@ TSI
IRGT H = M fHerm iR g data district-wise, branch-wise B8R 3@ 399 TdH
IR Ul I8 ot f a8 Fda Scheduled Banks &1 faam m on| i #9 S99
Ig YOI, "Why Scheduled Banks; why not Cooperative Banks,; why not Urban
Cooperative Banks; why not NBFCs?" dl 3= ®gl f& &7 @i 94 il d& I8
A T8l g1 g3 qad gy @R ' @ ¥ B s IE Sfiex Meren g, gER
#e8RTZ # Urban Cooperative Bank fhd1 se1 8, ORI d fdhaan I & - 3@
396 91 MSME @ IRt ¥ai=1 & fow Urban Cooperative Bank, District Cooperative
Bank, NBFC ¥ ol&X Hdd! permission ¢ < Tl &1 3@ &3 4 NBFC, &3 i
JP Brsdd B Adhdl B, NE SR JE o ardl Pl AT g¢ T § IR
9 TRIC B QX1 PR H A AGe fHerd| s important I IE T - MU
A 98d ¥ AN 7 I8 Pel [P AP Il HH T © - IMUBDI I8 TAl © B
e MAM T E PR TF@a o deseamn R WEFIam T ®
g O 89X U 98d srel €, «fdd Ud T8 &1 PR 39 e d Uh o
HRIS BT @M db odl & A 75 BAR RIS Pl insurance 89 R &1 1.5 TR
WHY B9 S9 amount & 75 TUIAC insurance cover dRd ¥ AR TAR TN 10

TR @RI &1 Corpus ¥ |
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MU ®el o f& goic w9 fear, # garr =ear § & corpus ® T=r €1 St
AT U FET o €, &9 SHdT corpus I fdIdl < €, SWfey BFE 75 TR¥IC amount
@ MRS ol & SR §& Pad 25 WS F Bl collateral AR WHAT T PB Al
Ut e, R Scheduled Castes, Scheduled Tribes, hilly areas 3R 3rsvmae
3R R TRE & foIg 89 100 AT RS od g1 dIs 96 v T8 § f
98 < R B MR SAdb UW gd MG, A1 BEG Sl insure fRAT € R BH
Sh U S 9U9 PR I &1 I AT H YR ARPGR Bl AUle ® | Il
P 39 Pel [ BT Blg deRll T8l I Bl 2015-16 H 2,620 HIIS I B dolC
aTl 2018-19 H 6,552 RI§ AR 201920 & foIy Iolc dedh? 7,011 B TAT| Subsidy
disbursed, 2015-16 # 1,020 WRIE &1 3R 2018-19 # 2,070 FI$ I 3R TH AIA
1,661 ®RIe & €1 gOH AE b1 QX1 3fibel el AT 1 Units set up, 2015-16
H 44,340 JFCH T U BY, 2018-19 ¥ 73,427 JcH AT AU U AR IS AP
55,737 JFeW e W gU & Employment 2015-16 # 323,362 2, 2018-19 ¥ 587416
off 3R anfl d& 4,45896 Bs | Credit guarantee extended, s IR # # ol
9Id ®HI ¥, I BF TIRS <d & B9 insure fHAT B, BART 9 BWIR BT corpus
g R dF &1 Hol gEar § A URd WeR T WA g1 A @ g b Iw
popular €, 1 dcar a1l &, I8 99 % ® & S P fraud A arel €, o
P [T TRE @ intentions &, I SEH IR H A ALl Pedl B ITH T SAh
Rafed Sl A & &1 @1eq | Credit Guarantee extended, I 2015-16 H &Id
20 R HRIS A1, R Y8 2018-19 H 30,168 HRIS TaAT AR 4 #F A U
35456 RIS TAT 3R I A/ US ddb 45 B8R dxls oyl Cluster Development
MSMEs & R # @8l a1 3IR SFURTI &% 9R ® W& $er Tl Cluster approved
- 2015-16 # 34 BY, 2018-19 # 98 BV 3R SN A 376 V| H IMUBI AR
Fxal § & omud @S &3 # handloom, handicraft, St amg @mEd @1, S
fl agl @I Hem ¥, MU AW cluster TIR HRT| FR MYH 500 worker BT,
dl B9 AN U aRIe BUd dd dI osubsidy <d & SR PR SWH ®H E'FM, dl
QS PRIS od &l MU P BRARI Bl FHIIdR STAT-3e Favex H 373y, &H
W TRE ¥ AGE B I8 S credit subsidy &, FRE BF 15 per cent of loan
amount < €, units assisted, I€ 2015-16 H 5047 T, 2018-19 H 14,155 JFeH o
R orft gUPT data R U Bl ¥, WX 98 20 BOR dd S| @l B A
41 9gd 9% B! 1 I AT HJ oG, 3@ S modern AN ¥, fhed &
d € U8 W oo St ot 9 € o=y AT €, QISR UHR & oI fashion
designing # € T 3@ WEI & SUAN IX X T 3AT Gax¥ ooz §9 gY
€ f% 8@ o1 g9 prefer a% Y2 €1 Ui € f& ART commercial, professional
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marketing system Tl ¥ # feug™ @ WS ), @ @& HERT T ®ar
T%ms H Ad ufeyl 3md Bank of Designs &xd @il g | fSsiig— da@ged #
DT 3R S BICT AGH! o1, I8 Sl S8 Helde &M, D! royalty Sdd
account § SRINGE ST BINTY| Y TGl 81 Ad ST #ART UMIUIG A9 &
f &9 facilitator € &9 businessman & €| A9 TSl TSed W 9978, A9 dIR
I Bl 9918, 98 <TIsed q AU §918 ¥l BY SNE W BART W UEl ® fo
9 branding B 31X branding 89 & 91 39 W9 @il @ marketing BRE & oI
R BA AN IW H US Acad HRA & foIU private agency ®I B engage HRAT
TqEd &1 SHH SN MU el fd corporate culture ofMT T2y, $¥a! product designing
ST BN ARy, darfere! sl gl ARy, ¥¢ dumdd &M a1feyl & | ofdx
BUS TP, 2o U PR BISHITC AP BB g8 Abe Helm | fUsel A1 3,215
FRIS B AR AT, AT end TP I8 A 2,714 BRIS AT AR Gl AT
g o MREd wu A W & 3id a9 I8 e A §OR RIS 30T A HW Q|

SUGYTETET HBIGY, S fdoiel SS¥cl &1 <-idfldY 8, 98 2015-16 ¥ 40,384 HRIS
o 3R fUBel Wl 71,076 IRIS AT 3R §H A 60,343 IRIS & MU aTd
# offgT &9 ¥, there are challenges. ¥ W1 #MaT § f& R smuasl @IS ol
91d 8, d SH accept HH AR R BIg HHI BN Al SH AU HeA§ oAdY
JETTN | 3@ 60,343 BRI BIA &, 399 M 71 &1 1 Us B €l

SUAWTEdE HEled, § UeiUlc b gR H gl @edl gl H YRS b UH YR
P BRIHA H A1 T8l W AT A AfRrsil bl o@rsd AUl Ud A A, S
H 30 A Bl BN, AT SR YOl U R FRC B, Al 99 gl b
# onion TEIE R g1 AT SEE BT f oy fhamr 22 S Wi Ui
Al BRIS Bl SR AR Th gERl Higell @ #4 IS fean Sk swd gwi
& 3 w1 HRCA B, A SEH garn & H S e g1 OH ger & g
fpam &, @ SE9 qamn & 900 wRIe @1 & MU S @Rl TMEIN & SfheH
gas §, sUd IR H de-faare orl 39H s=kedc, 9 # HIfNNY @) cost 3R
employment foa faam, g9 dF1 9@l W SR o7| 899 9P IR H G UARd
P T W P TSI TANICIRT IR Gt & IO 899 o vl S9d 919
UifeRl Breddl @ 3R WX Wred 8 Y| H {exRvY IfAvH} uNE S b Ui
M, R S8 WIgd BR$ < &1, BT A U ST 98 b IR UEE HAT
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St @l <A1 BT g1 # ouel s ferar g f siftdve wew B8 & usd
MSME @ -8 Sfhred myft ofk fifgd wu 9§ I8 §ad! ®II&T ygam drell
Sl

ST 989y, BART Ulsld WRIRAC JUic 8 3N $d! Uar Har off
9 HH FUIS fHAT o1 U AT BART 12,565 IS o, 98 UBS A 4,376.64
PRIS BT 3R A WA 33210 RIS 8l &l 398 9 I TR¥C Aleal eI
@ fiyem & a Al w1 W priority freft ¥ W S 9@ oMUN ®El ¥, 98
99 2| 9g # 9@ 98l BIK Awell @ Wil ¥ U dEEd g1 I8 wWoW
Uee T 8, a8 e fhedl ff Ul @ ®l, e e, Wex TaTHe & 3Ter-
T UBR & Ul B, ufdd siexefhia ', Wit S At wNig ol g,
WfpT U 8T od € IR dN-dM, IR-9R WelN dd T8l od | ¥4 MSME $8H
W BF & SR W Es &, 99 af REE 8N & IR W TS 2l M@
Ig UlsctH T ®, Y IMMUBI ARG deTl <9 & IR Sari & Rafg o=
21 BT U BRAT A TSI S 2| 3R UHe I WEM T8l &, al sadl e
TR, R UHe WEl &), ol AL B s i @ I ¢ &, PRAE S d
Rgeme a1 =g ISP W Uleerd Sl dRE @1 ¢ | sHIfIy &9 & 9=
Uicd e g1 931 gAR Wdhed dEd o fb g9 sad @l &1 fuert el
1 ST ®El b MU g € WE "G garell| H g H gAd g1 8 SARH G
T fr w0 98 Rl o g9 FHEF-GHEE didd 81, dfdd §9 W ¥ ORI
DI FAYM & Fha 8T &1 BN 20-22 BOR B &, MU NG 25 BN
PRIS BT HM fHAT| W e I WA Whal sl &l I97 Sl g8 SN,
e IaHe, Agd TaHHe B SfeRciH™ & URT Sl IMISC dcdl goll ®, d%
A U G A BE @G aRIg db gl Sexony Ay w4 ensd = €1 fvayeva
& AN B U 991, SAe fou 9gd wuer fRawd g1 # &R wisad ey
I HHS A Tl TATEgRs & digdey Bl diadr § & gu U oe) o @
B, g Faril f& gad Bic @l & U9 AU w1 98 g € fd NCLT # €1
H9 ®el f& § NCLT 78l a1l 59 d& g9 BIc-BIC dlll &I, 9-q9, d9-di4
@ X @ liability TE I, 99 9@ d§ gRR 09 T8 <@l g iR ' SEdl
gar e g1 9 99 o Sax feael <d €, J Ugd 99 ofeHl @l <d €, Ugd
997 96 # <9 €, odfeT ST dgec W SIp-Uic dRb HH HY & ®, 0T SidT
B Yol 10-20 @G X SRR B B I8l &, D! ORI A1 fAyern €1 granforesan
A g TR T IR 3 W W UN Ml 9% BIS Sld @ T8l ¥, 9 W
Py SR & qol qHEr B, Wil $He qMl B a1y & 89 AN Bigee MReR
& T 96 § R sHh U IS T Bz GEEE M@eR|l ' 99 [depd |l
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g f& MSME & ddeX & <l & Ifs 9l o1 &8, dl S9dT UHe 31fds 9
Afe N A€M & feR Sl A B US| SUNHIEIE HElGd, FR 98 UN
ferm, @ 9% ¥ae} 9gd S QI 3R SR U FEl fiermm, @ S BIle-BIC
WrT €, 9 980 gRES # MG | 37U WaH 3 919 B bl ¥, § 39 IR # 4R
e AP SRR BME HE |

qBIgY, <Al ded & IR H Wl B9 BIhl g UHTT A e fhar g
TOH U9 400 Wed Wid b fAT I 5,000 dRI$ I BT Wifged fhEar g

3t SRR Y. SUNHIEE HEIed, WRI 3MUd HIRH W AN HIAl Bl G
g f& St MSME &, SuaI S outstanding invoice €, af¢ a8 1 axIs T ¥ IW
2, d SS9 U dedge W Sy, 99 3R 99 HRU| sAY g W udr ol
fF B A Ul WE gad R UHE WEI BR Bl 8, I§ DI AR H BINY
IR 3MU Tae # Wi IMSHE RTINS @ duHia @ Insolvency and Bankruptcy
Code & T&d upload &= TSdl &1 MT MSME &I &2y fa5 &l 3muat outstanding
1 BRIS B9 I SIET Bl Sl By W 8l, Ugde, Ufcdd, TauHe AT e IdHHC,
SIPG AW MY HSeRell dguse W SIfay, dife d@f &1 W udal @l & delayed
payment &1 HRUT FT &1 Mt MSME & fog o8 Asedl @€l &, gdfow 9 39
JgAEe W T e Tl At duh & forg ASedt g

SHRI P. BHATTACHARYA: There is another point, hon. Minister. We have seen
that many banks do not pay the full amount to MSMEs, they make just half payments
and the remaining is kept pending. Can you give clear instructions to all the banks
that whatever amount is granted to MSMEs is paid in full to them? Otherwise, MSMEs

would be in big trouble.

ol SIer A IUrHIEE HeIed, T WAl S T garn, S G W 9gd o7l
T R AG AN, Fifd g6 @ fF subjective wish & 1T objective reality
HT 9gd i BIAT €1 39 SR B B9 WEIEN? AU budget crunch TR dierd
80 gam & 3fud urd 10,000 HRIe X BT corpus fund &, oifd=1 # PF Board and
ESI Board # #%R g, swfay qsi ual & f& PF Board and ESI Board &1
1 @ §9R @xIs I @I corpus fund &, <ifd ST closed and sick industries &,
MR Hoe S9! U FEl €, a1 S9d 969 WX O &, offde S99 corpus fund
I U e fewr S g1 g9 UifeR & SUR &9 Labour Department § @l dRd
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€ f& I corpus fund &1 & IR IR H R FMU? g€ U1 G S closed
and sick industries € S8 @1 ¥, ST S ® 8l ff? 87 @9 § I8
T s9fay f g3t dRE eWR emudt corpus fund EWT, A MSME @t Ul & aR
H O ot st SRR e ot den it fU. wermd St oA qamn iR e W garn
fo Jof @t Ufem 7, i ff oy @e W € 5 9 wdm 9 wee fyorh) §
FEAl drEdl g f6 MSME & d98d AR &9=i &, sufoiy S99 fay dF 7
ggd wrer 1 o # S wmedl § b corpus fund @I W) STUBT @ ifeRit
87 3P U™ 10,000 BT P 3WR corpus fund, O S¥& IR # | IfT 3M9 Mt
tfferft W ®U W gATGH, o 9gd ISl TRl

2 A SRRT Tea: AFH SuaWEs #eled, § gdr gedr g (b S
corpus fund AR UNT ¥, SS9 Refd ol ereT ¥ ART corpus fund trust &
3feX T 3R 98 10,000 IRI$ IUY P © AR AT IFH 2,000 I 3,000 BRI
I @ & W e Ay 910, O 9 UBR 98 oI 13,000 $RIS BT BT Sl
Tl 9 ¥ g 5l SS @ Be W@l § Wahd g S 4% S dF QT g,
A N fol 9 o7 faedt S @1 1 axIg 30 a9 & wg | fag, 9 S9h
75 oG ¥ BEY SR fHU IR TUP orie gF o S MfE 1.5 Wi
T B, ML, 1 G BRI B0 & A b RS 8F 1,500 PRIS BUT TTRY
MR R € R o9 95 & 9 5N e 4 gEd €, O 9 R U™
AT 7, 9 U TSI B 75 WIS HRE 8F 99 b Bl TWRIT $ wY H
U o g, I8 sfefasprd & fau T8 Tl o O % & aR H 9d @)
Gd T, dfbd R W H omual aid @ oeae /oI

qEIgd, MSME & 9R # Sl Ud 3redl a1d o &g <8 I, § S9d IR A
3qp! g aredn g1 H National Stock Exchange, §=ig 11 3R @8 20 MSME
H J Pfica Adbe d Y, O IA PRUBA H, Yl 981 & MD 7 Farn & v
MSME & 3R T& TaHc @l YgSs $ul 7, I&exvl & oy a1 ofiforg NTPC
P IR A Als A, @ SR @ e f O AF @1 S Ude ®, NTPC
P A W HHe H TR Sl Gle 9id 89R BRIS BUd Pl THUEUHS @ UHe
off ITh SrRT UAT Wel PRPb g8 UHS PR ol | S8 g8 01 TeX A &Sl
fooar, safelv S 7.5 Woe & 9 U1 ffar| emu S U.K. Sinha Committee @t
aid wx ¢ € U.K. Sinha Committee 7 &% Tgell a% 10 B9R axI$ ©Ud Fund
of Funds & o7 faw €1 $8H Hodl &, 9IS! technical 19 WY 7, oifd a4 @Mt
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IH ATST-AT WEANT SR} DI | S H TACAQag § BM PRl g, 98d )
MY AN B ol & b H @RIS] B A PRl gl A TP A, & AR, A
ARG PRIS B G BRAT §, (o9 Al ®I N & [d g9dT goe Al 80 BWR
BT &, R I8 B a1 BRal 87 H goic WR a1 T8l bRal g, HY 37 sources
F1H ST Wt @t axar g1t ¥ S 10 BUR axie vl ¥, BA el
¥hH Ig ot ® f& ST el vAuHuRs ¥, S9d v tHuwuHg @ financial
credit rating and performance credit rating @I ST g9 €1 I8 UAUEUHS B
URTTST H OSMQET | 91T IE AT @1 UdH THUEUHS, S URIUIE I8l dRdl ®,
IfE 98 50 HRIS B! equity capital market ¥ TSI B B ¥, A SADI 15 TRIC...
75 WHC @I WERAl €9 <9 S ARE 9 AW 50 BRIS W A 7.5 dRe QU
75 BXIs H BN WR deg 10 ¥WA ©| Od g8 Hifdbe H 37T b pR, Al
IF-gR A § 10 U BT 98 IR 70 I HI BET| S OWRT TAKCS B, S
7 BRI§, 50 G ¥, R 98 7 TN ¥ 50 dxIe & T R o9 § SHB
sale out HHI @ W A ST 10 BIR IRIe SUY &, TAW DI Uid ATl & i
1 ARG BRIS B9 I B JoET 9918 &1 B I8 U AT invest R iR fhR
¢ THUNUAS Bl <l |

#8Igg, U.K. Sinha Committee &1 W& 3rg! a9 I8 ¥ 6 S=H &€ & I
10 B9R FRIe 30 Fund of Funds TR &=<1 & folv gestma faam o1l &9+ a8
recommend f&ar, wrg- ARG 7 M recommend fdm iR a8 319 cabinet % approval
& T T g3 Tl R ¥E My SMuw, @ ddl W S B Se}d 8l Agl ©

AEIGY, BHRI economy I fiF important 1 €1 & € - pension, insurance and
stock exchange. 30 dcs # ®H&l W Tl 98T, MR&T § I foxdl ofR <o #
Tl SIEY, WP UM, SIANY, Afehd onfs |d I # 8 =1 dis 9 w18
ATl BIR QA # ST Al 91dl B SI SUINT TE g ¥, AT T 10 IR
IRre U Fund of Funds €1 SN UAUAWRIS 8, §9 WIdl UAUaWRls § g9RI income
40 BUR RIS BW | W Wil ¥ wer ¥ 5 gw w9 gH o5 dw@ &
1 IRIg B BRI Bl IR dolc Bl BISHY TATIRS HI Id Bl income
1 TG FRIe B B BRN, A H 10 NG RIS ST H IABT Hiuced Hdl
ST g1 S AET ISR Hisd ol AT 8 3R I Wignd RS 7 g9
10 IR RIS B AR W1 &1 Tl 89 AN Ugell IR, S 36l THATHUEST @,
3@ National Stock Exchange, Mumbai Stock Exchange a1 f&=ft ¥t Stock Exchange
H o WU SR SAd! Afhe § S total equity raise XA, SHH BH I 15 URACT
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4.30 p.m.

support HAT| 3T B ST 10 OF & IR o, UHY IR g A9ar W gl
|hal € f 10 9 &1 IWR 100 U H BN AR T &7 100 30T & AR
30 U T BRUI G H 9§ USHg IR IE W BT €, Hifd ultimately I8 UH
UHR & a0 &1 BT 01 foag & 6 89 399 SSl &l a9 gRumH
H Age H) UG el UATEUAS & fIRY wU W S |EW important Y6 g,
gg Prime Minister Employment Generation Programme &1 30 g9a&! 301 feRgae
¥ Afex BINT 3R U8 Ui At H, 2014 ¥ 2019 dd, 2.67 lakh units have
been set up providing employment to 21.36 lakh people; providing capital subsidy

of 15 per cent in urban areas and 25 per cent in rural areas for micro enterprises for
investment up to ¥ 25 lakhs in manufacturing and I10 lakhs in services supported
by bank loan. ¥ already 83T &1 3l Hc $IR H 58,000 JCH UYA g & 3R
B9 1,712 BRIs &I Afegs! <A1 d9 il d @ 919 9drs g1 39 HIfET b 99
22 B9R proposals diburse 8¢ &1 # ga1 H§ 919 T8l @Rl gAY MU I Hd
PITT| 3T < &A1 & 918 R U 3MSY, H MUl Ul wh & Urban Cooperative
banks, District Cooperative banks, NBFCs, nationalised banks, Scheduled banks and
private banks @1 HadT Reprs, fd fBadr A doR 83N, fhadr doR T8l §aT,
59 R RPIS H1 AR W AMPA § Saau gAT &1 IqP I8l A Pola ol |
39 W BEAd BfRex 9ed &1 srewr 9 fer §1 89 QN fider oW '
g1 99 B9 RS of ¥ ¥ R PR §% 3 W oM TE S, A BF 99 W
S} |l f5 ag S 91q T8l 7, ofed fhetster 9% ff & cooperate B IET
2| TEH B! 38T WAl g3 &l HY SUdl M Udh 9id adis ot fd past

data analysis has revealed that 11 per cent proposals are getting rejected by banks

as target is reached.

I= del b a1 proposal reject B ITY, 31T target reach g3 21 #+ &g,
“What is the meaning of target? Your target is minimum target”” 3l I 3[BT B
A9 &I, IE fHAT ®wEr €1 IE target @l limit T ¥, 1 S€M 11 W™ 3R
add f&aT| Second, 11 per cent proposals were rejected as they were out of service
area of bank. 91 S8 @8l f& I mud wRar # & e, a1 o gRar 4
g, a8l &9 transfer &1 Finance Minister @ IufReIfd # 22 per cent pending cases
1 O B T T RIS 2-4-5 WIS AN U ad dad 8, e 39d usd
A forar, g & o, habitual defaulters @ foe & 2RI, @1 98 919 BIg Y,
W gt §6 § 3@ pendency e SITG | gHa@I monitoring BRI AE 3t a1d
gg & % gg @1 gg SR url @1 el 10 e & are U fSRgae # Rram
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§& &, 371 branch-wise record 3MUdl S+ & oy fermm| g3t ormr ¢ f g9+
T Ll MY |

%Y Credit Guarantee Fund Trust, #7 already $¥% R # 3MUd! Iarl &1 &9
Jg W PG e WHH DI BA TH Al THH GBI Bl 45 FOAR BRIS BUY
<W| fR Micro and Small Cluster Development Programme, I Common Facility Centre
U&% 3r@8l 9id ¥ For testing, training centres, research and development, effluent
treatment, raw material depot, complementing production, etc., to create/upgrade
infrastructure facilities in the new/existing industrial areas, S¥&T & I g3l T
Seventy-six Common Facility Centres have been commissioned which benefit around
85,740 units. Then, 169 infrastructure development projects have been commissioned
to benefit around 29,308 units. The Government contributes up to ¥ 18 crore for
Common Facility project and up to X 20 crore. Now, the Government contributes up

to ¥ 12 crore for common infrastructure projects. I& W ATST Tl |

Scheme of Fund for Regeneration of Traditional Industries (SFURTI), 3%# i village
industry ¥ coir, honey, bamboo, bio-fuel, fishing, ¥ & &Y ¢ €1 $HH Al TH
technology of SITe” &M fdam ST T 7, foRIal #+ already explain fdar| # fdegpa
A g AEd g f RN fiee ¥ 99 gy @w e o @ 8, @) politician
B, 9% WORI HHAN &I, T B A JgF dd T8l A g1 sy ¥ village-
centric, tribal-centric, Scheduled Caste and Scheduled Tribe-centric, 115 Aspirational
Districts-centric, H8THT el 3R E9eAT SURATT &Y S fAGT P 91d g, the
last man of the society, who is socially, economically and educationally backward, 3
Tefhal Raem g™ a1l ¥ o) I 10 R AR oxW died aldl dd, $9d]
P g A9 R T I fSUIcHe M S| S99 urban area # technology 31T,
centres 3MEI, | PV 3|

3T 53 clusters operational 8¢ & 3R $9 A 271 8 I8¢ ©| 3@ $O negative
ad P W fog de T8, W TP aR) gel, O O A # cluster ¥ $©
g3 & TE| Wbt ' W T % gIE 10 9 W AR I[d F 11 9O qd
951 #9 @81, “Nothing doing; you take the decision.”” I8 H3i <&l =ANMRY| GART
2, "What is the meaning?" 319 31 garsil 5 R I8 Yo g2 M AR
91 98 data A @R R 98 SHIM WX YH I, G 98 Il | 9 data Bl
BISI| MU eI SreLl-aredl did ddl &N, QAT <8l dolM| I8 Hi 8l gofl, I8
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gapi| anft 39 uolee H UdH mistake o f5 ST land ST ®, S capital cost ®
TEl gd | H9 Pel f& I§ P a1 81 SR BIs AEH 20 I T BT land <
2, he should include it in the capital cost. 87 9% 99 Fecl| &9 f[depa o9
e gea fagl § omusl a1 w1 g fb oMU ofR 9dsy, SRl smavad B,
ST 99 el & IR # 'F qad | 39H S 9ed gl AN ¥, 98 I8 ®

& the Government gives a capital guarantee of ¥ 5 crore for clusters. S I gun

metal daTeT cluster €1 3T §9TST| 3T 500 HRIRI dI $HST HRY, cluster 98T,
# udl 5 HRIS grant o P AT AR E1 A AU wEd WLAT bR g |

it T uprer gt (SR URE): W, A US e ®1 gEd 3 S Tia adopt
foy € @ S8 ot clusters S99 Hahd ©?

it fAfeT SRR TeH: T PET W 9 Fdhd & AT 8T 39 cluster & g
| ST SRR YWY S 9 ®El, g hundred per cent Wd ®, W9 clusters g,
9 3enfie fawrT Brm, W@ fderT grFm, a1 GDP 9@, growth rate ¢, employment
potential ¢t 3R TRl gX BN S¥ PIS WAt & &1 ISl 3 U AR,
& ol g9d Iy qft Aeq exd ¢ fav IR € gEifee g Wl aRd @
@™ fdar €1 # Khadi and Village Industry & 9% # Ue 190N &Rl € [ o1
drel I R, 15 f&F & afex Khadi and Village Industries Commission, KVIC
&9 professionally strengthen @&, 3d% g &9 Ao @1 @ €1 H oMudl Ud
g 3R g § 6 @l iR WM SN & Sl Uoie ol §, whe M. e
g 9 @l ufded € SR 9gd S8l BM #) IE E, HWI initiative W of ¥
1 3@ AP R professional TXIH F SIE HX A facilitator I | 3% foIg
U@ 3 financial consultancy ¥ &F &R W RaUY 3R AR Wbl @l e
d 9 @ @ S guiEe d| 39 dRE dF Al & 3fexY Wral UMIET
% Village Industries Commission @I & revamp &1 3R S9®I export-oriented SIG,
arifs &Rt AN g & areR W S| e serar H W Ud w@rdl AR @
TH Uoae €, 99 ofal € f6 S @ i agdd St = €1 9 gerar # SN
& B PRGN A (@EEH)... S 8, B SFE W dgd w0 Uhided dd ®
g R TP B d gX @RE wue |

Tool rooms & 3nft S e €, 99 Wadhwani Foundation & w1 fireiax &9
PBH PR Yg Bl 9 FMRBT | MU ¥,y HAl S @I s@R@r § 9 fer 9|
i TR feuicde @ wer f& qu feafey ¢ ded 9o 81, gt Fa1 dmed
T, @ IgwWa &2 S successfully S HM B HX BT B, IEBI g e T
T, @A ST X Wied & d®ms W OAd USll SR SMU RN WHex @i F,
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dqT e fRAfey B €2 oMU W ABs H Ad TSl SR Ol S SeI g,
S 38T B B &l &, SAP T JA™ & v § TT| 8@ 8 AT ¢ o
BT B USIC JdeX Pl < I8 & AR P A= B! 96 &1 399 5,000 PRIS
IR B WfawE g1 onfl da sHH 2,08,174 oI W Sf T & S ¥ u=e A
BART b S[d o9 &l ST 9 drefl T AeR 81 SAUDI YA bR drood BT
for 3uH waiting list 21 g8 W gfefem o & fou e gadl fosft o RreRe
dHY AN 3R FHEl f& SHP! g8 appoint B I, IE AT AT Hex ¥ el
148,000 TRI$ T & ¥ o | 90,000 HRI$ TUT B WOG TAR YT I
7 ¥ 3R 45000 ¥ 50,000 FRIE ST HI IAGT YdAUIC Bl €1 39 TWE Uoh-
UH 9deX H ST potential €, 84 AP d¢M @ DN & I | GST registered
MSMEs &I &+ 2-per cent interest subvention ¥ f&am 8, o/ 9 625 d_ie 0
disburse it g7 1 S TRE TatHe B o W oG €, UF credit link capital
subsidy scheems & T&d MSMEs &1oI U URHATT &, I 9T 34,540 MSMEs
DI 2,268.80 axre $W U g, for modernisation and technological upgradation. Public
procurement policy & ax H H9 3mudl Il gaRm ¥

gere #A S 9 9§ wEr or fF 59-minutes loan portal M1 @1RY, ¥ W9
I ' W ST Wgd €, A welwe diF e gUl HY e & d1e banking
sector @I TP HIET gerarg R Yol & loan a1 sanction &3, <ifdp1 AU I8 FAISY
f& disbursement fhaT gam? R 9 wHs H oAl & gOH IR d1dHd oM
@l amawgedl &1 3l # SUSl gqr @edr g fo 1.88 lakh loans involving ¥ 59,000

crore have been sanctioned and 1.68 loans involving ¥ 50,532 crores have been
disbursed. I PacT 'AT H YB P Bl g ©l @ T A Fq@ gel Rl
¥ - GST foawr wRd €, g 9dmel, §& ¥ turnover fhaeT €, I 9aRN, SO¢ 9%
credit rating 81 ST IR =TT triple A rating frerfl, S@a! g red carpet fe|
JE WHIH Wl ke W dd Bl g

Market access is a problem. @TgeT 1 @l f&ar Alibaba 7, USA &1 &g fean
Amazon 7 3R EHHI HHL-HH AT a1 € fh AR Q¥ & dolc & SR Amazon
3iR Alibaba &1 turnover €1 EAR ¥ § Alhe & dgM & foIg da § H $Ifdrer
P, AR H D! Follg, SHD! T® PRA-BId 6 RN § H9 State Bank
Capital & |1 J8HX PET 6 A AR UCAR &9 Sl 3R {3l Ued a1 &l
39 foIT understanding &1 7€ 2, 3@ MoU W84 R 3R MSME & fog 3iR @re)
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IR faois S5 & forg &9 @ Alibaba 3R Amazon SR marketing portal o ¥&
g, R ®l 78 MM W M 81 R8T €1 YAH d d97 gaN ASH! AT PRYER
B W TARE & ARSI @I ST e BN 3R 9 i fforadt fira
Soft | g wu 9 s@H S 25% ROded ®, S9H 9 3% Rude Afgesi
@I fiel | Technology access @1 i ®TH! & I 2| @ MU Tdh o IR,
MSME Sector # there are challenges. There are problems but, as always, | am of the

opinion that there are some people who convert problems into opportunities and there
are some who convert opportunities into problems. Our Government wants to convert
problems into opportunities. $AH 31 Ui &, doloial @ | IB3Nd | CIENT gad,
IS gaar Bt & 1 g3 ol € 5 oY 9a9 W 9 39 9 de} fdd
Y IM AN | TRIU=RME 3 STl e 2018-2019 H 18 & iR apft 35

BN, TP 153 S99 BT SRAC 2023-2024 dd fhal €1 Hise RS wure afex
TP H U RIS P oFTHT 2018-2019 H 9, $HP 89 T d¢l ¥2 8, 59 Al
TE 45 W 50 BOR BRIS 8, 894 U Udh g dRI$ db B b SRIAC g0
Tl B ¥ TR YW €1 Target is not the part of commitment. § TEel TTTATRIE
H oor dr # wear o1 f6 W A 40 fhaMler RS gk A1 I wdd qud
d & | 40 fFeriiey W S T2 H9 FET & T udT ASH T H dadl
T Al Mg I dierd € fr wRe # u 81, 98 wRe # U™ 81, 98 S9dl eRile
Tl U P W TE 7, 99 ARe diem & 9% 98 B da A U Bl B
I Sl TRACH BAW JW T, HIWI AW & AR FTH W&l TMEENT A AP TR
fd Wi glesd B, ST dddl sAH AdR9d © 3R 9 deM & fov gd
TMAR B PR E E

RER gHRGes d S gb. M1 9 o Ruied arg off, Saa Raqussig
# 39 Rawosy™, I8 Rod §6 9 $A<! sz @l off iR S0 9Rd WReR
WerR fHar €1 The MSME Fund of Funds is of ¥ 10,000 crore. The proposal is
approved by the Finance Ministry. Now we will take it to the Cabinet for its approval.
Distressed Asset Fund is of ¥10,000 crore. The proposal is approved by the Finance
Ministry. Now we will take it to the Cabinet for its approval. The RBI has issued a
circular extending the time for one-time restructuring of stressed accounts till 31.12.2020
and over six lakh accounts have already been restructured by banks. SH®!I Jed 1@
31 fegwR 9% 9@rs S ¥ Five hundred Enterprise Development Centres to provide
handholding support to entrepreneurs. JSIdl, des d&% = & He foar g1 &9
BIR RIS IW PUhswy, I Hfee T AW A fHerdl| I='M W oma fham
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EIREISEIRSE LRI SER)!

g1 veaue BRafaeyd I=d A1 B[, Tolidd "dbics oo Rived THTHUHS
¥ teqaic & v B8R vHuaeHs ed &1 39 Sual §drar fb gF o Stefiaren
I [P O AT BRI B

T §@ i Ssfeara sHavH s Rud, s9dl P& a”d & fou § gaar

IgEIeT B | §H MY CaHIcrell dIRE & ARFSAN &I, &9 IFDI FUIc |
we & fou 999 qeayt 99 7, 9% dan< fowe # €1 we Tadie & wsan
@ o &1 81 X Aad | @ We TaHe o ff IfdHT faven 4 Es fear ®
THUHUAS § B b 5T WWHR A I8l HE fHar, ITH1 8 Gl diifse srm|
TeRUTSS ffhURM, SREHT SRS, UaUulg TS $91 3% Si faus, dsi
RIST Bl @A HRAT - 31 IR g1l R B e B JeIidbd 8NN AR WHH
JIR ST |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Mantri ji, are you going
to conclude?

2 P SERE TeH: § 1 e # W wRal gl BRR $ AR H Sl Aoy

e 9 Relcs @M € 398 BRR & e # fou wu 9 S gART1 5 Bige
g, ®rR R %fge, I uuam w5 UM aed AL (aET)...

SHRI VAIKO: Tamil Nadu.

SHRI NITIN JAIRAM GADKARI: Yes, | know the problem. From the core of my
heart, 1 want to support the people hundred per cent who are already involved in
this business. The situation is not good. H TIUAWNE &I Hel, TN A3 TH ISh
IISHT BT BT T PRR &1 T Bigd STov 9 IS & dsh dedl © | 3d]
Uq & R A UAEwRnE T @l 5 fdedl gya wEl geml wa & Wi g
¥ T8I O Rl IS QNSRNSel Pl BHY JMURT [hAT Bl IS HNCHM H, BllchodR,
Tfihoer, SHEIPHC AR ITD FI-TYT I Gd didl & U $HhT STINT B
& faT &9 «F SR/ &R I €, S 9gd ofawdd Tl

AR TR, 9% {10 H9 ®8l fh M7 Uh IR AR oRET <@ ollforg | &4t
Aier o Al § st W A | sal e Aol © {6 9 dg Afgenel @ g
AT H AleR TR e al Uh Afgel &I $96H 18 F 20 BOIR BUY HeH T 8rf |
Tg AET W oft B Il ard agw ¥ f 9 e WrT & ufsyHa Akt @t
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PEl [ PRI HFRET & A1 8P 3 a1 BRI b SHIC AlkgYT SHAMI
T ERM? S-S AT 81 I8l &, 98 UHUHUHs | &1 8 §dhdl 27 JMUdH! g
87 g9 I BT € fF TRY A R d9I d% [XI QHUEUES © | dsd
WS T, S9E W Uiy THUEUHS W SR £ 3| WMIde U 9 gHie dlecye
W B &F & T & AR W9 W Seal dM BEMI HF hydroponics @t &T1d
@I, #9 bamboo & §1d @, rural, agriculture and tribal 3R 115 Aspirational Districts
& fg B AN e | AT HM A

5k WA H R W UP IR AU §F Bl 980 gdle ol gl I e
dl gga W AN €1 B dolc P T8l g Tl H oNUd WU H OH HEdl
a1 g1 Pz IOHN BHT d8 BR @, Py Ao GOkl Al H OHS B
ql, 39F PHRU 9§ U1 HA fe@ar g1 gH9 (U corpus fund HI®I & form,
IR @l UM &9 @, R Sxd T81 ol, Ay Plg de 81 83N &1 Tee
73 St & Ag@ § ¥E AR backbone B, IE BARNI g @ B T R zHS
TR 3R &1 <9 @el 8RNI gART S five-trillion dollar economy & drell €,
I economy H IR R WEN &FA H HJAW I, WA ¥ ISMR ARH & oI
Pls BN H T AW, WAl § S¥&T F el ISHR Eior 81, handloom, handicrafts
BT Uicaed e, export ¢, per capita income, GDP 3fR growth rate ¢, RIS g
gl IR Q¥ & ST economy &, ¥ five-trillion dollar @I economy ¥ &1 Sif
U HA St H1 [uET 8, S9H MSME 100 per cent 312t dRE ¥ contribute BRI |
ST gy & | AU [T Pl g¥AIG od Y H U A1 Pl FHIE PRAT E,
gIIq |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Prof. Jha.
...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, textile...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): One minute. | have called
Prof. Manoj Jha. | will call you next for seeking a clarification.

oT. 79T AR 1 ([98R): A9 H31 S, 16 A/ @l H TS u gel ATl
q3l 98 W1 @ b MU PET & I B JATBT MY IR IAERT W B
® €1 ¥ f§8R & target 3R achievement T <X | a8 far &1 fawg &1 S9
ded # R AU UF IR $B 9a/E, d dgaX BRT|

st Ao SRR Tewd): SURYETe] "8IeY, Jside dl $hdd YRd WRAR
wHEfed T8l Bl I WRGR B cooperate HRAT, facilitator & wU H HaG BRI,
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[ A\ SRR™ 1@

I8 FART &M Tl ST District Industries Centres €, I9@1 W WHY d8e & FoR
fpar T &1 89 AT U1 o $ AU (AR €, A HSR BRA &b fg AR B
g FE 919 FHed W oIy e TE T fF ugdl B FEd 9 f& Ao we TaEe
% District Industries Officer @1 3T apply @RI, TR=g &R U application € &l
et oY, iy ¥ @ foar f& sw@a! ger <1, 319 direct apply & <1, g9 vy
| 1 naturally 981 & 5 991 197 &R AT FMRET w0 9 SRR @R iR
R WBR &I 89 G Heg Ndl SR IS geril |

M Td important T Hel fh Ml I8 ST SREERRE 9 81 §, 99 ¥
gl o I A H TP Bled H WHT W & AU T A, A QR BICd Wiell TSl
ol I MSMEs €, BIe-BIC el &1 Industry # TSI &1 B! H stop gl
Tl cHeRd @ W U™ Bl dol AW B Ggad fAfRes T ue JifeT gers
gl AT U RE W Pu ReAsT A9 €, Wy STIb dR H IS I8l §u
garmT 3fyd & BRI smual FEN g 91 legitimate and genuine ¥1 # S0 aRW
d I S ddc T 9§ MSME ¥ ¥ 9gd 98 ddbc gl S9dl Sl installment
T, @S o e 7, URRAf W € f5 Athe uwed wed w1 Wi g
T 3AH PV IR Ghd ©, 39D IN H PB RepHAseg W fawm 7 o #@=
St @ fad €1 siftm foflr 3 aR11 § SR @I &6 1 | know the problem.

it e Il (Rvmael oQen): #eIgy, W3l #eley 4 99 favar & qaran, fSa
q1 A AT QR g a1 T8 gL, dfed R gL [T AET Bl guIad ©
@B 9 gT B ol B fh @ N gEr onft W8 8 e W dIF T
BT &l 3MMUdl YHGMAN| Mo SHile W 21 4 98 S HAl g1 S W
frT oMo <@ & # A1 Smuel 919 gT w} 9 @ Al 6 WeR @I iR
<9 ¥ Ry R €, ofR gE iR TR Al og €1 <wd A 99 A sres!
ST |

TR, I8 Pe & g, g9 A HA HEIGY W VP A g 2| Usel S
innovation @I 919 ®er | MSME Sector, ST&f & T &1 Wl IAIGd 81T &, SN
BT 40 Ufqerd €T ® &R 45 Ufaerd &ART S export €, 98 MSME Sector 1 STl
g1 TH a innovation & foTg muel @RI ®IE separate fund SEH SE R ®? STOH
Iadl 1 B ol gERT, cost of credit &1 &7 AU SHBT I fBAT| bl
2, THENGHT & U ds gAiadr W §, dhi b U W gdive @ 9HRI g,
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R S9F U b T U %’, cost of credit ®T &7 IR T FaA EK‘?[ RTHAT

cost of credit 1 &1 R T THUEUAS & [TT BIs interest subvention T & &2

AR, oo enft T 91d @1 Soow fhar SR Widfas woT § A wer fh
g fafod € f5 onft fasg & 9 S dae oM ®, ag Ifad dae g S
G dR W R @R b1 ISR S, S B ST § ¥, og San ¥ E
S d8 8 Y §, Sd fIg oMU w1 uauE & f9sg H @y WeRI 1 AT
fear g1 onfl g8 WM & fau el ISR @ 8RN, 59 dd 84 Adc 3
g7

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA\): Thank you Anandji. ¥,
I would just take very quick clarificationary questions and just answer everyone in
one shot.

2 PR SRR TeHd: SudWems wEled, dfd H Ya ST, swiey usd H
$Ih wardl B SEE < odl gl

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Okay.

it fAfeT SRR TedR): ST ARGy, Ugell 91 Al Ul § % logistic cost,
capital cost and production cost, STHT WdY export & WY ¥ IR AT Wedlg ©
f5 &R T&f bank interest 9§ SATGT ¥ $AdG oIy &F 2 per cent subsidy T €
AT SR 11 per cent @, AT 9 per cent oIl ¥ 3R $H&H AT A9 625 dRIS
Tuy disburse fHar €, W, UG foIU 9 per cent W wIET ¥l

st A< YW SHB! HH HRAT ARV

it s SR TeHE: ' W gy # @ g1 ' g9H A credit line forg
€, T® World Bank @1, &% ADB @I 3R U KFW & ¥ 3R ¥ oOFl fiem &x
PG A BOR PRIS | 9P IS 89 ANl 6-7 TS dd off TG | Interest
cost B AT WX B H €l ¥, W dos H <@ WY, o UM H interest cost
99 ¥ © SR AN H W interest cost 98d HH Tl THRI capital # interest cost
9gd W&l Bl g1 89 $9d folv SRR &l

T 9@ AE T 5 AE S SR @ 99 o ®, T dEl 7 del Jea
B3 B, Hifd IE natural calamity &1 H Ml FHMA WS & SA@ H dal
f @ Finance Minister =1 meeting s &, #9 30+l TR® S9dI F© proposals
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EIREISERRSENGERISER)!

fay € W o S9F aR H der Sfuad &l 8T Finance Minister 391 TR i
Eaglill
Innovation & foTT already JoHg € 3R &7 9 ff T 32 € €1 Innovation

FR dTel, startup BRA ATl b [T BH WRIA UH PRIS DUY O R ol 6 |
B9 39 Re ¥ I9dI HAGE B ol

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Please keep the

interventions to one sentence and, similarly, the Minister.

it 3T gerer . WX, el & WR W S DLRC §&d! &, MSME & St 4
provisions €, &I incorporate 9= & foy, <N @l advise &=- & foly, U@ financial
adviser % AR W &M &RA & fATI R IAH banking & TEM J DS ITHT
provision ®RT Td? R IE HI <il, Al 89 AN & foIg I MEM BT

SHRI BINOY VISWAM (Kerala): Sir, due to time constraints, | cut short. Everybody
appreciates your intentions and the goodwill and your dynamism. There is no doubt
about it but the way in which you approached the impact of the demonetization and
the GST, is still doubtful. So, | would request you, whether the Government publish
a white paper on the impact of the demonetization and GST on the MSME in the

coming three months' time.

DR. BANDA PRAKASH (Telangana) : Sir, the Government is announcing the
cluster approach into the MSMEs. The Telangana Government is also doing the same.
They are going forward on the cluster approach. What are the facilities and support
that you would give for the cluster approach and linkages with the big industries?

Thank you.

SHRI P. WILSON (Tamil Nadu): Sir, can you advise the nationalized banks as
because of the Coronavirus problem the people are staying at home? They are not
in a position to repay their mortgaged loans. At least, defer the recovery or defer
the application of penal interest on the EMIs. Can you tell about that?

SHRI B.K. HARIPRASAD (Karnataka): Mr. Vice-Chairman, Sir, | would like to know
from the hon. Minister one thing. As he knows, Bengaluru has got one of the biggest

public sectors units. One of the major units is ITI, that is, Indian Telephone Industries.
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It was the biggest in Asia. It has closed down. Many of the public sectors have closed
down. It had huge ancillaries. Do you have any plans for re-development of those

ancillary units in Bengaluru?

St ST TRE (M FeRE): W), B R ¥ @Rl dMERT W) ST Sl
&= fear g a9 21 electrical, mining 3fR machinery X @Rl &1 3R ¥l A
Y |

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now the last clarification;
Dr. Amee Yajnik.

DR. AMEE YAJNIK (Gujarat): Mr. Minister, all the steps that you mentioned and
all the schemes also are laudable. | only wish to ask one pointed question. How are
you going to solve the liquidity crunch, the liquid money which is not available to
these people at the micro level, not medium or small? How will you tell or how will
you walk the extra mile to see that the banking sector makes these funds available
to this micro sector? My one pointed question is this.

The second question is this. How will you make these micro-level people
understand that these are the schemes or make them aware of all this knowledge or
technological innovations involved in all these setups that you are talking about?

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now, Mr. Minister.

it fft SR TeEd: T SuWRTe HEIGd, S AT 3ifelRe! debt trap
d B9 gy g 3. Rreen wffa 9 39 RedAsw™ fau € ok 103 fofal & forg
P8l & fb ¥ B T TEH Sl fSueHe involved &€ 3R SRl IR-GR
Reg @=d €1 # W9F & SRU AUH S ¥ qEl qa1 Ur, olfbd gb. R
B H AUD! W T FEABI b oAE &1 b, Rer B F A R
8 WER Bl ufferfl &1 S W d6 H B9 gY €, ST WR e fadr S el
21 Ugell a1 o HY 3Pl dars fb B TRg UHUHIUHS Bl restructure B AT B
SHG 9% IS e 31 A B @A Bl A, oAl @ 3H B 31 R[(EER ad
AN Fer gl I WMdSH Be-8BIC @rli & fay & 1 ¥ a7 R, I9@! monitoring
it fierh, restructuring ¥ BRT |

W, B AR HT Bol Pl dIg SART B, S9d oY 89 10,000 IRI§ &I MfAsiT
fpar 8, arfe TH o &1 Wel d) § HGg Bl o Ib 3R 9 iy q 3m I |
ST BRFMERRY & aid P T8, SAb a8 H S 3T It 9= 7, 98l A
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[ A\ SRR™ 1@
5.00 p.m.

W 9 1M HY Ul OR% W Bigaw AfReR B RedsIv U9 B 39
AR H U R AN B, IS A D! AN P S g SFId T8 B S
T Bl G d Sh A SRR G|

R, S8l dF Sigdc! 3R Aledal, 39 aFl [Awdl & aid g1 § Hga1 arsdl
g &b a8 U phase a1l M0 A I8 A € & WEFAT & dr@ @Rl gS1 economic
reform STt & SR g9l |9 Ul 9 9uic ot fhar 1 89 9 @is A9 Ulford
WHR €, 59 reform Bl 8, 9 YA & AHI H Ulea® Sl &, W IR-4R
gRRefal & geefl & iR s@H el I8d el 21 AR U™ S99
gera A, 39 fTEE W g wol rectification v € e W @9 fey W £
TR HRE Al B ol Rbs Bl Ulead o, SHB! A$dd g7 DI T & WY
g o9 W PR WA M 7, A 89 W IR faaR g g1 g9 oFar §
fF 7% Ul RGN FH 98 T W F9 g3 ¥l Aleddl & 9% Ydh 91d o)
AEA oS {6 9ga-9 Waex 'R Red # T80 9, IFl R AT ¥ 98 A’
&1 @ ISR @, without bill 1 2Tl # I8 HFar § b ST U, Si capital employment
potential WET &x4 & foly @Wd 1T &, & SU @d A 2] FHEl dq1MeY| IS
fay &9 gRa vU 9 IE SR @ € fF SUF 9% 9 I 59 benefits 3R
incentives § ¥ ¥ 3R SHuwdl fhdm @@l & iR Smu turnover fhamm v 2,
S AER W & G @9 T @ Tl S AR W I facility g <@ ®
MR SN BT expansion XA & "G i @1 T o3 e Rafoal & 9
S srgT of, WRAR | S Yorsi BT QRT YA fHAT €1 g 9 normalize
g g g d TS Amar & o g 9 9gd 991§

DISCUSSION ON THE WORKING OF MINISTRY OF LAW AND JUSTICE

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Now, we will move on
to the discussion on the working of the Ministry of Law and Justice; Shri Bhupender
Yadav.

8t YU e (RORAM): FHMEE SUAWEI AEIeYd, H ¥aW Ugdl Sfuel Uie
B gYAIE G [ AT g Al Us SRS S HedQUl vy wR =@l URY HRA
AN CR R CIE B G
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S AFER TSHS O 9l Y2 ¥, a9 HIhl el T BRET B oAGY o
Fd B | 9 qRe P MU AT H IS ©, H AU BT Bl W famous Jurist,
Edmund Burke @1 ¥THe & 1Y IYH w1 He said, "There is but one law for
all, namely that law which governs all law, the law of our Creator, the law of humanity,
justice, equity - the law of nature and of nations.” STd &F g § = & e
P 9 PRI B, Al AT b AT b1 R g fh 9w H S Al dRadr g, el
g, @Ml @ faw 7, A @1 wifigel WE 9 | B S e B, ST ada
fafy & g1 SR fafyr warer & gRT enfia fpam ar &1 s4ferT Lord Bryce o
del 1, "There is no better test of the excellence of a Government than the efficiency
of its judicial system." SHfeT¢ Ministry of Law and Justice & S <9 feurceH,
Legislative Department, Legal Department 3R Justice Department €, 9 =i &t
feurcHed & #ewd ¥ UP Siidd <A YUITell ’8, <A1 UUMell & §RT 99 A
B AR ], I UONEll & GRT 9% H BT PI AR QAU B, THD [
AN WRGR Ufddg &1 oifbd, 59 89 Haald WX g4l 89 9ed & 3(eX HxAl
IEd €, 9 S Tdl &1 of Ig ¥ fF WeR b gRI fHU MU e 3R sUH
Y H BAR WM S gHIfal €, 99 AR gAilial &1 qol favelyer qErery @
Fgl & Ifaid B @Ryl

SR < YHh ARYY IR ¥ UMl Sl ®§, Al S Wl §, S 39 Siad
AT B FATfrd B dlell JaRAT §, d8 hls Ud (-19dd mathematics -8l & |
Wendell Holmes & &&T o1, “The law embodies the story of a nation”s development

through many centuries, and it cannot be dealt with as if it contained only the
corollaries of a book of mathematics.”” &1 &dd VMl & §RT @l ®I T8l @ Fahd
g1 S-SR |ANST JeAAdl B, WA B GANdl deeldl §, TSl § Y [qu o1
g WS # AU Afde qod @e Bld €, Sue e ol dl, FdRen Bl f 37U
UG oIS PRAT TS B

ISl BAR < H BT $ AE R AR RS gavdl & AEe Sl qed
S AR 8, IHH G 1 b PR BH Q9 Bl SMRG AARAT Bl AW @I
Zied ¥, @ [Ed ¥ 9§ o1t Judiciary @1 HdeTRiiedr iR, 9gd eNudl & A1
AR DA Al Bl el qHY W WA dRA1 BN gdd Al qadt g9t gArkd
disposal of cases @I @&? ¥, @iifd disposal of cases H criminal 3fR civil, ¥ S
WE & HOd T 999 g 99 IE € 5 S9 'H UH W BT ease of doing
business ¥ 3 TIER TFI AEA €, A SHH foly AT W H BM drel commercial
contracts § ¥ I Wt ARA H B T, SAPI Wel I W TOET ET @IEq|
YE AT B! FqIA I gAR Tl
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[ U= Ied]

d g8 W we AgM b gARI WHR 1 P Y Ease of Doing Business
BT S deM & oY waed fHy| eI ERPHR M & a8 a¥ 2015 H Commercial
Courts, Commercial Division 3R Commercial Appellate Division of High Court @1 IRe
far | wWiifhe Refiv vae & we fdHar wmm, Arbitration and Conciliation
Act @1 3pfE fdam wmm The New Delhi International Arbitration Centre Act, 2019 <RI
T 3R T AN B AR R TS, 5U AN Bl AR ST Tsl b
Ease of Doing Business § BIR < o d¥ 2015 H 142 9§ 13091 %9 forar, &y
2016 3R 2017 H 1004 UM ¥ €SP d¥ 2019 Tdb AT H 634 TR W 3T,

<ifT Ease of Doing Business & i1 10 RWed & S99 Ud IRFEX enforcing
contracts ¥t ¥, WfhT & a1l & 9 IR # oM gg, fdT enforcing contract
& Sl IRy ¥ ¥ WHR gRT W f6y ¢ @R g S International Arbitration
Centre S9RIT AT §, I& SO FHGAT HI S@HI 9T T & b (4 a1l A8
H gH o SRR fawed & #eww 9§ g H ud Ul ogaRen H g9 Al oMl
g BT I &N, gl gAR commercial courts § W&l TXidk ¥ iR WEl WHY
W HUA B FwET Bl g F oaret <l ool W ARl ded @l |wrEe
@ gftc 9 gAR J8f ST g1 a9 2018-19 &1 S Economic Survey 3T o, I
1 case clearance rate Sil &, 98 87.5% el T, oifhd §9 IR <19 Department
of Law and Justice @& RUic MMt a1 Su# W 98 fawg w&1 T & case clearance
rate 39 < H IR IM de1 AIRY|

HEIGd, Sl guRT g9l fqvy ®, 98 guRT de1 fawy disposal of case &
access to justice, affordable justice and justice within a limitation. 8 @R = <1
U WG Bl WRET B SR SgEsE 21 H gAY $El IRANU ST SiH @l
AeR, § Sq GUH dI H Ufded wRar o1 9 S GHI BIRdd § gUE BIe
F Tp e 7 RerR 8l gy del of f& S 8RR qw $ |l P g,
@ AT court for common man &, I fd court for corporate world. $felT common
man & $4 I e, 39F Iy ReR & §RI Udh 9gd <l litigation policy
W R g, R®ife Rar Nt da9 8, S8 999 gof g 9 o fafeie g, 9%
fafelic TR & ©u A B T SWd AT & @I W NALSA $ authority &
3R S SALSA @t authority &, difs TR 3MEH! &1 W1 =T UM &7 fundamental
right €, 98 We! @i & ferfed 811 Access to justice # T delay 3fR ST cost
of litigation ¥, ¥& IS AR & g1 # Sustainable Development & goals ¥ T
fy U1 Sustainable Development &1 Goal No. 16, "promote peaceful and inclusive
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societies for sustainable development, provide the access to justice for all and build
effective, accountable and inclusive institutions at all levels". § I8 @1 @Tedl g
fo WeR & gR1 Oy wu 9 =RfE @ JGoEr & URY fear &, e-portal

B URA BT T IR Waled R $ §RT Usell dR SG! & a6 Ul gl
& ari @& S =g SHer W W e arfRu en, weea fafy Wi Sft gardw
f5 e 6 a1 7 Wil # it 9% fvly d9WEe W M ¥w gV €, fed
G BT TE A B AMSHR BT AT {6 <9 @ Hdled R & gRT S
ol fag v €, I oot WM H Ug 6dh | J R U AT H 9 ', <9 @l
T e wERl # 9 9wy o @ifey @ik T wu & Sustainable Development
Goal # &F 39 faW¥ @ ofd) AW d¢ €, offed fIfy d=rew & 9me iR &R
T A PE BT AU BT H AW TH IR ge AR W 7, 98 judicial
infrastructure @1 &1 S 9HY T P 9T 0.8 RIS A odY 0.9 WU GDP

T administration of justice T= spent faw=m < Y& ¥ 3R 39 w9 | S subordinate
courts €, Hifs < § =¥ JawAT & AT public relation BT ST HH BRI T,
g public relation &1 M FAR subordinate courts &Xd & | Subordinate courts T

infrastructure &I®! FeRAT @12Y, FAMIY Fs ABGR - AU budgetary support
# 60:40 ratio § W < H, R S BAR AT B &I &, Sb [ S infrastructure
F A 2, 98 I WHRI B 9y 8, dfed s WReR 7 $8l & g9 60
per cent <31, 40 per cent SIRTY, <feh subordinate courts @ infrastructure GeR=T
MY, e-courts & AT JeRI @AY 3R North-Eastern States H, § &R &l
qegTs <1 Ae b I8 90:10 ratio ¥ 9 AWy @I fHAr €, <o judicial &=
P S |@ed §e1 AW g, 98 accountability @1 fix &A1 €1 &9 SMd € & gAR
Tl WX Article 32 § 3R Article 226 # court B Ud aSl power & T ¥l H T&l
Del Ag T, dfd I8 fava efl gAY Committee & A W AR €, <fde
9 # S environmental impact assessment BT &, < # social impact assessment
BT & o 9 #§ U legal impact assessment ¥ EFT AIRY| IE BT SWfelY MaARIDH
T o o afeara folg 2 S <1 uell & 99 & [l € SAer @ Srery |aHeE
FRAT T, 98 39l fawy ¥, Af S policy level & fawy € W&l &) WRd WHR
A I[N WHR DI W goic @d HRal 7, dl Budget subject to CAG T ¥
I judicial independence ¥ &9 SIMI, Al &l @ S HAGT WET AT AR B

f SRR I\HI impact IXHR & exchequer TX 37TAT 7, 3FR AT impact T& policy
level TR (AT &, PR IADI impact VAT o1l & & 9% executive &+t &M #
M B, @ BAR ¥El W R g & aret qui # 3¢l $w Tata Social Sciences
@1 report ft Mg ot & legislative impact &1 U assessment BFT ATRT| T4 welf
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[ U= Ieq]

@1 B a1feT- legal judgement &T impact 89T @1f@Y iR legislation &1 ¥ &
ey, wife o w9 §oT favg & f& <9 &9 foit off A7 legislation &1 @y
A €, A S AT legislation & g S fR@ 9 &F 9IS manpower @Ry BN
21 3ft <o @1 weH FeT reformist law, Insolvency and Bankruptcy Law <19 &9
WER AW T, A &AM H AN o © B I F oergurd H NCLT court & faIg,
resolution professional & foIg, SWd ddg # d@ld IS argue X Td, SHD
ddg § SEd dGNDI U D THEBRT & fIg &9 9 H environmental law ofd?
MY, <fe environmental impact assessment &I FHS dTel T, SHd! UfhAT &I
JASH dlel @R, a1 BIs AT legislation 3T € AT policy related 3R legal judgement
AT § o SWdHT TP impact assessment BFT @1fRT | g4y judiciary Justice Department
# 59 ueR | & 2, ultimately <21 & @9 g € 9 nation-building &, nation-
making ®1 B M dgd & 3R SHfeiy judicial efficiency <91 & fd&rT @ 3
geril &1 I8T W H Ig HeN ARl § (b BT AU g H e H, wriTe
BT R ARUINABT BT AU-AUAT BRI FARFd a1 & IR gA9 U+ Afger
¥ 99 AR B IR0 ¥ fo A <mawfo 8, A fufier 8 &R ar eriforde
81, clfb WfAe & Srfede 142 § W8l BHY Wdiea AT Bl e AT e
& &, @el Schedule IX H &4 legislature &1 4t T wfdq &1 € & SH1 B
=R fofg & faw =& 8l IE balance T v@m o1 fb @t ueli &1 eme-
U Y BT MO 7 T SR B SR AHY U & & 29 Bl 39
balance ®1 &4 maintain FRAT TS AR AT sAR Hfaw el @ grgfe
A1l # or@ ff g8 Ped AEAl § & 39 99 Qv W P wHuar & 9@ R
B 18T, oif =mauiferad), aufad iR faafier &1 o dqe 8, 98 Ue-
T & B W gWeu By fa, 9§ e @ @ oM deM @Ry SiR
T I8 WRHR 39 919 & fov O ufaeg & f& =Iryunferar # fairness & mer
M B BW B W 8, 96 oIy WeR ufidg g1 $o ey &8 S
B TR €, S BRI DI G Bl URRAT B BRI B, G o« H GAR BIA
B B A AN IRA §, SABI ST R B? SABI ST IE ¥ fF 9w A
g o 99 &1 Wi &R aed €, S9H g4 litigation free society a1 @TEd

g, 7 f& litigant society @ 91 @8d & | SHfAY litigation free society a1, SHd
{0 ARPR BIEAI H 9gd ISl & A GUR PR B! 819G dF H QRE DA
B R PR DI a1 AT A 59 VPR H I8 8Y 1,700 ¥ SAET RE LA
B A fHAT T [T 1,700 SAET RE BT DI A PR GHI 39 1T
P ®HEl T f& S 'The General Clauses Act' 8, S8 Ude § WR&R & gRT I8
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Mg g1 A1feY fF 8% Uae &1 31U 3MUH Udb sunset clause M1 @1f3Y, o=+l
Bl ¥8 € & B a9 HI Br AlfEd Bl el S & 3R TP DA A
A B & APPSOl W IS O & H A1 ARPR P gulg 971 dredl § (b
5 WBR 1 M b d& 1,700 UH BT Bl UEA B S© AHIG PR Bl
N fear, AfeT snft ff T8 uRadaa &1 masaedr &1 98 IRddT &I IMavadhd
safeg © & Rram ff ar € ST U fRw wwa-d & ddg # 'The General
Clauses Act' @I R 9 ga-len oy o9 &1 ad 2|

HRIed, S guY favy g 98 <@ # 39 9§y judicial appointments 1 21 Judicial
appointments & fI99 &1 o) S IR B H U W FAH@r S@r g iR
®s IR 39 9 &1 A Srud dren S ® fF <9 O (cmaum)...

SHRI JAIRAM RAMESH (Karnataka): Post-retirement or pre-retirement!

SHRI BHUPENDER YADAV (Rajasthan): Both. There is no retirement of lawyers
and politicians, fortunately. Nobody retires. Everybody is a lawyer, all politicians, and
politicians and lawyers do not retire. I 3MYHI I1d &1 W TN 3MS U &I 9aE
g, dfe Bifsyl § a8 P& dedr g b <= # judicial appointments @1 Hfgsam
P [T WReR g dRE A Uk g1 s A A @ @3 S T o
SO # gg garr ¥ f6 fUse 9wy @ germ A judicial appointments @I @R
S v o @ ufhar @1 9Eg B, SRl BH dRA @ TN BRI WRAR &
gRT fhar 7 B 9 9R & Us 9IRed @I HHST 7 (U recommendations H
Wt @& © f& A judgment delivered by the Division Bench of Supreme Court on
17th February, 2020 in the case of M/S PLR Private Limited, has been brought to the
notice of the Committee. The Apex Court has observed 'that the High Court must take

endeavour to recommend the names against the vacancies as early as possible, and
High Court should keep on recommending names, without waiting for the result of
earlier recommendations till all recommendations are made." The Committee appreciate
the aforesaid judgment of the Apex Court and expect that the concerned High Court
should recommend the names, well in advance, so that appointment to the post of
judges in High Courts are available on the very different date of the retirement of
judges. @@ # ST NJAC 91T TT o @I UH a1 &1 98d 38l WIN ARAR
P gRI foar T o7 98 WY 39 91 BT fhAT T o1 fF o @ o RerRde
BIAT §, S99 U @ $¢ W U data BT ARy 6 @9 A1 So1 b9 ReRR
8l 81 gl 59 f& ST appointment g1 €, 9 f& 9@ retirement ®F ST
ft gar Bt €1 SWd Ul W, Hifd recommendation & URH B BT ST B
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[ U< Tred]

g, 98 8% ®Ic & collegiums &1 BT €1 3FR G recommendation Jdil & TSI
URY BRI 8, A SU WNBR o A g8 Jlagr 8 SR § 6 g8 ¥ W judicial
appointment & F& | vt fUoe &l 5@ 9™l < ¢ wiRed @ #ifér g8 o,
d vH favm g A 7 WeR ¥ Al geT o1 R H g dea W =wEd g b
Y H TR AST O O S B RReA ¥, S99 o & Red R ast wiEd
a1 & B, «fd quasy-judicial authorities ¥ ®THT €1 3R oMY arhel faeel H T,
dql TAIgASOe & a9 o UeR &1 f Re gem 7, 99 df Rwi # o
el faeell # 34-35 4 ST fogded ®™ @) T ©1 Consumer &, Al S0
consumer court & Environment &, ST e g & - NGT, 15l &, a1 #1gfi
&1 feegae arem €, minority educational institution €, A1 ST fe=gael e &,
d% € d Se fegaa e &1 Companies €, a1 ST fogad 31 &, IBC
law &, I SUb fIw NCLT &1 feeger st &, FEMA &, a1 Suel foega sfer
g, TDSAT &, a1 Iuadl feea 31 2, electricity law &, I SU&T el ofel
g1 U9 B, 99 U U9 eefie § Rex fewgew i€l 8 @1 S9¢ fou orem
gt &1 39T 3Rl Y' & b 89N <% H 225 BRI ANl & [0 89 I =A™
@ 9 B ©, 84 formal and informal & @R SiRew fie & ad & &
ST public grievance @1 U$E &= dTel ffas i institution €, fgeg@a €, quasi-
judicial authority &, S Wd®! effectiveness B ofdx BH HM I (M d@M1 AT

T GURT A9 SR & b @g R Ig <@d ¥ @1 € fb S Bic compoundable
cases &, ST HAW Pl dH) Bl W AR HH-I-HH 8% Bl dd ol odl g |
fUoel o &l 4 <7 o T € & <9 4 59 e SEredl o dM fdar, ar
TN 1 FRIS 65 ARG U HOd Bl @ld IfGTld & gRT deil A dispose of
fpar T AR gRT UM R &1 989 ddx M 1 of | of sl fufeer=d
g, o fafciem € SHal ®& T 89 Wl ST F |uRl F wU UM ARl

& AgH ¥ gud dispose B BT P BN | EH arbitration, mediation, conciliation
D S G R §, 99 TART W ®Y W S gRedlor BT €, 98 commercial
cases & aspect ®I oIH} SAGT BT 1 UM WR U Sl BIC $HA9 7, ol B
fofr € R gag & wadl & R dF | @) Saer @ 9o 7, S
compoundable 8 ¥&d ¥, PR 39 AWl @1 g AT 9@ WM A AHA, A
el o1 © 6 8F wol g€ 9% subordinate courts & HH Bl W HH B Fahdd
g1 AR F gRT §9 F Y e w1 W W ge A W erl g R 9w
¥ 59 9EY oI i diF BRI W SIel haol UfeT B 99H 3dhd 3 BRIS
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17 @ subordinate cases ST €1 TH BT e W 9@ ®, @ S A compound
219}, magistrate court # dispose of 89 ¥ 6 WelM W 8 WM % &9 B GHI I
g1 3 S 8IS grievance Tl fawg €, s9% fog IM <ImTerd a1 BIC <RI @
S sMHTaRe O ®, S9dl M fhar ST daar &1 s9d 91U g 39 9Eg gl
B H 45 A AR GUH DIC H 60 BIR & BIG S URST & AWIR &
gRT 9fdg & ofcia W td waw ¥ 5 gim @I &R B aic § S Rerme
ST ®, STP ad-hoc ST 1 HReb AT WAld QT oY, SHBI Y3 AR
dispose of X |dhd 21 s@fely H amg Economic Survey, 2018-19 ®, ST pendency
BT ABY BET AT AT fb TAR TS 64 WS PO W ¥, S UH WA § AT
e e € Sgfelma fea & S | &9 @_ie &F pendency &, SH&T ST
disposal time &, a8 BAR I8 W FIUIT bord & T A ISP Sl QAR
g, 98 W WI¢ IR O SR B IO SAeT ¥ A€ UH v RoM g e
fU PR R qORAT § SR IR 8, oAfbd 399 A9 Bl BB AR M o
SR ST Addl §1 9% I8l SGrehRgd ReM | JeT g1 Ud dgd del vy
prison reforms &1 &, Hifh $H < H Sld FIR T AAWH | 30 GHI ol
IR B AP U H T Ale IR ARG AN STl & e §, T 68 TR¥T
under-trials €1 el femi @f de WiRed @ AT § &H oRoUcdll, deimT H
UH Sld H S Pl 3fa¥R Ui gaf| aad H 9 99 H H ua U eredl i
Bl |Hhdl 7, R ofmedl gar #x dex Maear g1 gARI $Hel 7 MR RS,
YTl 3R =g @ d & IRI Sel &1 SR7 foar| a=1 ¥g 991 & fo o
Ht smeH  criminal case Sl % *fGY AT &, A AR U prison reform Ud
U vy g 9 W gl| dig SRREE T g@! 2| Prison Act, 1894 3iR Prison
Act, 1900 IR <% H TP VA B 5, oA Rt A gUR B S 81 8H
HlRARAT # il R @1 a1 Ra &1 TAR I8l ARRIRAT # ofel e v Riew
T 5 orR foxfl =ofdq @t 91 &kt 8, @ 9 89 & 9% dic ¥ oa H iy
T2l STl 98 ol g@ia & e gafded & folv de] Siar g1 o U@ SeH!
IR HAl H 49 ¥, Ul A A I8 T, Pl W 48 7, d AT FIH TSI FHAK
2, gafay prison reform T 9gd de1 fawa 2|

ST g€ 39 Wad # =dl gell off &R # "M wA St @l 9urs o @redn
g & S=iM offd Sfea YRR 4w & Wdy H TWR 4 WReR & uel al
@ | arag | offa sfew JRRr afdw &1 v faww 2, et /i e o
I W T I @ Tl PR BH N B YRR & H homogeneous atmosphere
AT B, A Th UR RUsiced W &M @ifeyl 98 Rusicss wft anf @1 g
Iyl 98 RUvicem = #Re & IR W g1 o1y & S99 99 & 9
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BT U= Ied]
AT P URARIT BT Tl AN ATAUTABT | ASWIRIAT & 1 37 Aeb | A sfear
SRR |fde g F sud Afensi &1 Riciced &8, wadlgad. & Risices

BT, SERT w1 RUSICRE B, WA SR W OE B SHal [T AR WG| H A
AT S Pl gETe o AR [ S YAe I8 APRIAD (VI HET b A
G AT AR AM I I H W I U APRIAD [V I |

SIS HEIGY, o Ue Sived feurcHe, dfvieer feurcie & Q| U@
R vy S 39 WA & A ©, 98 gAd A-NT b1 | WA & g
324 ¥ A FAM AN Pl WA AR & FAG IRE DI RFERT & T8
g1 A 39 WA W gEl R 9, § gE wF P HRME A b
I/ P gAE GURI H Aied PIS G Hede & AvT A I/ F FH oIS
cell 9 HeR fear & offed @ W g9 Frol € el R e g wHy
d or fear SMg, @ I H Uh g1 g9 GUR B 9ddl ©| Usell, a9 W¥M,
g9 diex foe | 39 Q9 H dieX foRe Ua B OIRRVl W @i ) &fed g
o1 & AU S 8, @ S¥dl die Sferl-ofe Ulfel g9 WROBIAI B 3R 98
g & gAa # dlc I ST g, A S9dT die el Wifel g TR BN g,
59 98 fage |@W gAE | die o Sar ®, A S9 udl dodl § {6 S9ar dle
ST US4 W & SR N9 98 ARG P gArd H die oF Sl €, o S9
Udl gl § {6 SHRT U e Uifer gy W dlex foRe H AW ¥ gEAR s
e H 9 UBR @I ARAT § b A9y F g F U 199 gAE ST ©
IR &% & gIE & oIy Hig ga/@ AT g1 & WRI W deY fove AR
PRA BT S B T, SAB HRYU AR Bl el Ay gl 7l W g © b
W W H TP IOMIAP consensus FARIT SIET A1EY | HIGIT $I I8 gal &1 dley
b SHe1 Al fore § 9M 8l W & 3R IqHI Ul g4 HE-AT &1 3899
fAftaq wu 4 Adq™ &1 uferd W g¢ iR S duplicacy 81 3@l ¥, S@dr W
T fhar ST GHW | 39 IR Uferdriic @ WfeT Had @I Rud § g W war
T 7 & S e der fole 8, ofR S9! MUR & M Siked &l UiaeT™
fépar ST, a9 AW 110-111 HRIS AT BHI & faw fMf¥Ea g1 S
IR AdeIdr & S dley foke &, S9d R # conformity &1 8T 98d 3Maedd
& |

QT VP SR g9 v &, 98 TP ¥ SR TP A P gl 8F o@d ©
f5 <o # & I wEN, & A W@ feeft 9 foeeft g 9w &1 gee g
g1 7 P AU FH BT GG BN 8, died ARl ST P W GG B ©
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5.30 p.m.

T ST USY W oWl ¥, oY USY & BB AN 9 X2 o fF Ugel ey uaw
d UH A 9R gAE B ¥ SR S Aied dIs it dede ' WieR e
g, 9% 39 9 ¥ fJegd e Wer fear ¢ 5 te ORwe S 8Fr afey
9 fIdpr AR & gRT dls W TAER & AdQdel ®f UIfdd T B | offde
S faPTT WR ban @1 8, $HPI Bs A H TP IR b A vy @ H
SIS

AEIgd, o0 H gR Rl § fR tadRS &1 g §, a1 9@t & Rrall
q M arell S A B, 98 39 IR i@l § A8l gl ok ¥8l gAE §, d
bl H el H g8 s A8l sl |

HEIGY, q3l RO & aR H A AR A &N g b ORI H Sg Iy
2013 H M 9§91 & A BY, A BARI PR AS | IFH d6 SHdRI-BRaN]
S B 9ol @, Al $B UEREI & UARKRTST & gAra 8¢l A H OO E
d gad @H gY, A AS H Al GHT & gAIG S Y| S HAS H dAlb A¥l &
g FHE §U, A1 NTRER-3TaIER H HIR b gAg N Q| RIER-SHRER H S
MR & gAE HUH Y, dl S H UERIRIS & e aRvg & gAE e gl

U faifad IReR, S ST WM T TR AT FAMT ARl ¥, SHDT Ul
T AT gAd H gl A, 1P BT Vb A A - FEAR H gl W1, Al S
NI B BT I b A AT WRT agq & fh < § onpft W I us
W faww 2 i ) IoHifdes R w99 aifdfeced el & faar aRe
FAE-GEIR B gfte ¥ 39 A9 W F f[JarR &= 91ty iRk wfdsr #§ U dees
9T A D IMATIHAT B

HEIGE, S BIC IoFIAS I 8, ITP W Sl G99 IS GARN T, 98 G
@I T w1 39 <9 H political debate and discourse FEH FE! AR AT T
f6 "R waw W grd &N, oI political debate 3R discourse § a1 H IToTIcId
R, IWBR 3R T Felil | IRGR FAM 8 & BRU < H T UGfeRe TSI
Bl B

HEIGd, § I§ FEA AW [F B IR AN F A9 H I§ MdI BN © b
I e A gAE BN, O SO fRE @ Brer g # Sudl 39 gAd @
9 SEIBRT <A1 ARl § SR ST F GR H A @Asdl g1 a8l b s g
e St 93 BT &l Al W9l gArd H SMal 7 O UeR 9 dre foy, fue
[T A H e 99 9 [P o Ued W Al 9 die Ryl 39 9w @
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BT U= Ieq]

S ST B, 98 @ d¥Id A uRudd g1 8H SFdl WU X@H difegl S
ST B a1 &, 98 Y S D ST &1 AT AP I8 AEAT @AY b
Uh FHAM gAE, 39 QU B TP g8l doiel ©, O BH PRI PR Ahd o

qered, #1 R 98 @' o1 f& <w d S 999 F91 e fawy ©, 9% o9
JHY arbitration BT 497 &1 89 39 99F S QI gFAT H Ease of Doing Business
# S §¢ T €, dl arbitration BT TG AT oed 3R GG arbitration & IS
Hed 99 €1 $d arbitration & FEH F$ HeX I BT Sl U@ HRY T, qE
qad gY § Pel dredl § fd gHR el Si accreditation @%@ favd &, arbitration
WAl B UK BT S AV B, U WRGR F @ UH ki 9 W@ el
¥ 3R T =T & 915 Arbitration Council €18 €, ST headed by Judge of Supreme
Court &, S T@Y, Ud ARRRMY S/}, &9 dl8d © [P BRI < AT R &
arbitration 9 ¥+, difds 9gad ool ¥ commercial disputes &1 fUerT S wd |

HAEIGT, X1 Udh AR #991 € 6 39 <9 § W @ =¥ <7 F v ua
R ¥ < ¥ National Legal Services Authority & @l @I dHlem ¥ aXib &
@I S AMRY | ABR §RT National Legal Services Authority &1 SiT U dgd dT
He ¥, 98 $Had Aigd &I BN H Ol € A7 U $BRA H OOl 1 A8 BM
3mRax National Legal Services Authority §RT @RIl &l &R Sl &2 H del aredl
g [ qprIET U |l B SY f < A fhae W ¢ b9 €, S WIsdiReT
W o] Muern 9y, <9 # fha gt F B9 € S WRARE W dax Fuerr
WY, e biel fS¥ged & 9 € iR S BIC-BIC $F 8§, S UG &
MR ey fuerr Syl g9 993 National Legal Services Authority & &R &+
® S ARS8, 98 pro bono Tl B @I & HIFRR Tsdihed &I Hl pro bono
MM & fog wem @rfey, @f M aRe &1 & National Legal Services Authority
% gR1 & fhar S @fevl 39 UeR W &9 Ife National Legal Services Authority
$ ERT QU H doil 9 S e & favy € iR =mery & S v €, @
BT B IR dispose off HRA BT B HI, I &F STQT I e o
B B GG |

Heley, § ofd # wel @Edl § 6 ANl WHR J Usd 99y § Br o
B e ¥ Fgd Aeel dM Bl &1 < § O USR & FHAYUT P @18,
fr =% a8 fear & fav o 0 & v 8 @ eRied w® akdsi &
fory wr= I @ vy 8 @ @9 fgua deme & fow e e e @ v




Discussion on the... [19 March, 2020] ..Law and Justice 457

W HATeld BIPR FHSI P FH AT Bl AMAG AP A AR Yo AT H e
BT AHR e, IS [T g ARSGR A M fhar &1 Ul S B a1HR
T WRGR A Fe@d & A S I BIAl ®, SAh] W SF & BM fhar gl
WP 39 Q¥ PR BN B qHI IS < H 59 G W AET DI ggd AeIDBl
T f& legislative impact assessment 39 <% @ Udh i@l 8, s RO &4
accountability ®I T &R Wb AR TH VAT mechanism GET & Ih o fosdt Y
@frd ® I I8 o f5 TR SAF A1 DI HE AT T, A ITHT @Rd R
e Wb A, AW RIP W, B b ATAR el GHI W MUSRT B A |

W, fedl ff So d S wEW | 1§, 98 <¥ @ SHal & fw Wiy
gl ¥, sy AR 39 99 & foav ufdeg § & g owwar @ SR gew
Bl Sl ¥ Wed H S 39 vy W I8 Tl Ggerh, dl g < H W1 AR
A9 I IR legal impact assessment ®I IR &b fh <o F fFd TR |
e ARl W d A dEem S e #R jET 8, S9el Wk AN 9l a0
A gl Wb, g9 qd Bl QRT BN |

qBIcy, <Nl feurdie # SR fSudic & -, S HHITE & A-

[T Uh aRe fauT iR § iR a8 ¥ <ifvteifea gifted| afSielfed gifte T 3=
amu # fHdl 9t <w B WA T Bl R AER BRI B ARSIt
e U v B, e ddy § 9@l Gona & 91 AR axer anfgel wife
IR Uh IR PIS NRIH SIS Bl ®, al 91 § b Al arif &1 gexiee™
Wated AT SR Sod ATy & gRI [hdl Sl €1 Eddifd gART adforeled
fSurcHe 5 3w TIb | BM PRl & b A9 & ¢ gY QI BrgAl bl
BRI DS & WA P T ¥, e e w9 TEEs a) Ul gl
W 9T $eRUCIE @1 ol 7, sy Ig faervi B Sar g fe dfieifed
P A IR dARReIfed St B 9T §F MU+ ARl @ uifieRmufeg SHp
BY FAV? FH FHS] b AIIH 9 9gd 9N KhEleed IR TIHUCH Bl ol
S SAd i AT ®, S9d A olfvielied gIfteT &I 3R 38T ¥\ M &
fou 9| we9 SS1 9 I8 © [P dfRelfea giftew # daigeR oitas H S
S AT ®, 98 M SMGH B |HAS ¥ MY, WY H g HAed 9 AT W FHEAl
AR 6 S O UeR W wdiem =rarerd o W AT wmwisl # srgare fear
g, W9e & I S €l Bl BrIT MY, Al R Tel Ul ARl 8l Wehdll ©

fo Jfvifca feucie S fod SH@1 agae &xd ifsar o, did ¥, &1e
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#, ot #, WIS #, ToRTd § HH-9-FH dese WO | dif AT I
S Wd 6 I8 S B I 8, I8 PIA BAR AT 41 €1 SHb AR H PA-
A-HH AU GG T Fb b deiled it & Aegq A fagH Hdedl IR WIS
7 M e Uy §U F R BRA B MEAWHAT Tl IE BH WEHT UH AN
g 2 f5 I B AT 7 B U Al AR I BT R fewn g, gARY Ut
T B g IfawR far & AfhT BH @ Haw & ®U H ol AfGT BN B A O
AERNGRT & A1 W 9g1¢ AR SHdl & 9T § g9 | S a1 @t HiNT H W’
PRI Pl FFI, @R TRID A AR BRI, AT R AR BRAL, 5 A9 H AR
fafyr w3 St S & #R @ 2, H SFel A Ul <d gU UH Ad 99l P
8, 391 Ped BT A U fINy B AW HRAT g SUGWEE WEIRd, MU
W T T e @ o R 8 g R el Tgeagd

DR. AMEE YAINIK (Guijarat): Mr. Vice-Chairman, Sir, the Ministry of Law and
Justice is one of the most important Ministries. It has three major departments - the
Department of Legal Affairs, the Department of Justice, and the Legislative Department.
We have heard the former speaker who talked about all these three departments in
detail. But, the first one, which conducts cases on behalf of the Central Government
in all the courts and the Supreme Court, and also administration of various Acts and
houses offices of the Attorney General and the Solicitor General, needs to have a
relook. The Department of Justice, which deals with the process of appointment of
Judges, their resignations, their transfers, and their removal, and also the ecourt
projects need to have relook too. They are enumerated, but they need to have a relook
because of the budgetary allocations. 1 will come to this part later on. And, the
Legislative Department, which drafts all the legislations for the Central Government,
also needs to have a relook. These three departments are under the Ministry of Law
and Justice. The last year 3 Budgetary allocations were not even utilized for the Central
schemes. Last year, only 28 per cent of the Budget allocated for the Central Sector
Schemes for Law and Justice was utilised. There is no explanation because there is
no system in place and there is no infrastructure in place, which is why the schemes
which are meant for facilitating the performance of the system are not there and are
missing. The transparency and accountability in implementation of the scheme is also
not available. | assume that in the absence of any information being given by this
Department, even after seeking under the RTI, the audit reports - | do not whether
they are maintained or not - are not given. So, we do not know how the Ministry
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of Law and Justice, with the allocated Budget, is working for setting up of this system,
which is the most important system. Whether we are talking of the five trillion dollar
economy or we are talking about giving justice to the people of our country, whatever,
we need to see where these Central schemes are being operated or whether they are

functional or not.

One other issue is that when you do not give infrastructure, and, then, talk about
justice delivery, I think it is a very ironic situation. There was a failure of one of the
schemes to give court rooms, and that is again linked to the appointment of judges.
The allocation was made to have 15,042 court rooms but there is a sanctioned strength
of 22,750 judges at the district level. This shortfall is there because there is no
infrastructure; you do not have the appointed district judiciary; that is why the people
have to suffer because despite there being a budgetary allocation, you have not utilised
it. A flimsy blinking that because there are no court rooms, we cannot have

appointment of judges, | think this needs to be looked into very seriously.

The other important aspect is the shocking state of the lower judiciary”s physical
infrastructure. We know that system is meant for delivery of justice and access to
justice. Access to justice means access to the systems. Even the systems are not
available for the common man. | am just giving two examples. About 15 per cent of
the court complexes do not have washrooms for women. | do not understand why
the Ministry of Law and Justice has not understood the sauchalya movement or the
Swachch Bharat movement, which we are talking about. This can be found out by
only going to these courts. | am saying because | am going to those courts and this
is the complaint that is received from women lawyers and women litigants. If there
are no washrooms, what kind of physical infrastructure are we giving to the lower
judiciary? Also, only 40 per cent of these washrooms, even in the High Court
complexes, have availability of water. I am very sad to point out these kinds of figures
during a discussion where we are talking of the Ministry of Law and Justice because
this is a very serious subject. When | am talking of delivery of justice, | am talking
of access to the system. First, you access the system, then, you get the delivery of
justice. But that itself is becoming impossible. You cannot access the system; the
common man cannot go there. | think the National Legal Services Authority Act which
came in 1987 and the Gram Nyayalaya Act, about which the other speakers said that
we should have it, came in 2008, but it is not being implemented in all the States.
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The Ministry of Law and Justice is silent about this. We are talking about
tribunalisation of several spheres. There are education tribunals or service tribunals.
But all of them ultimately end up in the writ jurisdiction in the High Courts and the
Apex Court. So, what have we done about the case of docket explosion and case
management? There is nothing on the site also whereby we can find out how we
are going to deal with 3.6 crores of arrears. Our Constitution mandates social justice.
We may talk about Foreign Direct Investment coming through foreign investors but
you should have a legal system where they can get a fair level playing field. We can
talk about arbitration. Fine. They can go and explore the alternative dispute resolution
system, whether it is mediation, conciliation, or alternative dispute by way of
arbitration. But, what about the common man? Where do they go and how do they
end up spending years and years in litigation? This needs to be given a priority. This
is my suggestion because the budgetary allocation does not speak of any of these
issues. We are all the time at 3.4 crores; now it has come to 3.6 crores, though we
have ecourt case management system. We can get judgements by way of
computerisation, but that is for lawyers. What about the litigants who just want to
appear in person or who want to avail of the pro bono legal facility, which is given
by the National Legal Services Authority Centres in various courts. They do not know
because most of the money is going in the salaries, as mentioned by the speaker,
true, to the payment of the lawyers' fees. Where is the National Legal Aid Clinics
which are supposed to be there, where are the legal aid for people in prison or in
custody? So, these are the issues which will talk about social justice which is much
needed. But the unfortunate part is that, Sir, there, a person who comes with foreign
investment, comes for a very high project, he also ends up in the same court, in the
High Court, where a common person ends up in the court for, maybe, the child custody
or maintenance or some kind of an environment-clearance matter. So, all of them are
there despite there being an NGT or National Green Tribunal. Sir, there is a request.
With a plethora of specific legislation for women, beneficial legislation for children,
we do not have special courts which only deal with women laws, which only deal
with POCSO for children, and a time-bound frame to be given to these particular courts
whereby the justice is delivered at the right time and in a timely manner so that you
feel that yes, access to the system has given me access to the justice delivery system
and the justice has been delivered to me. ...(Time-bell-rings)...
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Sir, these are the issues and the places where the allocatory Budget should be
given at priority and at the foremost level. Sir, this is the only submission I had to
make as far as this Ministry is concerned. The Minister is here and | think he will

take into consideration these very important points.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Mr. Vice-Chairman, Sir, laws and
legislations are necessary to serve and promote a good life, and a good legislation
should be fit and equitable so that it can have a right to command obedience.

Law exists to serve the needs of the society which is governed by it. As the
society changes, the law cannot remain immutable. Keeping with time, this legislature

is enacting laws to serve the needs and aspirations of the people of this State.

The Constitution of India is the supreme law of our country. The Legislature of
the State is enacting laws on the subject-matters specified in the State List and the
Concurrent List under the Seventh Schedule to the Constitution. The enactments made
by the Legislature reflects the major policy of the elected Government which is the
law directly made by the Legislature, and the minute details involving technical details
and procedures for implementation of the Scheme of the Act are delegated to the
executive authorities which is called subordinate legislation made by the subordinate

authorities.

The Committee on Delegated Legislation scrutinizes all the Rules and Notifications
issued under the provisions of the Act made by the Legislature to ensure that
subordinate authorities do not exceed the powers delegated to them by the Legislature

while making subordinate legislation.

Sir, at a time when the Indian judicial system is seen as grossly lacking in
infrastructure and in need for reforms to deal with the huge pendency of cases, the
Union Budget for 2020-21 has made a cut in the allocation for creating infrastructure
facilities for the judiciary and in the funding earmarked for justice delivery and legal

reforms.

There are several courts in India: High courts, District Sessions Courts, City civil
Courts, JM courts require financial assistants to develop the infrastructure facilities
in the respective courts. But, unfortunately, there is a cut in the allocation for creating

infrastructure facilities for the judiciary from I 990 crore in 2019-20 to I 762 crore in
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the year 2020-21. Therefore | urge the Government to allocate more funds for the

infrastructure facilities in all courts, particularly, in Tamil Nadu.

The funds earmarked for autonomous bodies, which comprise the National Judicial
Academy, the National Legal Services Authority, the Indian Law Institute and the New
Delhi International Arbitration Centre, have also been reduced.

Meanwhile, under the National Mission for Safety of Women, fast track special
courts have been allocated ¥ 150 crore from the Nirbhaya Fund in the coming financial
year. In 2019-20, these courts were provided I 140 crore from the Fund, compared
to no withdrawal from the Fund for the purpose in 2018-19. | urge the Government
to utilise the available fund judiciously. Sir, in Tamil Nadu the Department of Legal
Studies was established in 1953 with the object of improving the standard of legal
education in the State. Dr. Ambedkar Government Law College, Chennai was started
in the year 1891. In the year 1974, another Law College was opened at Madurai and
two more Law Colleges, one each at Tiruchirappalli and Coimbatore, were opened
during the academic year 1979-80. There are eleven Government Law Colleges in Tamil
Nadu at present. The total sanctioned student strength in all the Government Law
Colleges in the academic year 2018-19 is 10,526. All Government Law Colleges are
functioning in their own buildings except the new Government Law Colleges at
Villupuram, Dharmapuri and Ramanathapuram. | urge the Government to provide
financial support to Government of Tamil Nadu for this cause.

I would like to urge the Centre to allocate funds for the creation and construction
of an exclusive library in Coimbatore for the benefit of law students and practicing
lawyers as well with a digital platform. In Tamil Nadu, for the Dr. Ambedkar Law
University's new campus proposed to be built at a total cost of I 61.74 crore, 15 acres
of land has been allotted by the Government of Tamil Nadu. The Centre should provide
both financial and logistic support to Dr. Ambedkar Law University. It is the only Law
University to have colleges affiliated to it under its canopy. This uniqueness of the
University helps in disseminating the same standards of legal education throughout
the State of Tamil Nadu. The Tamil Nadu Dr. Ambedkar Law University has established
a Legal Literacy Mission Cell with proper infrastructure, which serves to disseminate
legal knowledge to a large mass of the general public. | would also urge the Union
Government to establish the National Forensic Research University in Tamil Nadu.
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Sir, as of April 2018, there are over three crore cases pending across the Supreme
Court, the High Courts, and the subordinate courts including district courts. Between
2006 and April 2018, there has been an 8.6 per cent rise in the pendency of cases
across all courts. Increase in the pendency of cases for long periods has resulted
in the increase of under trials in prisons. There are about five lakh prisoners in jails
across the country. Of these, two thirds were under trials and the remaining one-third
were convicts. The Government should take necessary steps to address this issue.

Sir, 1 would like to record in this august house that the overall vacancies of Judges
has increased across all courts to 35 per cent in 2018. The establishment of more
commercial courts would require more number of Judges and the Government should
consider this issue and provide the courts with adequate number of Judges.
Considering the huge volume of pending cases, the Government should take all
necessary steps to fill up such vacancies immediately.

SHRI PRASANNA ACHARYA (Odisha): Mr. Vice-Chairman, Sir, the English
Statesman and Attorney, Francis Bacon, said, 'if we don't maintain justice, justice will
not maintain us." The question is: are we affording to maintain justice? | was listening
to Dr. Amee Yajnik and she rightly pointed out about the budgetary allocations in
this Department. Compared to the last Budget, this year there has been a 33 per cent
cut in the Budget. Obviously, since the expenditure of the Election Commission falls
under this Department and six months back we had the General Elections, a sizeable
amount was allocated to the Election Commission for conducting the Elections. This
year there are no Elections and so, | can understand that there is a cut of around
% 1,000 crore this time, if 1 am correct, but I think more allocations should have been
made. | laud this Government for the National Mission for Justice Delivery and Legal
Reforms. The allocation for this has gone up from ¥ 210 crore last year to ¥ 287.73
this year. Funding for Tax Tribunal has also been enhanced from ¥ 143 crore to ¥
173. AT ST FEd B, I8 $c F g H SN & IR T | feel that the allocation
is much less. The issue of Gram Nyayalayas was very rightly pointed out. We want
to give justice to people at the doorstep, and establishment of Gram Nyayalayas is
an important step which provides quick justice to people at the bottom. But there
is a cut in the allocation for Gram Nyayalayas, which is another court infrastructure,
from ¥ 990 crore in 2019-20 to ¥ 769 crore this year. Allocation has also been reduced
for autonomous bodies like the National Judicial Academy, the National Legal Service
Authority, the Indian Law Institute and the New Delhi Arbitration Centre. Since you
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want to make India an important international arbitration centre, the budget allocation
should have gone up. One important thing, which Bhupenderji was also mentioning
in his speech, is the delay in our justice delivery system. Litigations in this country
are pending in Courts for decades together. As you know, justice not given at the
right time serves no purpose and it is a violation of human rights. | don't want to
quote the number of cases pending in different Courts, starting from the Supreme
Court to District Courts and lower Courts, as many hon. Members have already quoted
the number. We have to ponder over how justice is delayed for decades together in
this country. | give you a few examples. In Hashimpura massacre case in 1987, 42
people were brutally killed, but the verdict came in 2018, after long 31 years. Just
imagine! Everybody in this country knows about the Uphaar cinema case. The final
verdict came after 18 years. The murder of Safdar Hashmi was very hotly debated
in the country at that time. He was a street play artist and poet. The accused was
punished after 14 years. In other cases, the accused are lodged in jails for decades
together and after decades, when the judgement comes, they are acquitted. Who will
compensate the loss the individual has suffered for all these years? One of the prime
reasons of this, as has already been mentioned by Bhupenderji and others also, is
the huge vacancies in our Courts. In 2019, the approved judicial strength of all the
24 High Courts, put together, was 1,079. Of these, 676 vacancies were filled -- if my
data is incorrect, hon. Minister may kindly correct it -- and 414 vacancies were lying
vacant which amounted to around 40 per cent of High Court vacancies. You can
imagine how many thousands and lakhs of cases are still pending in High Courts
and still there are 40 per cent vacancies in High Courts. It is a very alarming situation.
What to tell about district and other lower Courts! There are thousands and thousands
of posts of Judges lying vacant in District Courts and lower Courts. This is one of
the basic reasons. Another reason, | think, of this huge pendency is holidays in
Courts. Sometimes | wonder if these Courts are schools. There are long holidays in
schools like summer vacations, Dussehra holidays and so on. Why do we allow so
many holidays in Courts? | don't know. Courts are not colleges or schools. There
are many leading lawyers sitting in this House. With due apologies to the lawyers
of this country, sometimes they also treat the Courts at random. With a lightning
notice, they go on strike. If you take into account all the reasons why Courts are
closed, one of the basic reasons is the strike by the hon. lawyers of this country.
Yes, it is our democratic right, but the litigants also have a democratic right that cases
should be disposed of as early as possible.
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THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): It is six 0”clock. Can we
continue the House till Shri Prasanna Acharya finishes his speech?

SOME HON. MEMBERS: Yes, Sir.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): All right, you can
continue.

SHRI PRASANNA ACHARYA (Odisha): Then, I will make two points about the
collegium system. Who are the framers of our Constitution? In the Constituent
Assembly, very leading lawyers were there, starting from Pandit Jawaharlal Nehru to
Dr. Ambedkar who himself was a very leading lawyer. They did not formulate this
collegium system in our Constitution. It was subsequently formulated by the Supreme
Court itself. | think, it was 20 or 22 years before that the collegium system was
introduced. This Parliament very wisely enacted the law dispensing with the collegium
system and formulated a very noble system for appointment of Judges. But,
unfortunately, the Supreme Court struck it down, and again, we resorted to the
collegium system. Sir, it is a democracy. | am not a lawyer, but so far as my common
knowledge goes, | can say that nowhere in the world, in any democratic country, the
Judges appoint the Judges, not even in the United States. Okay, in the Federal Court
in the United States, there is no retirement age of the Judges, but nowhere in the
world, the Judges appoint the Judges, except in our country. So, | don”t understand
this system, and we are in a democratic system. | don”t want to cast aspersions on
the Courts or the Judges, but I want to quote even the Law Commission’s
recommendations. The Law Commission, in 2009, commented that nepotism and
personal patronage is prevalent in the functioning of the collegium system. It is not
my opinion. It is the opinion of the Law Commission expressed in 2009. So, in this
collegium system, nepotism exists, personal patronage exists, and, therefore, | think
we don”t want to go into any confrontation with the Supreme Court, so far as the
appointment of Judges is concerned, but the collegium system is not time-bound.
Sometimes, whatever is recommended by the collegium remains pending with the
Government. So, these all are the reasons for existence of so many vacancies in the
Supreme Court and in the High Courts, and as a result, the litigants suffer.

We always say that we have to take justice to the doorstep of the people. There
is demand from many States about constitution of High Court Benches. ...(Time
bellring)... I will take just one minute. In my State, Odisha, the High Court is in Cuttack
and some places are 300 to 450 kilometres away from the High Court. Particularly, the
people from tribal areas are economically weaker. They cannot afford to come to the
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High Court. Therefore, there has been a demand that High Court Benches should be
constituted. In the case of Odisha, specifically, | want to point out that the matter
is pending with the High Court of Odisha. Since decades, the High Court is not giving
its opinion to the Central Government. So, | will urge upon the hon. Law Minister
to take initiative in this matter. Not only in Odisha, there are demands for High Court
Benches from two or three other States also. And, as far as Justice Jaswant Singh
Commission Report is concerned, | think, in Odisha, there is a demand to set up a
High Court Bench in western Odisha. This demand satisfies all the recommendations
made by Justice Jaswant Singh Commission. So, | would urge upon the hon. Law
Minister to kindly take initiative in this matter.

Then, | want to make another point. Again, | want to reiterate that | don”t want
to cast any aspersion on the hon. Judges. Sometimes, the Judges sit on judgment
and during the same time, same period, they attend some social function and seminar
and they express their opinion in public. And, when they come back to the Bench,
they give the judgment. So, this casts aspersion on the very validity of the judgment.
With all humility, 1 would suggest that the hon. Courts should also formulate some
self-imposed ethics for themselves. Sometimes, what happens is that during the trial,
they pass running comments. | don”t want to mention the name, but, recently, one
hon. Supreme Court Judge passed running comments on lawyers. This is a very
unpleasant situation. Recently, a comment was made by a senior Supreme Court Judge
about the lawyers being a part of the elite Khan Market community. Yes. It was said
that the lawyers of the country are part of the elite Khan Market community. These
are undesirable things. We do not want any confrontation amongst the legislature,
the executive and the judiciary. All three branches of our democracy have to co-exist.
But everybody, including hon. Judges, should act and behave within his very limit.
Therefore, | urge upon the hon. Law Minister, let us think, let the House think whether
we can dispense with the collegium system. I think, the law enacted in this House
has been struck down by the hon. court. But, again, | think, this Parliament has every
competence and every authority to reconsider this matter.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): The House stands
adjourned till 11.00 a.m. on Friday, the 20th March, 2020.

The House then adjourned at six minutes past
six of the clock till eleven of the clock
on Friday, the 20th March, 2020.



	19 March Cover
	1-25
	27 done
	28-last



